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 LOK  SABHA  DEBATES

 Thursday,  August  10,  978/Sravana  i9,
 900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Economic  help  to  Vietnam

 364,  SHRI  SHYAM  SUNDER
 GUPTA:

 SHRI  G.  M,  BANATWALLA.

 Will  the  Munster  of  EXTERNAL
 AFAIRS  »e  pleased  to  state:

 (a)  whether  Government  ot  Vietnam
 have  recently  approached  the  Govern-
 ment  of  India  for  financial  and  econo-
 mic  help,  and

 (b)  if  sa,  the  reaction  of  Indian  Gov-
 cernment  thereto”

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  No,  Sir.  The  Govern-

 ‘ment  of  Vietnam  have  not  approached
 the  Government  of  India  with  any
 ccnerete  proposals  for  additional
 assistance,

 (b)  Does  not  arise.

 SHRI  SHYAM  SUNDER  GUPTA:
 May  I  know  from  the  hon.  Minister,
 what  is  the  amount  of  economic  aid
 ao  far  given  to  Vietnam  and  against
 what  concrete  proposals?  Secondly,
 2242  LS—I.
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 what  is  the  cnteria  for  giving  econo-
 mic  assistance  to  Vietnam  and  in  what
 respect  it  differs  from  that  of  other
 countries?

 SHRI  SAMARENDRA  KUNDU:
 About  the  amount  of  aid  and  assist-
 ance  to  Vietnam,  recently  when  the
 Prime  Minister  of  Vietnam  had  come
 to  India,  we  had  concluded  certain
 agreements  and  on  the  basis  of  those
 agreements,  we  had  agreed  to  give
 them  Rs.  0  crores  of  Government-to-
 Government  credit,  Rs,  30  crores  of
 commercial  credit  so  that  they  can  buy
 railway  equipments,  Then  we  also
 agreed  to  set  up  one  Rice  Research
 Centre,  Buffalo  Breeding  Centre  and
 we  had  also  sent  a  team  to  survey
 one  of  their  steel  mills  They  have  also
 submitted  their  report  and  we  also
 agreed  to  give  them  300,000  tonnes  of
 wheat  as  loan;  earlier  about  100,000
 tonnes  of  wheat  was  also  given,  These
 are  the  different  types  of  aid  that  we
 have  given,  Regarding  the  criteria,
 first  of  all,  as  the  Prime  Minister  has
 said,  we  do  not  attach  any  ideological
 consideration  in  giving  aid.  We  88९
 if  a  country  needs  help,  if  a  country
 is  in  great  distress  and  if  there  is  a
 need  for  reconstruction  of  that  coun-
 try,  then  even  though  we  are  a  poor
 country,  capital  importing  cout#*¥;
 still  we  go  out  of  our  way  to  help  it.

 SHRI  SHYAM  SUNDER  GUPTA.  f
 want  to  know  whether  an  additional
 assistance  can  be  given  to  Vietnam  if
 they  come  with  some  concrete  propo-
 Sals,  8५  before.

 SHRI  SAMARENDRA  KUNDU:
 It  is  only  a  hypothetical  question,  As
 I  said,  our  desire  to  help  such  coun-
 trics  is  limitless,  but  our  capability  is
 limited,  Keeping  these  things  in  view,
 whenever  any  concrete  proposals  come
 they  will  be  considered  on  merits,
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 SHRI  5.  M.  BANATWALLA.  The
 reply  of  the  hon,  Minister  is  that  there
 ig  no  concrete  proposal  for  any  addi-
 tional  assistance.  I  would  like  to  have
 a  clarification  that  in  case  there  are
 no  concrete  proposals,  whether  any
 general  or  broad  indications  have  been
 given  by  the  Government  of  Vietnam
 to  the  Government  of  India  for  any
 further  assistance,  Further,  I  want
 to  know  what  was  the  total  quantum
 of  assistance  sought  by  Vietnam  and
 how  much  we  have  been  able  to  give
 to  them.

 SHRI  SAMARENDRA  KUNDU:
 As  I  said  earlier,  about  the  additional
 aid  to  Vietnam,  Are  there  any  coun-
 amy  concrete  proposals,  Casually,
 here  and  there,  they  have  mentioned
 it.  I  can  also  tell  the  House  that  one
 of  the  Vice  Foreign  Ministers  who

 met  me  sometime  back  also  said  that
 they  may  need  help.  That  is  all.  He
 kept  the  matter  there,  So,  unless
 tierce  is  a  definite  proposal,  you  can-
 not  quantify  it.

 SHRI  HARIKESH  BAHADUR:  The
 Government  of  India  is  giving  some
 aid  to  Vietnam,  Are  there  any  coun-
 tries  which  are  reacting  adversely  be-
 cause  of  this  aid  which  is  being  given
 to  Vietnam  and,  if  so,  what  are  the
 names  of  those  countries  and  what  is
 the  reaction  of  the  Government  of
 {ndia  thereto?

 SHRI  SAMARENDRA  KUNDU:  I
 do  not  know;  not  to  my  knowledge,
 if  any  country  has  reached.

 MR,  SPEAKER:  That  does  not  arise
 e@ut  of  the  Question.

 ि  |  को  4  कर्ज  दिय श्र
 |

 हदर  ्
 हदायगी  की  पहली  किस्त  कद  शुरु  होगी  ?

 प्लग सभाल  मेरा  यह  है  कि  इसकी  ब्याज  we  क्‍या  है  ?
 तीसरा  मेरा  प्रश्न  यह  है  कि  क्‍या  ापकी  जानकारी
 में  है  कि  दक्षिण  पूर्वी  एशिवा  के  देशों  को  चीन
 जिस  प्रकार  से  ऋण  दे  रहा  है  शौर  जितनी
 सरल  शर्तों  पर  दे  रहा  है,  उसको  ध्यान  में  रखते

 सरकार  ने  भी  उसी  प्रकार  कौ

 एदो  Answers  4

 oh  water  arg:  जो  कर्ज
 दो  टाइप  का  ्  |  कक  सरकारी  &,  हे
 दूसरा  कमशियल  कर्ज  है  |  यह  जो  कमलियल
 कर्ज  दिया  जा  रहा  है,  उसकी  झ्रदायगी  दो  साल  के

 यो  समरेना  कुर्दू  हिन्दी  में  ओलने  में  हम
 लोगों  को  तकलीफ  होती  है  tv  (व्थवधात)

 MR.  SPEAKER:  Wherever  you  find
 difficulty,  you  use  English  words,

 ह ३  समरेसा  न्यू:  :  हिन्दी  बोलने  से  महिला
 शब्द  पुरुष  शब्द  बन  जाता  है  ।  (व्यवधान)

 श्री  समरेखा
 हु

 :  माननीय  सदस्य  ने  जो
 कहा  कि  एशियाई  को  हम  जो  देते  है  उसके

 हमें  सरल  व्यवस्था  करनी  चाहियें,  मै  कहना
 हैं  कि  हम  इसके  बारे  में  अहुत  सोचते

 है  भौर  जितना  हो  सकेगा  इसको  सरल  व्यवस्था
 हम  करेंगे  ।

 Criteria  for  selecting  sites  for  Tele-
 phone  Industries

 *366.  SHRI  S  8,  SOMANI:  Will  the
 Minister  of  COMMUNICATIONS  be
 vleased  to  state:

 (a)  whether  Government  have  ad-
 opted  any  criteria  for  selecting  sites
 for  the  telephone  industries  proposed
 to  be  established  in  the  country  dur-
 ing  the  Sixth  Five  Year  Plan;  and

 (b)  if  so,  the  details  thereof  regard-
 {ng  their  location?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  and  (b),  Yes,
 Sir.  The  main  criteria  for  the  selec
 tion  of  sites  for  the  location  of  the
 proposed  telephone  equipment  pro-
 ducing  units  are:—

 (i)  Availability  of  trained  skilled
 and  semi-skilled  workers.

 (ii)  Facility  for  transport  of  raW
 materials  and  finished  pro
 ducts  from  the  factory  by
 railway  or  road  as  well  as
 for  the  transport  of  workers,
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 (iil)  Availability  of  suitable  land
 and  assured  supply  of  ade-
 quate  quantities  of  water  and
 power,

 (iv)  Potential  for  ancillaries.

 (v)  Availability  of  housing  and
 other  facilities  for  workers
 and  staff.

 (vi)  Suitable  climate—extremely
 hot  or  cold  and  dusty  climate
 is  to  be  avoided,

 In  the  draft  Five  Year  Plan  +1978—
 83  provision  has  been  included  for
 setting  up  of  two  new  units  of  Indian
 Telephone  Industries  Ltd.,  namely  one
 Switching  Factory  and  one  Transms-
 sion  Factory.  The  question  regarding
 the  location  of  these  two  new  units  is
 under  consideration.

 जी  एस०  एस०  सोमानी :  सामान्यतः  यह
 होता  है  कि  जहा  पहले  से  ही  उद्योग  स्थापित
 हैं  वहा  पर  नए  उद्योग  भी  लगा  दिए  जाते  है।
 क्या  मलरी  महोदय  बताएंगे  कि  ये  उद्योग  नए
 स्थानों  पर  लगाए  जाएंगे  ?

 ी  चरहरि  प्रसाद  सुखदेव  साथ:  इसके  लिए
 एक  कमेटी  बैठी  थी  साइट  सिलेक्शन  भौर  तमाम
 जो  नार्म्ज  हैं  उस  पर  विचार  करने  के  लिए  मार्च
 978 में  ।  उसकी  रिपोर्ट  भा  गई  है

 aa  बबनमे ट  उस  पर  विचार  कर  रही  है  भौर
 इस  पर  शनी  विचार  कर  रही  है  कि  कहा  इनको
 शोकेट  किया  जाए  t

 st  एस०  एस०  सोमानों:  जो  मानदड़  मंत्री
 सहोदय  ने  बताए  है  उनके  प्रनुसार  राजस्थान
 धौर  मध्य  प्रदेश  में  भी  इसके  लिए  काफी  उपयुक्त स्‍थान  है  |  क्‍या  सरकार  जहा  इस  प्रकार  की
 टेलीफोन  इंडस्ट्रीज  लगाने  का  विचार  कर  रही  है,
 यदि  हां  तो  किस  किस  स्थान  पर  ?

 संचार  मंशी  वी  बजलाल  वर्मा):  सभी
 प्रास्तों  से  मांग  है  ।  हमारे  एक्सपर्ट  लोग
 कहेंगे  कि  ये  ये  सब  से  ज्यादा  सुविधाजनक  स्थान
 है,  बहा  पर  लगाए  जायंगे ।

 SHRI  JAGANNATH  RAO:  May  I
 know,  the  other  things  being  equal,
 whether  these  units  will  be  established
 in  backward  States  and  backward
 areas  and  whether  there  is  any  propo-
 sal  to  instal  one  unit  in  Orissa?

 SHRI  BRIJLAL  VERMA:  All  these
 things  will  be  considered,

 SRAVANA  19,  900  (SAKA)  Oral  Answers  6

 SHRI  B,  RACHAIAH:  According  to
 the  criteria  mentioned  by  the  hon.
 Minister  for  this  question,  a  Committee
 was  set  up  to  look  into  the  question  of
 location  for  the  establishment  of  two
 factories  in  the  Five-Year  Plan  i978—
 83,  namely,  one  Switching  Factory  and
 one  ‘Transmission  Factory.  May  I
 know  the  main  recommendation  of  the
 Committee?  According  to  those  crite-
 ria,  what  are  the  places  that  the  Com-
 mittee  has  recommended  now?

 SHRI  BRIJLAL  VERMA:  It  has  not
 come  to  the  final  conclusion  as  yet

 Disparity  among  families  in  matter  of .  employment

 *367,  SHRI  SURENDRA  JHA  SU-
 MAN:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  are  such  families  in  the
 country  most  of  whose  members  are
 in  employment  whereas  large  number
 of  families  have  hardly  any  member
 in  employment;  and

 (>)  whether  Government  propose  to
 conduct  any  study  to  ascertain  the
 correct  position  in  this  reard  and
 formulate  labour  policy  in  right  direc-
 tion  on  the  basis  of  the  concrete  data
 thus  obtained  so  as  to  remove  this  dis-
 parity?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  A  Statement  is  placed  on  the
 Table  of  the  House.

 Statement

 There  is  no  census  of  the  number  of
 families  wherein  not  even  one  mem-
 ber  is  employed,  There  is  no  proposal
 to  undertake  such  a  census  or  study
 but  the  Government  is  well  aware  of
 the  widespread  unemployment  and
 under-employment  in  the  country,  I¢
 is  the  aim  of  the  present  Government
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 to  remove  unemployment  and  substan-
 tial]  under-employment  within  a  period
 of  0  years.  Towards  this  end,  the
 primary  objective  of  the  next  phase  of
 development  plans  is  to  adopt  an  em-
 ployment  oriented  development  stra-
 tegy.  The  new  Five  Year  Plan  is
 wholly  geared  to  extending  job  oppor-
 tunities  of  a  productive  nature  and  the
 sectoral  programmes  of  agriculture,
 rural  development,  minimum  needs,
 etc,  will  create  vast  job  opportunities,
 These  employment  opportunities  are
 expected  to  not  only  reduce  uncmploy-
 ment  but  bring  about  a  reduction  in
 disparities,

 tt  खुरेखा झा सुमन :  माततीय  मत्री  जी
 नने  बताया  है  कि  ऐसे  परिवारों  की  कोई  जनगणना
 नहीं  की  गई  है  जिनका  एक  भी  सदस्य  ऐमप्लायड
 नही  है  और  हस  प्रकार  की  जनगणना  करने  का
 कोई  प्रस्ताव  नहीं  है,  तो  मैं  पूछना  चाहता  हूं
 कि  एसे  परिवारों  की  गणना,  जिनके  अध्ययन  का
 कोई  प्रस्ताव  नहीं  है,  जब  जनता  सरकार  के
 बामोन्मूख  के  अनुकूल  उद्देश्य  है  और  समानता
 के  झाघार  पर  विधमता  को  दर  करने  का  जो
 सिद्धान्त  है  उसे  देखते  हुए  वाछित  है  ता  यह  क्‍यों
 झावश्यक  नहीं  है  कि  प्रखंड  के  झाधार  पर  या
 झौर  दूसरी  तरह  से  भी  यह  काम  किया  जाए
 जिस  परिवार  का  कोई  भी  सदस्य  नोकरी  नहीं
 करता  है  ऐेसे  परिवार  की  जनगणना  बरने  में
 क्या  दिक्कत  है  ?

 SHRI  K.  LAKKAPPA:  Mr,  Speaker,
 Sir,

 MR.  SPEAKER:
 answer,

 First  hear  the

 SHRI  RAVINDRA  VARMA  _  The
 practice  in  the  case  of  the  census  is
 to  collect  figures  and  statistics  on  the
 basis  of  either  individuals  or  house-
 holds.  While  the  number  of  house-
 holds  is  taken  into  account,  no  infor-
 mution  is  given  about  the  number  of
 people  employed  in  a  household  he-
 cause  the  definition  of  a  haysehold  that
 is  adopted  for  the  purpose  of  the  cen-
 sus  is  that  those  who  live  together  and
 eat  together  are  regarded  as  members
 of  a  household,  In  the  present  census,
 therefore,  there  is  no  indication  on  the
 basis  of  which  we  can  say  how  many
 households  in  the  country  have  people
 employed  or  otherwise,
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 The  secdnd  part  of  his  question  is:
 why  does  not  the  government  think  in
 terms  of  ordering  such  a  census?  Now,
 the  census  is  a  colossal  operation,  and
 the  statistics  that  are  collected  in  the
 census  ate  with  a  view  to  utilising  the
 information  for  further  action  where-
 ever  it  is  necessary,

 As  far  as  unemployment  itself  is
 concerned,  the  answer  to  the  question
 of  unemployment  are  under-employ-
 ment  ig  not  necessarily  based  on  a  se
 lection  of  the  households  where  nobody
 is  employed,  but  it  is  based  on  a  stra-
 tegy  which  will  generate  employment
 in  the  rural  areas.  Therefore,  the
 government  has  decided  that  the  basis
 of  the  new  plan  should  be  job  gene-
 tation  in  the  rural  areas  of  the  coun-
 try,

 tt  सुरेश भा  सुमम  :  मैं  पूछना  चाहता
 हैं  कि  इस  समय  सम्पूर्ण  भारतबर्ष  में  सगभग
 साढ़े  नौ  करोड़  परिवार  बसते  है  जिनमें  से  7
 करोड  के  ऊपर  देहात  मे  झौर  दो  करोड़  के
 लगभग  शहरों  में  &  जौर  शहर  में  जो  परिवार  हैं
 उनके  धर  से  लगभग  60  प्रतिशत
 लोग  नौकरी  पेशा  है  भौर  देहात  के  जो
 परिवार  है  उनके  सदस्यों  का  नौकरी  में  भनुपात
 सगभग  40  प्रतिशत  के  प्रन्दर  है  ।  तो  क्‍या
 इस  विंधमता  को  दूर  करने  के  लिये,  गाव  वालों
 को  ज्यादा  तरजीह  देने  के  लिये  क्‍या  मती  महोदय
 कोई  ऐसा  विचार  करेगे  जिससे  गावों  के  लोगों  को
 विशेष  राहत  मिल  सके  ?

 SHRI  RAVINDRA  VARMA:  It  is
 a  fact  that  the  problem  of  unemploy-
 ment  and  under-employment  is  most
 evident  in  our  rural  areas,  and  it  is  be-
 cause  this  problem  is  so  acute  in  the
 rural  areas  that  people  migrate  to-
 wards  the  urban  areas.  The  problem
 of  unemployment,  under-employment,
 irregular  employment  and  seasonal
 under-employment  will  have  to  be
 tackled  in  the  rural  areas,  As  I  stated
 earlier,  the  entire  exercise  of  the  new
 Plan  strategy,  therefore,  is  to  concen-
 trate  on  the  generation  of  employment
 in  the  rural  areas.  Therefore........
 (Interruptions),  No,  I  do  not  think  the
 hon,  Member  has  said  anything  about
 the  figures  of  the  unemployed,  What
 he  said  was  about  the  number  of
 households,  and  he  ig  quite  right  in
 Saying  that  there  are  about  i0  crores
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 of  households  in  the  country  according
 to  the  97l  census.  That  does  not  need
 any  confirmation  from  me,  The  hon.
 Member  was  regaling  some  statistics
 from  the  census  and  I  can  re-regaie
 those  statistics,  but  I  thought  I  should
 answer  the  specific  question,

 ओ  राम  देनी  राम:  :  हिन्दुस्तान  में  बेरोजगारी
 सम्बन्ध  में  बहुत  झहम  सवाल  माननीय  सदस्य

 है।
 क्

 देश  मे  एक  ही  परिवार
 ०  ए  एस०  प्रफसर  है  1

 है,  तीसरा  डाक्टर  है  चौथा
 की  लाइन  में  लगा  है  भ्रौर  थांचवा  ठेकेदारी

 काम मे  लगा  हुभा  है,  तो  मै  मंत्री  जी  से
 पूछना  चाहता  हू,  कि  एक  फैमिली--एक
 की  नीति  का  बहू  निर्धारण  करना  चाहते

 हमारे  सत्री  महोदय  भी  बेरोजगारी
 »  हमने  उतको  बिहार  मे  रोजगार

 जिस  से  वह  यहा  बाये हैं  म॑  जानना

 दु
 कि  बहू  इस  मामले  में  क्‍या  करना

 आकर |

 324

 मन

 44

 4

 ह

 निया

 ह्

 ्र

 442

 SHRI  RAVINDRA  VARMA:  I  am
 very  greatful  to  the  hon.  Member  for
 explaining  the  conditions  under  which
 I  am  employed.  But,,  Sir,  the  main
 question  that  he  asked  was  whether
 the  Government  is  thinking  in  terms
 of  formulating  a  policy  that  would  as-
 Sure  employment  to  one  member  in
 each  family.  In  reply  to  this,  I  would
 like  to  point  out  that  there  are  cer-
 tain  difficulties.  First  of  all,  this  may
 very  well  attract  some  clauses  in  the
 Constitution  which  refer  to  equility

 of  opportunity  and  discrimination.
 This  difficulty  has  been  experienced, and  it  is  not  imaginary,  because  in
 the  State  of  Andhra  Pradesh,  a  pro-
 posal  of  this  kind,  a  scheme  of  this
 kind,  was  given  g  trial.  That  scheme
 was  to  provide  one  job  for  one  family;
 it  was  started  in  the  year  i97.  First,
 it  was  introduced  in  Hyderabad  and
 later  on  it  was  extended  to  Visakha-
 patnam  and  Warangal.  As  some  hon.
 Members  from  Andhra  Pradesh  will
 know,  because  of  the  operational  difi-
 culties,  difficulties  in  identification,  le-
 gal  difficulties  including  the  question  of
 discrimination,  and  above  all,  the  fact
 that  this  would  not  provide  a  solution
 for  the  problem  of  unemployment,
 this  exercise  was  given  up.  Past  ex-
 perience  indicates  that  this  is  not  the
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 direction  in  which  we  can  seek  a  solu-
 tion  of  the  problem,  but  I  very  much
 appreciate  the  sentiments  with  which
 the  hon.  Members  have  raised  this
 question,  since  on  the  face  of  it,  7
 does  look  as  though  it  is  a  grave  in-
 justice,  that  there  are  some  families
 in  which  there  are  many  people  who
 are  employed,  and  some  families  in
 which  there  is  hardly  anyone  who  is
 employed.  It  does  look  on  the  face
 of  it  that  this  is  a  situation  which
 needs  attention,  and  the  Government
 wants  to  devote  attention  to  it.  But
 whether  the  way  to  give  attention  to
 it  and  find  a  solution  is  the  method
 that  the  hon.  Member  has  suggested,
 a  method  which  has  been  tried  in
 practice  and  found  to  be  wanting,  is
 another  question,  and  the  answer  to
 that  question  is  in  the  negative.

 SHRI  K.  S.  VEERABHADRAPPA:
 There  wag  some  scheme  in  Karnataka
 to  provide  some  stipend  to  the  un-
 employed  graduates.  I  waquld  lke  to
 know  whether  the  Central  Govern-
 ment  is  giving  any  assistance  for  that.
 If  not,  is  the  Central  Government
 thinking  of  giving  any  assistance  to
 that  scheme?

 SHRI  RAVINDRA  VARMA:  No
 such  proposal  or  request  for  assis-
 tance  for  a  scheme  of  this  kind  has
 been  received  by  the  Centre.

 Asian  Islamic  Conference

 +
 *368.  SHRI  C.  K.  JAFFER  SHA-

 RIEF:
 DR.  BALDEV  PRAKASH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Asian  Islamic  Con-
 ference  was  held  in  Karachi  recently
 and  passed  their  resolution  calling  for
 a  plebiscite  in  Kashmir  under  inter-
 national  supervision;

 (b)  whether  Indian  delegation  op-
 posed  the  resolution;  and

 (c)  if  so,  the  details  thereof?



 5  Oral  Answers

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYE®);  (a)  to  (c).  According  to
 our  information,  the  Conference  adpo-
 ted  a  Declaration  which  included  a
 reference  to  Kashmir.  Participants
 from  India,  who  attended  the  Confer-
 ence  in  their  personal  capacity,  made
 an  effort  to  prevent  any  discussion  on
 Kashmir  in  the  Committee  which  was
 dealing  with  the  problems  of  Muslim
 minorities,  on  the  ground  that  the
 meeting  was  concerned  with  social,
 economic  and  cultura]  matters  and
 political  items  like  Kashmir  should
 not  find  a  place  in  its  deliberations.
 Having  failed  in  their  effort,  they  sub-
 mitted  a  note  of  dissent  which  was
 duly  recorded.

 In  the  final  document  of  the  Con-
 ference,  the  pargraph  on  Kashmir
 States  that  the  “India  delegation”  ex-
 pressed  its  reservation  on  this  sub-
 ject.

 SHRI  C.  K.  JAFFER  SHARIEF:
 I  would  like  to  know  from  the  hon,
 Minister  whether  Government  of  India
 received  any  invitation  from  the
 sponsors  of  this  conference,  to  send
 any  delegation  in  an  official  capacity;
 and  if  so,  what  was  the  attitude  of
 the  Government  of  India  on  the  same.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  was  a  non-official  conference,  and
 the  Government  of  India  did  not  re-
 ceive  any  invitation,  And  nobody  par-
 ticipated  in  the  conference  on  behalf
 of  the  Government  of  India.

 SHRI  C.  K.  JAFFER  SHARIEF:
 Having  come  to  know  that  the  con-
 ference  was  mainly  held  to  discuss,  as
 has  been  explained  by  the  Minister,
 social,  economic  and  cultural  affairs;
 and  that  a  political  issue  like  Kashmir
 has  been  discussed  there,  did  the
 Government  of  India  express  its  pro-
 test  to  the  Government  of  Pakistan;
 if  so,  what  is  the  reaction  of  the  Gov-

 “rent  of  Pakistan?
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 SHRI  ATAL  BIHAR]  VAJPAYEE:
 This  conference  has  been  unfortunate-
 ly  discussing  Kashmir  for  the  last  so
 many  years,  Whenever  Kashmir  was
 discussed,  e.g.,  in  97]  and  I974,  we
 lodged  protests,  This  time  the  con-
 ference  was  held  in  Karachi,  The
 Chief  M  artial  Law  Administrator  of
 Pakitan  inaugurated  the  conference.
 And  in  his  inaugural  speech  he  brac-
 keted  Kashmir  with  Palestine.  I
 would  like  to  quote  from  what  the
 Chief  Martial]  Law  Administrator  had
 said  at  the  Conference:

 “We  do  not  wish  that  Muslims
 may  unite  to  seize  the  rights  of
 another  country  in  the  world,  At
 the  same  time,  we  cannot  tolerate
 that  some  other  country  may  tram-
 ple  over  our  national  honour  and
 prestige  and  usurp  power  in  a  Mus-
 lim  area.  By  these  areas  |  mean
 Palestine  in  the  Middle  East,  and
 Kashmir  in  South  Asia.”

 When  this  was  brought  to  our  no-
 tice,  We  summoned  the  Pakistani
 representative,  and  we  expressed  our
 displeasure.  The  explanation  given
 by  the  Pakistani  Ambassador  was  that
 Gen.  Zia  was  not  equating  Kashmir
 with  Pakistan,  we  are  not  satisfied  with
 this  explanation.  Jammu  &  Kashmir
 is  a  part  of  India;  jt  is  an  integral
 part  of  India,  Of  course,  when  I  say
 Jammu  and  Kashmir,  constitutionally
 and  legally  the  whole  State  is  a  part
 of  India;  And  any  comparison  between
 Palestine  and  Kashmir,  I  told  the
 Ambassdor,  will  weaken  the  case  of
 Palestine;  and  it  will  not  help  Pakis-
 tan  in  its  case  on  Kashmir.  But  this
 conference  hag  been  doing  such  things
 in  the  past.  But  I  would  like  to  say
 that  the  Indian  Muslims  who  partici-
 pated  in  the  conference,  the  delegates
 tried  to  block  any  reference  to  Kash-
 mir.  When  they  failed,  they  submit-
 ted  a  note  of  dissent.  I  would  like
 to  take  the  House  into  confidence.
 The  note  is  a  bit  long  byt  I  think  this
 should  be  read  out  in  the  House:

 “It  is  gratifying  to  note  that  the
 present  Governments  in  both  India
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 and  Pakistan  are  trying  to  resolve
 their  mutual  problems  in  an  at-
 mosphere  of  understanding,  trust
 and  cooperation.  The  recent  visit
 of  the  Indian  Foreign  Minister  to
 Pakistan,  agreement  on  Salal,  visit

 of  the  Pakistan  Foreign  Secretary
 to  India  and  the  expected  meeting
 of  the  two  Heads  of  the  States  are
 expected  to  help  resolve  the  mutual
 problems.

 We  the  Indian  representatives  at
 the  First  Asian  Islamic  Conference
 appeal  to  those  concerned  with  this
 matter  that  they  should  step  up  their
 efforts  for  the  establishment  of  last-
 ing  peace  in  the  sub-continent,  spe-
 cially  in  the  interest  of  the  welfare
 of  humanity.  We,  therefore,  call
 upon  them  to  speed  up  the  process
 of  their  negotiations  for  the  resolu-
 tion  of  differences

 We  hope  these  efforts  would  create
 a  climate  of  mutual  understanding,
 cooperation  and  trust  between  the
 two  countries  which  is  essential  for
 the  bright  future  of  the  whole  sub-
 continent.”

 I  would  like  to  add  that  the  rules
 governing  the  issue  of  passports  have
 been  liberalised.  (Interruptions).

 MR  SPEAKER:  Such  an  impor-
 tant  statement  is  being  made  and  you
 are  saying  “Sir,  Sir.  ..”  what  is  all
 this?

 SHRI  ATALBIHARI  VAJPAYEE:
 If  no  foreign  hospitality  is  involved
 and  if  the  provisions  of  the  Foreign
 Contribution  Regulation  Act  are  not
 attracted,  our  citizens  are  free  to  go
 to  any  country  they  like.  But,  I  would
 like  to  utter  a  word  of  caution.  If
 conferences  of  such  types  are  held,
 they  should  be  very  careful  in  asso-
 ciating  themselves  with  such  confer-

 at  तर  प्रकाश  :  जो  जवाब  दिया  गया  है  उस
 में  यह  है  कि  जो

 ि”
 के  प्रतिनिधि  थे

 उन्होने  झपनी  परसनल  में  भाग  लिया  ।
 @  विदेश  मंत्री  जी  स  जानता  चाहता  हूं  कि  जो
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 हिम्दुस्तात  से  गए  हुए  थे  भौर  डेजीगेशन  में  जिन्होंने
 भाग  लिया  क्या  कह  जन  लोगो  ने  भाग  लिया  ो
 किसी  धौर  वजह  से  पाकिस्तान  उस  समय  गए
 हुए  थे  शौर  बाइ  चांस  बहा  उपस्थित  थे,
 भाग

 ता  ग्  दस  है
 तरफ  से

 हिन्दुस्तान  संस्थाएं  है  जो  हिन्दुस्तान
 के  मुसलमानों  का  प्रतिनिधित्व  करती  हैं  उत्त
 सस्वाधो  के  नाम  से,  इनविटेशन  झाए  थे  और
 जिन  लोगो  ने  भाग  लिया.  वे  उन  सस्थाप्रो  के
 प्रतिनिधि  है  ?  अगर  ऐसा  है  तो  उन  के  नाम  क्या  हैं
 जौर  कितने  लोगो  ने  भाग  लिया  ?

 लचर

 दूसरी  बात--य  एशिया  की  कान्फरेस  थी  a
 एशिया  के  कितने  देशों  से  उस  कान्फरेस  मे  भाग
 लिया  ?  काप्मीर  हमारे

 1 ७
 का  इटीग्रल

 पार्ट  है,  यह  साननीय  मलरी  ने  बताया  a  तो
 जिन  एशिया  के  मुल्को  से  भाए  हुए  डेलीगेट्स  में
 उस  रेज़ोल्यूशन  का  साथ  दिया  क्या  हमारी
 सरकार ने  उन  में  जिन  एशिया  के  देशो  से  हमारे
 मैत्रीपूर्ण  सम्बन्ध  है  उन  को  कोई  प्रोटेस्ट  नोट
 दिया  है  कि  यह  हमारा  प्रन्दनी  मामला  है,
 काश्मीर  हिन्दुस्तान  का  हटीग्रल  पार्ट  है,  उस  के
 बारे  में  उन्होंने  वहां  उस  रेजोल्यूशन  का  साथ
 यो  दिया  ?  इस  के  लिए  क्‍या  उन  देशों  को  कोई
 विरोध  पष्  या  'घ्रोटेस्ट  नोट  भेजा  है  ?

 ह ।  अटल  बिहारी  बाजपेयी  :  जो  भारतीय
 इस  सम्मेलन  ले  शामिल  हुए  उन  की  सख्या  9
 है  |  मेरे  पास  खने  के  नासो  की  सूची  है  av  ane
 सदन  चाहे तो  मै  सारे  नाम  पढ़  सकता  हु  t

 MR.  SPEAKER:  You  can  lay  it  on
 the  Table  because  the  names  are  not
 very  important,

 wo  अलबेब  प्रकाश  :  बह  किसी  सस्था  से  सबधित
 हँ  या  नहीं,  यह  तो  बताइए  ।

 शबी  अटल  बिहारी  बालयों  :  प्रधिकाश  लोग
 शंस्थाप्रो  श्रे  स॒धित  है  ।  उदाहरण  के  लिए  श्री
 मुफ्ती  भ्रतीकुरेहंमान  गए  जो  भाल  इड़िया
 सजलिसे  मशावरात  के  प्रेसीडेट  है  शौर  झाल
 इंडिया  जमाते  उलेमा  हिन्द  के  श्री  भसद  मदनी
 भी  गए  ।  घाभिक  संथाझो  से  सबंधित  व्यक्ति
 गए  झौर  (व्यवश्नान )

 ी  oto  एम0  ना  -  प्राप  जरा  यह
 बता  दीजिए  कि  भमस्लिम  लीग  की  तरफ  से  कोई
 वहां  नहीं  गया  ताकि  यह  बात  साफ  हो  जाये  t
 (व्यवधान )

 eg  i)  ra  Pet  Nescives  Ss
 aI  wildy  =e  >

 dye  65  WS  pleas  ४६  dew  0५
 He  SUS  yee  vey  ह. ड  ७

 ~  dig  yr  ile  wl
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 शी  wee  बाजपेवी  :  इसके  प्रजाबा
 कुछ  प्रकार  भी  गए  ।  उनके  नाम  भी  इसमें
 शामिल  है  ।  सभा  पटल  पर  यह  नाम  रख  विये
 जायेगे  ।  (व्यवधान)

 दूसरा  सवाल  यह  पूछा  गया  है  कि  इस  कफ्िन्स
 में  कितने  देशों  से  भाये  हुए  लोगो  ने  भाग  लिया
 सो  हमारी  जानकारी  के

 भनुसार
 इसमे  3  देशों

 के  प्रतिनिश्चियो  ने  हिस्सा  लिया  ।

 SHRI  ८.  K.  JAFFER  SHARIEF:
 The  statement  arose  out  of  my  main
 question,  The  ruling  party  members
 attribute  that  many  Congressmen
 have  gone.  But  the  Majlis-i-Musha-
 warat  has  joined  the  Janata  Party.
 Why  I  should  not  protest  because  it
 is  their  party  which  is  represented?
 It  sounds  to  me  that  the  Jan  Sanghis
 are  attributing  it  to  the  Congress.
 (Interruptions)

 MR.  SPEAKER:  You  have  made
 it  clear  that  you  have  not  gone!

 hace  बिहारी  बाजपेयी  6  भूकि  यह
 कांफ्रेस  गैर-सरकारी  थी  इसलिए  जिन  देशो  के
 अतिनिधियों  ने  इसमें  भाग  लिया  उसकी  सरकारो
 को  हमने  कोई  विरोध-पत्न  नहीं  भेज ेहैं,  न  हम  इसकी
 कोई  प्रावशयकता  समझते  हैं  |

 SHRI  8.  K.  NAIR:  The  Minister  in
 his  reply  said  that  in  the  earlier  con-
 ferences  also  anti-Indian  propaganda
 had  been  indulged  in.  Having  had
 that  experience,  did  the  Government
 of  India  take  this  opportunity  to  ad-
 vise  the  Indian  delegates  that  it  was
 not  proper  to  attend  this  conference
 and  it  was  inadvisable?  He  said  pass-
 port  rules  have  been  liberalised.  But
 can  anybody  go  to  any  place  and  do
 anything  he  wants?  That  is  not  allow-
 ed  Having  learnt  from  experience
 that  this  conference  is  used  for  anti-
 Indian  propaganda,  did  the  Govern-
 ment  take  any  steps  to  advise  the
 people  at  least  not  to  attend  this
 conference?

 SHRI.  ATAL  BIHARI:  VAJPAYEE:
 I  do  not  think  we  should  boycot  such
 conferences,  If  Indians  are  invited,
 they  should  go  there  and  put  forward
 their  view-point  very  strongly.  That
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 has  been  done  and  I  hope  thig  will
 continue  to  be  done  in  future.

 ft  Wo  पो०  भमष्दल  :  प्रायक्ष  महोदय,
 आननीय  मली  जो  ने  आरबार  इस  सदन  में
 कहा  हैकि  पाकिस्तान  से

 1  ह्
 18  रिश्ता

 श्र
 गया  है  लेकिन  उसके  पाकिस्तान  के
 मार्शल  ला  एडमिनिस्ट्रेटर  का  ब्यान  है  तो

 इस  सम्बन्ध  में  माननीय  मलनी  को  क्‍या  कहना  है  ?
 क्या  मल्ली  महोदय  ने  पहले  जो  बार-बार  बयान  दिए
 हैं  कि  हमारा  रिश्ता  सुधरा  है  उसको  अदलेंगे
 या  क्या  कहेंगे  ?

 क
 झदल

 ्य गु
 :

 तय  = 3
 दु

 कोशिश  की  जा
 मद  हे मामलो  जे  सफलता  मिली  है  भौर  कुछ  में

 सफलता  नहीं  मिली  है  ।

 Venereal  diseases  in  India
 t

 *369.  SHRI  YUVRAJ:
 SHRI  BALDEV  SINGH  JAS-

 ROTIA:
 Will  the  Minister  of  HEALTH  AND

 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  many  people  in  India
 have  become  blind,  deaf  and  disabled
 because  they  are  suflering  from  vene-
 real  diseases;

 (b)  whether  in  view  of  the  magni-
 tude  of  the  population  suffering  from
 these  diseases,  300  clinics  set  up  for
 the  treatment  thereof  are  too  inade-
 quate;

 (c)  whether  several  infants  die  in
 India  on  their  birth  because  their
 parents  suffer  from  some  of  the  vene-
 Teal  diseases;

 (d)  if  so,  whether  arrangements
 have  been  made  for  proper  treatment
 for  these  diseases;  and

 (e)  if  so,  the  details  thereof  and
 if  not,  the  reasons  therefor?

 स्वास्थ्य  श्रौर  परियार  कल्याण  भंल्रालव  में
 राज्य  मंत्री  (जी  जगदम्शो  प्रसाद  बावय) :

 ् यह  सही  हैकि  भ्म्य  रोगो  के  भ्रतिरिक्‍त
 समझा  जाता  हैकि  कुछ  मामलों  में  गौन-रोग,
 झन्धापन,  बहिरापन  और  श्म्य  गड़बड़ियां  पैदा
 कर  देते  है  ।
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 (@)  जी,  हां  -  चौथी  पतरवर्षीय  योजना
 बाद  सम्भोग  जनित  रोगों  के  क्लितिकों  की

 स्थापना  झब  केन्द्र  प्रायाजित  योजना  नहीं  रह  गई
 है  जौर  स्वास्थ्य  क्योकि  एक  राज्य  विषय  है  इसलिए
 बौय  शोगो  की  रोकथाम  के  लिए  भ्रपती-भ्रपनी
 झ्रावश्यकताधशो  के  झनसार  सम्भोग  जनित  रोगों
 विलनिक  खोलने  का  काम  राज्य  सरकारों  का  है  ।
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 होती  हैं,  अत  भौन-रागों  से  पीढित  रोगियों  के

 "3
 शिक्ुप्रों  मृत्युदर  पर  टिप्पणी  करना

 क  |

 (4)  और
 (५

 रोगों  से  पीड़ित
 रोगियो  के  लिए  मेडिकल  कालेजों  ौर
 सम्भोग  जनित  रोग  क्लिनिको  में  समुचित  निदान
 झौर  मफ्त  उपचार  की  सुविधाएं  सुलभ  हैं।  ऐसी

 (ग)  अधिकांश  जन्म  घरो  में  होते  है,  सस्थाओं  की  एक  सूची  सभा  पटल  पर  रख
 जिकित्सा  भ्रथवा  निदान  की  सुविधाएं  ना  के  बराबर  गई  है

 विवरण

 क्रम  राज्य|सभ्र  शासित  क्षेत्र  मेडिकल  कालेजों  उन  मेडिकल  'लान  स्कीम के  खन  मेडिकल
 do  का  नाम  की  सथ्या  कालिजों  की  धन्तर्गत  खोले  कालेजो  की

 सख्या  जिनमें  गये  यौन  रोग.  सख्या  अहा यौन"
 यौन  रोग  विभाग  क्लिनिको  रोग  में  स्नातकोत्तर
 मौजूद  हैं  की  सख्या  शिक्षा  दी  जाती

 2  3  4  5  6

 l  0  wee  प्रदेश  8  8  26  2
 2  झसम  3  3  व
 3  बिहार  9  9  7
 4  गुजरात  5  5  6
 5  हरियाणा  ]  —_  l
 6  हिमाचल  प्रदेश  7  है।  37
 7  जम्मू  शौर  काश्मीर  2  2  i
 8  wales  9  9  2  3
 9  केरल  4  4  3

 0  मध्य  प्रदेश  6  6  3
 4)  महाराष्ट्र  3  3  6  1
 12  0  मणिपुर  l  3
 3  उडीसा  3  3  ]
 i4  पजाब  5  5  3  2
 5  राजस्थान  5  5  3
 6  0  तमिल  नाड़  9  9  22
 7.  उत्तर  प्रदेश  9  9  30
 l8  पश्चिम  बगाल  7  7  8  ]
 49  दिल्‍ली  4  4  3  4
 20  गोभा  l  2
 ai  fara  i
 22  पाडित्रेरी  2
 23  प्रड़मान  शौर  निकोबार  दृवीप

 —_  1
 24  मियीरम  किक

 योग  406  06  ॥7

 ery  भारतीय  सामाजिक  स्वास्थ्य
 मघ  cad  4

 कुल  योग  06  06  237  7

 ह्
 और  हिमाचल  प्रदेश  राज्यों  के  सभी  जिला  मुख्यालया  में  यौन  रोग  क्लितिक  कार्य  कर  रहे

 है  जिनमे  यौन  रोगों  से  पीडित  रोगियों  को  भ्रनुवर्ती  देखरेख  राग  निद्मनन  ौर  चिकित्सा  सबधी  सेवाएं  प्रदान
 जाती  हैं।  प्रस्य  राज्यों  &  बारे  में  सूचना  उपलब्ध  नही  है
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 MR.  SPEAKER;  I  have  been  re-
 peatedly  requesting  the  Ministers  that
 when  the  statements  are  long,  they
 must  place  it  on  the  Table  of  the
 House.  Of  course,  we  87९  now  chang-
 ing  the  rule  itself.

 sh  जनवस्थों  प्रसाद  यादव  बढ़ 10.  पक्तियो
 का  स्टेटमेंट  है  ।  मे  इस  बात  की  झोर  भी  ध्यान
 दिलाना  चाहूंगा  कि  झगर  पूर्व  में  पहले  ही  मह  दिल
 में  बात  हो  कि  स्टेटमेंट  हमारा  लम्बा  है,  तब
 सो  श्राप  यह  रिपोर्ट  कर  देते  है  कि  स्टेटमेट
 लम्बा  हैं  लेकिन  यह  स्टेटमेंट  तो  छोटा  है  भौर
 इतने  हल्ले  के  बीच  में  एक  मिनट  समय  भी
 ही  लगा  है  |

 शी  युथराज  श्रष्यक्ष  महोदय,  भारतवर्ष
 में  बहुत  से  व्यक्ति  अने,  बहिरें  और  विकलांग
 हैं  भौर  इसलिए  विकलांग  है  कि  उन  में  में  श्रधिकाश
 के  पिता  माता  यौन  रोग  से  पीड़ित  है  और  उस
 सम्बन्ध  में  जो  जवाब  शाया  है,  उस  में  यह  बताया
 गया  हैकि  केवल  तमिलनाह  झौर  हिमाचल
 प्रदेश  के  सभो  जिला  .मुख्यालया  से  यौन  राग
 क्लिनिक  कार्य  कर  रहे  हैं,  झर  अकाया  06
 लो  मेडिकल  कालेजेज  है  उनमें  आप  देखेगे  कि  जहां
 थौन  रोगों  की  स्तातकोस्तर  किक्षा.  दी  जाती  है
 ये

 ट्
 7  जगहों  में  है।  मैं  यह  कहना  चाहता

 हु
 क्या  शापने  हस  बात  की  जाच.  कराई  है

 हमारे  यहां  दुनिया  वे  तीन  प्रधों  में  से  एक
 झघा  और  हमारे  यहा  जितने  बच्चे  है  उन  से
 9  प्रतिशत  विकलाग  है  और  बहिरो  की  संख्या

 भी  25  में  |  है  क्या  श्राप  ने  इस  बात  को  जाच.
 कराई  है  कि  जितने  लोग  यहा  विकलाग  ह.  ह...
 है,  बहिरे  2,  कोई  सर्वेक्षण  इस  दिशा  में  कराया
 गया  है  या  नहीं  कि  उस  में  क्‍या  प्रतिशत  है  ऐसे
 व्यक्तियों  की  जिन  की  वजह  से  थ  यौन  राग  है
 और  उस  दिशा  में  चौथी  योजना  के  बाद  सरकार  ने
 शज्यों  की  सूची  में  इस  को  सम्मिलित  कर  दिया
 है,  ती  में  बह  जानमा  चाहता  है  कि  इसका
 चौथी  योजना  में  जया  भनूपात  था  भ्रौर  चौथी

 योजना
 के  बाद  इस  दिशा  में  कितनी  वृद्धि  हुई

 है

 क्षण
 नही  है  सैकिन  सैम्पुल  सर्वे  जो  किया
 गया  है,  उस  मे  इस  रोग  से  पीहितो  की  सख्या
 8  से  i0  प्रतिशत  झाई  है  भौर  यह  सैम्पुल  सर्वे
 ब्लड  डोनर्स,  जेल  बालो  शरीर  स्टूडेंट  का  किया
 गया

 अर
 का  जो  सर्वेक्षण  किया  गया  है,

 शाया  है  घौर  उम्र  हिसाब  सें
 का  विश्लेषण  किया  जाएं,  तो  इस

 रोगियों  की  संख्या  बहुत  विशाल  पैमाने
 करोड  है  शौर  सरकार  की  झोर  से  इस a
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 जहां  तक  ट्रेनिंग  का  सवाल है,  106,  कामेजो
 में  इस  का  प्रशिक्षण  है  श्रौर  237  किलनिक्स  इस

 r
 है  यद्यपि  ये  पर्यात  किसो  कीमत

 Hi  ।  चतुर्थ  पंचवर्षीय  योजना  में  सरकार
 मदद  करती  थी  लेकिन  साधन  पूरे  ने

 होने  के  कारण  राज्य  सरकारों  का  यह  काम
 दे  दिया  है  प्रौर  में  जितना  भ्रावश्यक  समझें,  इस
 कास  को  करे  |

 जहा  तक  विकलागों  का  सवाल  है  इस  में
 कोई  शक  नहीं  है  कि  इस  बीमारी  से  अ्रधापन,
 बहिरापन  और  पागलपन  भी  होता  है  और  ब्लड
 में  हस  के  कीटाणभो  के  सरकनेशन  से  नसे  भोडी  हो
 जाती  है  झ्ौर  मृत्य  भी  हो  जाती है  t  प्रोर  भी
 इस  में  कई  प्रकार  के  राग  है  ।  विशेष  कर
 सिफलिस,  गनोरिया  से  पीडित  माता  पिता  की
 सतानो  की  मौते  होती  है  ।  गनौरिया  अगर  महि-
 लाझ्ो  को  हो  जाए  तो  उन  के  बच्चों  का  सुन्दर
 स्वास्थ्य  नहीं  होगा  t  अगर  गर्भाधान  होगा  ता
 झबोशंन  हो  जाएगा  झगर  बच्चा  होगा  भी  तो
 झाठननी  महीने  के  बाद  मर  जाएगा  ।  भ्रगर  बच्चा
 जीवित  रहेगा  भी  तो  उसका  कोई  न  कोई  नकल
 14-15  वर्ष  की  झायू  में  प्रकट  होगा  t

 शी  मुबराज :.  प्रध्यक्ष  महोदय  झापको
 कर  झाश्चर्य  होगा  कि  1947  #  अधो
 सख्या  3  5  करोड  की  तुलना  में  झब  बढ़  कर
 4  5  करोड़  होगयी  है  ।  में  जानना  चाहता  हूं

 कि  स्टेट्स  में  जितने  बच्चे  भरे  है,  जितने  बक्चे  विकलांग
 है  भौर  जितने  बच्चे  बहरे  है,  उनमें,  झापने  जाच
 कराई  है,  और  जितनी  जाच  कराई  है,  उसके
 झमृसार  कितने  अनुपात  में  बच्चे  यौन  रोग  के
 सम्बन्धित  है  ।

 प्रध्यक्ष  महोदय,  झाप  कहते  है  कि  लौथी
 योजना  तक  इस  कार्य  को  भारत  सरकार  देखती
 थी,  झब  उन्होंने  यह  काम  राज्य  सरकारो  के  जिम्मे
 कर  दिया  है।  देश  में  यौन  रोग से  पीड़ित  बंधो,
 बहरों  की  सख्या  दिन-प्रति-दिन  बढ  रही  है।
 ऐसी  स्थित  में  राज्य  सरकारों  पर  यह  भार  डालने
 का  क्या  प्रयोजन  है?  क्या  भारत  सरकार  राज्य
 सरकारो  को  कोई  भतिशिक्ति  भमुदान  दे  रही  है
 जिससे  कि  इस  समस्या  से  निबटा  जा  ह... उ  ?
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 इसांलए  शब्यों  को  यह  कार्य
 है।  जहा  तक  रोगियों  की  सख्या  का

 है,  वह  मैने  पहले  ही  बता  दी  है।

 SHRI  BALDEV  SINGH  JASROTIA
 Before  I  exercise  my  right  to  put  the
 question,  I  want  to  bmng  to  your
 kind  notice  that  My  question  has
 not  been  incorporated  in  this  question
 I  have  been  wrongly  clubbed  with
 my  hom  frieid  My  o  ,ina*  ques
 tion  is  as  under

 “(a)  what  steps  the  Government
 is  taking  to  prevent,  remove  and
 help  the  blind  in  India,  which  १8
 having  the  second  largest  number
 of  blinds  in  the  world

 (b)  what  is  the  State-wise  num
 ber  of  blinds  in  the  country  with
 causes  in  each  State,  of  course  giv
 ing  the  0  year  figures,

 (c)  38  ॥  in  the  active  considera-
 tion  of  the  Government  to  start
 blind  houses  in  large  number  so  as
 to  cope  with  the  requirements  for
 treatment  help,  guide  so  that  mil
 lions  of  these  people  may  have
 good  life  all  round,  and

 (d)  what  is  the  amount  spent  on
 blinds,  giving  ten-year  figures  and
 what  is  the  budget  allocation  for
 the  current  year?”

 Since  १  has  been  wrongly  clubbed,  I
 request  that  my  question  should  be
 separately  answered  another  day  Now
 I  will  ask  my  supplementary  as  per-
 mitted

 In  what  parts  of  the  country  people
 are  mostly  affected  by  such  diseases
 giving  details  of  class  and  age  of  such
 people  with  history  of  such  cases
 the  ways  and  means  adopted  by
 the  Government,  the  result  of  such
 measures  and  the  measures  which
 they  are  going  to  take  in  the  future?
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 थी  जनवस्शो  प्र्नाव  यादव  जो  वह  कहते
 है  कि  हमसे  बमेश्चन  पुट  किया  है  उसका  जवाब
 यह  नहीं  है।  हमारे  सामने  जो  बवैश्चने  था,  यह
 उसी  का  जबाब  है।  प्रगर  वे  स्यारा  जानकारी
 चाहते  हैं  तो  हम  सूचना  ले  कर  दे  सकते  हैं।

 डा०  सुशोसा  नायर  श्रीमनु,  यह  शरीन  रोग
 बहुत  शीधता  से  भ्रच्छे  हो  सकते  (।  यह  जानते
 हुए  भारत  सरकार  ने  योजना  बनाई  थी  कि  इनके
 ऊपर  हमला  कर  के  इन  रोसो  का  समाप्त  किया
 जाए।  सास  तौर  से  पहाटी  इलाका  में  इनके  लिए
 बहुत  क्  किया  गया  था।  वह  सत्र  शब  ढीला  हो
 गया  है।  झब  में  मत्री  जी  से  जानना  चाहती  हू कि  इन  सारी  _समस्थाधो  को  ध्यान  द ल  रखत  हुए शीर  असन  के  बारे  मे  जो  बताया  गया  है  उनकी
 तब  लीफो  को  ध्यान  में  रखते  हुए  क्या  से  रकार  कोई
 योजना  बनायेगी  जिससे  कि  शीद्ना  से  टझौर  कम
 खर्च  में  इत  रोगो  को  निकाला  जा  सक  ?  बया  सरकार
 इन  रोगों  के  हरेडिकेशन  का  कोई  व्यापक  कायत्रम
 हाथ  में  लेगी?  साथ  ही  साथ  शिक्षा  विभाग  को  भी
 साथ  लिया  जाए  ताकि  लोग  समथ  सके  कि  कैसे
 यह  रोग  होता  है  झौर  भविध्य  में  न  हो  इसका  भी
 वे  स्वय  ध्यान  रख  सब,  क्या  सरकार  ऐमी  कोई
 योजना  बनाएगी  ?

 श्री  अगदस्थी  प्रसाद  यादव  :  एक  यह  सजैशम
 है  जो  विचारणीय  है।

 जहा  तक  बीमारी  फैलते  का  सवाल  है  इसके
 बारे  में  प्रचार  प्रसार  हम  लोग  करते  है.  ताकि
 लोगों  को  जानकारी  हो  जाए।  पोस्टरों  के  द्वारा,
 बुक्लैटस  के  द्वारा  इस  काम  को  किया  जाता  है
 एक  फिल्‍म  भी  दिखाई  जा  रही  थी  ।  एक  दूसरी
 फिल्‍म  भी  तैयार  की  गई  है।  दो  जगह  पर  मद्रास
 शौर  दिल्‍ली  में  डाक्टरो  शौर  पैरा  मेश्विल  क्टाफे
 जो  इसके  (लए  ड्ेनिंग  दी  जाती.  है।  उनको  डेढ़
 सौ  रुपए  का  इर्सेटग  भी  दिया  जाता  है  t  चूकि
 श्रधकाश  डाक्टर  इसमे  पाटमसिपेट  नहीं  करते
 झौर  इस  रोग  के  इलाज  ऊँ  लिए  नहीं  भाते  इसालए
 इसटिव  भी  हम  दले  है।

 Abolition  of  Contract  Labour  in  Mines

 *37l  SHRIMATI  PARWATHI  KRI-
 SHNAN

 SHRI  K  A  RAJAN

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state

 (a)  whether  the  Central  Advisory
 Board  on  Contract  labour  has  recom-
 mended  abolition  of  contract  labour-
 in  certain  operations  in  mines;  and
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 (b)  if  so,  the  details  and  Govern-
 ment’s  decision  thereon?

 wa  तथा  संसदोय  कार्य  मंत्रालय  में  राज्य
 मंत्री  (ओ  लारंग  साथ):  (क)  और  (छा).
 विवरण  सदन  की  मेज  पर  रख  दिया  गया  है  1

 विवरण

 केन्द्रीय  सनाहकार  ठेका  श्रमिक  बोई  की  सिफा-
 रिशी  पर  जहा  तक  केन्द्रीय  क्षेत्र  क  उद्योगों  का
 सम्बन्ध  है,  पहली  फरवरी,  :975  को  सरकारी
 अधिसूचना  द्वारा  कोयला  खनन  उद्योग  में  (क)
 कोयला  निकालने  गा  कोयला  निकालने  तथा  कोयल्ग
 बेचने,  (ख)  कोयला  लादने  तथा  उतारने,  (ग)
 झधिभार  हटाने  तथा  मिद््‌टी  खोदने,  (घ)  साफ्ट  कोक
 तैयार  करने  झौर  (ड)  भूम  के  नीचे  पत्वरो  मे
 सुरगे  बनाने  तथा  पत्थर  काटने  के  विविध  कार्यो
 के  लिए  ठेका  श्रमिसों  की  नियुक्ति  को  7विषिद्ध
 किया  (गया  है।

 पहला  मार्च,  977,  से  ऐसे  प्रतिष्ठातों,  जितके
 सम्बन्ध  में,  ठेका  श्रम  (गिनियमन  शौर  उत्पादन)
 झधिनियम  के  अधीन  सम्बस्िते  सरकार  केन्द्रीय
 सरकार  है,  की  मिल्कियत  वाले  या  उनके  द्वारा
 झधिवासित  भवनों  में  झाडू  देने,  सफाई  करने,  घूल
 झाड़ने  तथा  चौकीदारी  के  कार्यों  के  लए
 ठेका  श्रमिकों  वा  नियोजित  बरना  भी  प्रतिविद्ध
 कर  दिया  गया  है।  जहा  तक  झम्य  खानो  का  सबंध
 है  जिनम  ठेका  श्रमिकों  की  नियुक्ति  कोप्रतिसिद्ध
 करने  का  विचार  है,  केन्द्रीय  सलाहकार  ठेका
 श्रमिक  बोर्ड  द्वारा  गठित  समितियां  (i)  चूुना-
 पत्थर  डोलोमाइट  और  मैगनीज  खानों  (ii)  लोहा-
 अयस्क  खानो  शौर  (iii)  arr,  झभ्प्क,  मैंगने-
 साइट,  जिप्सम,  फायरक्ले  ्ादि  खानों  म  ठेका  श्रम
 पद्धति  के  प्रश्न  की  जाच  या  तो  कर  चुकी  है  या
 इस  समय  कर  रही  है।  इन  क्षेत्रों  में  ठेका  श्रमपद्धति
 के  उन्मूलग  के  सम्बन्ध  में  झागे  कार्यवाही  केन्द्रीय
 सलाहक।र  ढेका  श्रमिक  बोर्ड  की  सिफारिशों  को
 ध्यान  में  रखकर  की  जागगी।

 SHRIMATI  PARVATHI  KRISH-
 NAN:  The  question  has  been  put  in
 English,  But  since  the  statement  is

 in  English,  it  38  alright  According  to
 the  statement,  it  says  that  on  the  re-
 commendations  of  Central  Advisory
 Contract  Labour  Board,  employment
 of  contract  labour  has  been  prohibit-
 ed  as  far  as  the  industries  in  the  Cent-
 tal  sphere  ure  concerned  in  the  coal
 mining  industry.  This  is  a  welcome
 thing  and  it  was  known.  But  what  I
 would  like  to  know  is,  what  is  hap-
 pening  about  the  mines  other  than
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 coal,  because  the  Committee  had  al.
 ready  visited  such  places  as  Raj-
 hera  and  Bailadilla  and  made  re
 commendations  that  the  jobs  of  a
 perennial  nature  should  be  decontrac-
 torised  or  whatever  word  one  may  like
 to  use  should  be  taken  away  from  the
 contractors  and  the  workers  taken  on
 permanent  pay  roll  and  at  the  same
 time  they  also  pointed  out  that  the
 contract  Iabour  is  being  paid  less.
 Out  of  that  discontent,  firing  has
 taken  place  in  Rajhera  and  Bailadilla
 last  year  and  yet,  what  action  has  the
 Government  taken  in  order  to  gee  that
 contract,  labour  in  these  mines  is
 abolished?  They  are  still  examining.
 How  many  more  firings  do  they  want?
 I  would  hke  to  know,  how  soon,  what
 is  the  target  date  they  have  fixed  to
 abolish  the  contract  Jabour  at  least  in
 those  places  where  the  Central  Advi-
 sory  Contract  Labour  Board  has  al-
 ready  made  recommendations.

 aft  लारंग  साथ  माननीय  सदस्या  की  भावना
 यह  है  कि  ठेकेदारी  प्रथा  बिल्‍ल्कूल  ममाणत  हो
 खदानो ंमें  |  भ्रौर  यह  तो  यहा  तक  चाहती  हे  कि
 सभी  कामा  में  इसको  समाप्त  किया  जाए ।
 पूरी  तरह  से  इसको  समाप्त  करना  सम्भव  नहीं  है,
 सारी  जगह  झौरसारे  कामों  मे  हस  प्रथा  को  खत्म
 कर  दिया  जाए  यह  सम्भव  नहीं  है।  उन्होंने  यह
 भी

 फ्
 है  कि  कोयले  की  खदानों  क  बाद  8सरी

 खदानो  में  जो  ठेकेंदारी  प्रथा  ह ैउसको  कब  तक  खरम
 कर  दिया  जाएगा।  उन्होंने  यह  भी  कहा  है  कि
 त।रीख  बताई  जाए  कब  तक  इसको  हम  समाप्त  करने
 वाले  है।  त.रीख  बताना  ता  सम्भव  नहीं  है।  इसके
 लिए  एक  सलाहकार  बो  है  और  वह  सलाह  देता
 है।  जिन  कार्यों  म  वह  सलाह  देता  है  कि  यहां  पर
 ठेकेदारी  प्रथा  समाप्त  कर  दी  जाए  वहा  पर  इसको
 समाप्त  कर  दिया  जाया  है,  वहा  के  मालिकों  से
 सलाह  करबे  तभी  हम  काम  करते  है।  हम
 प्रयास  कर  रहे  है  कि  कोयले  के  अलावा  दूसरे
 क्षेत्रो  में  भी,  दूसरी  छदानों  में  भी  जो  ठेकेदारी
 प्रथा  है,  इसको  समाप्त  कर  दिया.  जाए।

 SHRIMATI  PARVATHI  KRISH-
 NAN:  He  has  not  answered  my  ques-
 tion.  Obviously,  he  is  not  prepared
 to  answer.  He  said,  “when  the  re-
 commendations  come”  but  I  specified
 the  recommendations  after  visiting
 Rayhera  and  Bailadilla.  It  is  on  that
 basis,  I  said  it.  In  the  statement,  he
 says,  “Further  action  regarding  abo-
 lition  of  contract  labour  system  in
 these  sectors  is  to  be  taken  up.”  I
 wanted  to  know  by  what  time.
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 Anyway,  let  me  come  to  my  second
 supplementary.  It  ig  precisely  be-
 cause  the  contractors  are  there,  year
 after  year.  There  is  the  contract  lab-
 our  in  these  mines  and  even  jn  the
 mineg  which  are  within  the  Central
 sphere.  Here,  they  have  said  it  that
 they  have  implemented  the  recom-
 mendation  for  the  abolition  of  the
 contract  labour  in  the  Central  sphere.
 In  the  Rajhera  coal  mines,  the  strike
 is  going  on.  It  ig  an  annual  affair.
 When  the  huts  are  washed  away  and
 the  repairs  are  to  be  undertaken,  the
 contractors  do  not  carry  out  the  re-
 Pairs,  You  will  have  another  firing there.  Therefore,  I  want  to  know
 how  soon  they  propose  to  implement all  those  recommendations  that  are
 already  there  with  them.

 भी  खारंग  साथ  प्रध्यक्ष  महोदय,  यह  शका
 तो  नहीं  है  कि  वहा  पर  फिर  से  गोली  चलेगी भौर  शासन  को  पूरा  प्रयास  होगा  कि  मजदरों
 पर  वहा  शोली  न  चल  |  हा  तब  बेलाडीला  का
 प्रश्न  है  कूछ  मुद्दों  पर  सलाहक॥र  बोई  की  मलाह
 क्र  गई  है  उसके  लिए  एम  मत्रालय  में  सम्पर्क  बना
 रहे ठ  वहा  पर  भो  ठेकेदारी  प्रथा  समाप्त  की जाये।  जैसे  हो  हमारा  उनसे  वार्मालाप  प्रा  हो
 जाएगा  तधी  समाप्त  कर  पायगे।

 SHRIMATI  PARVATHI  KRISH- NAN:  I  would  request  the  hon.  Min. ister  to  visit  Rajhera  coal  mines  and setfle  the  strike.

 SHRI  K  A.  RAJAN:  Regarding  this Particular  question,  I  am  glad  to  note that  the  Government  have  implemen. ted  th  recommendation  of  the  Coal Mines  Advisory  Board  and  they have  issued  a  notification  to  that effect.  But  regarding  the  implemen. tation  of  the  recommendations  of  the Central  Advisory  Contract  Labour
 Board  regarding  the  abolition  of  con-
 tract  labour  in  Limestone,  Dolomite and  Manganese  mines,  lron  Ore  mines and  Chromite,  Mica.  Magnesite,  Gyp-
 sum,  Fireclay  etc,  mines,  what  I  can
 understand  from  the  reply  is  that
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 he  is  going  to  have  a  dialogue,  some
 sort  of  a  discussion,  with  employers.
 While  they  have  already  implement-
 ed  the  recommendation  in  the  Central
 Sphere,  it  is  only  a  question  of  issu-
 ing  a  notification  by  the  Government
 in  regard  to  these  mines.  It  has
 created  a  lot  of  unrest  in  Bailadila
 because  of  non-implementation  of  this
 recommendation.  I  would  like  to
 know  from  the  hon.  Minister  when
 he  is  going  to  issue  the  notification
 and  also  to  make  an  eftort  to  settle
 the  strike  in  Rajhera  on  this  parti-
 cular  issue.

 श्री  सारंग  साय:  प्ध्यक्ष  महोदय,  कुछ  न्य
 खदानो  के  बारे  में  माननोय  सदस्थप  ने  पूषा 1  कुछ
 लाने  ऐसी  हूँ  जैसे  कक्च  लोह  की  और  कोयला
 धोने  के  कारखाने  इन  दोनों  के  बारे  में  प्रभी  30
 प्रगस्‍्त  को  होने  वाली  सलाहकार  बोर्ड  की  बैठक
 में  विचार  आएगा।  विच/रविमर्श  सलाहकार  बोर्ड
 से  जाने  के  वाद  हम  फिर  उस  विभाग  से  मशविरा
 करेगे  शौर  उसके  बाद  ही  वहा  पर  इसे  लागू करेगे।  उन्होंने  कहा  है  कि  आप  सरकार  है  झौर
 सीधे  झाईस  क्यो  नहीं  करते  हैं।  श्रीमन्‌  कोई  भी
 बाश  कम  से  कम  सर्म्बान्धत  विभाग  या  मालिक  जो
 है  उनसे  बिना  सम्पर्क  किए  सम्भव  सही  है।  हम
 चाहे  शौर  झाप  न  चाहे  तो  काम  नहीं  हो  सकेगा।
 इसलिए  सलाह  लेना  भावश्यक  होगा।  इममें  देर
 हो  सकती  है,  लेकिन  प्रयास  चल  रहा  है।

 SHRI  PURNANARAYAN  SINHA:  In
 paragraph  2  of  the  statement,  the  hon. Minister  has  mentioned  about  the
 Contract  Labour  (Regulation  &  Abo-
 lition)  Act.  I  want  to  know  whether the  enforcement  of  the  Act  will  be
 confined  only  to  mines  and  such  other fields  of  employment  or  it  will  be
 extended  to  plantations  also  where  the
 contract  labour  is  rampant  and  against which  there  is  a  movement  by  labour
 to  abolish  it,

 THE  MINISTER  OF  PARLIAMEN- TARY  AFFAIRS  AND  LABOUR (SHRI  RAVINDRA  VARMA)  The
 provisions  of  the  Act  apply  to  all  in-
 dustries  and  the  effort  is  to  see  that they  are  enforced  everywhere.  But
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 the  specific  question  here  did  not  re
 fer  to  plantations  and  therefore,  the
 answer  m  the  statement  did  not  con-
 tain  a  reference  to  it

 WRITTEN  ANSWERS  TO  QUESTION

 feet  के  डाकधरों  में  बैनिक  मजदूरी  पर  काम
 कर  रहे  पकर  झौर  प्रम्थ  न्मिक

 *305  श्री  शरद  यादव  ब्या  सचार
 मंत्री यह  बताने  की  कृपा  करेंगे  कि

 ,  (व)  क्‍या  यह  सच  है  वि  दिल्‍ली के  ढाकचरो
 में  दैनिक  मज्री  पर  काम  करने  वाले  पैकर  झौर
 झन्य  श्रमिक  बड़ी  सख्या  में  काम  करने हैं  ,

 (ख)  यदि  हां  ताउनकी  श्रणीवार  समस्या
 क्या  है  झौर

 (ग)  उनकी  सेवा  को  नियमित  करन  के  लिए
 सरकार  न  क्‍या  कायवाही  की  है  प्रौर  इसके  लिए
 क्या  प्रत्रिया/  नियम  अपनाने  जात  हैं  ?

 Bae  cera  में  राज्य  सली  (ली  नरहरि
 प्रसाद  खुखबेथ  साथ)  (क)  जी  हा  t  लेकिन
 इसकी  सल्या  बहुत  अधिक  नहीं  है  ।

 (#)  दिल्ली  के  विभिन्न  डाकघरों  में  163,
 पैकर/डाग  पियन  है  इनक  प्रतिरिक्त  वहां  7
 चौकीदार/फराश  भी  काम  कर  रहे  है  1

 (ग)  जा  लैमित्तिक  मजदूर  रोजगार  कार्यालमों
 के  माध्य म  से  श्ति  हैं  और  कम  से  कम  दो  बचे
 की  सेवा  का

 अनुभव
 रखते  हैं  (एक  वर्ष  में  240

 दिन  की  सेवा  को  एक  बे  की  सेवा  माना  जाता
 है)  थे  निर्शारित  विभागीय  परीक्षा  पास  करने  पर

 870  SHRI  DURGA  CHAND  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  the  comments  on
 Asian  Common  Market  have  been
 made  available  to  the  Government  of
 India  by  the  concerned  countries,
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 (b)  if  so,  the  detaily  thereof,

 (c)  the  progress  so  far  made  in  the
 materialisation  of  the  idea  of  Asian
 Common  Market,

 (d)  whether  the  Government  of
 India  propose  to  convene  a  Con-
 ference  of  the  neighbouring  coun-
 tries  to  discuss  matters  of  common
 interest  particularly  in  economic
 field,  and

 (९)  af  80,  the  details  thereof?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE)  (a)  to  (c)  Though
 the  general  concept  of  Asian  Common
 Market  has  been  discussed  from  time
 to  time  no  concrete  proposal  has  come
 to  our  notice  The  Government  of
 India  remains  responsive  to  the  :dea
 of  regional  economic  cooperation,  but
 recognises  that  its  successful  imple-
 mentation  depends  upon  the  willing
 consent  and  cooperation  of  the  coun~
 tries  concerned

 (da)  No  Sir

 (e)  Does  not  arise

 Amendmest  to  Immigration  Act

 *372  SHRI  P  K  KODIYAN  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government  have  a
 proposal  under  consideration  to  amend
 the  Immigration  Act,  1922,  and

 (b)  if  so  what  are  the  changes
 proposed  to  be  made  and  the  steps
 being  taken  in  this  regard?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE)  (a)  Yes,  Sir

 (b)  Government  have  appointed  a
 Committee  to  review  the  question  of
 recruitment  for  overseas  employment
 with  a  view  to  streamline  procedures.
 An  important  term  of  reference  of
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 thig  Committee  is  to  examine  the  pro-
 visions  of  the  Emigration  Act,  1922,
 and  to  recommend  to  the  Government
 changes  in  the  Act.  The  Act,  which
 was  enacted  to  regulate  the  emigra-
 tion  of  agricultural  workers  from
 Indw,  has  been  considered  out-dated
 and  needs  to  be  amended  to  bring  it
 in  tune  with  the  present  day  reali-
 ties.  The  Committee  has,  inter  ala,
 considered  this  need  and  has  recom-
 mended  amendment  of  the  Act.  An
 interim  report  of  the  Committee  is
 likely  to  be  submitted  soon  to  the
 Government,  on  the  basis  of  which
 Government  will  take  a  decision  on
 the  introduction  of  an  amending  Bill
 in  the  Parliament.

 Resolving  Deadlock  over  Wage  Board
 for  Working  Journalists  ang  Non-

 Journalists

 *373.  SHRI  AHMED  M.  PATEL:
 SHRI  RAMDEO  SINGH:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  a  meeting  consisting
 of  journalists,  non-journalists  and
 newspapers  employees  representa-
 tives  with  Government  was  held  re-
 cently  in  Delhi  to  solve  the  tangle
 over  the  wage  boards  for  the  working
 journalists  and  non-journalists;  and

 (b)  if  so,  the  decision  taken  at  the
 meeting?

 ;

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  Yes,  sir  At  the  meeting
 held  on  the  22nd  July,  ‘1978,  which
 was  attended  by  the  representatives
 of  the  employers  and  the  employees
 in  the  newspaper  industry,  it  was  de-
 cideg  that  if  suggestions  already
 made  were  not  acceptable  to  em-
 ployers,  they  would  send  alternative
 proposals  before  the  30th  July,  1978.
 Since  po  alternative  proposals  were

 received  from  the  employers’  side,
 the  Wage  Boards  have  been  advised
 to  proceed  with  their  work.

 Administrative  set  up  of  Geological
 Survey  of  India

 "374.  SHRI  MOHINDER  SINGH
 SAYIANWALA;  Will  the  Munster  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  a  decision  has  been
 taken  to  drastically  change  the
 administrative  set  up  of  Geological
 Survey  of  India;

 (by  if  so,  the  reasons  for  the  same; and

 (c)  the  nature  of  changes  that  are
 sought  to  be  mede  in  the  set  up?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Decisions  have  been  taken  to
 make  certain  changes  in  the  admin-
 istrative  set  up  of  Geological  Survey of  India.

 (b)  With  the  fast  growth  of  G.S.I.
 and  its  activities,  as  well  as  the
 growth  of  new  technology,  the  need
 was  felt  for  a  basic  restructuring  of
 administration  and  policy  formulation
 functions  in  the  G.S.I.

 (c)  A  Board  of  Management  for
 the  G.S.I.  has  been  set  up,  which  will
 enable  greater  autonomy  to  the  or-
 genisation.  The  Board  will  function
 like  the  Board  of  Directors  of  a  Cor-
 poration  and  wil]  ensure  fullest  parti-
 cipation  of  scientists  in  planning  and
 implementetion  of  the  programmes
 of  GSI.  Together  with  other  or-
 ganisational  changes,  the  new  admin-
 istrative  frame-work  is  designed  to
 introduce  cost  effectiveness,  better
 personnel  management,  and  optimum
 utilisation  of  men  and  materials  in
 the  G.S.I.,  through  appropriate  de-
 volution  of  powers  and  responsibilities,
 within  the  organisation.
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 संगठित  कृषि  अभिकों  के  नाक्  के  लिये  शोलना

 *375.  श्री  सुभाष
 लि  ्

 क्या  संसदीय

 ज एम बन
 मंत्री  यह  की  कपा  करेंगे

 क  ४

 (क)  क्या  सरकार  ने  असंगठित  कृषि  श्रमिकों
 के  लाभ  के  लिए  कोई  योजना  तैयार  की  है;

 (ख)  यदि  हां,  तो  तत्संम्बंधी  ब्यौरा  क्या  है;
 भर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ;

 म  तथा  संसदोय  कार्य  मंत्रालय  में  राज्य
 अंछी  (ओ  लारंग  साथ):  (क)  जीहां।

 (@)  विवरण  सभा  की  मेज़  पर  रख  दिया
 गया  है।

 (ग)  प्रश्न  नहीं  उठता  |

 विवरण

 (ख)  सरकार  द्वारा  अ्संगठित  खेलिहर  श्रमिकों
 के  लाभ  के  लिये  तैयार  की  गई  योजनाएँ  निम्ना-
 नतुसार  हैं  _

 (@)  केन्द्रीय  श्रमिक  शिक्षा  बोर्ड  के  हमारे
 देश  के  विभिन्न  भागों  में  40  केन्द्र
 हैं  ।  इन  केन्द्रों  ने  वर्ष  ‘1977-78
 के  दोरान  ग्रामीण  शमिकों  की  शिक्षा
 तथा  संगटन  के  लिये  i50  से  भ्रधिक

 “कैम्प  आयोजित  किए  हैं  v

 (2)  राष्ट्रीय  श्रम  संस्थान  ने  नेतृत्व  की
 कला  के  विकास  तथा  प्रक्षिक्षण  संबंधी
 कार्यक्रम  के  प्रस्त्गेत  लगभग  20  जिलों
 में  प्रामीण  श्रमिक  शिक्षा  कैम्प  झायो-
 जित  किए  |  प्रत्येक  कैम्प  में  लगभग
 i00  ग्रामीण  श्रमिकों  ने  भाग  लिया  V

 (3)  ग्रामीण  श्रमिकों  तथा  उनके  संगठनों
 की  समस्याझों  की  जांच  करने  तथा
 उनकी  स्थायी  समितियों  की  बैठकों

 -के  लिए  सचिवालय  सेवा  की  भी
 'व्यक्स्था  हेतु  चालू  वर्ष  के  दौरान
 प्लान  स्कीम  के  प्रन्तर्गत  केन्द्र  में  एक
 आमीण  श्रमिक  सेल  की  स्थापना  की
 गई  है  ।

 (4)  प्रामीण  प्रसंगठित  श्रमिक  संबंधी  केन्द्रीय
 स्थायी  समिति  गठित  करने  का  प्रस्ताव
 है  Y

 (5)  खेतिहर  श्रमिकों  संबंधी
 केन्द्रीय  का का  एक  प्रस्ताव

 है  Y

 झभिसमय  141.  का  झतृसमथेत  किया जिसमें  प्रंतिष्ठानों  तथा  प्रामीण  ् सगठसों  के  विकास  के  लिये  बैज्लातिक

 कप
 प्रशासनिक  उपाय  करना  पअ्रावश्यक

 i]

 (7)  राज्य  सरकारों  को  सलाह  दी  गई  है
 कि  वह  राज्य  में  भसगठित  श्रमिक
 संबंधी  स्थायी  समितियां  तथा  प्रामीण
 श्रमिक  सैल  स्थापित  करें  v

 (8)  मुक्त  कराएं  गए  बधित  श्रमिकों  के
 पुनर्वास  के  लिये  केन्द्र  द्वारा  संचालित
 प्लान  स्कीम  झनुमोदित  कर  दी  गई
 है धौर  चालू  वर्ष  के  लिये  बजट  में
 एक  करोड़  रुपये  का  प्रावधान  किया
 गया  है

 Port-Based  Steel  Plants  with
 Foreign  Collaboration

 *376.  SHR]  K.  MALLANNA:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  three  port-based  steel
 Plants  with  foreign  collaboration;

 (b)  if  so,  the  countries  with  whose
 collaboration  Government  propose  to
 set  up  these  steel  plants;  and

 (c)  the  terms  and  conditions  for
 the  collaboration?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (c).  Government  have  been  con-
 sidering  the  feasibility  of  setting  up
 three  port-based,  export-oriented
 plants.  Capacity  of  such  plants,  their
 product-mix  and  the  time-table  for
 setting  up  such  plants  would  depend
 on  growth  of  internal  and  external
 demang  for  pig  iron  and  steel  and
 availability  of  financial  resources.
 Preliminary  discussions  have  been
 held  with  certain  countries  like  USSR
 and  Romania  on  the  type  of  assistance
 to  be  provided  by  them  for  establish-
 ing  the  projects.  No  final  decision”
 has  yet  been  taken.
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 Deteriorating  Telephone  Service

 *378,  SHRI  C.  R.  MAHATA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  telephone  service  in  the  country
 is  very  much  deteriorating;  and

 (b)  if  so,  the  reasons  therefor  and
 steps  taken  to  improve  the  service?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No  Sir.  There
 is  No  such  deterioration.

 (b)  However,  as  a  regular  measure
 to  improve  the  services  on  a  continu-
 ing  basis  the  following  long-term  and
 short-term  measures  are  being
 taken:

 (i)  During  rainy  season  in  large
 systems  suitably  staffed  fault  con-
 tro]  centres  with  tools,  testing  in-
 struments  and  equipments  are  esta-
 blished  to  expedite  restoration  of
 faults  caused  due  to  rains  in  under-
 ground  cables.

 (ii)  Intensification  of  mainten-
 ance  and  inspection,  overhaul  and
 rehabilitation  of  exchage  systems.

 (in)  In  large  systems  pressurisa-
 tion  of  junction  and  primary  under-
 ground  telephone  cables  is  taken  up
 as  a  phased  programme.

 (iv)  Use  of  jelly-filled  distribu-
 tion  cables  is  made  in  large  systems
 to  prevent  see  page  of  water  in  case
 of  minor  damage  to  cables.

 (v)  Additional  short  duty  opera-
 tors  are  being  sanctioned  to  im-
 prove  the  service,

 भागलपुर  के  शहरी  शौर  प्रामोण  क्षेत्रों  भें
 खोले  गये  डाक  एवं  तारधर

 कै 379,  Bo  wet  सिह  :  कया  संचार
 मंत्री यह  बताने  की  कृपा  करेगे  कि

 (क)  गत  5  महीनों  के  दौरान  भागलपुर
 2242  LS—2

 जिले  के  ग्रामीण  भौर  शहरी  क्षेत्रों  में  सरकार

 स्
 कितने  नये  डाक  झौर  तारधर  खोले

 गए  i

 (ल)  इस  बारे  में  प्रमले  वर्ष  के  लिये  योगना
 का  ब्यौरा  कया  है;

 (ग)  क्‍या  भागलपुर  मे  डाक  तथा  तार  विभाग
 के  कार्य  में  सहयोग  झौर  सतर्कता  के  लिए  सरकार

 नस  ः
 एक  सलाहकार  समिति  गठित  करने  का

 ;  प्लौर

 (के
 यदि  हा,  तो  उक्त  समिति  कब  तक

 गठित  जायेगी  और  उसमें  सदस्यों  का  नाम
 निर्देशित  करने  के  लिए  क्‍या  मानदण्ड  अपनाया
 जायेगा  ?

 संचार
 1

 में
 है

 (ी
 प्रसाद  सुखदेश  साथ)  :  (क)  भागलपुर  जिले
 के  देहाती  इलाकों  में  पिछले  5  महीनों  के
 दौरान  7  डाकथर  और  78  तारभर  छोले  गए  v

 (ले)  भागलपुर  जिले  के  देहाती  इलाकों  में बच
 i978-79  भर  ‘1979-80  में  क्रमश.  40

 तारणघर  झौर  दो  डाकभर  खोलने  का  प्रस्ताव  है  t

 (ग)  जी  नहीं

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 Decline  in  Production  Due  to  Coal
 Shortage

 *380.  SHRI  PRADYUMNA  BAL:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  extent  to  which  the  pro-
 duction  in  various  steel  plants  of  the
 country  has  suffered  due  to  shortage
 of  coal  37  the  calendar  year  978  upto
 830th  June,  1978;

 (b)  the  loss  thus  suffered  by  Gov-
 ernment;  and

 (c)  the  particular  steps  taken  to
 improve  the  situation?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b)  Due  to  short  supply
 of  coking  coal  during  the  last  6
 months,  the  pushing  rate  of  coke
 ovens  at  some  of  the  steel  plants  had
 to  be  reduced  in  order  to  avoid  fur-
 ther  depletion  of  the  stocks  held  by
 these  plants  However,  the  produc-
 tion  of  steel  was  not  allowed  to  be
 affected,  because  coke  held  in  stock
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 in  these  plants  was  used  to  make  up the  short  fall.

 (c)  The  position  regarding  coal
 supplies  to  the  steel  plants  ig  regu-
 larly  reviewed  in  consultation  with
 the  Department  of  Coa]  and  the  Rail-
 ‘way  Board.  A  proposal  to  import
 low  ash  coking  coal  for  use  in  steel
 plants  after  blending  with  Indian
 coals  js  also  under  consideration.

 Literature  Sent  Abroad  Regarding
 Emergency  Excesses

 #381,  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  sent
 apy  literature  about  the  misdeeds
 committed  during  emergency  to  our
 different  Embassies  to  circulate  it  to
 the  important  persons  of  other
 countries;

 (b)  if  not,  why  not;

 (c)  is  7  also  a  fact  that  even  the
 white  paper  issued  by  the  Ministry  of
 Information  and  Broadcasting  and
 reports  of  Shah  Commission  etc.
 were  also  not  sent  to  our  Embassies
 for  circulation;  and

 (d)  what  specific  steps  Government
 propose  to  take  to  apprise  all  impor-
 tant  persons  in  the  different  coun-
 tries  about  the  misdeeds  committed
 during  the  period  of  emergency?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir.

 विवरण

 महीना
 हलना

 ‘1977-78

 25  से  3  मई,  1977

 जून,  1977

 जूलाई,  1077
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 (b)  Does  not  arise.
 (०)  No,  Sir,  The  White  Paper issued  by  the  Ministry  of  Informa.

 tion  and  Broadcasting,  Reports  of  the
 Shah  Commission  and  other  available
 material  like  books  published  on  the
 emergency  and  articles  etc.  available
 through  the  media,  were  promptly sent  to  Indian  missions  for  circulation
 and  possible  use  through  local  publi-
 city  channels.  The  findings  of  the
 Shah  Commission  received  wide  pub-
 licity  in  the  world  preas  and  well
 known  columnists  have  written  high-
 lighting  the  disclosures  made  by  the
 Commission.

 (ad)  Government  will  continue  to
 take  all  possible  steps  to  publicise  the
 excesses  of  the  emergency.

 2,106.63,

 59,i0.  46

 90,503.  22



 37  Written  Answerg  SRAVANA  19,  3900  (SAKA)  Written  Answere

 भभसत,  3977

 सितस्थर,  977

 भक्तूबर,  977

 मबस्मर,  977

 दिसम्बर,  977

 जनवरी,  978

 फरवरी,  978

 मार्च,  978
 ‘1978-79

 शैल,  978

 मई,  978

 जन,  «-978

 जूवाई,  fi978

 (=)  जिन  झायातित  उपकरणों  के  लिए.
 केकीय  योग  अ्नुसधान  संस्थान  के

 1
 निदेशक

 ड््स  झादेश  दिये  गये  थे,  वे  प्राप्त  हो  चुके हैं
 और  इस  प्रकार  हैं

 {  8  चैनल  ईएसजी  (निहान  कोहडेर,
 जापान )

 2  बैस  लेक  (एबीडी,  स्विट्जरलैंड)
 3.  कार्डियोमेटरांन  (साबिसल,  इटली)

 72391  22

 75,583,  84

 85,29  35

 [78,382.53

 5,60,385.  60*

 42,945,  81

 1,04,570  09

 1417,601, 57,

 [99,642.  43

 90,5i5.6

 1,05,043  I4

 1,05,988.  39

 38

 की  तुलना  में  यह  संक्या  ढ़  भयी  है  ।  जनवरी,
 i977  से  जुलाई,  i978  तक  की  प्रयध्ति  के

 महीनेवार  प्रॉकड़े  इस  प्रकार  हैं  :--

 977  978

 जनवरी  5497  376
 फरवरी  4222  382
 मार्च  6384  6673
 अप्रैल  652  9211
 मई  0554  4883
 न  6679  6058

 जुनाई  372  028
 भ्रगस्त  .  36
 तिसम्बर  &  674l
 झक्तूबर  593
 मबस्यर  3624  ०१०
 दिसम्बर  3711
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 Meve  for  a  Moratorium  on  Nuclear
 Tests

 *383.  SHRI  CH:TTA  BASU;
 SHk:  KUSUMA  KRISHNA

 MURTHY:
 Will  the  Minister  of  EXTERNAL

 ArraA  KS  be  pieased  to  state:

 (a)  whether  Government  propose
 to  mitiate  a  move  for  a  moratorium
 on  ali  kinds  of  nuclear  tests,  over
 ground,  underground  or  in  the  air,
 pending  the  conclusion  of  a  compre-
 nensive  test  ban  treaty;

 (b)  af  so,  whether  any  Government
 has  since  been  sounded;  and

 (c)  if  so,  the  names  of  those  Gov-
 ernments  and  their  reaction?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJYAYEE):  (a)  to  (c).  Eversince
 1954,  when  India  hed  taken  the  initia-
 tive  in  regard  to  the  banning  of  all
 nuclear  weapon  tests,  the  Govern-
 ment  of  India  has  consistently  and
 firmly  expressed  the  view  that,  pend-
 ing  the  conclusion  of  a  treaty  banning
 all  nuclear  weapon  tests,  there  should
 be  an  immediate  suspension  of  all
 kinds  of  nuclear  weapon  tests  in  all
 environments  by  all  States.  Most
 recently,  at  the  Special  Session  of  the
 UN  General  Assembly  devoted  to
 disarmament,  which  was  held  in  New
 York  in  May-June,  1978,  India  had
 reiterated  this  position  of  principle
 and  had  also  tabled  2  draft  resolution
 (text  attached).  However,  since  it

 was  generally  agreed  that  the  Special
 Session  should  adopt  one  single  and
 comprehensive  Final  Document  by
 consensus  and  not  vote  on  separate
 resolutions,  India  decided  not  to  press
 its  draft  resolution  to  a  vote  gt  that
 session.  At  the  same  time,  India  was
 able  to  get  the  idea  of  suspension  of
 nuclear  weapon  tests  included  in  the
 Final  Document  which  states,  inter
 alia,  that  “various  views  were  ex-
 presseq  by  non-nuclear  weapon
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 States  that,  pending  the  conclusion  of
 this  treaty,  the  world  community
 would  be  encouraged  if  all  the
 nuclear-weapon  States  refrained  from
 testing  nuclear  weapons.”

 DRAFT  RESOLUTIONS

 UNITED  NATIONS
 GENERAL  ASSEMBLY

 A/S-0/AC.  iL.  70
 23rd  June,  1978,

 ORIGINAL:  ENGLISH
 Tenth  specia]  session

 AD  HOC  COMMITTEE  OF  THE
 TENTH  SPECIAL  SESSION
 Agenda  item  9

 Review  and  appraisal  of  the  present
 International  situation  in  the  Light  of
 the  pressing  need  to  achieve  substan-
 tial  progress  in  the  field  of  disarma-
 ment,  the  continuation  of  the  arms
 race  and  the  close  inter-relationship
 between  disarmament,  international
 peace  and  security  and  economic  de-
 velopment

 India:  Draft  Resolution
 Urgent  need  for  cessation  of  further

 testing  of  nuclear  weapons

 The  General  Assembly,

 Gravely  concerned  that  continued
 testing  of  nuclear  weapons  exacer-
 bates  the  arms  race,  poses  q  serious
 danger  to  the  environment  and  con-~
 stitutes  a  grave  hazard  to  the  health
 of  present  and  future  generations  of
 mankind.

 Recalling  its  resolutiong  on  the
 question  of  nuclear  weapon  testing
 which  have  been  adopted  each  year
 ever  since  958  and  which,  inter  alia,
 have  condemned  all  nuclear-wespon
 tests,

 Reaffrming  that  a  comprehensive
 test  ban  is  a  matter  of  the  highest
 priority,
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 Noting  the  statements  that  compre-
 hensive  test-ban  treaty  is  nearing
 finalization,

 Calls  upon  all  nuclear-weapon  Sta-
 tés,  pending  the  conclusion  of  a  com-
 prehensive  test-ban  treaty,  to  reafrain
 from  conducting  any  further  testing
 of  nuclear  weapons

 चिकित्सा  ष्वव  के  बारे  में  6  अप्रैल  1978
 @  तारांकित  ब्रश्न  संध्या  626  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे

 (क)  क्या  केश  तथा  राज्य  सरकार  ने
 कर  974-75,  में  पॉडिचेरी?  में  प्रति  व्यक्ति
 चिकिसा  व्यय  38  रुपये  84  पैसे  किया
 दा  झौर  यदि  हां,  तो  क्या  1976=77  झौर
 ‘1977-78  में  इसको  बड़ाने  का  विचार  भा  ,

 (श्र)  यदि  हां,  तो  कितना  तथ।,  क्‍या  सरकार

 हा  4
 प्रति  व्यक्ति  बष्यय  में  _सतुष्ट

 /  wr

 ु
 )  यदि  हां,  तो  कया  सरकार  धन्य

 देशों  से  रहायता  े  के  पक्ष  में  है  बौर  यदि
 हां,  तो  इस  समय  इस  ह...  में  किन-किन  देशों
 के  साथ  बातचीत  चन  रही  है  ?

 eaves  जौर  परियार  weary  cured  में
 wwe  wt  (जी  जगदष्ली  प्रसाद  यादव)  :
 ुक)  झौर  ग)  प्रति  व्यक्ति  व्यय  38  84
 बपये  का  जो  कि  राज्य  झौर  केन,  होनों  सरकारो
 दवारा  किये  गये  प्लान  शौर  मान- लान  खर्च
 पर  झ्ाघारित  है  ।  1975-76  में  पांडिचरी
 स्वास्थ्य  सबधी  प्रति  व्यक्ति  खर्च  जो  50  04
 इपये  हुभा  था,  बह  1976777  मे  घटकर
 49  42  रपये  हो  गया  बे  ‘1977-78  के
 खर्च  के  झाकड़े  प्रभी  सकलित  किए  जाने  हैं  tv

 तेन्द्र  भौर  राश्य  सरकारें  पांडिबेरी  में  स्वास्थ्य
 हैबाधों  को  सुलभ  करने  को  स्थिति  में  सुधार  लाने
 के  लिए  भरपूर  प्रयास  कर  रही  हैँ  भौर  राज्य
 सरकार  गो  राज्य  पौर  बेस्द्र  प्रायोजित  विभिन्न
 बोजनाओो  को  कार्यातवित  करने  के  लिए  योजना
 क्रायोग  हारा  स्वीकृत  परिष्यय  के  प्रनुसार
 शहमायता  दी  जा  रही  है  1

 1978-77,  &  पाडिथेरी  में  स्वास्थ्य  कार्यक्रमों
 ae  जो  योजना  खाय  28  11  लाख  रूपये  हुआ
 था,  (1977-78  में  बढ़कर  30  28  लाख
 श्पये  मया ।

 ि  [म
 सरकार

 कक
 भी

 च्  का तद  a
 rant

 माग  1  हे
 विदेशों  ने  मले  नियत्रण,  झषता  निवारण,
 चिकित्सा  शिक्षा  को  मया  ्य  देने  प्रादि
 जैसी  हमारी

 '
 राष्ट्रीय  योजनाओो  के  िए

 सहायता  दी  है।  किसी  राप्य  विशत्त  के
 स्वास्थ्य  बोत  के  कार्यक्रम  के  लिए  निश्चित  किए
 गये  समग्र  भोजना  परिव्यय  में  सारे  देशगत  शौर

 हे
 राज  सामान,  दोनों  को  हलक  मिलतो

 i]

 जूगागढ़  में  डाकधर  लयन  की  कोमत
 3540  भरी  मति  भाई  पटेल  क्या

 संचार  मज़ी  यह  बताने  को  कपा  करेंगे  कि  +

 (क)  क्‍या  गुजरात  सरकार  ने  उस  डाकथर
 भवन  की  झम्तिम  कीमत  के  बारे  में  जानकारी
 दे  दी  है,  जो  गुगशत  के  गौराष्ट्र  क्षेत्र  के  जूनागढ़
 शहर  वे  है  ;

 (ख)  यदि  हां,  तो  कब  और  कितनी  कीमत
 बताई  गई  है  जौर  यदि  बहीं,  तो  इसके
 लिय  सरकार  ने  कर  प्लौर  किस  प्रकार  के  समणवत्र
 गुजरात  सरकार  को  इस  बारे  मे  भेजे  है  ,

 ग)  क्‍या  इस  भवन  के  लिये  कोई  कीमत
 a  की  गई  थी  धौर  यदि  हां,  तो  कब

 बौर  कितनी  धौर  इस  बारे  में  सरकार  ने  कपा
 कार्यवाही  को

 (थ)  क्‍या  जूनागढ़  के  झाजाद  चौक  में
 स्थित  डाकघर  में  सुविध'झों  मे  बृद्धि  करने  के
 जिये  कोई  योजना  बनाई  गई  है  झौर  यदि  हा,
 तो  ग्ोजना  का  ब्यौरा  कया  है  झौर  इस  पर
 प्रभ्वावित  व्यय  का  योजनावार  ग्यौरा  क्या है.  भौर

 (१)  जुनागढ़  के  इस  डाकधथर  के  भवन
 में  धार  करने  के  लिये  क्या  योजनाये  बनाई
 गई  t  झौर  वहां  ढाकटर  सुविधाग्रों  में  वि  करने
 के  लिये  क्या  ओजनायें  बनाई  गई  है  झौर  इन
 योजनाप्रो  बो कब  तक  बव्यान्वित  किया  जायेगा?

 संचार  मत्रालय  में  राज्य  मलरी  (भी  गरहरि
 प्रसाद  सुखदेव  साथ)  (क)  प्रौर  (छ)  ती
 हां  ।  फरवरी  978  में इम्र  इमारत  का  मूल्य
 3,00,200  to  सूचित  किया  गया  था  ।

 (ग)  डाकतार  सिविल  इजीनियरी  विंग
 से  इस  सपलि  को  मलय  97,800/-२«  प्राका
 था  v  इस  सपस्ति  का  हस्तातरण  डाकतार
 विभाग  को  फराने  वे  अश्न  पर  विचार  किया
 जा  रहा  है  |

 (घ)  जूनागढ़  मुख्य  डाकधर  की  मसौजदा
 इमारत  में  सभो  डाक  सुविधायें  उपलब्ध  हैं  ।

 (8)  ध्स  समय  यह  इमारत  राज्य  सरकार
 दे  प्रप्तिकार  में  है।  इमारत  में  कुछ  सुधार
 करते  वे  लिये  रास्य  सरकार  को  ferent  t
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 wet  पंच  मर्षीय  बोजमा  के  दौरात  जूनागढ़
 जिले  के  शहरी  इलाको  मे  i20  डाकथर  खोलने
 का  प्रस्ताव  है  !

 इस  एलाके  में  पधतिरिक्त  तार  यातायात
 का  निपटारा  करने  के  लिये  s—i-78  को  जूनागढ़
 में  एक  विभावीय  तारधर  खोला  गया  था  i  2
 ame  उप  डाकचर  इस  बविभाभीय  तारघर  से  सीधे
 कोनोकाम  लाइमो  पर  जुड़े  द्य  है  भौर  जुतागढ़
 के  झास-पास  के  8  नगर  और  तहसील

 जूल मोर्स  प्रणाली  वर  जुडे  हुये  हैं  ।  बेरावल ,  है
 चोरबाद,  केशेद  और  मादिमा  हीना  को  सो्स
 प्रणाती  पर  जूनागढ़  से  जोड़ने  के  एक  प्रस्ताव
 को  मंजूरी  दे  दी  गई  है  !

 Development  of  Health  and  Family
 Welfare  in  Orissa

 3542,  SHRI  PADMACHARAN
 SAMANTASINHERA:  Will  the  Minis-
 ter  of  HEALTH  AND  FAMILY  WEL-
 FARE  be  pleased  to  state:

 (a)  whether  Government  have
 receiveg  any  memorandum  from  the
 Orissa  Government  regerding  deve-
 lopment  of  health  and  family  welfare
 in  the  State;

 (b)  if  so,  when  Government  receiv-
 ed  the  memorandum  and  what  is  the
 total  amount  required  by  the  State
 Government;  and

 (c)  what  action  has  been  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes.

 (b)  The  memorandum  was  received
 in  the  Ministry  of  Health  and  Family
 Welfare  on  2nd  December,  ‘1977.  The
 memorandum  contained  the  number  of
 Schemes  for  which  special  assistance
 was  sought  from  the  Central  Govern-
 ment,  The  total  amount  of  the  assist-
 ance  sought  by  the  Government  of
 Orissa  in  the  said  memorandum
 amounts  to  Rs,  895.82  lakhs.

 (c)  The  memorandum  hag  been  con-
 sidered  in  detail  in  consultation  with
 the  Planning  Commission.  A  very
 large  number  of  Schemes  for  which
 assistance  has  been  sought  by  the
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 Government  of  Orissa  come  within  the
 purview  of  State  Plan  Schemes,  The
 requirements  of  the  States  are  con-
 sidered  at  the  time  of  finalisation  of
 the  Annual  Plan.  These  Plans  are
 discussed  by  the  Working  Groups  set
 up  by  the  Planning  Commission  and
 the  recommendationg  of  these  Work-
 ing  Groups  form  the  basis  for  alloca-
 tions  to  the  State  Governments  in
 respect  of  Schemes  in  the  State
 sector.

 The  assistance  to  the  State  Govern-
 ments  ip  respect  of  Centrally  spon-
 sored  programmes  is  provided  on  the
 basis  of  the  pattern  of  assistance
 drawn  up  in  respect  of  each  scheme.

 The  outlays  for  Annual  Plan  1978-79 for  the  State  of  Orissa  for  the  Medical
 and  Public  Health  Sector  Programmes
 for  ‘1978-79  amounted  to  Rs,  3.68  crorés
 against  the  proposed  outlay  of  Re,  4.55
 crores  by  the  State  Government.  In
 addition  a  provision  of  Rs,  6.98  crores
 has  been  made  for  Orissa  in  Tespect of  Centrally  sponsored  schemes.

 News  Item  re.  Burmese  Insurgents
 in  areas  Bordering  Manipur

 3543,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  towards  the
 news  item  appearing  in  Times  of
 India,  Delhi  dated  the  6th  July,  978
 regarding  presence  of  Burmese  in-
 surgents  in  the  Areas  Bordering
 Manipur;  ang

 (b)  if  so,  his  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Yes,  Sir.

 (b)  Insurgency  in  Burma  is  a  matter
 which  falls  entirely  within  Burma's
 internal  jurisdiction,  However,  the
 Government  are  watching  the  situa-
 tion  for  any  poasible  link-up  between
 Burmese  insurgents  and  subversive
 elements  in  the  border  areas,
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 Complaints  from  Telephone  uters/
 subscribers  of  Arravati,

 Maharashtra
 3544,  SHRI  R.  छू,  MHALGI:  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  and  the
 concerned  authorities  og  Telephone
 Department  have  received  number  of
 representations  and  complaints  from
 Amravati  (Maharashtra)  telephone
 users  ang  subscribers  during  period  of
 last  one  year;

 (b)  if  so,  how  many  and  the  nature
 of  complaints;

 (९)  what  action  Government
 and  the  concerned  authorities  have
 taken  so  far  in  regarg  to  the  said
 representations;  and

 (d)  whether  the  concerned,  have
 been  intimated  and  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  and  (b),  Yes  Sir.
 During  the  last  one  year  1,268  written
 complaints  were  received  from  the
 telephone  users  of  Amravati.  The
 details  are  as  follows.

 (i)  Unsatisfactory  maintenance  of
 local  exchange  lines,  06

 (i)  Unsatisfactory  working  of
 trunk  exchanges,

 ally  Wrong  duration  of  trunk
 calls,  26

 Gv)  Delay  in  installation  and  shift-
 ing.  १

 (२)  Complaints  on  STD  Service.
 275

 (vi)  Disputed  meter  readings.  479
 (vii)  Discrepancies  in  local  and  trunk

 calls,  256
 (viii)  Disconnection  of  telephones  3

 (ix)  Directory  Complaints  20

 (x)  Miscellaneous
 294

 (ey  and  (d).  All  service  complaints
 have  been  attended  to  and  complaints
 replied  to.  Billing  complaints  are

 expected  to  be  reduced  substantively
 when  STD  barring  facilities  are  under
 installation  next  year,

 Infant  Mortality

 3545,  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFA)  be  pleased  to
 state:

 (a)  the  percentage  of  infant  mor-
 tality  per  thousang  in  India  ag  com-
 pared  to  that  in  other  countries  of
 the  world;  and

 {b)  the  steps  being  taken  by  Gov-
 ernment  to  reduce  the  infant  mor-
 tality  rate  in  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  The  infant
 mortality  rate  in  India  for  972  as  per
 Sample  Registration  Scheme  of  Regis-
 trar  General  of  India  is  139.  The
 infant  mortality  rates  for  certain  other
 major  countries  is  enclosed.

 (b)  The  causes  of  infant  mortality
 can  be  broadly  grouped  into,  those
 related  to  the  health  of  the  mother;
 to  the  injuries  received  during  the
 process  of  birth:  and  to  the  environ-
 ment.  The  varioug  steps  taken  by  the
 Government  in  this  direction  are  as
 listed  below:

 (i)  The  infrastructure  for  the  del-
 very  of  maternal  and  child  health
 services  has  been  expanded  both  in
 the  rural  and  urban  areas,  In  the
 rural  areas,  the  Primary  Health
 Centre  has  been  strengthened  by
 providing  additiona)  doctors,  Sub-
 centres  have  been  set  up  at  the  rate
 of  one  for  i0,000  population.  The
 ratio  of  population  to  be  served  by
 a  sub-centre  ig  proposed  to  be  re-
 duced  to  8,000  in  the  first  instance
 and  to  5,000  during  the  course  this
 plan  period.  A  team  of  two  Multi-
 purpose  Workers  will  serve  this  po-
 puletion  of  5,000.
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 The  Community  Health  Workers
 Scheme  has  been  introduced  ang  it
 is  proposed  to  have  one  worker  for
 every  one  thousand  population,

 The  training  of  Traditional  Birth
 Attendants  (Dais)  who  assist  at  the
 time  of  child  birth  in  villages  has
 been  intensified  so  that  there  would
 be  a  trained  dai  also  for  a  village
 of  1,000,  population.

 The  delivery  rooms  in  the  Primary
 Hea'th  Centres  are  being  renovated
 and  additional  bed  facilities  provid-
 ed.  Selected  Primary  Health  Cen-
 tres  are  being  up-graded  to  hospitals
 and  maternity  units  provided  in  the
 Taluka/sub-divisional  hospitals,  Ma-
 ternity  and  childrens’  units  at  Dis-
 trict  Headquarters  Hospitals  are
 also  being  strengthened,

 (ii)  Special  clinics  to  attend  to
 pregnant  mothers  and  small  children
 are  organised  in  all  types  of  medical
 and  health  institutions.  Besides  keep-
 ing  pregnant  mothers  and  small
 children  under  regular  health  super-
 vis:on  these  clinics  provide  the  pre-
 ventive  services  as  well  as  under-
 take  health  and  nutrition  education.

 (iii)  Preventive  immunisation
 against  Tetanus  is  given  to  pregnant
 mothers  in  order  that  puerperal
 Tetanus  &  neo-natal  Tetanus  which
 is  a  cause  of  infant  deaths  in  mary
 parts  of  the  country  is  prevented.
 Facilities  are  provided  for  the  pro-
 tection  of  infants  from  Small-pox,
 Tuberculosis,  Diphtheria,  Whooping
 Cough  and  Tetanus,  Possibilitres  of
 taking  up  immunisation  against
 other  di:  like  M  and
 Poliomyelites  is  also  under  consi-
 deration.

 (iv)  Nutritional  anaemig  ig  widely
 prevalent  among  pregnant  and  nur-
 sing  mothers.  A  scheme  is  in  opera-
 tion  to  prevent  nutritional  anaemia
 among  mothers  and  children,

 (v)  A  special  Integrated  Child  De-
 velopment  Services  Project  hag  been
 introduced  in  400  blocks  im  colla-
 boration  with  the  Department  of
 Social  Welfare.  These  Projects  im-
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 plemented  in  the  tribal  and  back-
 ward  rural  areas  and  urban  slums
 aim  at  providing  intensive  health
 care  for  pregnant  mothers  and  chil-
 dren  below  six  years  of  age.

 Statement

 Infant
 Countries.  @  Year  Mortality Rate

 ae  Egypt  7974  +
 a.  Ethiopia  1965-70  yoy
 3.  Kenya  4973  54
 ro  Mauritius  976  40०4
 5.  Nigeria  973  70°3
 6.  Sudan  1970-75,  9376
 7.  Argentina  970  59°0
 8.  Canada  3974  350
 a  Meaico  §975  497

 to.  U.S.A  i976  151.
 1.  Burma  1972,  627
 r2.  Indunesia  1965-70  la5°0
 tg.  Japan  3975  to

 The  Malaysia  (West)  975  33°2
 5,.  Pakistan  4968  124°0°
 16.  Phihppines  1974,  58-9
 77.  Singapore  4976  m6

 1B.  Srilanka  978  45°
 tg.  Thailand  3075  26  3
 go.  France  975  3
 at.  Germany  (GDR)  7975  5°8
 22.  Germany  (FRG)  3975  9°8

 ag.  U.K.  3976  १4  5

 24.  Yugoslavia  976  36-3

 a5.  Australia  I975  4’  5
 26.  New  Zealand.  7975  60

 27.  U.S.S.R  3974  शा

 दि  Demographic  year  Book  976  United
 Nations.
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 Replacement  of  C.R.

 3546.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Ministry  have  not
 implemented  the  instructions  of
 Department  of  Personne]  to  replace
 CR  by  performance  report;  and

 (b)  if  50,  the  reasons  to  refuse  to
 implement  it?

 THE  MINISTER  OF  STATE  FOR
 COMMUNICATIONS  (SHRI  NARHARI
 PRASAD  SUKHDEO  SAI):  (a)  The
 Department  of  Personnel  issued  ins-
 tructions  for  replacement  of  ९.  R,  dy
 resuit/performance  oriented  appraisal
 system  on  the  4th  March,  ‘1978,  These
 instructions  will  be  implemented  for
 the  reports  from  the  year  1978/1978-
 79  as  the  case  may  be.

 (b)  does  not  arise

 Accommodation  for  Punjabi  Bagh
 Ext.  CGHS  Dispensary

 3547,  SHRI  CHATTURBHUJ:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  &  fact  that  Gov-
 ernment  had  inviteg  applications  for
 acquiring  a  suitable  accommodation
 for  the  sanctioned  Dispensary  in  Pun-
 jabi  Bagh  Extension/D.D.A.  Janta-
 Flats-Paschimpuri  near  Madipur;

 (b)  whether  the  C.G.H.S.  Dispen-
 gary  sanctioned  by  Government  has
 not  been  opened  in  the  aforesaid  loca-
 lity  so  far  and  the  C.G.H.S.  bene-
 ficiaries  residing  in  these  areas  are
 facing  extreme  hardship  in  getting
 medica)  treatment;  and

 (c)  if  so,  what  steps  have  been
 taken  to  acquire  the  accommodation
 in  order  to  provide  immediate  medical
 facilities  in  the  area?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI

 PRASAD  YADAV):  (a)  Though  as  an
 advance  action  applications  were  in-
 vited  for  acquiring  suitable  accommo-
 dation  for  a  dispensary  in  the  area,
 the  opening  of  a  C.G.H|S,  Dispensary
 in  Punjabi  Bagh  Extension/D.D.A.
 Janta  Flats—Paschimpuri  near  Madi-
 pur  has  not  yet  been  sanctioned.

 (b)  and  (c).  The  question  of  opening
 a  C.G.H.S,  Dispensary  in  this  area
 will  be  considered  on  the  basis  of  the
 concentration  of  Central  Government
 employees  in  the  area,  vis-a-vis  the
 prescribed  norms  for  opening  of  the
 C.G.H.S,  Dispensaries  and  the  avail-
 ability  of  adequate  funds  for  the
 purpose,

 Palm  Cola,  King  Cola  and  Crown
 Cola

 3548,  SHRI  SARAT  KAR:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state  whether
 “Palm  Cola”  manufactured  by  Khadi
 Gramodyog  Commission  or  “King
 Cola”,  “Crown  Cola”  ete.  contain  any
 cola  nut  extract?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV).  The  information
 ig  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 कौसर  का  कैलना

 3549.  थनी  चिप  कुमार  मसहोत्रा:  क्‍या
 स्वास्म्य  झोर  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृषणा  करेगे  कि।

 (क)  क्या  यह  सच  है  कि  गत  बे  केसर
 से  दो  लाख  व्यक्तित  मरे  ,

 नही  है
 यदि  हा,  तो  क्या  यह  स्थिति  चिब्ताजनक

 (ग)  इस  रोय  के  हतने  बढ़े  पंमाने  पर
 फैलने  करे  क्या  कारण  हैं  ;

 (घ)  कया  सरकार  ने  इसके  कारणों  का
 पता  लगाने  के  लिए  कुछ  कदम  उठाए  है  ;  धौर

 (8)  यदि  हां,  तो  तत्सम्वन्धी  ब्योरा  क्या  है  ;
 झोर  यदि  नहीं,  तो  इस  सम्बन्ध  में  कब  सक्
 कामेवाही  की  जाएगी  ?
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 ewer  शर  परियार  य  संहासब  में
 राज्य  शती  (लो  जगदस्थी  असार  बल्वय)  :
 (क)  भौर  ु),  वेश  में  कोई  सप्ट्रीय  केसर
 रजिस्ट्री  नही  है  भ्ौर  इसलिए  बौसर  सम्बन्धी

 झ््ण्हीः
 मृत्यु-दर  के  प्रमाणिक  प्रांकड़े  उपलब्ध

 '

 रोग  में  कोई  वास्तविक  बृद्धि  है  4
 तथापि,  भ्रधिक  जानकारी  धौर  निदान  की  बेहतर
 सुविधाओं  के  कारण  कैंसर  केह॥भ्रधिक  दोसियों
 का  निदान  झौर  इलाज  किया जा  रहा  है  ।

 oe
 (घ)  भौर  (8),  भारत  सरकार  न  बसर,

 के  प्रमुसन्‍्धान  दौर  उपचार  के  लिए  कलकत्ता,
 ware  site  मई  दिस्ली  में  तीन  क्षेत्रीय  कैंसर

 सन  झोर  उपचार  केन्द्र  स्थापित  कर  दिए
 है।  इसके  भलावा  बैंमर  के  रोगियों  को  विकिकरण
 उपचार  की  सुविधा  प्रदान  करने  के  लिए  कोबारड
 थेरेपी  यूनिट  स्थापित  करने  के  लिए  विभिन
 राम्बों/  च्डिक

 ि  म
 कस््ीय  सहायता

 प्दान  कौ  गई  है  ।  भारा
 जू  ह” समधन  परिषद्‌  ने  मुख  बसर,  बीया  जर्क  ्य

 बबर,  बस  कंसर  झादि.  मैने  देश  में  होते  बले
 झाम  कंसरों  के  सम्बन्ध  में  महामारी,
 संभ्यनध्ती  झब्ययन  किए  थे/कर  रही  है।

 इसके  अलावा  ge  संरथाएं  कैंसर  के  भनुस'न्ञान
 शझौर  झब्ययन  कार्य  में  लगी  हुई  है  v

 wore  जिला  सूरत  में  टेलीफोन  एक्सचेंज  का
 छोला  जाता

 3550.  श्यो  छोतूभमाई  गामित  :  बस  संचार
 भतरी  यह  बताने  को  कृपा  करेगे  कि  :,

 (क)  क्‍या  गुजरात  से  सूरत  जिले  के  झनावन
 में  टेलीफान  एक्सचेंज  छोलन  के  लिए  भाग  की
 गई  है  और  तन्सम्ब प्री  औरा  दया  है  ,  भौर

 (@)  यदि  हां,  तो  मह  मांग  कब  तक  पूरी
 की  जायेगी  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (शो  भरहरि
 प्रसाद  सूजवेब  साथ)  :  (क)  जो  हां  ।  26
 पार्टियों  ने  करीब  एक  मदीना  पहुले  सादा  कागज
 पर  टेलीफोन  कनेक्शन  के  लिए  अर्जी  दी  थी  t

 (छ)  झावेदकों  से  निबेदन  किया  जा  रहा
 है  कि  दे  भ्रप्रिम  रकम  जमा.  कर  दें  ।  साथ
 ही  साथ  एक्सचेंज  स्थापित  करने  की  योजना  की
 वित्तीय  ब्यवहार्यता  की  च  करते  के  लिए
 भी  प्रारम्भिक  कारंगाई  की  जा  रही  है।  यदि
 कम  से  कम  22  पार्टियां  भी  भ्रम्मिम  राशि  जमा
 करा  देती  हैं  तो  साशा  को  जाती  है  कि  एक
 बर्ष  के  अन्तरगत  एक्सचज  खोल  दिया  जाएगा
 झौर  टेलीफोन  क्‍मेयशन  दे  दिए  जाएगे  i
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 Disparity  jn  Pay  Scales  of  Packers

 3551.  SHRI  A,  MURUGESAN:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  he  pleased  to  state:

 (a)  the  pay  scale  prescribed  for  the
 post  of  Packers  in  the  Departments
 under  the  Ministry  of  Health  and
 Family  Welfare;

 (by)  whether  there is  any  difference
 in  pay  of  Packers  in  different  Depart-
 ments  and  the  reasons  thereof;  and

 (c)  whether  there  is  any  proposal to  eliminate  the  difference  in  the  Pay-
 seale,  if  not,  why?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMB2
 PRASAD  YADAV):  (a)  The  pay  scales
 allowed  for  the  post  of  Packers  in  the
 Departments/Offices  under  the  Minis-
 try  of  Health  and  Family  Welfare  are
 Rs,  96-—-3—220—EB—3 232  and  Rs.
 200  ~38—206-—4--234—-EB—4—250,

 (b)  Yes.  The  difference  of  pay  scales
 is  due  to  the  difference  of  nature  of
 duties  performed,  The  Packers  draw-
 ing  higher  pay  scale  attend  to  the
 packing  and  unpacking  of  heavy  boxes,
 mailing,  strapping  and  carpenting  of
 wooden  boxes  and  other  jobs  including
 maintenance  and  counting  of  medical
 stores  and  stitching  of  the  bundles  of
 statistical  material  despatched  through- out  the  country,  whereas  packers Grawing  lower  pay  scale  attend  to
 sedentary  job  of  hacking  and  unpack-
 ing  of  publicity  material,

 (९)  No;  on  account  of  reasons  given at  गछ  above,

 Postal  &  Telegraphic  Forms
 in  Marathi

 3552.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  Government  propose to  make  all  kind  of  postal  ang  tele-
 graphic  forms  in  Marathi  language available  to  the  rural  people  of
 Maharashtra;  and



 53  Written  Answers  SRAVANA  19,  7900  (SAKA)

 (7)  if  not,  what  are  the  difficulties
 te  be  experienced  by  Government  in
 doing  s0?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (BARI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  No,  Sir.  Only  a  few
 forms  are  printed  in  Marathi  langu-
 age  for  use  in  rural  areas  of  Maha-
 raghtra.

 (०)  The  following  difficulties  will  be
 experienced  in  printing  of  all  kinds  of
 Postal  and  Telegraph  forms  in  region-
 al  languages,  including  Marathi:—

 (i)  Post  and  Telegraph  operations
 by  their  very  nature  are  cross-
 country  operations,  Printing
 all  kinds  of  Postal  and  Tele-
 graph  forms  in  any  particular
 regional  language  would  result
 in  operational  impediments
 thereby  inconveniencing  the
 public.

 (ii)  Printing  capacity  of  the  Gov-
 ernment  Presses  is  limited.

 Dysentry  Epidemic  in  Maghalaya

 3553.  SHRE  P.  A.  SANGMA:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  Garo  Hills  District  of
 Maghalaya  has  been  declared  dysen-
 try  epidemic  area;

 (b)  if  so,  how  many  people  have
 died  of  dysentry  in  Garo  Hills  during
 the  last  four  months;

 (०)  whether  the  epidemic  has  been
 controlled  now;  and

 (ad)  if  not,  what  measures  have
 been  taken/are  being  taken  to  check
 the  epidemic?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI.
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  The  West  Garo
 Hills  have  been  declared  as  dysentery
 epidemic  area.
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 (b)  Twenty-two.
 (e)  Yes.
 (ad)  Does  not  arise.

 Rules  for  stabilising  and  emulsifying
 agents  in  Flavours

 $554.  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  fo
 refer  to  the  reply  given  to  unstarred
 Question  No.  7545  on  the  20th  April,
 978  regarding  the  finalisation  of  the
 draft  Rules  6l-A  and  61-B  about  the
 use  of  stabilising  and  emulsifying
 agents  in  flavours  and  state:

 (a)  whether  the  Rules  have  since
 been  finalised;

 (b)  if  so,  whether  the  notifica-
 tion  has  been  issued  in  the  Gazette
 of  India  and  if  so,  the  date  and  num-
 ber  of  the  same;  and

 (c)  if  not,  the  reason  thereof  for
 such  a  long  delay  in  the  matter?

 THE  MINISTRY  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  to  (e):  The
 Rules  have  not  yet  been  given  a  final
 shape.  As  soon  as  these  are  finalised.
 they  will  be  notified  in  the  Gazette  and
 a  copy  of  the  notification  will  be  laid
 on  the  Table  of  the  Sabha  as  required
 under  section  23(2)  of  the  Prevention
 of  Food  Adulteration  Act,  1954.

 Preventive  action  regarding
 Blindness

 3555.  SHRI  RAMA  CHANDRAN
 KADANNAPPALLI:  Will  the  Minister
 of  HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  since  we  have  the  largest  blind
 population  in  the  world  and  a  signi-
 ficant  part  of  this  could  have  returned
 their  sight  if  only  timely  preventive
 action  were  taken,  and  why  Govern-
 ment  is  not  taking  any  sympathetic
 steps  in  this  regard;
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 Government  has
 understood  recently  that  Russian
 Scientists  have  perfected  a  CAUSE
 of  serum  injection  that  will  comp-
 letely  and  successfully  mq  the  suffer-
 ers  of  the  dreaded  affliction,  and

 (९)  af  so,  why  Government  is  not
 concluding  an  agreement  which  will
 be  a  great  boon  to  millions  in  the
 country?

 (b)  whether

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV)  (a)  The  Govern.
 ment  is  seized  of  the  problem  and  has
 launched  a  National  Programme  for
 Prevention  of  Visual  Impairment  and
 Control  of  Blindness  The  programme
 strategy  aims  not  only  to  educate  the
 community  in  eye  health  care  but  also
 tell  them  the  preventive  measures  to
 be  taken  to  preserve  eye  sight  and  to
 seek  timely  treatment  at  the  first  sign
 of  eye  trouble  Provision  is  also  made
 to  provide  curative  services  for  per
 sons  who  could  after  operation,  get
 their  sight  back

 (b)  The  Government  of  India  are
 Not  aware  of  any  such  serum  injection
 for  treatment  of  blindness

 (c)  Does  not  arise

 Strikes  in  Triveni  structurals

 3556  SHRI  UGRASEN:  Will  the
 Minister  of  PARLIAMENTARY  AF
 FAIRS  AND  LABOUR  be  pleased  to
 State

 (a)  whether  there  were  strikes  in
 Triveni  Structurals  during  1977-78,
 and

 (b)  ag  80,  the  action  taken  by  Gov-
 ernment  m  this  regard  and  the  pre-
 sent  mtuation  in  the  establishment?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA)  (a)and  (b)  The
 matter  falls  essentially  in  the  State
 sphere  According  to  information  fur-
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 nished  by  the  State  Government,  there
 was  no  strike  in  Triveni  Structurals
 during  ‘1977-78  Present  labour  situation
 in  the  unit  is  reported  to  be  normal,

 संसदीय  कार्य  तथा  अब  मंत्री  यह  बताने
 कृपा  करेगे  कि

 (क)  ष्या  मंदसौर  टैक्स  टाइल  मिल  के
 बिष्ड  भ्रमिको

 कक
 करने

 है  ॥ | दिवतीय  कपड़ा)
 को  लागू  म्  के  में  सरकार  की  गिवायते
 प्राप्त  हैई  है  ,  झौर

 ु)  यदि  हां,  तो  सरकार  ने  इस  संबंध
 में  क्‍या  कार्यवाही  की  है  ?

 संसदीय  कार्य  तथा अन  मंत्री
 पुशगन

 :
 (क)  सरकार  हारा  सूती  कषड़ा

 उद्योग  के  पहले  मजदूरी  बोर्ड  की  सिफारिहों
 2  मार्च,  i960  की  पभ्रधिसृूषित  की  गई  झौर

 मजदूरी  बोर्ड  वी  सिफारिश  17  मई,  1969
 अश्चिसूचित  की  गईं  t  इन  सिफारिशों  की

 राज्य  सरकारों  हारा  सासू  कराया  जाता  है  v
 sett  का  प्रश्न  की  राज्य  सरकार  के  क्षेत्राधिकार
 में भाता  है  t

 a)  ae  राज्य  सरवार  से
 का  हो  हूँ  1

 =

 Industrial  Relations  Bill

 3558  PROF  P  G  MAVALANKAR.
 SHRI  PADAMACHARAN

 SAMANTASINHERA
 Will  the  Minister  of  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state

 (a)  whether  it  is  qa  fact  that  the
 promised  and  proposed  comprehen-
 sive  Industrial  Relations  Bill,  which
 was  already  due  last  session  (Budget
 Session,  298)  is  still  not  finalised
 because  of  ite  ‘complex  nature’  as
 indicated  and  admitted  by  Govern-
 ment  recently,

 (b)  if  so,  when  and  how  is  the  said
 Bill  being  fnalsed;
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 (c)  when  will  it  be  introduced  in
 the  Lok  Sabha;  and

 (d)  the  main  indications  of  the
 proposed  Bill?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  to  (०),
 Every  effort  is  being  made  to  intro-
 duce  the  comprehensive  Industrial  Re-
 lations  Bill  in  the  Lok  Sabha  during
 the  current  Session.

 (a)  The  Bill  will  integrate  and  re-
 vise  the  provisions  of  the  Trade  Unions
 Act,  the  Industial  Employment  (Stand-
 ing  Orders)  Act  and  the  Industral
 Disputes  Act.

 Alleged  misuse  of  P.L.  480
 fund  by  St.  Johan's  Medical

 College,  Bangalore

 3559.  SHRI  R.L.P.  VERMA:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 State:

 (a)  whether  St.  Johns  Medical  Col-
 lege,  Bangalore  has  misused  the  funds
 released  under  P.L.  480  funds  and
 also  violated  the  principles  of  admis.
 sion  of  students  to  the  colleges  on
 merits;  and

 (b)  if  so,  action  contemplated  by
 Government  for  such  mic‘use  and
 abuse  of  funds  and  malpractices  in
 admission?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Government
 have  no  knowledge  of  alleged  misuse
 of  funds,

 (b)  Does  no  arise

 Improving  Trunk  Exchange  and
 Special  Services  in  Delhi

 Telephones
 3560.  ह-:0:5  DILIP  CHAKRAVERTY:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  he  is  aware  that  a
 serious  situation  is  prevailing  in  the
 Trunk  Exchange  and  the  Special  Ser-
 vices  Unit  of  the  Delhi  Telephone  in
 view  of  the  delinquent  attitude  of
 some  of  the  junior  employees;

 (b)  whether  one  of  the  officers
 after  failing  to  take  necessary  steps
 in  view  of  interference  or  fear  of
 interference  had  sought  a  voluntary
 transfer  ang  the  same  was  conceded:
 and

 (c)  if  s0,  the  steps  contemplated
 by  the  Ministry  to  improve  upon  the
 services  by™  observing  certain  set
 norms?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  No,  Sir.  No  such  situa- thon  has  arisen,

 (b)  No,  Sir.
 (c)  Action  is  taken  on  a  continuous

 basis  to  improve  the  functioning  of  the
 Delhi  Telephones  Exchange.

 बेरोजगार  युधकों  को  बेरोजगार  eer
 3561.  थी  अर्जुन  सिह  भदोरिया  :  क्या

 संसदीय  कार्य  तथा  भ्रम  भत्नी  यह  बताने  को
 कृपा  करेगे  कि

 (क)  क्या  सरकार  का  विचार  भूतरलिंगम समिति  की  सिफारिशों  के  भनुसार

 दे
 युवकों  को  देरोजगार  भत्ता  देने  का

 3  z=

 (ल)  यदि  हां,  तो  तत्सबधी  ब्यौरा  क्‍या  है भौर  यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 संसदीय  कार्य  तथा  भ्रम  मंत्रो  (भो  रणीसा
 चर्मा)  :  (क)  शौर  (@).  मजदूरी,  झाय  तथा

 संबंधी  भूतलिगम  भ्रध्ययत  दल  ने  ग्रामीण
 में  एक  रोजगार  योजना  की  केवल  रूपरेखा

 का  सुझाव  दिया  है  Y  इस  सिफारिश  पर  अभी-
 तक  कोई  निर्णय  नहीं  लिया  गया  हैं  t
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 सूलिदृज  व्यक्तियों  शंबा

 3562,  की रान  क्लास  बासबान :.  या
 संतदोध  कार्य  तथा  लग  मती  यह  बताने  की  कृपा
 करेंगे  कि  :

 कितनी  है;  झर

 (छा)  प्रति  वर्ष  भुखमरी  के  कारण  ऐसे
 कितने  व्यक्तियों  की  ्त्यु  होती  है  ?

 झंसदोय  में.  राज्य

 ”  सी  शारव  साथ)  :  हीम  197675
 के  दौरान  प्रामीण  भमिक  परिवारों  में  भूसिहीन  व्यक्तियों

 की  धनुम्ानित  संख्या  लगभग  600  लाख  थी।

 रट्ीय  नमूना  सर्वेक्षण  संगठन  के  2a  दौर

 के  गुसार  देश  में  बुलाई,  97  1-- बिसम्बर,
 i972  के  दौरान  भूमिहीत  व्यक्तियों  (शहरी

 और  प्रामीथ)  की  हंब्या  लगभग  752  लाख

 थी

 (थ)  सूचना  एकत्र  की  जा  रही  है  ।

 Fault  in  construction  of  Lakhys  Dam

 3563.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  it  jg  a  fact  that  a
 Radioisotope  Study  conducted  by  the
 Bhabha  Atomic  Research  Centre  has
 enabled  the  Kudremukh  Iron  Ore
 Co.  to  detect  and  remedy  a  fault  in
 the  construction  of  the  Lakhya  Dam,
 a  major  component  of  the  mining
 project;  and

 (b)  if  so,  the  details  regarding  its
 functions  in  connection  with  the
 Lakhya  Dam  as  welj  as  the  perfor-
 mance  of  this  Radioisotope  Study  and
 how  far  it  has  helped  in  detecting
 and  improving  the  project?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  KARIA  MUNDA):  (a)  Yes,  Sir.
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 (b)  The  Bhabha  Atomic  Research
 Centre  were  commissioned  by  the
 Kudremukh  Iron  Ore  Co,  Lid,  to  in-
 vestigate  the  nature  of  fissures  dis-
 covered  while  excavating  the  cut-off
 trench  in  the  foundation  of  the  earthen
 dam  over  Lakhya  river,  using  radio-
 isotope  tracer  material.  The  investiga-
 tion  confirmed  that  the  fissures  were
 not  directly  connected  with  the  Lakhya-
 river-flow  nor  with  seepage  in  the
 down-stream  valley.  The  foundation
 was,  therefore,  completed  by  concret-
 ing  the  cut-off  trench  above  the  fissures
 with  provisiong  for  grout  pipes  for
 subsequent  grouting  of  the  Assures,

 Non-implementation  of  Provident
 Fund  Scheme  in  peedi  Factory,

 Gulbarga

 3564.  SHRI  RAJSHEKHAR  KOLUR:
 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  any  action  has  been
 taken  against  the  bidi  factory  owner
 at  Yadagiri  (Gulbarga  District)  for
 not  implementing  the  Provident  Fund
 Scheme  among  the  labourers;  and

 (9)  the  steps  taken  to  see  that  the
 factory  owner  complies  with  the  pro-
 visiong  of  the  Provident  Fund  Scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR.
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KIRPAL  SINHA):  The  Provident  Fund
 Authorities  have  intimated  as  fol-
 lows

 sin  tele (a)  and  (b),  The  employers  in
 tion  to  M/s.  Sharanappa  Kondam-
 palli  Harghoda  Beedi  actory,  Nida-
 gunda,  Chincholli  Talug  (not  Yadgirt),
 Gulbarga,  have  not  yet  started  com-
 pliance  with  the  provisions  of  the  Em-
 ployees’  Provident  Funds  Scheme  and
 sanction  for  prosecution  has  been
 accorded.
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 Outlay  fer  Health  and  Family  Wel-
 fare  in  the  Sixth  Pian

 $565.  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whethey  it  ig  a  fact  that  the
 Planning  Commission  has  _  recently
 recommended  a  tentative  outlay  of
 certain  amount,  for  health  and  family
 Welfare  in  the  Sixth  Plan;  and

 (b)  if  so,  the  details  regarding  the
 allotment  of  this  money,  State-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b):  The
 Planning  Commission  have  indicated
 broad  dimension  of  the  outlays  for
 Health  and  Family  Welfare  Program-
 mes  for  the  Plan  978—-83.  An  amount
 ef  Rs.  39.00  crores  has  been  sug-
 gested  for  the  totality  of  the  Health
 Programmes,  apart  from  an  amount  of
 Rs.  l]  crores  for  ESI  Scheme.  A  sum
 of  Rs.  765  crores  has  been  suggested
 by  the  Planning  Commission  for  the
 Family  Welfare  Programme  for  the
 period  978—83.

 The  allocations  indicated  above  are
 tentative.  The  ailocation  for  the
 States  in  respect  of  Health  and  Family
 Welfare  Programmes  would  be  decided
 after  the  Plan  document  has  been  ap-
 proved

 Setting  up  of  Aluminium  Plant  in  the
 Country

 3866.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 {a)  whether  Government  are  set-
 ting  up  aluminium  plants  in  the
 country  this  year;

 (b)  whether  survey  has  been  made
 in  this  regard:  and

 (c)  whether  any  aluminium  plant
 is  being  set  up  in  Andhra  Pradesh?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA);  (a)  No,  Sir.

 (b)  and  (c).  Detailed  exploration  of
 the  bauxite  deposits  in  the  East  Coast
 (including  Andhra  Pradesh  deposits)

 igs  in  progress.  A  Feasibility  Study
 for  setting  up  an  export-oriented  alumi-
 na  plant  in  Andhra  Pradesh  has  been
 commissioned  and  the  report  is  expect-
 ed  to  be  received  towards  the  middle
 of  1979.

 Eoonomic  Cooperation  with  Sri  Lanka

 3567.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  six-
 member  officia]  team  visiteg  Colombo
 on  27th  June,  978  for  talks  on  ex-
 panding  economic  co-operation  bet-
 ween  India  and  Sri  Lanka;  and

 (b)  if  so,  the  nature  and  outcome
 of  the  talks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  An  eight-member  delegation
 visited  Colombo  from  June  27  to  June
 30,  i978,  for  talks  at  official  level  and
 within  the  framework  of  the  Sixth
 Meeting  of  the  Sub-Committee  for
 Economic  Cooperation  of  the  Indo-
 Sri  Lanka  Joint  Economic  Commission
 for  Economic,  ‘Trade  and  Technical
 Cooperation.  The  talks  covered  the
 progress  achieved  in  the  implementa-
 tion  of  past  recommendations  and  iden-
 tified  new  areas  of  cooperation  in  the
 field  of  trade,  industry,  agriculture,
 fisheries,  community  development,
 transport,  shipping  and  tourism,  In

 and  technology, the  field  of  science
 new  fields  for  cooperation  guch  a8
 Alternative  Sources  of  Energy,  Agro-
 based  industries  including  processing
 of  agro-wastes,  Meteorology  and  Ocea-
 nography  were  identified.
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 शक  दरजंग  cerry  के  लिये  सचों  का  निर्माण

 3569.  श्ी  (ग  कुमार  शर्मा:  बया
 स्वास्थ्य  जौर  परियार  कल्याण  मंत्री  यह  बताने
 की  कपा  बरेंग्रे  कि  :

 (क)  क्या  सरकार  दिल्‍ली  में  सफ्दरजंग
 इस्पताल  के  लिए  मिलिटरी  बैरको  के  स्थान

 पर  भवन  निर्माण  करने  के  प्रश्न  पर  विचार
 कर  रही  है;  भौर

 (@)  यदि  हां,  तो  यह  कार्य  कब  तक  पूरा
 होने  की  सम्भवना  है  और  निर्माण  कार्य  पर
 कितमी  धनराशि  खर्च  की  जायेगी  ?

 स्वास्थ्य  जौर  परियार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  भी  अगरस्थो  प्रसाद  बादथ)  :
 (क)  जी  हां  ।

 (छ्)  निर्माण  कार्य  के  बन्तरत  किन-किन
 मदों  को  लिया  जाएगा,  इस  पर  झभी  विचार
 किया  जा  रहा  है  झौर  इन  पर  कितना  काच
 झाएगा  तथा  वे  कब  पूरी  होगी,  उनके  बारे  में
 झभी  कुछ  कह  पाना  संभव  नहीं  है  ।

 egal  Immigration  te  Gulf  countries

 3570.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  a  large  scale  illegal
 immigration  of  people  of  this  country
 to  foreign  countries  and  particularly
 to  the  countries  in  the  Arabian  Gulf;
 and

 (b)  what  steps  does
 contemplate  to  stop
 traffic?

 Government
 this  illegal

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Yes  Sir,  Government  are  aware  of  the
 illegal  emigration  assisted  by  unautho-
 rised  agents  to  foreign  countries  and
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 particularly  to  the  countries  of  the
 Gulf.  Reports  have  also  been  received
 that  agents  demand  large  sums  of
 money  from  the  job  seekera,  promis-
 ing  them  jobs  abroad  which  often  do
 not  materialise.  On  arrival  in  foreign
 countries,  these  emigrant  workers  find
 themselves  abandoned  and  thus  become
 destitutes;  Government  had  had  to  re-
 patriate  a  large  number  of  such  emi-
 grants  in  the  last  two  years,  initiaily
 at  public  expense.

 (b)  Whenever  reports  of  malpracti-
 ces  by  unauthorised  agents  come  to  the
 notice  of  the  Government  of  India,
 these  are  forwarded  to  the  concerned
 State  authorities  for  carrying  out  In-
 vestigations  and  taking  required  legal
 action.  In  the  last  one  year  ending
 30th  June,  1978,  3  cases  were  report-
 ed  to  the  State  authorities.  Emigra-
 tion  authorities  also  carry  out  checks
 as  all  the  important  embarkation
 points  such  as  sea/air  ports  at  Trivan-
 drum,  Bombay,  Delhi  and  Amritsar,
 and  those  proceeding  in  violation  of
 the  Emigration  Act  are  not  allowed  to
 depart;  such  emigrants  are  generally
 assisted  by  unauthorised  agents.

 quits  sort  के  इलाज

 357i.  भी  राधवजो  :  क्‍या  सका  झौर
 परियार  कल्याण  मती  यह  बताने  की  कृपा  करेंसे

 कि :

 (क)  क्‍या  इस  बारे  में  कुछ  पनसम्धान
 किया  गया  है  कि  इलाज  की  सूचीवेध  प्रणाली
 भारत  से  प्ारम्भ  हुई  थी;

 (@)  क्या  सरकार  का  ध्यान  इस  झाशय
 के  समाचार  की  प्रोर  गया  है  कि  इसकी  कुछ
 पॉडुलिपियां  श्रीलंका  सम्रहालय  में  उपलब्ध  हैं;

 (६)  यदि  हां,  तो  इस  संबस्ध  में  ब्यौरा
 जातने  के  लिये  सरकार  बे  क्‍या  का्येबाही  की  है;
 भौर

 (घ)  यदि  रिपोर्ट  सच  पाई  जाए  1.  क्‍या
 सरकार  का  विचार  उन  पांडुलिपियों  को  प्राप्त
 करने  के  लिए  श्रीलंका  सरकार  से  बातचीत
 करने  का  है  ?
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 waren  भर  परियार  कल्याण  Cd  भें
 ह... 2  ती  (जी  -खनवन्यी  प्रसाद  er

 ४ (क)  इस  श्राशय  का  दावा  सरकार  को
 या  है 1

 (=)  #  हां  1

 (4)  नौर  (9),  इस  मामले  पर  सरकार
 विचार  कर  रही  है  ।

 “Indians  held  in  Berlin”

 3572,  SHRI  RAJKESHAR  SINGH:

 SHRI  YADVENDRA  DUTT:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  stafe:

 (a)  whether  his  attention  has  been
 drawn  towards  news  item  entitled  ‘22
 Indians  held  in  Berlin’  publisheg  in
 the  ‘National  Herald’  dateq  the  30
 July,  ‘1978;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Yes,  Sir.

 (b)  Our  Consul  General  in  West  Ber-
 lin  was  in  touch  on  this  question  with
 the  authorities  concerned.  These  22
 persons  were  eventually  deported  by
 the  West  Berlin  authorities  since  they
 considered  them  to  have  been  staying
 illegally  in  West  Berlin.

 Contract  Labour  system  in  Coal
 Mines

 3573.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minster  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state-

 (a)  the  number  and  names  of  the
 coal  mines,  both  in  the  public  and
 private  sector,  where  contract  labour
 system  is  still  continuing  illegally  in-
 spite  of  Government's  direction  to  the
 contrary  in  February,  ‘1975;
 2242  LS—3

 (b)  whether  Government  have
 taken  any  action  against  the  manage-
 ments  of  these  minés  for  violation  of
 Government’s  directions;  and

 (c)  if  so,  the  detaijs  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  According  to  the
 information  made  available  by  the
 Central  Industrial  Relations  Machinery
 (on  August  5,  1978),  contract  labour
 system  was  continuing  in  2l  coal  m‘n-
 ing  establishments  in  Asansol  and  2
 in  Dhanbad  Regions  in  violation  of  the
 Government  of  India  Notification  dated
 February  ,  1975,  prohibiting  the  em-
 ployment  of  contract  labour  in  certain
 categories  of  jobs  in  coal  mines,  under
 Section  0  of  the  Contract  Labour
 (Regulation  and  Abolition)  Act.  The
 attached  statement  shows  the  names
 of  these  establishments.

 (b)  and  (c).  Prosecution  cases  have
 already  been  filed  by  the  Central  In-
 dustrial  Relations  Machinery  against
 some  and  proposals  for  prosecution
 against  others  are  being  processed
 as  detailed  below:—

 Asansol  Region:  Complaints  have
 been  filed  against  the  managements  of
 East  Nimcha  and  Bhanora  Collieries  of
 M/s.  Eastern  Coalfields  Limited,  Ram-
 nagore  Colliery  of  IISCO  and  Damago-
 ria  Colliery  of  Bharat  Cooking  Coal
 Limited.  The  managements  of  East
 Nimcha  and  Bhanora  Collieries  have
 been  convicted  and  the  remaining
 cases  are  pending  in  courts.

 Dhanbad  Region:  Complaints  have
 been  filed  against  the  managements  of
 Loyabad  Colliery,  Ram  Kanali,  Sendra
 Bansjora  Colliery,  Kooridih  (of  BCCI),
 Ranisati,  Kedla  North,  Kedla  South
 and  Tapin  North  Collierics  of  Central
 Coalfields  Limited  and  Chasnala  Col-
 liery  of  IISCO

 Legal  action  against  the  remaining
 collieries  in  both  the  regions  is  peing
 processed  by  the  Central  Industrial
 Relations  Machinery.
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 Statement

 ३3.  ASANS  OL  REGION
 Name  of  the  Coal  Mines  Name  of  the  Management

 or  Toposi
 ae  Bansra

 Belbaid 3
 Ae  Mahabir

 5  Annitnagar
 6.  Ratbat:

 vo  KhasChalbalpur
 8.  EastNimcha

 oe  Kalurband
 10.  Kottadih
 az.  Kumardih  A  |  M/s.  Eastern{  Coalfields  Limited.

 22)  Mandetbon

 3°  Bonyamthais
 14s  Dabor

 15  Sangramgarh
 16.  Bhanora

 i7-  Manoharbahal
 18.  Tata.  .

 ig9  Parasea  Open  Cast  Project
 20.  Rammagore  .  .  .  नि  M/s  Indian  Iron  and  SteelCompany  Ltd

 1:  Damagona  .  हर  M/s.  Bharat  Coking  Coal  Lamited

 Il  DHANBAD  REGION
 Name  of  the  Coal  Mines  Name  of  the  Management

 t.  Khuda  हे  M/s  Eastern  Coalfields  Limited.
 Qe  Sbampur  के  नि
 3  Bhulanbararee

 |
 4  Loyabad
 5.  Ramkanal:

 |

 M/s.  Bharat  Coking  Coal  Limited.

 6  Sendra  Bansjora

 7  Kooridih  हे
 8.  Ranisats  .

 |

 9  KedlaNorth  Central  Coalfields  Limited
 10.  KedlaSouth  है  हि
 इ3...  Tapm  North
 ig.  Chasala  डे  न  न  Indian  Iron  and  Steel  Company-

 es
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 Reopening  of  Aluminium  Oorporation
 of  India  Limiteg

 3574.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  necessary  arrange-
 ments  are  complete  for  reopening  of
 the  factory  of  Aluminium  Corpora-

 tion  of  India  Limited,  Jaykaynagear,
 West  Bengal;

 (by  if  so,  the  details  thereof;

 (c)  when  and  under  what  condi-
 tions  the  factory  will  reopen;

 (d)  which  categories  of  employees
 will  be  taken  back  and  under  what
 condition  or  conditions:

 (e)  whether  the  factory
 Jegally  under  lock-out;  ang

 ig  still

 (f)  if  so,  whether  the  management
 has  been  asked  to  lift  the  lock-out?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (b).  Arrangements  are  under  way
 to  attend  to  the  preliminaries  connect-
 ed  with  the  reopening  of  the  factory
 These  include  inventory  of  assets,  finan-
 cial  arrangements  for  cleaning  and
 overhauling  the  machinery  and  equip-
 ment  and  other  connected  operations.

 (c)  In  the  first  phase  production
 from  fabrication  units,  namely,  extrud-
 ed  sections,  rolled  sheets  and  foils  is
 expected  to  commence  in  stages  from
 the  latter  half  of  this  year.

 (d)  About  180  ex-employees  have
 so  far  been  engaged  to  attend  to  the
 jobs  preliminary  to  the  re-start  opera-
 tions.  The  details  of  number  of  per-
 sons  that  will  be  required  for  each  job
 are  being  worked  out.  As  this  is  a
 case  of  restarting  a  closed  unit,  ex-
 employees  who  will  be  taken  on  the
 rolls  will  be  treated  as  fresh  entrants.

 (e)  No,  Sir.

 (f)  Does  not  arise.

 Bottieneoks  in  expansion  of  telephone
 system

 3575.  SHRI  DHARMA  VIR  VASISHT:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  what  are  the  main  bottlenecks
 in  the  expansion  of  telephone  systems
 in  India;

 (b)  the  steps  taken  or  proposed  to
 remove  these  bottlenecks;  ang

 (०)  whether  Haryana  Telephone
 Advisory  Committee’s  recent  Report
 has  highlighted  these  bottlenecks;
 if  so,  Centre’s  response?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Main  bottenecks  in  the
 expansion  of  Telephone  Systems  in
 India  have  been.—

 (i)  Inadequate  allocation  of  plan
 resources,

 (Qa)  Inadequate  manufacturing
 capacity  for  various  types  of
 telecommunication  equipment
 imcluding  telephone  exchange
 equipment,  underground  caples
 and  accessories,  lines  and  wire
 materials  etc.

 (b)  Qa)  secure  higher  plan  resour-
 ces.

 (ii)  augment  manufacturing  capa-
 city  for  various  telecommuni-
 cation  equipment.

 an)  Make  up  as  much  of  the  gap
 between  requirements  and  indi-
 genous  supplies  of  telecom-
 munication  equipment  as
 possible  by  import  in  the  light
 of  various  techno-economic
 restraints.

 (c)  Yes  Sir.  The  general  question  of
 shortage  of  material  resources  for  tele-
 phone  development  plans  had  been  dis-
 cussed.  Action  is  already  being  taken
 as  indicated  in  (b)  above.
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 Allocation  og  seats  to  M.B.B.S.  Courses
 foy  Andaman  and  Nicobar  Islands

 3576.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  the  continuous  demand  for  inte-
 grated  MBBS,  MBBS  seats  for  the

 educationally,  socially  backward
 Territory  of  Andaman  and  Nicobar
 Islands  and  any  representation/re-
 commendation  from  the  Union  Terri-

 tory  Administration  received  by  Gov-
 ernment;

 (b)  what  is  the  number  of  seats  al-
 located  for  the  year  978  and  last
 year  shown  separately:

 (c)  if  the  number  of  seats  to  less
 than  last  year,  the  reason  for  the
 same;  and

 (d)  whether  Government  propose  to
 allot  a  few  more  seats  this  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 WELFARE  (SHRI  JAGDAMBI  PRA-
 SAD  YADAV):  (a)  Yes.

 (b)  1977-78  il
 1978-79  0

 (c)  and  (d).  Due  to  reduced  number
 of  medical  seats  made  available  for
 allocation  this  year,  it  is  not  possible
 to  increase  the  number  of  seats.

 Steel  Plant  at  Mangalore

 3577.  SHRI  JANARDANA  POOJA-
 RY:  Will  the  Minister  of  STEEL  ANI
 MINES  be  pleased  to  state:

 (a)  whether  Government  has  taken

 any  decision  to  set  up  a  steel  plant
 at  Mangalore:  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Further  rise  in  Steel  Price

 3578.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  are  the  Government  consider-
 ing  to  increase  further  steel  prices  in
 the  near  future;  and

 (b)  if  so,  the  likely  price  hike
 which  the  actual  users  will  have  to
 pay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  KUNDA):  (a)  and  (b).
 No,  Sir.  There  is  no  proposal  for  an-
 other  general  revision  of  steel  prices.

 संत्रालयों  में  नेस्तित्तिक  कर्मचारियों  को  स्थायी  करना

 3579.  शो  गंगाभकत  सिह  :  क्‍या  संसदीय
 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  toa

 (=)  केन्द्रीय  सरकार  के  विभिन्न  मंह्ालयों
 और  विभागों  में  प्रत्येक  श्रेणी  में  कितने  कर्मचारी
 नैमित्तिक  है;

 (ख)  इनमें  से  ऐसे  कर्मचारी  कितने  हैं
 जिन्होंने  जनवरी,  i978  में  दो  वर्ष  की  सेवा
 पूरी  कर  ली  थी;  और

 हैं.  (ग)  उन्हें  स्थायी  बनाने  के  लिये  सरकार
 क्या  क्‍या  कार्यवाही  कर  रही  है  और  जो  कर्मचारी
 दो  वर्ष  की  सेवा  पूरी  कर  चुके  हैं  उन्हें  कब  तक
 स्थायी  कर  दिया  जायेगा  ?

 by  &
 श्रम  तथा  संसदोय  कार्य  मंत्रालय  में  राज्य

 संत्रो ६;  (श्री  लारंग  साय:)  :  (क)  से  (ग)  सूचना
 एकत्र  की  जा  रही  है  और  प्राप्त  होने  पर  सभा
 की  मेज  पर  रख  दी  जायेगी  |

 सदनपुर  (फाजिल  नगर)  के  लोगों  का  एक
 डाकघर  के  लिये  श्रभ्यावेदन

 33980.  श्री  रामधारोी  शास्त्री  :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  उन्हें  गांव  मदनपुर  (भेडियारी)
 बरास्ता  राजाबाजार  खोड्डू  के  लोगों  और  उत्तर
 प्रदेश  के  जिला  देवरिया  में  ग्राम  सभा  किशनदेव

 पुर  (फाजिलनगर-देवरिया)  से  वहाँ  डाकघर  खोलने
 के  लिये  एक  अ्रभ्यावेदन  प्राप्त  हुआ  है  ;  और
 यदि  हां,  तो  कब  ;  और

 (a)  इस  संबंध  में  ब  तक  क्या  कायवाही
 की  गई  है  ?
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 विवरण

 है  कि
 इस  भीषधासय  "के  प्रत्येक  डाक्टर

 कह
 झौसतन  कितने  झ  जांच

 (भ)  कया  सरकार  को  इस  प्ाशय  की
 फतावा  जप्त  हुई  हैं  कि  प्रभारी  डाक्टर  भामतौर

 ही  श
 की  जांच  करने  के  कार्य  से  अचता

 3  c

 अर
 )  क्‍या  सरकार  का  विचार  श्रभारी  डाक्टर

 का  भौर  उसके  विशिष्ट  पराम्शें
 का  लाभ  उठाने  के  लिए  इस  सबंध  में  भ्रावश्यक
 अनुदेश  जारी  करने  का  है  ?

 की

 तथा  झन्य  डाक्टरो  दूवारा  प्रति  दिन  कितने
 रोगियो  की  जाय.  को  गई  उनकी  भऔसतन  संख्या
 सलब्न  बिवरण  में  दी  गई  है  tv  कार्यभारी  चिकित्सा

 (ग)  जी  नहीं।
 (घ)  यह  प्रश्न  नहीं  उठता  t

 बेन्द्रीय  सरकार  स्वास्थ्य  सेवा  झौषधालय,  गोल  मार्कट,  नई  दिल्‍ली  के  कार्यभारी  चिकित्सा  अधिकारी
 तथा  न्य  चिकित्सा  भ्रधिकारियों  दवारा  प्रतिदिन  झोसतन  देखें  गये  रोगियों  का

 महीनेवार  विवरण

 कार्यभारी  चिकित्सा  प्रशकारी/  जनवरी  फरवरी  मां  झप्रेल  मई  जून
 जिकित्सा  प्रधिकारियो  का नाम  978  978  978  978  978  978  छ  महीनों  का  भ्रौसत

 डा0  के0  एन0  ट्डम,  9  92  00  85  81  79  528/6=  88
 कार्यभारी  चिकित्सा  प्रधिकारो

 ढा90  (श्रीमती)  जे  राय  36  98  28  02  22  90  676/6=>113

 डा0  एस0  पी०  पाठक  54  15  439  09  I26  =  22  755/6>  26

 aro  (श्रीमती)  So  मिश्र  3  07  03  I!6  8%  93  621/6= 103

 डा0  सुधीर  सूद  725  30  4338  432  22  =  131  768/6=128

 ato  (जीमती)  एम0  त्यागी  04  98  89  li2  «44  83  600/6=  00

 डा0  एस0  पी0  पुरी  —  -  140  36  33  99  508[  4००  27
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 Amoroving  Telephone  Enquiry  Service
 in  Dethi

 3582.  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of  COM.
 MUNICATIONS  be  pleased  to  state:

 (a)  the  particular  steps  taken  to  im-
 prove  the  service  of  Delhi  Telephones
 particularly  on  Number  297,  198,  109,
 180,  8l  and  188;

 (b)  whether  Government  are  aware
 that  the  customers  have  to  wait  for
 many  hours  even  if  they  book  urgent
 ealls  to  big  stations  and  they  have  to
 remind  88  many  times  and  then  they
 get  the  connection;

 (c)  the  reasons  for  the  carelessness
 of  employees  serving  on  these  ser-
 vices;  and

 (ad)  the  steps  taken  to  redress  the
 grievances  of  customers  and  to  im-
 prove  the  image  of  Delhi  Telephones?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (ay  Various  steps  are  taken
 on  a  continuing  basis  such  as:—

 (i)  augmentation  of  position  wher-
 ever  necessary.

 Gi)  maintaining  the  Directory  In-
 formation  upto  date  to  the
 extent  changes  taking  place
 are  within  the  knowledge  or
 at  the  instance  of  the  Depart-
 ment.

 ii)  posting  of  experienced  opera-
 tors.

 div)  Toning  up  the  system  by  such
 means  like  cable  pressurisa-
 tion  ete.,  to  reduce  fault  inci-
 dence  and_  thereby  reduce
 calls  on  98  and  199.

 (b)  In  general  urgent  calls  are  rare-
 ly  delayed  by  more  than  2  hours  even
 on  the  more  congested  routes.

 (c)  There  is  no  carelessness  on  the
 part  of  the  employees  on  these  servi-

 ces,
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 (ad)  In  addition  to  the  steps  men-
 tioned  at  (a)  above  the  following  ac-
 tiong  are  being  taken:

 (i)  Rehabilftation  of  all  exchange
 Internal  and  External  Plant
 where  necessary  on  a  phased
 programme  basis.

 (ii)  Provision  of  water  barrier  on
 the  distribution  cables.

 (iii)  Use  of  jelly  filled  distribution
 cables  on  an  extensive  scale  to
 prevent  seepage  of  water  in
 case  of  minor  damage  to
 cables.

 (iv)  Upgradation  of  Cross-bar  ex-
 changes  of  L.T.I.  make  on  a
 phased  programme  basis.

 Tie-up  Export  of  Alumina-concen-
 trate  with  Import  of  Aluminium

 3583.  DR.  SAROJINI  MAHISHI:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  will  the  Government  try  to  tie-
 up  the  export  of  alumina-concentrate
 with  the  import  of  aluminium  with
 countries  other  than  U.S.S.R.  also;

 (b)  whether  Government  would
 think  of  using  steam  in  the  thermal
 Plants  (instead  of  chilling  it  into
 water)  to  process  the  bauxite  and  con-
 vert  it  into  alumina;  and

 (c)  what  will  be  the  reduction  in
 the  cost  of  power  production  in  that
 case?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  The
 feasibility  of  such  tie-up  would  be  con-
 sidered  while  taking  investment  de-
 cisions  on  the  proposed  Alumina  plants
 based  on  East  Coast  Bauxite.

 (b)  Yes,  Sir.

 (c)  The  exact  reduction  in  the  cost
 can  be  indicated  only  after  a  study  is
 made.
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 सरगुजा  कर  रायमढ़  में  बाक्साइट  के  लिकेयों
 का  विकास

 3586  भी  छव्िराम  अर्गल  गया  इस्पात
 खाम  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या
 गच

 1 श्रौर  रायगढ़  जिलो  में
 अचुर  वाक्साइट  के  उचित  विकास  के

 पा
 काई  प्रस्ताव  सरकार  के  विज्ञाराधीन  है

 द अ  *
 ख)  यदि  हा  ता  इस  प्रस्ताव  का  कार्य-

 दा  कि  किया  जायेगा  और  तत्सबधी  अ्यौरा  क्‍या

 इस्पात  और  शाम  मतालय  में  राज्य  भत्री
 (भी  कड़िया  मु्छा)  (+)  जी  नहीं  ।

 (छा)  सवाल  नहीं  उठता  Y

 केग्ीय  तथा  राज्य  स्वास्थ्य  केलो  में  श्रोषधियों
 को  सप्लाई

 3585  श्रो  दया  रास  शाक्य  क्‍या  स्थास्थ्य
 और  परिवार  कल्याण  मत्री  यह  बताने  की  कृपा
 बरेरा  कि

 (क)  क्या  ग्रामीण  क्षत्रों  म  कंद्रीय  तथा
 राज्य  स्वास्थ्य  बन्दों  झौर  प्रस्पताला  में  भ्रधिकाश
 औषधिया  मरीजा  को  न  देकर  चोर  बाजार  मे
 बेच  दी  जाती  है  भ्रथवा  प्रौषधियों  का  मूल्य बिना  पर्ची  दिय  मरोज़ो  ह. अ  बसूल  कर  ली  जाती  हैं

 ्)  यदि  हा  ता  क्‍या  सरकार  भौषधिया
 सही  उपयोग  के  सबध  म  जिला  स्वास्थ्य

 भधिकारियां  को  समधित  क्षत्रा  के  नागरिकों  की
 समितिया  बनान  को  कहेगी  ौर

 (ग)  यदि  नहां  ता  उसके  क्‍या  कारण  है?

 स्वास्थ्य  ह... उ  परियार  कल्याण  मत्रालय  में
 न्शब्य  संत्री  (श्रो  जगवस्थी  प्रसाद  यावव)
 (क)  से  (ग)  यह  सूचना  राज्य  सरकारों  सघ

 'शसित  क्षेत्रों  से  एकत्र  की  जा  रही  है  और  वहा
 से  मिलते  ही  इसे  सभा  पटल  पर  रख  दिया
 जाएगा  ।

 Thums  Up

 3586  SHRI  K  LAKKAPPA  Will  the
 “Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  raids
 ‘were  conducted  on  Delh:  Bottling  Co
 Pvt  Ltd  when  it  was  found  that  they

 were  using  on  their  product  ‘Thums
 Up’  a  different  crowns,  :f  so,  the  full
 details  thereof,  and

 (b)  what  action  Government  have
 taken  to  prosecute  the  company  for
 this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 WELFARE  (SHRI  JAGDAMBI  PRA
 SAD  YADAV)  (a)  and  (b)  Enquiries
 made  by  Delhi  Administration  on  re
 ceiving  complaints  that  M/s  Delhi
 Bottling  Co  were  using  ४  ditterent
 crown  cork  on  their  product  Thums
 Up’  revealed  that  the  said  Company
 had  run  short  of  the  crown  of  Thums
 Up  and  as  such  were  using  the  crowns
 of  ‘Gold  Spot’  after  affixing  stickers  of
 Thums  Up  on  them  In  view  of  this

 the  Delhi  Administration  did  not  ake
 any  action  against  the  Company

 Production  of  Steel

 3587  SHRI  S  R  DAMANI

 SHRI  BHART  SINGH  CHOW
 HAN

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  the  targets  ‘set  md  actial
 achievernent  for  steel  producto  im
 ‘1975-76.  976  77  and  (1977-78

 (b)  the  target  of  production  in  the
 current  year  and  the  actual  produc
 tion  in  the  first  quarter  ended  J  ine
 30th

 (c)  whether  there  was  production
 loss  of  90000  tonnes  in  the  first  three
 months  and  if  so  the  reasons  thereof,
 and

 (d)  the  steps  taken  to  remove  the
 constraints  m  order  to  achieve  the
 targeted  production?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  the  fol
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 Jewing  table
 and  saleable
 ‘1976-77,  and  ‘1977-78;
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 indicates  the  terget  fixed  and  the  total  production  ef  ingot  steck
 steel  in  the  six  main  in.tegrated  steel  plants  during  ‘1978-76,

 (In  ‘opo  tanges)

 1975-76  1976-77  1977-78,
 Target  Actual  Target  Actual  Target  Actuah

 Ingot  Steel  :  71697  fhaos,  8,498  9,300  8,424
 Saleable  Steel  59700  5,778  6,465  6,922  1313  6,894

 (b)  The  targets  of  production  of  ingot  steel  and  saleable  steel  for  the
 year  1978-79  and  actual  production  during  the  first  quarter  ended  June,
 1978  are  indicated  below

 (In  *ooo  tonnes)

 Target  Target  and  =  actuak
 for  production  in

 1978-79,  April-June,  1978
 ‘Target  Actual

 Ingot  Steel  .  9965  2,283  वदीसीक
 Saleable  Steel  7670  r,800  I,50

 (०)  The  production  of  ingot  steel
 and  saleable  steel  fell  short  of  the  tar-
 get  by  402,000  and  290,000  tonnes  res-
 pectively  during  the  first  three  months,
 Apnl—June,  978  The  production
 was  adversely  affected  mainly  on
 account  of  shortage  and  frequent  res-
 trictions/fluctuations  in  the  supply  of
 power,  certain  problems  relating  to  the
 supplies  of  Coking  Coal,  both  in  terms
 of  quantity  and  quality,  and  indiffe-
 rent  industrial  relations  in  some  of
 the  plants

 (d)  Close  and  constant  haison  is
 being  maintained  with  the  Ministry  of
 Energy,  D.V.C  and  Coal  supplying
 agencies  so  as  to  secure  maximum
 supphes  of  power  870  good  quality
 coking  coal  Proposals  are  also  under
 consideration  for  augmenting  inplant
 power  generation  capacity  at  Durgapur
 and  Bokaro  Steel  Plants  and  for  im-
 port  of  one  million  tonneg  of  low-ash
 coking  coal  in  order  to  supplement  in-
 digenous  supplies.

 Conference  on  rural  werkers

 3588  SHRI  AMAR  ROY  PRA-
 DHAN  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state

 (a)  whether  Government  have  con-
 vened  a  special  conference  to  Jiscuss
 the  problems  of  rural  workers  and
 unorganised  workers,

 (b)  if  so,  the  outcome  of  the  con-
 ference  and  the  steps  taken  so  far  by
 Government,  and

 (c)  ig  the  answer  to  part  (a)  is  in
 negative,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI)-  (a)  Yes,  Sir.

 (b)  The  Conference  decided  to  set
 up  a  Central  Standing  Committee  on
 Rural  Unorganised  Labour  to  advise
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 the  Government  on  matterg  relating
 to  the  conditions  of  work  and  life  of
 rural  workers  and  promotion  of  rural
 workers’  organisations,  it  was  Sect
 ded  that  the  definition  of  rural  war-
 kerg  should  conform  to  the  definition
 in  ILO  Convention  4l.  The  consen-
 sus  at  the  Conference  was  jn  favour
 of  Central  Legislaiiin  coicerning
 agricultural  workers  and  for  the
 Ministry  of  Labour  to  process  the
 matter  further  in  the  light  of  the
 views  expressed  at  the  Conference  in
 regard  to  security  of  service,  regula-
 tion  of  hours  of  work;  fixation/revi-
 sion  of  wages,  s0cial  security  measures
 and  machinery  to  settle  disputes.

 In  pursuance  to  the  decision  at  the
 Conference,  a  Rural  Workers  Cell  has
 been  set  up  in  the  Ministry  of  Labour
 to  look  after  the  work  relating  to  the
 Service  conditions  etc.  of  rura]  wor-
 kers  as  defined  in  ILO  Convention  141,
 Action  has  already  been  initiated  to
 Settle  the  details  with  regard  to  the
 constitution  of  the  Central  Standing
 :  ommittee  on  Rural  Unorganised
 Labour,  A  decision  in  this  regard  is
 ikely  to  be  taken  soon.  Consultation
 with  the  State  Governments/Union
 Territories;  and  other  interests  con-
 cerned  is  continuing  to  consider  the
 need  for  having  a  Central  Legislation
 for  agricultural  workers  as  per  the
 consensus  at  the  Conference.

 (e)  Question  does  not  arise

 Improvement  ‘of  Medical  Colleges,  Hos-
 pitals  and  Health  Centres  in  Orissa

 3589.  SHRI  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  from  the  Govern-
 ment  of  Orissa  for  improvement  of
 Medical  Colleges,  Hospitals  and  Health
 Centres  in  Orissa;  and

 (b)  the  action  taken  by  the  Central
 Government  on  the  proposal  and  the
 amount  sanctioned  for  the  purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  Yes,  Proposals  are  reeeivad  from
 time  to  time  from  Government  of
 Orissa  for  improving  Health  Services
 in  that  State.  These  proposals  are
 discussed  at  the  time  of  the  formula-
 tion  of  the  Annual  Plan  by  the  Work-
 ing  Groups,  The  recommendations  of
 the  Working  Groups  form  the  basis  for
 the  outlays  in  respect  of  State  Plan
 Schemes.  A  large  number  of  Centxgl-
 ly  Sponsored  Schemes  are  also  being
 implemented  for  the  country  and
 Orissa  gets  assistance  for  the  imple-
 mentation  of  these  Schemes  in  accord-
 ance  with  the  pattern  of  assistance  for
 each  Scheme.  The  Planning  Com-
 mission  agreed  to  an  outlay  of  Rs.  3.68
 croreg  for  the  Medical  and  Public
 Health  Sector  Programmes  for  the
 State  of  Orissa  for  the  year  ‘1978-79.
 In  addition  a  sum  of  Rs.  6.98  crores  is
 likely  to  be  made  available  to  Orissa
 during  the  current  financial  year  for
 the  Centrally  Sponsored  Schemes  In
 that  State,  The  Government  of  Orissa
 is  also  likely  to  be  allotted  mobile
 chnics  at  the  rate  of  3  clinics  per
 College  for  enabling  the  teachers  and
 students  of  the  Medical  Colleges  to
 undertake  full  responsibility  for  im-
 plementation  of  the  totality  of  the
 Health  Programmes  jn  the  areas
 specified  for  the  particular  Medical
 College.

 Departmental  Exchange  Buildings  at
 District  Headquarters  in  Orissa

 3590.  SHRI  RAMACHANDRA  MAL-
 LICK:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  telephone
 are  working  in  unsuitable  buildings
 at  many  District  Headquarters  in
 Orissa  having  departmental  lands
 causing  technical  problems  and  staff
 resentment  for  non-provision  of  stan-
 dard  amenities;

 (b)  since  automatisation  of  District
 headquarter  exchanges  is  an  approv-
 ed  policy,  why  advance  construction

 exchanges
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 of  small  buildings  in  available  lands
 as  independent  building  schemes  and
 shifting  of  existing  exchanges  to  such
 buildings,  pending  automatisation,  $
 not  being  approved  and  a  restriction
 hag  been  imposed;  and

 (c)  when  the  restnction  will  be  Lit-
 ed  to  overcome  the  present  §  acute
 problems?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  to  (c).  Out  of
 the  3  District  Headquarters  in  Orissa,
 telephone  exchanges  are  housed  in
 departmental  accommodation  in  7  and
 in  rented  accommodation  in  6.

 Except  Cuttack  where  an  automatic
 ‘exchange  js  working,  rest  of  the
 stations  are  served  by  manual  ex-
 ‘changes.

 It  is  proposed  to  provide  automatic
 exchanges  at  all  district  headquarters
 in  the  country  including  those  in
 Orissa  as  early  as  possible.  The  pro-
 gramme,  however,  is  handicapped  due
 to  limited  availability  of  automatic  ex-
 change  equipment.  A  phased  pro-
 gramme  is  being  drawn  up  for  provi-
 Sion  of  automatic  exchange  equip-
 ments  and  construction  of  buildings
 for  the  same.

 Construction  of  automatic  exchange
 buildings  pending  availability  of  auto-
 matic  exchange  equipment  and  shift
 of  existing  manual  exchanges  to  such
 buildings  wil}  involve  avoidable  ex-
 penditure  not  only  on  the  construction
 of  the  automatic  exchange  buildings
 but  also  on  the  shift  of  manual  ex-
 change  equipment  which  in  any  case
 will  have  to  be  replaceq  within  the
 next  few  years.

 The  production  and  supply  of  Suto-
 matic  exchange  equipment  is  being
 augmented  in  the  country.  With  the
 improvement  in  position  of  supply  of
 automatic  exchange  equipment,  it  is
 hoped  to  start  construction  of  auto-
 matic  exchange  buildings  at  District
 headquarters  in  Orissa  during  the
 later  part  of  this  plan  period  978—83.
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 दूताबासों  के  कर्मचारियों  की  भांगें

 3591.  थी  हरगोचिन्द  शर्मा,  कया  वारिश
 मली  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  में  मिदेशी  वृताबासों  में
 काम  करते  बाखे  भारतीय  कर्मचारियों  ने  झपनी
 मांगो  के  सबंध  से  एक  शापन  दिया  है  ;  शौर

 (@)  यदि  हां,  तो  उसकी  मुख्य  सांग  क्या
 है  तथा  सरकार  ने  उन  पर  झब  तक  क्या  नि्ेय
 लिया  है  ?

 चिवेश  मंत्रालय  में  राज्य  मंत्री  (झरी  लमरेगा
 स्कू)  (क)  भौर  ्)  जी,  नहीं  ।  विदेश
 भल्नालय  को  इस  प्रकार  का  कोई  भी  सामूहिक ज्ञापन  प्राप्त  नहीं  हुभा  है  |  बहरहाल,  व्यक्तिगत
 रूप  में  कर्मेजारियो  अथवा  यूनियनों  से  शिकायतें

 निहित  प्रावधानों  के  भ्रनुसार  उनके  दाबो  को  निपटाने

 :
 लिए  विदेशी  मिशनों  के  साथ  बातचीत  करता

 चूकि  माडल  सविदा  फार्स  में  निहित  शर्ते
 जिन्हे  निपटार  के  लिए  न्यूनतम  माना  जाता  है
 काफी  ठीक  हैं,  इसलिए  भारतीय  कर्मचारियों  हारा
 व्यक्षिगत  रूप  से  की  गई  शिकायतों  के  बारे  में
 काई  अन्य  निर्णय  लेने  का  प्रश्न  नहीं  उठता  |

 (क)  क्या  स्टेनलेस  स्टील  उदयोग  ने  इस
 झाशय  का  कोई  प्रभ्याबेदन  पेश  किया  है  कि
 स्टेनलेस  स्टील  की  चादरो/रोल्स  का  आयात
 बास्तबिक  सपभोक्ताभों  की  बजाय  खनिज  तथा

 झ्
 व्यापार  निगम  के  माध्यम  से  किया  जाये  ;

 =

 (श्र)  यवि  हां,  तो  गया  सरकार  उक्त
 कर  रही  है  ?  oars विचार

 इस्पात  और  खाल  मंत्रालय  में  राज्य  मंती
 कड़िया  ष्ग्गो

 (क)  पौर  (ख)  .  वतंमान
 झायात  नीति  के  झम्तगंत  बेदाग  हस्पात  की  चावरों/

 4  नि  तर  %  44  तर  4  4  ond
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 Improving  Telephone  service  in  Goa

 3593,  SHRI  AMRUT  KASAR:  Will
 the  Minister  of  COMMUNICATIONS
 he  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  telephone  service  in  the
 Union  Territory  of  Goa  hag  come  to  a
 complete  deadlock  putting  thousands
 of  subscribers  to  inconvemence  and
 industrial  loss,  and

 (b)  what  steps  have  been  taken  by
 the  Government  to  prevent  the  break
 in  telephone  services  and  to  keep  the
 commun{cation  functioning?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI)  (a)  There  has  been

 ‘n®  major  breakdown  of  any  of  the
 exchanges  in  the  Union  Territory  of
 Goa  However,  due  to  monsoon,  and
 uprooting  of  trees  there  hag  been  a
 slight  increase  in  faults  durmg  the
 period  May  to  July,  978

 (9)  The  repair  work  has  been
 stepped  up  to  cope  up  with  the  n-
 creased  number  and  to  reduce  the
 duration  of  faults  As  a  long  term
 measure  action  has  been  initiated  to
 instal  a  MAX-I  type  of  exchange  at

 Panaji  together  with  an  extensive
 cable  net  work

 3504  st  ईश्वर  चोधरी  क्‍या  विदेश  मती
 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  झमरीका  में  उच्च  शिक्षा  पाने  में
 इच्छूक  भारतीय  छात्रों  के  लिय  बीसा  की  प्रक्रिया
 की  शर्तों  को  उदार  बनाने  के  प्रश्न  पर  प्रधान
 अली  की  उस  देश  की  यात्षा  के  दौरान  भी  विचार-
 विमर्श  किया  गया  था,  भौर

 (ख)  यदिहा  तो  हस  बारे  में  क्या-क्या  निर्णय
 गये  है  ?

 चिदेश  माल  में  राज्य  संती  (जो  समरेखा
 चनक)  (क)  दिपक्षीय  सम्बन्धो  की  समीक्षा  मे
 इस  सामल  का  सलिप्त  उल्लेख  हुमा  था  ।

 (  थ)  प्रमरीकी  प्राधिकारी  पहले  ही  पारस्परि-
 कता  के  शाधार  पर  भारतीय  छात्रों  को  और
 उसकी

 सीमित  करना  भ्रथवा  वीज़ा  अस्वीकार  करना
 जरूरी  है  तो  वह  ऐसा  कर  सकता  है  t

 Issue  of  stamp  in  honour  of  Shri
 Shamji  Krishna  Verma

 3595  SHRI  ANANT  DAVE  will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 (a)  whether  any  representation  nas
 been  received  by  Government  for
 issuing  a  postal  stamp  for  the  great
 freedom  fighter  Shree  Sham.  Krisnna
 Verma,  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI)  (a)  Yes,  Sir

 (b)  The  proposal  for  the  issue  of  a
 Stamp  m  honour  of  Shri  Shamyi
 Krishna  Verma  was  placed  before  the
 Philatelic  Advisory  Committee  on
 147-78  but  was  not  recommended

 सलेसपुर  एक्सलेंज,  उत्तर  प्रदेश  में  लये  को  बोर्ड
 का  लगाया  जाना

 3596  को  राम  नरेश  कुशवाहा  क्‍या
 सचार  मत्री  यह  बतान  की-क़पा  करंगे  कि

 (क)  सलमपुर  एकक्‍्सचज  (देविरया,  उत्तर
 प्रदेश)  मे  नया  वी  बोर्ड  न  लगाये  जान  के  क्‍या
 कारण  है  ,

 (ख)  क्‍या  सलेमपुर  एक्‍्सचेज  के  महत्व  को
 कम  किया  जा  रहा  है  और  किसी  उच्च  प्रधिकारी
 के  निर्देश  पर  उसकी  लाइना  में  बाधाये  उत्पन्न
 थी  जा  रही  है,  और

 (ग)  यदि  नहीं,  ता  बार-बार  शिकायते  करने

 :  बावजूद
 कोई  ध्यान  न  दिये  जाते  के  कया  कारण
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 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री  नरहरि
 प्रसाद  सुखदेव  साथ)  :  (क)  और  (ग).  सलेमपुर
 एक  छोटा  टेलीफोन  एक्सचेंज  है  जिसमें  22  कनक
 शन  हैं  |  मार्च  i977  तक  यह  एक  मैनअ्रल
 एक्सचेंज  था  और  इस  के  प्रचालन  पर  अधिक
 खर्च  आने  के  कारण  यह  अंशकालिक  रूप  से  काम
 करता  था  |  24  घंटे  को  सेवा  देने  के  लिए  एक
 छोटा  आटोमैटिक  एक्सचेंज  खोला  गया  है  जिस
 का  मल  एक्सचेंज  देवरिया  है  ।  मौजूदा  मैनुअल  एक्सचेंज
 के  बोर्ड  पर  काम  करने  वाले  दो  आपरेटरों  की
 सेवाओं  को  बरकार  रखा  गया  ताकि  रात्रि  के
 समय  देवरिया  ढंक  एक्सचेंज  को  स्विच  करके
 सलेमपुर  से  हो  ट्रक  सेवा  की  व्यवस्था  कर  दी
 जाए  ।  यह  व्यवस्था  संतोषजनक  ढंग  से  काम  कर
 रही  है

 24  घंटे  की  ट्रंक  सेवा  सीधे  देवरिया  ट्रंक  एक्सचेंज
 से  दी  जा  सकती  है  जिसमें  सलेमपुर  के  आपरेटर
 की  मध्यस्थता  की  कोई  आवश्यकता  न  हो  |  यह
 सभी  छोटे  आटोमैटिक  एक्सचेंजों  में  एक  मानक
 व्यवस्था  है  जोकि  देश  के  लगभग  3,000  एक्सचेंजों
 में  चल  रही  है  1

 सलेमपुर  से  हीं  24  घंटे  ट्रंक  सेवा  देने  के

 सुझाव  दिये  गए  हैं  ।  इससे  प्रचालन  में  काफी
 ज्यादा  लागत  आएगी  ।  इस  समय  भी  यह  सेवा
 घाटे  पर  दी  जा  रही  है  1  यदि  ये  सुझाव  स्वीकार
 कर  लिये  गए  तो  घाटे  आगे  और  बढ़  जाएंगे  ।

 (ख)  जौ  नहीं  1
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 Cases  pending  in  Labour  Courts  and
 their  disposal

 3597.  SHR]  VASANT  SATHE:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  how  many  cases  are  pending  in
 the  labour  courts,  State-wise;

 (b)  whether  it  is  a  fact  that  the  de-
 tails  in  settlement  of  labour  dispute
 have  assumed  serious  proportion;  and

 (c)  if  so,  what  effective  action  has
 been  taken  to  ensure  speedy  disposal
 of  labour  cases/disputes?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  A
 statement  showing  the  number  of
 cases  pending  with  Central  Govern-
 ment  Tribunal-cum-Labour  Courts  as
 on  30-6-78  is  attached.  State-wise
 break  up  of  caseg  is  not  available.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Statement

 State  ment  showing  the  Pendency  of  Cases  with  various  Central  Government  Industrial  Tribunal-cum-I  al  cur
 Courts  as  on  30-6-78.

 S.No.  Name  of  the  Tribunal
 Cases  under  Section  Applica-

 i0  of  the  Industrial  tions
 Disputes  Act

 t.  Central  Govt.  Industrial  Tribunal-cum-Labour  Court  No.
 t,  Dhanbad  =  है  82  IL

 2.  Central  Govt.  Industrial  Tribunal-cum-Labour  Court  No.
 2,  Dhanbad  3  40

 3.  Central  Govt.  Industrial  Tribunal-cum-Labour  Court  No
 3,  Dhanbad  :  99  gt

 4.  Central  Govt.  Industrial  Tribunal-cum-Labour  Court  No.
 ,  Bombay  :  62  3547

 5.  Central  Govt.  Industrial  Tribunal-cum-Labour  Court  No.  2,
 Bombay  46  I909

 6.  Central  Govt.  Industrial  Tribunal-cum-Labour  Court,
 New  Delhi  ee  ?  ?  89  344

 7.  Central  Govt.  Industrial  Tribunal-cum-Labour  Court,
 Jabalpur  बे  29  43°

 8.  Central  Govt.  Industrial  ,;Tribunal-cum-Labour  Court,
 Calcutta  मु  709  95:

 4
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 Inflated  Telephone  Bilis  in

 Chandigath
 3598.  SHR]  BHAGAT  RAM:  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  his  attention  has  peen
 drawn  to  the  newsJtem  published  in
 the  ‘Tribune’  dated  the  22nd  May, 1978,  under  the  caption  “A  Phone
 User's  Nightmare”;

 (७)  whether  he  has  enquired  into
 the  allegations  made  in  the  news  item
 regarding  inflated  telephone  bills  in
 a  large  number,

 (c)  if  so,  what  is  the  result  and
 what  remedial  steps  are  being  taken
 by  Government;  and

 (a)  how  many  local  telephone  users
 in  Chandigarh  have  surrendered  their
 subscribed  trunk  dialling  (S.T.D.)
 during  this  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNI-
 CATIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  to  (d).  The
 cate  is  under  examination.  The  in-
 formation  will  be  placed  on  the  Table
 of  the  house  when  the  examination  is
 over,

 financial  Crisis  in  Hindustan  Steel
 Works  Construction  Ltd.

 $599.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  the  Hindustan  Steel
 Works  Construction  Ltd.  is  in  financia)
 crisis  due  to  the  lack  of  work;

 (b)  whether  the  lack  of  work  has
 been  created  due  to  the  neglect  of
 the  HSCL  by  B.S.L.  in  assigning  job
 and  construction  which  is  being
 mostly  given  to  the  private  contrac-
 tory  and  multinationals  facts  in  detail;

 (c)  whether  it  is  a  fact  that  des-
 pite  lowest  tender  the  job  of  2nd
 Movghiy  Bridge,  underground  tube
 Railway  and  Dankung  Gas  Plant  has
 been  denied  to  the  HSCL;  and

 (ay  what  steps  Government  propose to  take  to  save  the  HSCL?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  ®
 and  (b),  No,  Sir.

 (c)  The  offer  of  HSCL  for  Second
 Hooghly  Bridge  interchange  work  is
 still  under  consideration  by  Hooghly
 River  Bridge  Commissioners,  The
 tenders  submitted  for  the  under-
 ground  Tube  Railwy  to  Metropolitan
 Transport  Project  and  opened  recently
 are  still  under  scrutiny  by  the  Project. As  regards  the  Dankuni  gan  Plant,  the
 information  ig  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 (d)  Does  not  arise.

 (*)  के  राष्ट्रीय  श्रायुवेंद  संस्थान को
 =  r

 कितनी  केसीय  सज्ञायता  प्रदान  की
 7  i

 (w)  सस्थान  को  चलाने  के  लिये  क्या
 व्यकस्था  की  गई  है;

 (ग)  क्या  सरकार  इस  को  केन्द्र  क ेनियलण

 =
 लाने  के  लिये  कोई  कानून  बनाना  चाहती  है; द

 (9)  इस  सस्थान  में  अ्रध्यापको  शोध  पदों
 की  सख्या  कितनी  है  श्र  इस  समय  उनमे  से  कितने
 कद  खाली  पड़े  हैं  ?

 थाम,  जयपुर  को  सहायता  भ्रनुदान  के  रूप  भें  जो
 राशि  दी  है,  वह  इस  प्रकार  है

 1976-77  510,000  रुपये  »  (पहले ही  रीसीज
 1977-78  :  1,00,000  रुपये  |  की  जा  चकी  है
 ‘1978-79;  4,00,000  रुपये

 स् |  बजट
 20,10,000 Bat रुपये  (मे  कुल

 25,000  रुपये
 के  परिव्यय
 की  व्यवस्था

 की  गई  है।
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 (थ)  राष्ट्रीय  धायुर्षेद  सस्वान  का  प्रवन्ध
 एक  शासी  निकाय  को  सौंपा  गया  है  जिसमे  केन
 सरकार  के  8  प्रतिनिध्रि/नामांकित  व्यक्ति  (इनम
 झायुवेद  क्षेत्र  के  4  अतिष्ठित  व्य्तित  होते  हैं),

 राजस्थान  सरकार  के  6  प्रतिनिधि  ।  नामित
 व्यक्ति  (इनमे  से  एक  भायुबेद  के  क्षेत्र  का
 अतिष्ठित  व्यक्ति  होता  है)  भोर  संस्थान  का
 निदेशक  होता  है  t  केन्द्रीय  स्वास्थ्य  और  परिवार
 कल्याण  मल्ली  इस  शासी  निकाय  के  झध्यकष  और
 राजस्थान  के  झायुवेंद  मलनी  इसके,  उपाध्यक्ष  होते  हैं  v
 इस  स्थान के निदेशक के  लिदेशक  को  पद को  भरने  के  लिए
 कार्यवाही  की  जा  रही  है।  इस  समय  इसका  कार्य
 भार  स्वास्थ्य  और  परिवार  कल्याण  मत़्ासय  के
 सहायक  सलाहकार  (भायुवेद )  झपने  कार्यभार  के
 झलावा  सभाले  हुए  हैं  ।

 (ग)  राष्ट्रीय  आयुर्वेद  सस्थान्‌ ,  जयपुर  एक
 रजिस्टडं  सोसाइटी  है,  जिसे  केन्द्रीय  सरकार
 और  राजस्थान  सरकार  मिल  कर  चलाते  हैं  t
 फिर  भो,  राजस्थान  सरकार  का  विचार  है  कि
 इस  सस्थान्‌  के  लिए  एक  केम्द्रीय  कानून  बनाया
 जाना  चाहिए  i

 (घ)  इस  सस्थान्‌  में  75  शिक्षण  झौर
 झनुसधान  पद  है।  निवलंमान  राजकीय  श्रायुवेंद
 कालेज,  जयपुर  के  स्टाफ  की  छान-बीन  एक
 समिति  द्वारा  यह  जानने  के  लिए  की  गईथी  कि
 क्या  वे  इन  पदों  पर  नियुक्त  किये  जाने  के  लिए
 उपयुक्त  हैँ  या  नहीं  ।  जो  ब्यक्ति  उपयुक्त  पाये
 गये,  उन्हें  अपना  'बिषस्प  देने  की  सलाह  दे  दी  गई
 है  ।  इसके  बाद  20  पदो  के  खाली  रह  जाने  की
 सभावना  है  जिन्हें  भ्रमुमोदित  भरती  भियमों  के
 झाधार  पर  भरा  जाएगा
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 उत्तर  बिहार  में  कोसे  भये  दाकबर  1  टेसौीकोम
 एश्सचेंज

 3602  थ्बी  राम  लेवक  हलारों  :  क्या
 संचार  मंत्री  यह  अताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  में  उत्तर  बिहार  में  कितने
 नये  डाकभर  ौर  टेलीफोन  एक्सचेंज  खोले  गये
 है;

 (लग)  चालू  बचे  के  दौरान  उत्तर  बिहार  में
 उनके  बिस्तार  की  योजना  का  ब्यौरा  क्‍या  है,
 हौर

 (7)  उसके  कब  तक  पूरा  हो  जाने  की  सभा-
 बना  है  झौर  उसके  लिये  कितनी  धनराशि  की  व्यवस्था
 की  गई  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  पु्ी  बरहा
 प्रसाद  सुखदेव  साथ)  (क)  डाकघर  40  |
 टेलीफोन  एक्सचेंज  कोई  नहीं  t
 डाकथर

 (ख)  बालू  बष  के  दोरान  उत्तरी  बिहार  7
 53  डाकथर  खोलने  का  प्रस्ताव  है  a

 (ग)  सभी  डाकथरों  को  फरवरी  i979  के
 झन्त  तक  खोसने  का  प्रस्ताव  है।  डाकथर  थोलने
 के  लिए  अनुमानत  12,000,  २०  की  व्यवस्था
 की  गई  है  ।
 डेलीफोन  एक्सचेंज

 (ख)  शौर  (ग).  उत्तरी  बिहार  में  चासू
 वित्तीय  बर्ष  के  दौरान  टेलीफोत  एक्सचेंज  के
 खोले  जाने  की  योजता,  हर  एक  को  दी  गई  रकम
 झौर  उसे  चालू  करने  की  प्रमुमानित  तारीख्ष  का
 ब्यौरा  मीचे  दिया  जा  रहा  है  —

 a
 ४७४७७

 F  दी  गई  रकम  करने  को
 (लाइनें  )  (साथ  पये  में)  तारीख

 3  दरभगा  600  700  273  (31-39-1979
 2  छपरा  हा  *  800  5.09  3I-3-999
 3  हाजीपुर  नि  200  240  1,05,  3I~3-2979
 ry  सिवान  290  ©6360  2,42  3i-b2-3978
 &  सहरसा  .  200  360  3.8  3i-3-979
 6  पुरनिया  ‘  300  360  3.20  3I--2979
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 बाधोपुर  में  सर्वंजनिक  देसीफोन  ह. 4 =
 टेलीफोन  सेवा  में  हास

 3603.  श्री  भौहा  जाल  बढ़ेल :.  कया  संचार
 मंजी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  सवाई  माधोपुर  (कोटा  राजस्थान)
 में  एस0  to  कोए  ato  क्षेत्र  में  टेलीफोन  सेवा
 भें  गत  एक  बचे  से  ह्वास  हो  रहा  है  और  बदि
 हैं,  तो  इसके  क्या  कारण  है  ;

 (क्ष)  गया  सवाई  एक्सचेंज  के
 'नियन्लणाधीन  सार्वजमिक  अधिकांश  समय

 है कर
 रहते  हैं  भौर  यदि  हा,  तो  इसके  क्‍या  कारण

 ५;  और

 (ग)  यदि  नहीं,  तो  गत  छ  महीनों  के
 दौरान  प्रति  दिन  उक्त  सार्वजनिक  टेलीफोन
 कऋमश  कितने  समय  ठीक  चालू  हालत  में  रहें
 झौर  कितने  समय  खराब  रहे  ?

 Appointment  of  specialists  in  Indian ‘  system  of  Medicines

 3604  SHRI  MAHI  LAL:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  Government  have  ap-
 pointed  specialists  in  Indian  systems
 of  medicines  .e  Ayurvedic,  Homoeo-
 pathic  systems  or  given  promotions
 to  the  rank  of  specialists  to  highly
 qualifieg  ang  specialists  degree  holder
 doctors  of  these  systems  working  in
 GGHS  as  in  the  cases  of  Allopathic
 system  of  medicine;

 (b)  if  not,  the  reasons  for  not
 making  available  specialised  facilities
 to  the  beneficiaries  who  are  under-
 going  prolong  treatment  in  the  Indian
 system  of  medicines  and  are  not  get-
 ting  any  relief;  and

 (c)  if  so,  the  number  of  such  spe-
 clalists  appointed  in  each  of  the
 Indian  system  of  medicines?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  to
 (०).  6  senior  and  experienced  Physi-
 cians—4  in  Ayurveda,  ]  in  Unani  sys-
 tem  and  4  in  Homoeopathy—have
 been  appointed  on  an  honorary  basis
 for  purposes  of  specialist  consultations
 by  CGHS  beneficiaries  under-going
 treatment  in  Indian  systems  of  medi-
 eines  and  Homoeopathy,

 wert  इस्पात  संयंत्र  को  कमता

 3605.  जी  रामानम्द  तिवारी  :  गया  इस्पात
 शौर  कान  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  बोकारों  इस्पात  सयत्ष  की
 उत्पादन  क्षमता  एक  करोड  टन  थी  ॥

 (स)  कया  झब  इस  की  क्षमता  एक  करोड़ें
 टन  के  स्थान  पर  40  लाख  टन  कर  दी  गई  हैः

 (ग)  गदि  हां,  तो  इसके  क्‍या  कारण  हैं,
 झौर

 (घ)  इस  कारखाने  की  वर्तमान  उत्पादन  क्षमता
 क्‍या  है?

 इस्पात  शौर  शान  मंत्रालय  में  राज्य  मंत्रो
 भ्नी  कड़िया  मुष्डा)  :  (क)  जो,  नहीं  t

 (ख)  धौर  (ग)  प्रश्न  नहीं  उठ्ते  ।

 (घ)  बोकारो  इस्पात  कारखाने  का  बर्द
 1977-78  झौर  अप्रेल-जुलाई,  978  की  प्रवधि

 का  इस्पात  पिण्ड  का  उत्पादन  नीचे  दिया  गया

 ,हिजार  ठन)

 1977-78  1978-79

 (प्प्रैल,जुला ई
 3978)

 इस्पात  पिष्ड  का
 उत्पाद  933.3  344.9

 Large  scale  thefts  in  Steel  Plants

 3606.  SHRI  AMARSINH  त्
 RATHAWA:  Will  the  Minister  of
 STEEL  AN  DMINES  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  large  scale  of  loss,  pilferage  and
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 theft  of  stocks  from  Durgapur,  Rour-
 kela,  Bhilai  Steel  Plants  and  such

 -other  ones;

 (b)  how  much  such  loss,  pilferage
 -and  theft  occurred  during  i975  to
 i978  and  the  value  of  the  said  stock:
 and

 (c)  the  steps  taken  by  Government
 to  prevent  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  There  are  some  incidents  of  pil-
 ferage  and  theft  in  the  steel  plants

 cunder  Steel  Authority  of  India  Ltd.
 .at|  Bhilai,  Rourkela,  Bokaro  and
 Durgapur.

 (b)  The  value  of  property  stolen
 and  the  amount  recovered  at  these

 ~plants  during  the  last  three  years  is
 given  below: —

 Value  of  Value  of
 Year  property  property

 stolen  recovered
 (Rs.)  (Rs.)

 1975-76  —-2534,37%  1,10,476

 i976-77  »  e  «  2,93,596  —_,59,925

 1977-78  .  ©  §=4,04,I2%  2,38,777

 (c)  Under  the  existing  security
 ‘arrangement,  there  is  jntensive  patrol-
 ling  both  in  side  and  outside  the
 plant.  Repetitive  areas  of  thefts  are
 identified  for  better  supervision.
 Checking  at  the  gates  for  entry  and
 exit  both  for  men  and  _  materials,
 restricted  jssue  of  passes,  provision  of
 anti-climbing  devices  and  erection  of
 watch  towers  with  search  lights  are
 other  measures  adopted  to  curb  pil-
 ferage.  These  steps  have  been  further
 tightened.  Government  have  ins-
 tructed  the  steel  plants  to  take  strong
 action  against  the  offenders.
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 Non-functioning  of  S.T.D,  between
 Delhi  and  Faridabag

 3607.  CHOWDHARY  BALBIR
 SINGH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  99.9  per  cent  tele-
 phones  in  Faridabad  usually  remains
 out  of  order  through  out;  ;

 (b)  whether  it  is  very  difficult  to
 get  STD  number  from  Delhi  for
 Faridabad  and  it  takes  hours  to-
 gether  to  get  the  number;  ang

 (c)  if  so,  the  measures  Govern-
 ment  propose  to  take  to  enable  the
 subscribers  to  use  their  telephones
 at  Faridabad  in  a  proper  way  and  to
 get  the  number  from  Delhi  to  Farida-
 bad  easily?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No  Sir.

 (b)  No  Sir,  calls  from  Delhi  to  Fari-
 dabad  are  not  STD  calls  but  local
 calls.  There  is,  however,  a  very  high
 traffic  flow  between  Delhi  and  Farida-
 bad  which  causes  congestion  during
 certain  busy  periods,

 (c)  In  order  to  relieve  the  conges-
 tion  a  new  tandem  exchange  has  been
 opened  recently.  Exchanges  are  being  *
 transferred  progressively  on  this  new
 route.  This  is  expected  to  reduce  the congestion  on  calls  to  Faridabad

 |

 Delhi  exchanges.  Immediate  improve-
 ment  is,  therefore,  expected  in  the
 next  few  months  que  to  this.  For
 long  term  improvement  jt  is  proposed  ;
 to  increase  the  capacity  of  junctions
 from  Faridabad  and  Delhi  and  vice
 versa  by  laying  coaxial  cable  between
 these  two  stations,

 G.S.L  Review  Committees
 recommendations

 3608.  SHRI  A.  R.  BADRI  NARA-
 YAN:  Will  the  Minister  of  STEELS
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Geological  Survey
 of  India  Review  Committee’s  recom-
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 mandationg  have  been  accepted  by
 Government,

 (b)  if  so,  the  nature  of  decision
 taken;

 (c)  whether  Government  have  con-
 sidered  the  aspect  that  as  a  scientific
 Department  and  with  the  role  it  has
 fo  play  in  the  national  development,
 whether  it  would  not  be  desirable  to
 have  more  effective  representation  of
 scientists  of  the  Department  in  the
 Wanagement  council,  also  to  be  head-
 ed  by  D.G.  of  the  Department;  and

 (d)  whether  Government  would
 reconsider  itg  decision,  if  it  has  not
 already  done  on  those  lines?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Yes,  Sir  With  certain  modifica-

 tions.

 (b)  The  Government  has  resoived
 to  constitute  a  Board  of  Management
 for  Geological  Survey  of  India,  which
 will  be  an  integral  part  of  the
 organization,  ang  which  _  enable
 greater  devolution  of  power  and  res-
 ponsibilities  to  the  organisation  and

 greater  freedom  to  Scientists  in  the
 implementation  of  their  programmes.

 (c)  Yes,  Sir  Effective  represen-
 tation  of  scientists  has  been  secured
 in  the  Management  Board  However,
 Government  have  come  to  the  con-
 clusion  that  Board  of  Management
 ef  G.S.I.  should  be  headed  by  the
 Secretary,  Ministry  of  Steel  and
 Mines.

 (d)  Question  does  not  arise.

 Scarcity  of  qualified  Pharmacists

 3609.  SHRI  M.  RAMGOPAL  RED-
 DY:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  there  is  likely  to  be
 unemployment  amongst  the  already

 self  employed  science  graduate,  en-
 gaged  ip,  the  Chemists  business  because
 ef  the  amendment  made  in  the

 ama  LS

 Pharmacy  Act  whereby  no  phar-
 macy  will  be  allowed  to  run
 without  a  registered  pharmacist  after
 1980;

 (by  whether  any  scheme  of  a  short
 term  capsuled  correspondence  course
 is  being  started  to  enable  them  to
 qualify  for  registration  ag  pharma-
 cists;  ang

 (c)  whether  Government  propose
 to  consider  standardisation  of  some
 testg  to  be  conducted  by  the  State
 Drug  Controllers  for  those  engaged
 im  the  business  for  long  periods  to

 quality ;
 for  registration  as  Pharma-

 cistg'

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Under  the  provisions  of  the  Drugs
 and  Cosmetics  Act,  940  and  the  Rules
 thereunder,  a  licence  js  required  for
 sale  of  drugs.  There  are  three  types
 of  licences  viz  “Wholesale  Licence”,
 “Restricted  Licence”  and  “Retail
 Licence”.  Self  employed  science
 graduates  who  are  engaged  in  the  sale
 of  drugs  against  “Wholesale  Licences”
 or  “Restricted  Licences”  will  not  be
 affected  by  the  amendments  to  the
 Pharmacy  Act  under  which  no  per-
 son  other  than  a  “registered  phar-
 macist”  can  compound  or  dispense  any
 medicine  on  the  prescription  of
 a  registered  medicial  practitioner
 beyong  3Ist  August,  98l.  Self  em-
 ployed  science  graduates  engaged
 m  the  chemists  business  who
 had  been  approved  as  a  “Qualified
 Person”  on  the  basis  of  their  practi-
 cal  experience  for  the  conduct  of
 chemists  businesg  under  the  Drugs
 and  Cosmetics  Rules,  945  on  or
 before  3ist  December,  969  can  also
 continue  to  operate  “Retail  Licences”
 as  they  are  eligible  for  registration  as
 “registered  pharmacists”.

 (b)  No.

 fe)  The  question  of  prescribing  a
 short  term  course  for  those  who  have
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 passed  the  matriculation  or  its  equi-
 valent  examination  and  heve  been
 engaged  in  dispensing  or  compound-
 ing  of  drugs  over  a  period  of  years  to
 enable  them  to  qualify  for  prescribed
 pharmacy  diploma  is  under  considera-
 tion.

 Scheme  to  utilize  Vast  Deposit  of
 Manganese  in  M.  ्,

 3610.  SHRI  AGHAN  SINGH  THA-
 KUR:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state;

 (a)  in  view  of  the  vast  potential  of
 manganese  ore  deposits  in  Madhya
 Pradesh  have  the  Government  any
 scheme  to  utilize  it;

 (b)  if  so,  the  details  thereof;  and

 (०)  whether  Government  would
 consider  the  desirability  to  establish
 a  ferro-manganese  plant  to  make  best
 use  of  the  vast  potential?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  The  manganese  ore  deposits
 of  Madhya  Pradesh  are  being  exploit-
 ed  to  meet  the  requirements  of  ferro-
 manganese  producers  and  steel  plants

 (९)  The  Manganese  Ore  (India)
 Limited  have  been  recently  given  a
 licenoe  for  setting  up  a  ferro-manga-
 nese  plant  with  annual  capacity  of

 AUGUST  10,  978  Written  Answers  a  2०

 Telephong  Exchanges  in  है... ह

 36il.  DR,  Vasant  KUMAR
 PANDIT:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:
 to  state:

 (a)  the  total  number  of  telephone
 exchanges  in  Haryana,  District-wise
 and  how  many  of  them  afe  manual
 and  automatic;

 (b)  the  number  of
 pending  for  telephone
 exchange-wise;  and

 applications
 co

 (c)  whether  Jhajjar  being  the  near.
 est  from  Delhi  will  be  connected  by
 S.T.D.  as  per  policy  of  Government
 that  cities  within  the  square  of  40
 miles  will  be  linked  with  Delhi  and
 if  not,  the  reasons  therefor  and  by
 when  it  would  be  hnked?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKIHIDEO  SAI):  (a)  The  total  num-
 ber  of  telephone  exchanges  in  Har-
 yana  as  on  3l-3-78  was  108.  The  dis-
 trict-wise  details  are  enclosed  in
 statement  t

 (b)  The  number  of  applications
 pending  as  on  31-3-78  was  4l3  The
 exchange-wise  number  is_  given  in
 statement  II.

 (c)  The  policy  of  the  Government
 regarding  provision  of  STD  at  this
 stage  applies  to  the  district  head-
 quarters  within  300  kilometers  of
 Delhi.  Jhajjar  not  being  a_  district
 headquarter  is  not  covered  by  this

 60,000  tonnes  per  annum.  policy.

 Statement-I
 DP  strrct-unse  ber  of  telepho  hanges  in  Haryana

 No.  of  No.  of
 SI.  No.  District  Manual  _Auto-  Total

 Exchanges  Exchanges.

 Ambala  .  4  3  'y
 2.  Bhiwani  2  7  9
 3  Gurgaon  3  30  Ig

 t
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 SI.No,  District  Mat  Ri  ह... अ
 Exchanges  Exthanges

 4.  Hissar  .  .  e  .  °  °  .  न  .  6  7  6g
 Se  Jind  *  «  «©  w  ७  ७  a  «  «  @  7  8

 6.  Karnal.  .  न  न  .  .  3  7  10

 7  Kurukeshetra.  .  .  .  न  न  4  9  13
 8.  Mohindergarh  .  |  6

 a  Pnnipat  °  हर  नि  2  2  4
 ३०:  Rohtak  .  हे  2  4  6
 यय  Sirsa  डा  3  7

 Toray  हे  g2  76  ३08

 Statement-II  Statement-IT

 Sh  No  Nim:ofExchange  Waiting  list.  Sb  Ne;
 _

 fame  of  Bete  Ware  es

 ni  ao,  Ganaur  .  .  4
 cr  Ambala  Cantt.  .  .  48  ar.  Gharaunda  9
 a.  Ambala  City.  .  eo  46  22.  Gohana  हर  .  .  |
 3  Awsand  .  न  t  23.  Gurgaon  °  56
 4  Babain  .  .  u  24.  Hailykandi  .  2
 Ss  Badshahpur  नि  t  25.  Hansi  7  6
 6.  Barara’  ६]  26.  Hissar  84
 7.  Banwala(Ambala)  |  27.  Hodel  2
 8.  Bhiwani  16  28.  Indni  13,
 9.  Bihta  5  29.  Ismailabad  3  .  3

 to.  Bilaspur  4  go.  Asrana  Motimandi.  4
 ax,  Chankhidandni  7  gi.  Jagadhri  57
 12.  Chhachhrauli  3  ga.  Jhajjar  6

 «9.  Chika  3  33.  Jhansa;  t

 €4.  Dabwali  36  $4.  Jind  6

 25.  Dingmandi  t  ‘35.  Jui.  डर

 ३6,  Ellanabad  4  36.  Kaithal  4
 7.  Faruknagar  1  97.  Kalanaur  s
 18,  Fatehbad  :  98.  Kalanwali  ®  e

 tg.  Ferozepore  Jhirka  I  39.  Kalyat  2
 we
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 Sta  temomt-II

 @  No.  Name  of  Exchange  Waitting  list
 40.  Kalka  e  e  .  e  24
 1०  Karnal.  .  e  e  84
 44  Khankbauda  .  °  e  :
 43.  Koali  .  नि  .  न  2
 44  Kurukshewa.  द  e
 45-  Ladwa  se  .  ७  76
 46.  Mullane  .
 47.  Mustafabad  .  .  .  a
 rs  Naraingarh  .  न  3
 a  Narnaul  .  न  .  .  8
 5  Nilokheri  नि  .  6
 5  Nissang  .  °  .  e  7
 52  Nuh  1

 53  Palwal  .  2

 54-  Panipat  न  77
 55-  Pebowa  .  9
 56.  Pundni  .  4
 57-  Radaur  9

 58.  Rania  a

 59.  Ratia  wu
 60.  Reowan  .  36
 61.  Rohtak  Ig
 62.  Sadhaura  पु  हि  .  3
 6g.  Saha  1

 64.  Samalkha  नि  32

 65.  Sampla  7

 66.  Shahbad  Markands  5
 67.  Sirsa.  नि  .  6g
 68.  Siwan.  6
 Gg.  Siwani  .  4
 zo.  Sohna  |
 द  Sonepat  54
 72.  Tarauni  3
 73.  Tehana  .  1.

 74  Yamunanagar.  .  66

 Totel  W/tst.  .  +  13

 Written,  Answore  we

 Vallure  of  Yalks  betwoon  Super
 Powers  regarding  Indian  Ocean

 36i2.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  talks  betwee,  the
 super  powers  for  the  mutual  limita-
 tion  of  arms  in  the  Indian  Ocean  has
 failed;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  The  last  round  of  talks
 between  U.S.A.  and  U.S.S.R.  on  arms
 limitation  in  the  Indian  Ocean  was
 held  in  Switzerland  in  February  1978,
 Since  then,  there  has  been  no  indica-
 tion  when  these  talks  might  be  resum-
 ed.

 (b)  In  secent  talks  with  the  re-
 presentatives  of  US.A.  and  0०.5  8.5,
 the  Government  of  India  has  expres-
 sed  disappointment  at  the  suspension
 of  these  talks  and  hope  that  the  talks
 would  be  resumed  soon  and  would
 result  in  an  agreement  which  could
 lead  to  the  eventua]  removal  of  the
 military  presence  of  the  Big  Powers
 from  the  Indian  Ocean

 Malaria  in  Delhi
 3613.  SHR]  SURENDRA  BIKRAM:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  his  attention  has  pbeen
 invited  to  the  item  ‘Malaria  Sweeps
 Delhi’  appearing  on  page  3  of  the
 ‘Hindustan  Times’  dated  the  2ist  July,
 978  and  if  so,  the  steps  taken  to
 check  it  immediately;

 (b)  whether  no  reduction  in  malaria
 staff  ang  sprinkling  of  jnsecticides  was
 made  during  the  past  year  and  if  £0,
 what  are  the  special  reasons  for  re-
 surgence  of  malaria;  ang
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.  The  Municipal  Corporation
 of  Delhi,  in,  close  co-ordination  with
 the  Dte.  of  NMEP,  ang  Delhi
 Administration  as  well  -ag  other
 agencies  conducting  anti-malarial
 work  in  Delhi,  have  taken  steps  to
 control  the  malaria  situation.  Such
 steps  are:

 l,  Anti-larval  meastres:  The
 Municipal  Corporation  of  Delhi  have
 extended  guch  measures  from  90
 Sq.  miles  area  to  80  Sq.  miles  for
 which  men  and  material  have  been
 Proportionately  increased.  Anti-
 larval  work  has  also  been  intensifi-
 ed  by  New  Delhi  Municipal  Com-
 mittee  Deweeding  and  desilting  of
 dig  nallahas  has  been  undertaken.

 2.  Surveillance  operations:  About
 300  Fever  Treatment  Depots  and
 00  Malaria  Clinics  have  been  open-
 ed  by  the  Delhi  Municipal  Corpora-
 tion  in  Medical  institutions  of  diffe-
 rent  disciplines  and  administrative
 organisations  and  _  sstores,  micros-
 copes  and  laboratory  technicians
 have  been  provided  there.  The
 N.D.M.C.  have  also  intensified
 surveillance  work  by  opening  three
 more  clinics.

 3.  Domestic  Breeding:  The  Delhi
 Municipal  Corporation  have  consti-
 tuted  80  teams  for  checking  domes-
 tic  breeding  of  mosquitoes,

 4,  Active  Surveillance:  Active
 surveillance  ig  also  being  reintro-
 duced  in  areas  held  by  the  Delhi
 Municipal  Corporation.

 6.  B.H.C,  Spray:  B.H.C.  Spray  is
 being  done  on  large  scale  for  cover-
 ing  rural  areas,  resettlement  colonies,
 riverine  belt  in  two  rounds.  The
 Grst  round  is  in  progress.  For  this

 purpose,  additional  labour,  ह...
 sorg  and  vehicles  have  been  provid-
 ed.  Focal  spray  operations  have  been
 intensified  in  N.D.MLC,  areas.

 6.  Health  Education:  For  enlisting
 full  co-operation  of  the  public,  a
 large  scale  drive  for  mass  educa-
 tion,  through  radio,  T.V.,  newspapers
 and  other  media  like  posters,  hand-~
 bills,  etc.  hag  been  launched.

 7.  Co-ordination:  As  there  are
 large  number  of  implementing
 agencies  in  the  Union  Territory  of
 Delhi,  the  progress  of  anti-malaria
 operations  is  reviewed  by  the  Chief
 Secretary  every  week.  All  agencies
 engaged  in  this  work  including  re-
 presentatives  of  Dte,  N.MLE.P.  and
 Defence  Services  also  participate
 and  necessary  decisiong  to  imple-
 ment  the  various  programmes  are
 taken  and  follow-up  action  reviewed
 in  the  subsequent  meetings.  The
 Government  of  India  have  also  ap-
 pointed  a  Central  Co-ordinating
 Officer  to  co-ordinate  the  activities
 of  the  various  organisations.

 (b)  No  reduction  in  Malaria  Staff
 and  spraying  of  insecticides  was  made
 during  the  past  year.  The  main  rea-
 sons  for  the  resurgence  of  malaria  in
 Delhi  are  as  under:—

 lL  Though  there  was  gevelopment
 and  urbanisation  of  Delhi,  the
 corresponding  field  staff  for  anti-
 larval  work  was  not  engaged.

 2.  Un-authorised  colonies  with
 resultant  defective  drainage.

 3.  Abnormal  floods  and  mild  sum-
 mer  during  the  last  year.

 4.  Existence  of  multiple  agencies
 doing  anti-malarial  work,  namely,
 M.C.D.,  N.D.M.C,  Contonment  Board
 DD.A,,  Railways,  All  India  Radio,
 Zoological  Park,  etc.

 5.  Technical  reasons  like  develop-
 ing  resistance  by  the  vestor  to
 insecticides  like  DDT.

 है,  Quality  and  coverage  of  the
 spray  by  the  local  bodies  being
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 ty  ateqaite  Wad  rather  unsatisfec-

 (c)  Assistance  is  being  provided  by
 UNICEF,  WHO  and  SIDA  by  way  of
 material  and  equipment  and  also  for
 containment  of  P,  falciparum  infec-
 tion  in  the  areas  where  euch  infection
 is  predominent.  Details  o¢  the  as-
 aistance  from  these  sources  are  85
 follows:—

 L  WHO—Fellowships,  training,
 short-term  consultants  and  material
 ang  equipment.

 2.  UNICEF—Anti-malarial  drugs

 3,  SIDA—Operational  ficld  research
 and  containment  of  P  Falciparium
 programme  in  55  districts  of  the
 country  m  different  States

 4  ओ  दुरुम  अन्य  कछवाय :.  कया
 ewreey  झौर  परिधार  कल्याण  मतो  प्रति  व्यक्ति
 चिकित्सा  व्यय  के  बारे  में  6  प्रप्रेल,  ‘1978  के

 घन  संख्या  626  के  उत्तर  के  सम्बन्ध
 कृपा  करेरो  कि

 के)  क्‍या  केस  तथा  राज्य  सरकार  ने  वर्ष
 1974-75  में  शोबा,  दमन  ौर  दीव में  प्रति

 व्यक्ति  चिकित्सा  षथ्यय  35  शप  20  पैसे  किया
 का  भौर  यवि  हां,  तो  क्‍या  वर्ष  i976-77  भौर
 1977-78  में  इसको  बढ़ाते  का  बिचार  था  ,

 ख)  यदिहां,  तो  कितना  तथा  क्‍या  सरकार

 ट्  ्
 किए  गए  प्रति  व्यक्ति  व्यय  से  _सतुष्ट

 7  ok

 (ग)  यदि  नहीं, तो  क्या  सरकार  भ्रन्य  देशों  से
 सहायता  लेने  के  पक्ष  में  है  भोर  बदि  हा,  तो
 इस  सम्बन्ध  में  किन-किन  देशों  के  साथ  बातचीत
 चल  रही  है  ?

 ag

 ~

 4  i  4  3

 स्वास्थ्य  झर  परिवार  फल्पाण  मंतालय  में
 शाप  भंत्री  (औ  जगवम्धी  प्रसाद  बादव)  (क)
 झौर  (सत्र).  प्रति  व्यवित  व्यम  35.20  पये  था।
 को  विः  राज्य  भौर  बेग,  दोनों  सरकारों  द्वारा  किए
 गये  प्लान  झौर  नान-प्लान  घाचें  पर  आधारित  है।
 (1975-76  में  गोबा,  दमन  a  दीव  में  रवास्थ्य
 झब्रदी  प्रति  व्यवित्र  खर्च  जो  47.50  रपये
 हमा  था  वह  876-77  में  घटकर  43  06
 थ्पये  हो  गया  ।  वर्ष  i977-78  के  धर्ष  के
 कडे  भी  संमलित  ॥... श  जाने  है  ।
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 कार्यक्रमों  पर  जो  योजना  शार्च  i0:  39  लाख
 रुपये  हुआ  था,  1977-78  में  बढ़कर
 208  47  लाख  रपमे  हो  गया  ।

 (ग)  सरकार  किसी  मी  राज्य  विशेष  के
 लिए  विदेशी  सहायता  नहीं  मांग  रहो  है  ।  कैसे,
 विदेशों  ने  मलेरिया  नियत्षण,  झधता  निवारण,
 चिकित्सा  शिक्षा  को  नया  रूप  देने  झ्रादि  जैसो  हमारी

 टू
 राष्ट्रीय  योजनाधों  के  लिए  सहायता  दी

 ny  किसी  राज्य  विशेष  के  स्वास्थ्य  क्षेत्र  के
 कार्यत्रम  के  लिए  निश्चित  किए  गय  समग्र  योजना
 प्रिव्यय  में  सारे  देशगत  भर  विदेशी  साज-
 सामान  दोनो  की  झलक  मिलती  है  ।

 पश्चिम  अंगाब  में  प्रति  व्यक्ति  चिकित्सा  व्यक्ष

 3615.  शी  क  worm  :  क्या
 स्थात्प्य  शौर  परियार  कहयाण  मली  प्रति  ब्यक्ति
 चिकित्सा  ध्यय  के  बारे  म  6  अहल,  3978
 के  तारांकित  प्रश्न  सख्या  626  के  उत्तर  के
 सम्बंध  में  यह  बताने  की  हृपा  करेरों  कि

 (क)  क्‍या  पश्चिमी  बंगाल  में  1974-75
 में  कन्द  तथा  राज्य  सरकार  द्वारा  किया  गया
 प्रति  व्यक्ति  चिकित्सा  व्यय  9  द्पए  74  पैसे  था
 झौर  यदि  हा  तो  क्‍या  976-77,  भौर  7977—
 786  में  उसमें  वृद्धि  करने  का  विज्ञार  था  ,

 (ख)  यदि  हां,  तो  कितनी  तथा  क्या  अब
 तक  किए  गए  प्रति  व्यक्षित  खर्य  से  सरकार
 झतुष्ट  है  ,  भौर

 (ग)  यदि  नहीं,  तो  क्या  सरकार  झन्य  देशों
 से  सहायता  लेने  के  पक्ष  में  है  भौर  यदि  हां
 तो  इस  शम्बसर्ध  में  किन  देशों  के  साथ  इस  समय,
 बातचीत  हो  रही  है  ?

 स्वास्थ्य  ट्लौर  परिवार  क्रायाण  मंत्रालय  में
 राज्य  मंत्री  (ओ  शगदस्थी  प्रसाद  धादव)

 &)
 झौर  (ख).  प्रति  ब्यक्ति  ध्यय  9  78  रपये था

 कि  राज्य  शौर  केन्द्र  दोता  सरकारो  ह्वारा  किए
 गयें  प्लान  झौर  भामन्लान  खर्च  पर  भाधारित  है
 1978-76  में  पाष्यम  बगाल  में  स्वारध्य  संबंधी

 प्रति  ध्यक्ति  खर्च  जो  2.3  रपये  हुभा  था  वह
 ‘1996-77  में  अह्ुफर  33.390  रपये  हो  गया  I
 at  187978  के बर्ष  के  आकड़े  झभी  सकलित
 किए  जाने  हैं  a



 केसा  धौर  राज्य  सरकारें  पश्चिम  बंपाल  में
 स्वस्थ्य  सेवाशों  को  सुलभ  करने  की  स्थिति  में

 लाने  के  लिए  भरपूर  प्रयास  कर  रही  हैं
 राज्य  सरकार  को  राज्य  शौर  कन्द  प्रायोजित

 विभिन्न  योजनाधो  को  कार्यास्वित  करने  के  लिए
 योजना  भ्रायोग  द्वारा  स्वीकृत  परिव्यय  के  भनुसार
 सहायता  दो  जा  रहो  है  t

 i976-77  में  पश्चिम  अगाल  में  स्वास्थ्य
 कार्यक्रमों  पर  जो  याजना  सर्च  919  :4  लाल
 क्प्वे  हुआ  था,  वह  1977-78 3 WAHT में  बढ़कर  ALLS.  73
 साख  च्फ्यं  हो  गया  t

 (7)  सरकार  किसी  भी  राज्य  विश  के
 विदेशी  सहायता  नहीं  माग  रा  है  1  कैसे,

 विदेशों  ने  मलेरिया  निमक्नण  अ्रधता  निवारण,
 विकित्सा  शिक्षा  बानया  रूप  देने  श्रादि  जैसी

 दम
 ुशेग  राष्ट्रीय  याजनाओ  के  लिए  सहायता

 है  t  कसी  राज्य  विशेष  के  स्वास्थ्य  क्षेत्र  के
 कार्यक्रम  के  लिए  निश्थित  िए  गये  समग्र  योजना
 परिव्यय  में  सार  देशगत  भ्रौर  विदणी  साज-सामान
 दोनो  भी  झलव  मिलती  है  +

 तर

 ससर  प्रदेश  में  प्रति  व्यक्ति  जिकित्सा  व्यय

 36i6  ष्मी  हकम  चम्द  कछबाय  क्‍या
 स्थास्ष्य  शोर  परियार  कल्याण  मत्री  प्रति  व्यक्ति
 विकित्सा  व्यय  के  बारे  में  6  झप्रैल,  978  के  ताराकित
 प्रशन  सब्या  626  के  उत्तर  क  सम्बन्ध  में  यह
 बताने  की  कृपा  करेगे  कि

 (क)  ब्  \974-75  में  उत्तर  प्रदेश  में
 केन्द्र  तथा  राज्य  सरकार  ने  प्रति  व्यक्ति  5  04
 रुपये  किया  था

 ख)  यदि  हा  ता  कया  ब  i976-77
 झौर  1977-78  म  इसको  बढ़ाने  का  विचार
 था  शौर  यदि  हां  तो  गितना  और  क्‍या  सरकार

 .  ्
 किये  गगे  प्रति  व्यक्ति  व्यय  से  संतुष्ट

 »  ate

 (ग)  यदि  नहीं,  तो  क्या  सरकार  अन्य
 देशों  से  सहायता  लेने  के  पका  में  है  शौर  यदि
 हा,  तो  उन  देशों  के  नाम  क्‍या  है  जिन  के  साथ
 इस  शम्बन्ध  म  ब  बातचीत  चल  रही  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय  में
 राज्य  संत्री  (श्री  जगदम्बी  प्रसाद  यादय)

 के
 शौर  ्य)  प्रति  स्यतित  ब्यप  5  08  रुपये  था

 कि  राज्य  भोर  कया,  दागी  शरारों  द्वारा
 जिए  गए  प्लान  मौर  नात  प्लान  खर्च  पर  प्राधारित
 है  ।  1975-76,  में  उत्तर  प्रश्  में  स्वास्थ्य
 संबंधी  प्रति  व्यक्ति  यय  जो  5  १6  रुपये  हुमा
 था  बहू  1976-77  म  बढ़कर  5  64  रुपये
 ही  गया  ।  वर्ष  1977—78  के  ह. ल  के  प्रांकड़े
 झनी  संकलित  गिए  जाने  हैं

 रही  हैं
 राज्य  सरकार  को  राज्य  और  केस्  प्रायोजित

 विभिन्न  योजनाओं  को  क्रार्योन्वित  करने  के  लिए
 योजना  श्रायोग  द्वारा  स्वीकृत  परिष्यय
 सहायता  दी  जा  रहो  है  t

 ‘1976-77,  में  उत्तर  प्रदेश  में  स्वास्थ्य
 कार्यक्रो  पर  जो  योजना  खर्च  658  22  लाज
 झ्पये  हुआ  था,  बहु  i977~-78  में  बढ़कर
 880  00  लाख  रुपये  हो  गया  t

 |  4  के  4  a

 (7)  सरकार  किसी  भी  राज्य  विशेष  के  लिए
 विदेशी  सहायता  नहीं  मांग  रही  है  +  वैसे  विदेशों
 नें  मलेरिया  नियक्षण,  झघता  निवारण  चिकित्सा
 शिक्षा  को  नया  रूप  देने  झ्रादि  जैसी  हमारी

 द् राष्ट्रीय  योजनादां  क  लिए  सहायता  दी  ?  t
 किसी  राज्य  विशेष  के  स्वास्थ्य  क्षेत्र  के  कार्यक्रम
 के  लिए  निश्चित  किए  गए  समग्र  योजना
 परिव्यय  में  सारे  बेशगत  शौर  विदेशी  साज-
 सामान  दोनो  की  झलव  मिलती  है  |

 बांकानेर  तथा  सुरेन  सगर,  गुजरात  के  ोच  सोधी
 यावल  भूमाकर  सेवा  का  कार्य  म॑  करमा

 3617  भरी  धर्मसिहभाई पटेल...  क्‍या  सचार
 मत्री  यह  बताने  की  द््पा  करेगे  कि

 (क)  क्‍या  गृजरात  राज्य  के  सौराष्ट  क्षेत्र  में
 बाकानेर  तथा  सुरेन्द्र  नगर  के  बीच  एक  सीधी
 ट्रक  काल  सेवा  है  और  क्‍या  इसके  बावजद  भी
 दोनो  नगरो  गे  व्यापारिया  तथा  निवासियों  की
 कालें  छ  से  4 झाठ  टे  तक  के  प्रयास  के  बाद
 भी  नहीं  मिलती  है  श्रौर  क्या  इस  सबंध  में
 शिकायतें  बाबानेर  तथा  सुरेन्द्र  नगर  से  सरबार  को

 गई  ,

 (@)  उन  पर  क्‍या  कार्यवाही  की  गई  है
 झथवा  करने  का  विचार  है,  भौर

 (ग)  आांवानेर  तथा  सुरेन्द्र  सगर  के  उपभोग-
 ताझा  वो  बेहतर  टेलीफान  सेवायें  प्रदात  करने
 झौर  तत्सबधी  उनकी

 शिकायतें  हुर
 करने  के  लिये

 सरकार
 बा  विचार  क्‍या  बाहा.  करने  का

 संचार  भन्नालय  में राज्य  भत्री  (श्री  नण्टरि
 प्रसार  सुखदेव  साथ)  (गा)  से  (ग)  जी  हा ।
 बाकानेर  और  सुरेद्रनगर  बीच  ण्वां  सीधा
 सक्टि  काम  कर  रहा  है  कुछ  समा  पहो  मडल
 इजीनियर  को  बाकासेर  को  दौरा  परते  समय
 एक  शिवायत  मिली  थी  जिस  पर  भौवें  पर  पार्रवाई
 की  गई  थी  |  तबसे  इस  सेकी,  में  सुधार  हुआ  है  +
 इस  समय  एक  साधारण  कॉल  लगने  में  झौल



 mm  Written  4nawere

 er  से  5  मिनट  का  ह... ह  है  1  व्यस्त  समय
 में  बहु  विलंब  i-2  घंटे  तक  बढ़  जाता  है  ।

 जाम  कॉंडोरणा तथा तथा  धोरानो ंके  बीच  दोहरी  केसीफोब
 enw  बिछाना

 36i8.  भी  धर्मोस्तह  साई  पढेल  ४  क्या
 संचार  मंत्री  ह  बातने  की  कृपा  करेंगे  कि  :

 (क)  कया  गुजरात के  सौराष्ट्र  केन  में  राज-
 कोट  जिले  में  जामकंडोरणा  मगर  के  टेलीफोन  उप-
 सोकता  संघ  ने  उनके  मंक्ञालय  भौर  भ्रहमदाबाद,

 [राजकोट  तथा  जूनागढ़  स्थित  दूर-संचार  भधि-
 कारियों  को  जामकंडोरणा  तथा  धोराजी  के  बीच
 एक  दोहरी  टेलीफोन  लाइन  बिछाने  धौर  100,

 टेलीफोनों  को  क्षमता  वाले  एक  पृथक  बोर्ड
 के  लिये  एक  झावेदन  पत्र  भेजा  है  ;

 (ख)  उक्त  मांगें  कब  तक  पूरी  कर  दी
 बायेंगी;  ौर

 (ग)  टेलीफोन  सुविधायें  बढ़ाने  तथा  तालुक
 को  महत्वपूर्ण  मर  जानकडोरणा  नगर  में  इस
 समय  लगे  टेलीफोनों  में  सुधार  हेतु  सरकार  ने
 क्या  कार्यवाही की  है  धथवा  करने  का  विचार
 है?

 संचार  मंत्रालय  में  राज्य  मंत्री  (सौ  गरहरि
 प्रसाद  सुखदेव  साथ)  (कफ)  जी  हां  t

 (ख)  जामकंडोरणा  भौर  धोराजी  के  बीच
 दूसरी  क  लाइन  9-9~ 1977  को  चालू  कश
 दी  गई  है  आाता है.  कि  इस  बर्ष  के  झन्त  तक
 जामकंडोरणां  एक्सचेंज  का  विस्तार  50  लाइनों  से
 00  लाइनों  तक  कर  दिया  जायेगा  ।

 (ग)  भविष्य  की  मांगों  को  पूरा  करने  के
 लिये  मौजूदा  जामकंडोरणा  एक्सचेंज  का  समुचित
 रूपए  से  विस्तार  कर  दिया  जायेगा  ।  इसी  प्रकार
 दरक  परियात  को  पूरा  करने  के  लिये  परिपथों  की
 संक्या  में  समुचित  रूप  से  बृद्धि  कर  दी  जायेगी

 Copper  Deposits  in  States
 3619,  SHRI  K.  PRADHANI-:  Will

 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  getails  regarding  copper  de-
 posits  that  have  been  located  in  the
 various  states;  ang

 AUGUST  16,  1078  हा  १८

 (b)  the  details  regarding  their  par
 formances  7

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  EARIA  MUNDA):
 (a)  and  (b).  While  minor  occurrences
 of  copper  are  located  in  most  of  the
 States  significant  deposits  known  are
 located  in  Rajasthan,  Bihar,  Karna-
 taka  and  Madhya  Pradesh.  Copper
 deposits  in  Rajasthan  and  Bihar  are
 already  being  exploiteg  by  M/s
 Hindustan  Copper  Ltd.  and  those  im
 Karnataka  by  M/s.  Chitradurga
 Copper  Co,  Ltd.  and  Hutti  Gold  Mines
 Co.  Ltd.  The  Malanjkhan  Copper
 Project  of  M/s.  Hindustan  Copper
 Ltd,  in  Madhya  Pradesh  is  under  a
 preliminary  stage  of  execution.  The
 Andhra  Pradesh  Mining  Corporation
 is  developing  the  Mailarma  deposit  in
 Andhra  Pradesh.  The  total  produc-
 tion  of  copper  ore  in  the  country  dur-
 ing  the  year  977  was  25,58,541  tonnes.

 Opening  of  LT-Is.  in  Assam  and  NE.
 Region

 8620.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  PARLIAMENTA-
 RY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  name  of  places,  where
 Industrial  Training  Institutes  in  Assam
 and  other  parts  of  N.E.  Region  are
 located;  and

 (b)  the  name  of  places  where  such
 I.T.Is.  will  be  opened  during  the
 next  two  years  in  the  N.E.  Region?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  A
 statement  is  attached.

 (b)  The  Ministry  of  Labour  has  not
 recelved  any  proposal,  from  the  State
 Governments/Union  Territories  in  the
 North  Eastern  Region  for  opening
 LT.Is.  during  the  next  two  years.
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 The  State  owing  Gon  Ind  justrial  Training  [nstitutesin  North  Rast  Region.

 GI.No.  Nane  of  State/Union  Territory  Name  of  the  Places  where  ITIs  are  located

 a.  Amam  .

 Manipur

 +  Meghalaya

 Arunachal  Pradesh &
 6.  Mizoram

 7.  Nagaland

 Nowgon,
 t  Srikona  Cacher
 z  Tezpur Tinsukia  at  Jorhat

 #9.  Diphu

 oo
 ape

 ar  (Agartala) 2.  Kail  r
 .t.  Imphal +2,  Churachandpur  Saket

 #3.  Ukhaul
 |],  Karang
 $5.  Tamenglong

 ae  Shillong १2.  Tura
 t.  Roing

 Aijal  Aizwal
 we  Kohima

 Nore  :  Tne  Lastitutesare  yet  to  bea  filiated  tothe  National  Council  for  Trainingin  Vocation  al
 Trades,

 Distinction  between  Telecommunica-
 tions  and  Telephon  Districts

 362l.  SHRI  AHMED  HUSSAIN:  Will
 the  Minster  of  COMMUNICATIONS
 be  pleased  to  define  the  words  Tele-
 communication  and  Telephones  and
 which  are  such  type  of  Districts/Circles
 as  is  being  confused  as  Delhi  Tele-
 communications  and  Delhi  Telephones
 an  the  various  advertisements?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHART  PRASAD  SUKH-
 DEO  SAI):  Telecommunications  is  a
 broad  term  covering  provision  of
 various  types  of  services  for  communi-
 ‘cation  (speech,  signals,  data  etc.)  at  a
 distance  as  by  cable,  telegraphs,  tele-
 phones  or  Radio,  whereas  the  word
 “Telephone’  is  used  to  indicate  the  ser-

 vice  for  transmitting  speech  alone  to  a
 distance,  by  a  telephone  and  other
 equipment.  In  the  P&T  Department
 these  terms  are  generally  used  to  de-
 note  the  organisations  in  the  field
 which  provide  both  Telephone  and
 Telegraph  Services  and  those  provide
 Telephone  Services  alone.  For  organi-
 sations  for  concentrated  systems  in
 large  cities,  because  they  provide  only
 telephone  service,  the  mnomencla-
 ture  ‘Telephone  District?’  is  gene-
 rally  used.  The  organisation
 for  Delhi  is,  however,  an  exception  be-
 cause  of  the  fact  that  the  telegraph
 offices  have  also  been  placed  under  the
 charge  of  the  General  Manager  Delhi
 Telecommunications.  The  Circles  in
 the  Telecom.  Wing  of  the  P&T  Depart-
 ment  provide  both  Telephone  and  Tele-
 graph  Services  and  are,  therefore,  called
 ‘Telecom.  Circles’,
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 Allotment/Retention  of  Accommoda-
 tion  after  Retirement

 3622.  SHRI  AHMED  HUSSAIN  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  number  of  such  cases  upto  3lst
 May,  978  whom  accammodatigg  has
 been  allotted  or  allowed  to  be  eptain-
 ed  consequent  upon  the  retirememt  of
 P  &  T  employees;  and

 (b)  the  justification  for  such  reten-
 taon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICALLONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI).  (a)  As  the  period  for  which
 this  information  is  required  is  not  men-
 tioned,  it  has  not  been  possible  to  col-
 Iect  the  same.

 (b)  Under  the  rules  a  retired  Gov-
 ernment  servant  can  retain  quarters
 for  two  months  and  thereatter  he  can
 apply  for  retention  of  quarters  which
 can  be  sanctioned  by  the  competent
 authority.  Normally  the  retireq  Gov-
 ernment  servants  apply  for  retention

 of  the  quarters  due  to  education,  medi-
 cal  treatment,  marriages  of  their  de-
 pendents  or  due  to  the  possibility  of
 getting  private  or  Government  accom.
 modation  by  their  d-pendent  children
 or  due  ty  inability  to  secure  proper
 private  accommodation  to  vacate  Gov-
 ernment  quarters.

 Districts/Circles  with  own  Workshops
 inP  &  T  Deptt.

 3623.  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  name  the  Districts/Cir-
 cles  in  the  P&T  Department  who  have
 their  own  workshops  with  socatlons
 and  name  of  those  circles  who  do  _  not
 have  thelr  own  workshops  with  loca
 tions  and  branch  locations  and  n-mes
 of  those  circles  who  do  not  have  their
 own  wo.kshopgs  with  reasons  and  by
 when  they  will  be  provided?

 ‘AGGUGr  i697"

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS.
 (SHRI  NARHART  PRASAD  SUKH-
 DEO  SAI):  All  Telephone  Districts/
 Circles  in  the  P&T  Department  have
 their  own  repair  Workshops,  The  in-
 formation  on  location  ang  branch  loca-
 tiong  is  being  collected  and  the  same
 will  be  placed  on  the  table  of  the  House
 expeditiously.

 चिलों  का  भुगतान  भ  करने  के  कारण  विहार सकिल  शौर  पहना  टेलोफोल  डिस्ट्रिक्ट  में  टेलीफोनों
 का  काटा  जाना

 3624.  थ्री  Bo  go  राजन  :  क्या  संचार
 मत्ती  यह  बताने  बी  कृपा  करेंगे  कि

 (क)  क्या  टेलीफोन  बिला  का  भगतान ने  करने  के  मामले  में  तियमा  क॑  श्रन्तगंत  टेलीफोन
 कम॑क्शन  काटे  जा  सकते  है  ,

 (@)  यदि  हा,  तो  क्या  बिहार  सकिल  झौर
 पटना  टेलोफोन  इस्ट्रिक्ट  में  हजारों  रुपये  के
 टेलीफोन  बिल  बकाया  पड़े  रहने  के  बावजूद
 प्रयोक्‍ताश्रो  के  टेलीफोन  नहीं  काटे  गये  हैं  ,

 (ग)  यदि  हा,  तो  इसके  क्‍या  कारण  हैं  गौर
 प्रत्येक  की  शोर  कितनी  राशि  बकाया  है,  भौर

 जि
 उनके  विरुद्ध  क्‍या  कर्यवाही  करने

 का  प्  है?

 संचार  मलासय  में  राज्य  मंत्री  (शो  गरहरि प्रसाद  सुखदेव  साथ)  (क)  से  (घ).  बाछित
 सूचना  एकल  की  जा  रही  है  झोर  इसे  यथा
 समय  सभा  पहल  पर  रख  दिया  जाएगा  a

 Import  of  Equipment  for  nation-wide
 S.T.D.  system

 3626.  SHRI  MOHINDER  SINGH
 SAYIANWALA:  Will  the  Minister  of
 COMMUNICATIONS  pe  pleaseq  to
 state:

 (a)  whether  Government  have  plans
 to  import  equipment  to  speed  up  the
 establishment  of  a  nation-wide  sub-
 scriber’s  trunk  dialling  system/service; and

 (b)  the  progress  made  in  this  regard as  far  as  implementation  is  concerned?
 THE  MINISTER  OF  sTATE  IN  THE

 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAX):  (a)  Yes,  Sir.
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 ९9)  Global  tenders  are  being  invited
 for  Hlectronic  equipment  for  four  main
 Trunk  Automatic  Exchanges.  Propo-
 sale  for  import  of  Trunk  Automatic
 Exchanges  at  3  other  centres  are  also
 under  consideration.

 State-wise  Workers  in  Organised  and
 Unorganised  Sectors  ang  their  Wages

 3627  SHRI  DURGA  CHAND  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state

 (a)  the  number  of  workers  in  each
 State  at  piesent  under  organised  and
 unorganised  scctois  separately,

 (b)  the  wages  fixed  by  each  State
 Government  for  labour  under  each
 sector,

 (c)  whether  the  Central  Govern.
 ment  have  issued  or  propose  to  issue
 any  guidelines  tg  the  State  Govern-
 ments  in  regard  to  welfare  measures
 to  be  taken  by  the  Government  for
 labour;

 (d)  if  so,  the  details  thereof,  and
 (e)  what  steps  have  been  taken  by €ach  State  Government  during  1977-

 78  for  labour  welfare  and  with  what
 regu)ts?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA)  (a)  The  num-
 ber  of  workers,  statewise,  at  the  end
 of  June  4977  m  establishmen‘’s  in  the
 organise}  sector,  covered  by  the  Em.
 ployment  Market  Information  Program.
 me  of  the  Ministry  of  Labour  is  given in  the  cncloseqg  statement  According
 to  an  estimate  made  py  the  Planning Commission  using  the  results  of  the
 27th  Round  of  the  National  Sample
 Survey  and  the  97l  Census,  there  wcre
 about  2361  crores  of  workers  m  the

 one
 sector  at  the  end  of  March

 978

 (b)  Minimum  rates  of  wages  fixcd
 by  the  various  State  Gov  ments
 under  fhe  Minimum  Wages  Act,  948
 in  respect  of  employment  covered

 under  the  Act  have  been  published  in
 the  Indian  Labour  Statistics,  976
 in  Table  46  on  pages  82—39—copies
 of  whuch  are  available  in  the  Lok  sabha
 Library

 (ec)  and  (d)  Tripartite  welfare  ad-
 visory  committees  with  representatives
 of  the  State  Governments  concerned
 guide  welfare  measures  to  workers
 employeg  in  coal  mica,  fiun  ore,  lime-
 stone  and  dolomite  mimes  and  the  bit
 industry

 (९)  The  matter  fallg  in  the  Stave
 sphere  of  action

 Statement
 Number  of  Workers  in  establishnarts  in  the
 orpantsed  Sector  covered  by  the®  Employmert Market  Information  Programme  of  the  Mints

 try  of  Labour
 (in  lakhs  )

 ZonecState/Union  Territory
 Rorth  Zone

 Haryana  4  24

 Punjab  5  57
 Hamacha)  Pradesh  2  22

 Chandigarh  ०  48

 Delbs  6  35

 Rajasthan  7  4
 Jammu  &  Kashmir  7  38

 Central  Zone
 Madhya  Pradesh  .  I2  20
 Uttar  Pradesh.  .  aris

 Fastern  Zone
 Assam  8  50

 Meachalaya  .  .  ०  40
 Mamipur@  ०  2

 hoi  *The  LEmpkyment  Mrlet  Ine
 form  wio%n  Prepr  inme  ceers  all  public  १९५०
 tor  establishments  and  nen-ag  ricultural
 e  tibhshmentsin  the  pr  vate  sector  emp-
 loying  20  and  above  woskers

 @  =  Figure  relates  to  3:3¢  March,  977
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 Mizoram  हि  ७*  34
 Tripura.  ogr

 Bihar  मु  49"  96

 Orissa  मु  497
 West  Bengal  ag'o7

 Western  Zone
 Gujarat.  rr°66
 Maharashtra.  go-  36
 Goa,  Daman  &  Diu.  ०  59

 Southern  Zons
 Andhra  Pradesh  ia°  40

 Karnataka  है  10"  29

 Kerala  नि  9°46

 Pondicherry  :  oO  $7
 Tamil  Nadu.  16°  82

 ToTaL  -  207"  68

 Shortage  of  Accommodation  in  Poona
 City  St.  Office  Pune  R.  M.  8,

 $628.  SHRI  R.  K.  MHALGI.  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  there  is  a  shortage  of
 eccommodation  in  Poona  City  St
 Office  Pune  R.MS.  entailing  conges-
 tion  in  office  and  also  no  proper  and
 sufficient  light,  air  and  sanitary  ame.
 nities;

 (b)  when  the  above  said  plight  of
 the  said  office  is  brought  for  the  first
 time  to  the  notice  of  the  authorities;

 (c)  what  steps  are  taken  in  that  re-
 gards  since  then;  and

 (a)  if  not,  the  reasons  thereof  and
 what  measures  are  likely  to  be  taken
 in  the  near  future  in  regard  to  the
 difficulties  mentioned  above?

 THE  MINISTER  OF  sTATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 ‘(SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  There  is  a  slight  short.

 AUGUST  1078  Written  Anewert:  20

 age  of  accommodation  in  Poona  city
 Sorting  Office  and  Pune  RMS.  Proper
 and  sufficient  light,  air  and  sanitary
 amenities  are,  however,  available  in
 both  the  offices.

 (b)  Due  to  gradual  increase  in  traffic,
 the  shortage  of  accommodation,  which
 is  not  acute,  has  been  noticed,  fee
 sometime.

 (c)  and  (d).  The  railways  have  been
 addressed  to  provide  extension  of
 Pune  RMS  building  under  deposit
 scheme.  It  is  also  proposed  to  locate
 8  portion  of  Pune  RMS  in  the  proposed
 extension  of  Pune  Head  Post  Office
 building.

 Residential  Quarters  at  C.T.L  Bombay

 3629,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  the  Director  General
 of  Employment  &  Training  and  Joint
 Secretary  of  Ministry  of  Labour,  Gov-
 ernment  of  India  have  received  re-
 presentations  dated  the  20th  June,
 978  from  the  Centra)  Staff  Associa-
 tion  (Bombay  Unit)  C.T.I.  Kurla,
 Bombay  in  regard  to  Residential
 Quarters  at  the  C.T.I.  Bombay;  and

 (b)  if  so,  the  action  taken  by  the
 above  said  authorities  so  far  or  pro~
 pose  to  take  soon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 Yes  Sir,  a  representation  dated  26-6-
 978  was  received  by  the  Director  Ge~-
 neral  of  Employment  and  Training.

 (b)  According  to  the  report  receiv~
 ed,  a  vacant  quarter  was  allotted  by
 the  Principal,  C.T.I,  Bombay  to  an
 officer  on  medical  grounds,  purely  ona
 temporary  basis.  The  officer  concern-
 ed  has  been  asked  to  vacate  the  quar-
 ter  by  I5th  August,  ‘1978,  The  quar-
 ter  will  thereafter  be  allotted  on  a  re-
 gular  basis  to  an  eligible  officer  by
 the  Quarter  Allotment  Committee.
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 झरकारी  क्षेत्र  के  झपकर्मों  के  कर्मचारियों  के  बेतन
 में  संगति

 2630.  श्री  शस  प्रकाश  त्यागों  :  क्‍या
 संसदोय  कार्य  तथा  श्रम  मंत्री  यह  बताने  की
 कपा  करेंगे  कि:

 (क)  क्‍या  सरकारी  क्षेत्र  शो
 7

 के  कर्मचारियों  के  वेतन  श्रौर  भत्तों  को  बारे  में
 विभिन्न  मानदण्ड  भ्रपनाये  जाते  हैं  जिससे  उनमें
 बिरन्‍्तर  झसन्तोष  बना  रहता  है  ;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का  झसंगति
 दूर  करने  का  विचार  है;।  और

 (ग)  यदि  हां,  तो  इस  बारे  में  क्‍या  कार्यवाही
 क्रने  का  विचार  है  ?

 संसदीय  कार्य  तथा  भ्रम  मंत्री  श्री  रवीच्ध्र
 बर्मा):  (क)  शौर  (ख)  सरकार  की  नीति
 विभिन्न  सरकारी  उद्यमों  के  कमंचारियों  की  मज-
 दूरी-दरों  को  युक्तिसंगत  बनाना  है  यद्यपि  उनमें
 द्  एकरूपता  लाना  नहीं  है  t

 (ग)  सरकारी  क्षेत्र  के  उपक्रमों  को  निर्देश
 जारी  किए  गए  हैं  कि  वे  अपने  कमंचारियों  के
 बतन  और  भक्तों  में  किसी  प्रकार  का  धाम  संशोधन
 करने  के  लिये  सरकार  की  पूर्व  सहमति  प्राप्त
 करें  ।  ऐसे  प्रस्तावों  पर  विचार  करते  समय
 सरकार  यह  ध्यान  रखती  है  कि  एक  ही  उद्योग  या
 क्षेत्र  के  विभिन्न  उद्यमों  में,  विशेषकर  समान  स्तरों
 में  जहां  सादृश्य  स्थापित  किया  जा  सके,  मजदूर
 विन्यास  में  अनुचित  विषमताएं  न  हों  ।

 गर्भवती  स्त्रियों  से  काम  लेने  के  लिये  ठेकेदारों
 के  पिरद्ध  कार्यवाही

 363i.  क्री  विजय  कुमार  मलहोत्रा  :  क्‍या
 संसदीय  कार्य  तथा  शम  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  सरकार  को  पता  है  कि  कुछ  ठेके-
 दार  गर्भवती  स्त्री  श्रमिकों  से  काम  लेते  हैं;

 (ख)  क्‍या  हाल  में  मंत्ञालय  को  इस  आशय
 की  शिकायतें  प्राप्त  हुई  हैं;

 (ग)  यदि  हाँ,तो  प्मानवीय  कार्यों  सें  लगे
 हुए  ऐसे  व्यक्तियों  के  विरुद्ध  क्‍या  कार्यवाही
 की  जा  रही  है;  और

 (घ)  यदि  नहीं,  तो  इस  बारे  में  सरकार  द्वारा
 नया  कायवाह्दी  की  जा  रही  है  ?

 श्रम  तथा  संसदीय  कार्य  मंत्रालय  में  राज्य
 मंत्री  (श्री  लारंग  साथ)  :  (क)  शौर  (ख).
 जहां  तक  केन्द्रीय  क्षेत्र  में  आने  वाले  उद्योगों  का

 सम्बन्ध  हूँ,  कन्द्रीय  धोशोगिक  पम्वन्ध  तंत  को
 अभी  तक  ऐसी  कोई  शिकायतें  प्राप्त  नहीं  हुई  हैं।
 यवि  सम्बस्धित  प्राधिकारियों  को  संगत  विवरण
 ष्  साथ  विशिष्ट  मामले  भेजे  जाते  हैं,  तो  उनकी
 निस्संदेह्‌  जांच  की  जायेगी  भौर  उनके  द्वारा  समुचित
 छपचारी  कार्यवाही  की  जाएगी  |

 (ग)  झौर  (घ).  प्रश्न  नहीं  उठता  1

 पया  टेलीफोन  पादो  योजना  के  बन्द  होने
 के  कारण

 3632.  थी  विजय  कुमार  मलहोत्रा  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  “धपना  टेलीफोन  पाओ  योजना
 को  भनिश्चित  काल  के  लिये  स्थगित  की  जा
 रही  2;  धौर

 (@)  यदि  हां,  तो  इसफे  क्‍या  कारणहैं  7

 संचार  मंतद्रालघ  में  राज्य  मंत्री  (श्री  नरहरि
 प्रसाद  सुखदेघ  साथ)  :  (क)  शौर  (ख).  अपना
 टेलीफोन!  योजना  चालू  है,  लेकिन  बम्बई,  दिल्ली,
 कलकत्ता  झौर  लुधियाना  में  इस  योजना  के
 अन्तर्गत  टेलीफोनों  की  मांग  दर्ज  करना  अस्थायी
 रूप  से  स्थगित  किया  हुआ  है  ।  ऐसा  इसलिए
 किया  गया  हैकि  इन  स्थानों  पर  ओआण०्वाईण्टी०
 श्रेणी  में  अनिर्णीत  पड़ी  मांगों  को  पूरा  करने  के
 बाद  गैर-झो०  बाई०  टी०  श्रेणी  में  ठेलीफोन
 कनेक्शन  दिये  जा  सके  झौर  इस  प्रकार  लम्बे
 अर्स  से  पड़ी  गैर  अ्ो०  वाई०  टो०  मांगों  को
 यथाशीघ्र  पूरा  किया  जा  सके  ।

 इज़राइल  क  साथ  सम्बन्ध

 3633.  डा०  शामजी  सिह  :  क्या  विदेश
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  इजराइल  सरकार  ने  भारत  सर
 कार  की  नीतियों  के  प्रति  किसी  प्रकार  का
 असन्तोष  और  विरोध  प्रकठ  किया  है  और  यदि  हां,
 तो  इसके  क्‍या  कारण  हैं  ;

 (ख)  क्‍या  सरकार  का  इज़राइल  के  साथ
 भी  मैती  सम्बन्धों  का  विकास  करने  का  विचार
 है  और  यदि  हां  तो  इसमें  किवना  समय  लगेगा;
 श्रौर

 (ग)  दृज़राइल  के  साथ  राजनयिक  सम्बन्ध
 स्थापित  करने  में  कया  बाधायें  ा  रही  हैं  जबकि
 हम  चीन  के  साथ  ऐसे  सम्बन्ध  रख  सकते  हैं
 जिसने  हमारे  क्षेत्र  को  खाली  नहीं  किया  है  ?

 विदेश  मंत्रालय  सें  राज्य  मंत्री  (श्री  समरेन्द्र
 कुष्डू )  :  (क)  भारत  इजरायल  राज्य  को  तो
 स्वीकार  करता  है  लेकिन  भारत  सरकार  ने,
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 िसतर  बीर  ैद्ान्तिक  भ्ाधार  पर  इजरायल  किया  ी  सके  कि  बनिकों  के  ह... 2
 हारा  परब  प्रदेशों  पर  अवर्दस्ती  कण्णा  कर  लेने  तरह  से  रला की जा शंक जा  संके  चह  के  डक  के झसंगठित  क्षेत्र  में  हो।  सरकार  हारा  उठाएं  ee

 bi  छु
 भआरपातस्किति

 (ख)  विश्य  संत  की  अ्रवदेलना  करके
 इजराइल  का  पह्मद  भी  यही  रवैया  बना  हुका  है  धौर
 इसलिए  प्रश्न  क  भाग  ख  का  सवाल  नहीं  उठता

 (ग)  जहा  सके  भाग  (ग)  का  प्रश्न  है  ाप
 जानते  हैं  कि  i947  %  esa  होने  के  समय
 से  ही  बीने  के  साथ  भारत  के  राजनयिक  सबध्त
 रहे  हैं  9467  में  चीन  लोक  गणराज्य  के  प्रस्तित्व
 में  भ्राने  तक  भारतीय  मिशन  नानकिंग  में  स्थित
 था  दौर  i949  के  बाद  पीकिंग  में  -  1961
 में  भारत  के  संदर्भ  में  चीन  की  नीतियों  की
 अस्वीकृति  के  प्रतीक  स्वरूप  जिसमें  दूसरी  बातो
 &  साथ-साथ  भारतीय  प्रदेश  पर  प्रनधिकाद
 कर्जा  करना  भी  शामिल  है  जिसने  बाद  में  भातर
 मण  का  रूप  ले  लिया  भारत  ने  पीकिग  में  प्रपना
 शाजदूत  न  रखने  का  निर्णय  क्या  था।  i976
 तक  की 15  वर्ष  की  अ्रवधि  में  भारतीय  सिशन
 एक  कार्यवाहक  'राजदुत  के  भ्रधोन  ही  काम  करता
 रहा  ।  मई  i976  में  चीन  के  साथ  संबधो  में
 सुधार की  दिशा  में  पहले  कदम  के  रूप  में  मई  976
 में  इस  बात  का  मिर्णय  किया  गया  कि  चीन  के
 साथ  पुन  राजदत  के  स्तर  पर  सम्बन्ध  स्थापित
 किए  जाए  ।  जैसा  कि  ससद  में  कई  बार  बताया
 गया  है  भारत  की  यह  शभ्राशा  ह ैकि  यह  चीन  के
 साथ  अपने  सभी  विवादों  को  पचशील  के  आधार
 पर  भान्तिपूर्ण  बातचीत  के  जरिए  हल  कर  लेगा
 जिसमें  सीमा-विवाद  भी  शामिल  है  +  जैसा  कि
 उपर  बताया  गया  है  उसको  देखने  हुए  यह  बात
 साफ  है  कि  इस  स्थिति  की  इज़राइल  से  सम्बद्ध
 स्थिति  से  हलना  नहीं  की  जा  सकती

 श्रम  नीति

 3634.  डा०  रामजी  सिह  :  कया  संत्तवीय
 कार्य  तथा  अम  मत्री  यह  बताने  को  कृपा  करेंगे

 (क)  क्या  सरकार  का  विदार  एक  नई  अब
 भीति  झारम्भ  करने  का  है  जैसा  श्राथिक  धौर

 ै  मिक
 मीतियों  के  बारे  में  किया  गया  है

 x

 t  =)
 यदि  हूं, तो  तत्संगधी  मुख्य  बातें  क्‍या

 -  संलदीज  हुम
 बग  मंत्री  (शी  रीना

 po  ad  कर  छिद्र  है  ५

 भाषातस्थिति  के  दौरान  बोनस  भुगतान  भ्रधिनियम  कौ
 परिधि  से  बाहर  रखे  गए  श्रमिकों  के  वर्गों  को
 उस  की  परिधि  में  लाना  शामिल  हैं  t  झग्य
 महत्वपूर्ण  उपायो  में  व्यापक  भ्ौौशोगिक  संबंध

 का  प्रस्ताव,  प्रबन्ध  में  श्रमिकों  को  मह-
 को  सुदृढ़  करना,  भ्रामीण  भ्रमिकों  का

 सगटन,  प्रवासी  श्रमिकों  का  कल्याण  झौर  उप
 भोकषता

 श  "ल
 सूच्रकांको  के सकलन  की  बर्नमान  प्रणाली

 को  शामित्र  है  y

 sad  में  विवमता
 3635  Wo  शामजोी  सिह  कया  ससरोय

 =
 तथा  अमर  मत्तो  यह  बनाने  की  कृपा  करेंगे

 कि

 (क)  क्‍या  सरकार  केन्द्रीय  सरकार,  राज्य
 सरकारा,  स्थानीय  निकायों  दप्रौर  सरवारी  तथा
 गैर-सरकारी  शभ्रेत्रा  में  समान  काग  के  लिप्रे  म

 जूस में  विषमता  को  सही  मानती  है  भौर  यदि  नहीं,
 तो  उस  रिवति  का  दर  करत  के  लिये  क्‍या  उपाय
 बिधे  जाने  या  वचार  है  और

 (ख)  रागठित  श्रम  भौर  अ्सगठित  श्रम  के
 ढीज  मजरी  में  विषमता  कसि  प्रकार  ममाप्त
 की  जाएगी  ?

 सतदोय  कार्य  तथा  भ्रम  भन्नो  (भों  रबोगा
 शर्मा)  (क)  पौर  (@)  सरकार  का  विजार
 है  कि  विभिन्न  क्षेत्रा  में  मज्ूरी  ह. 3  विषमता  समाप्त
 की  जानी  चाहिए  या  कम  से  कम  इस  विपमता
 को  सोमित  किया  जाना  चाहिए।  मजबूरी,  झाय
 झौर  मूल्य  सम्बस्धी  श्रष्यपन  दल  ते  इस
 मामसे  की  जाल  की  हैं  भौर  उसकी  सिफारिश
 सरकार  के  विदाराधीन  है  ?

 इस्पात  की  सप्लाई  में  कमी
 3636.  की  युवराल  :  क्‍या  इस्पात  शौर

 क  मंत्री  मह  बताने  की  कृपा  करेंगे  1. अ

 हि
 क्या  मकान  बताने  बाले  80  नाक

 से  मजदूरों  को  इस्पात  की  सप्लाई  में
 कभी  होने  के  कारण  बेरोजगारी  का  सामना  करता
 पड  रहा  है  ;  भौद
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 बंत्री
 {ht  कड़िया

 दुल्  धि
 शौर  (at).  ate

 977  नन,  978
 ह  ौर  गोल  छड़ों  की,  जिसका

 नमुब्यतः
 है

 निर्माण  कार्मों  के  लिए  किया  थाता  है
 उपसब्धि

 ह  (ज
 है।  इमसे  पता  चलता  है

 कि  इस्पात  4  कारण  निर्माण  कार्यों  में
 जाा  नहीं  भाई  है  उत्पादक  वास्तविक
 झपयोक्‍ताहों  को।  जिनमें  मध्य  बर्ग  क ेलोग  भी  शामिल

 डॉ मोद
 गोल  छड़ों  की  सप्लाई  करने  के  प्रयास

 Disparities  in  rates  of  Trunk  Calls

 3637,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  criteria  on  which  the  rates
 of  trunk  calls  are  based;

 (b)  when  these  criteria  were  fixed
 and  when  the  last  revision  of  the

 same  was  made;
 (०)  whether  Government  are

 aware  that  the  rates  are  not  uniform
 and  for  the  same  distance  thcre  is
 great  disparity  in  rates;  ang

 (d)  what  Government  propose  to
 do  m  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Rates  for  Trunk
 calls  are  fixed  on  point  to  point  basis
 for  short  distance  calls  and  area  to
 area  basis  for  Jong  distance  calls,  In
 the  former  case  the  radial  distance
 between  the  calling/called  exchanges
 is  adopted  while  in  the  latter  case
 the  radial  distance  between  the  nomi-
 mated  charging  centres  of  the  respec-
 tive  areas  is  adopted,

 (b)  These  criteria  were  fixed  with
 effect  from  1-1-1971  and  these  conti-
 nue.

 (c)  As  the  tariff  for  long  distance
 alls  is  based  on  the  distance  between
 the  respective  charging  centres  and
 mot  based  on  distance  between  call-
 dng  and  called  stations,  there  can  be
 Gisparity  in  some  cases,

 (9)  The  present  method  was  adopt-
 ed  considering  various
 and  technical  aspects.  Thig  is  a  gene
 rally  in  confirmity  with  the  standard
 practice  adopted  for  such  calig  in  most
 of  the  countries.  No  change  is,  there-
 fore,  proposed  in  this  practice.

 Teleprinter  at  Mahad  in  Maharashtra
 3638.  SHRI  BAPUSAHEB  PARU-

 LEKAR:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  tele-
 printer  was  installed  at  Mahad,  a
 Taluka  place  in  Colaba  District  in
 Maharashtra  in  1975;

 (b)  whether  it  was  put  in  opera-
 tion  only  for  a  few  days  in  November;

 (c)  whether  the  teleprinter  is  still
 there  at  Mahad  and  not  put  tn  opera-
 tion  for  more  than  two  yearg  and
 reasons  for  the  same;  and

 (d)  whether  the  said  _  teleprinter
 woulg  be  put  in  operation  soon  and
 if  not  the  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.

 (b)  The  teleprinter  circuit  continued
 on  experimental  basis  from  20-6-75  to
 ‘19-12-1975.

 (९)  The  teleprinter  circuit  is  not
 functioning  now  from  Mahad.  It  was
 discontinued  because  of  unsatisfactory
 performance  caused  largely  due  to  &
 link  build-up

 (d)  Teleprinter  working  between
 Mahad  and  Bombay  will  be  commis-
 sioned  shortly  on  a  2  link  build-up.

 Retrenchment  in  Mines
 3639,  SHRIMATI  PARVATHI

 KRISHNAN:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  the  number  of  workers  faced
 with  retrenchment  in  different  mines
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 dacluding  coal  mines  during  the  year  passionate  grounds  to  the  ह
 ‘1977-78  and  1978-79  क्0  far;  ang  of  the  murdered  employee;  and

 0)  the  main  reasong  for  these
 retrenchments?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Accord-
 img  to  the  available  information,

 (a)  the  number  of  workers  retrench-
 ed  (figures  are  provisional)  in  differ-
 ent  mines  was  2787  during  ‘1977-78  and
 95  during  the  period  from  April  to
 June,  ‘1978,

 (b)  the  main  reasong  for  retrench-
 ment  were—

 (i)  tapering  of  work-load;
 (ii)  heavy  accumulation  of  stock;

 (iii)  expiry  of  contract;
 (iv)  completion  of  work;  and
 (v)  uneconomical  working  of  the

 mines.

 Demonstration  by  Bibay  Colllery
 Kamgar  Union

 3640.  SHRI  A,  K.  ROY:  Will  the  Mi-
 nister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  there  has  been  a  dis-
 ciplined  demonstration  on  behalf  of
 Bihar  Colliery  Kamgar  Union  before
 the  Minister  during  his  visit  ta  the
 Chasnalla  mines  in  February  298
 against  the  gangster’s  attack  on  the
 workmen  resulting  in  the  murder  of
 one  employee  Surendra  Mahato  and
 injury  to  many;

 (bo)  whether  the  demonstrators
 Tepresentative  submitted  a  memoran-
 dum  to  the  Minister  at  Sindri  deman-
 ding  action  against  the  Security  Staff
 of  ISCO  Chasnalla  for  participating
 in  the  attack  alongwith  the  gangsters
 to  which  high  level  probe  was  assur-
 ed,  if  80,  the  result  thereof;

 (c)  whether  the  Minister  also
 aasured  to  give  employment  on  com-

 (a)  if  80,  ह... ह  taken  therefor?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b),  Law  and  order  is  a  State
 subject  and  it  is  for  the  State  Gov~
 ernment  of  Bihar  to  take  requisite  ac-
 tion.  However,  as  already  stated  in
 reply  to  Lok  Sabha  Starred  Question
 No,  83  answered  on  20th  April,  1978,
 the  Bihar  Government  has  been  re-
 quested  to  expedite  the  police  investi-
 gation  and  take  action  against  the  cul-
 prits,

 (c)  and  (d).  Yes,  Sir.  Instructions
 have  been  issued  to  IISCO  to  provide
 employment  to  a  dependent  of  Shri
 Surendra  Mahato,  in  his  turn,

 Consumption  of  Refractory  Materials

 364l.  SHRI  A.  K.  ROY.  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  the  average  consumption  of
 refractory  materials  per  month  by  the
 stee]  industries  in  Public  Sector  in
 general  and  Bokaro  Steel  Ltd.  in
 particular  and  the  factories  from
 which  they  are  purchased,  facts  im
 details,

 (b)  whether  it  is  a  fact  that  the
 steel  industry  in  the  Public  Sector
 ignores  smal]  factories  producing
 refractories  even  being  cheap  creat-
 ing  crisis  in  them  if  so,  the  reason
 thereof;

 (c)  whether  it  is  a  fact  that  the
 Industry  Ministry  has  approached  the
 Steel  Minister  to  take  steps  to  bring
 the  small  refractory  out  of  crisis;  and

 (a)  if  so,  the  reaction  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 The  average  total  consumption  of  re-
 fractory  materials  per  month  by  the
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 steel  industry  in  public  sector  is  31,000
 tonnes,  of  which  the  requirement  of
 Bokaro  Steel  Plant  is  about  3000  ton-
 nes.  The  Public  Sector  Steel  Indus-
 try  purchase  refractory  materials  from
 about  36  refractory  plants  including
 small  scale  units.  A  list  of  the  sup-
 pliers  of  refractories  is  contained  in
 the  attached  statement.

 (b)  No,  Sir.

 (c)  and  (d).  Minister  of  Industry
 had  forwarded  extracts  from  a  re-
 port  prepared  by  the  Development
 Centre  for  Ceramics  and  Glass  Indus-
 tries,  Ranchi  on  the  problems  facing
 small  scale  refractory  units  in  Dhan-
 bad.  The  report  contained  a  sugges-
 tion  that  steel  plants  may  give  prefer-
 ence  to  small  scale  refractory  units  in
 the  purchase  of  refractories  which
 these  units  could  supply  without  the
 steel  plants  relaxing  the  specifica-
 tions,  Steel  Plants  in  public  sector
 are  already  purchasing  refractories
 from  small  scale  units.

 Statement

 Names  of  the  Refractory  Manuftctur-
 ers  supplying  the  Refractories  to  Steel

 Plants

 2.  M/s.  Orissa  Cement  Ltd.,  Raj-
 gangpur.

 2.  M/s.  Belpahar  Refractories  Ltd.,
 Belpahar,

 3.  M/s.  Orissa  Industries  Ltd.,  Rour-
 kela  and  Barang.

 4.  M/s.  Kumardhubi  Fireclay  and
 Silica  Works  Ltd.,  Kumardhubi.

 5.  M/s.  The  Behar  Firebricks  and
 Potteries  Ltd..  Mugma.

 6.  M/s,  Allied  Refractories  P,  Ltd.,
 Dhanbad.

 7.  M/s.  Indo-RIV  Refractories  P.
 Ltd.,  Nirsachatti,

 8.  M/s.  Ashok  Refractories  P.  Ltd.,
 Nirsachatti.

 9.  M/s,  Bajna  Refractories  P.  Ltd.,
 Nirsachatti.

 I0.

 Th.

 12.

 13.

 14,

 15.

 16.

 17.

 18.

 I9.

 20.

 al.

 22.

 23.

 24.

 25.

 26.

 27.

 28.

 29.

 30.
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 M/s.  Harry  Refractory  and  Cera-
 mic  Works  P.  Ltd.,  Nirsachatti.

 M/s.  Fatka  Refractories  P.  Ltd.,
 Nirsachatti.

 M/s.  G.S.  Refractories,  Nirsa-
 chatti.

 Nagrath  Firebricks  and  Potteries
 P,  Ltd.,  Tilat  and  Dhanbad.

 M/s.  Katras  Ceramics  and  Refrac-
 tories  Ltd.,  Tilat  and  Dhanbad.

 Taneja  Minerals  P.  Ltd.,  Tetul-
 mari,  Dhanbad,

 M/s,  Aloke  Refractories  P.  Ltd.,
 Dhanbad.

 M/s.  Rajhans  Refractories  P.  Ltd.,.
 Katrasgarh,

 M/s.  Bharat  Refractories  Ltd.,  Re-
 fractory  Plant,  Bokaro.

 M/s.  Bharat  Refractories  Ltd,
 Ranomj  Road  Refractory  Plant,
 Ramgarh,

 M/s.  India  Firebricks  and  Insula-
 tion  Co,  Ltd.,  Ranchi  Road,  Marar.

 M/s.  Burns  Raniganj  Works  Dur-
 gapur  and  Salem  Works,  Salem.

 M/s.  New  Bharat  Refractories
 Ltd.,  Bharechnagar.

 M/s.  Harishtrara  Refractories  P.
 Ltd.,  Mecluskiganj.

 M/s,  Jauhar  Firebricks  and  Re-

 fractory  Works  P.  Ltd.,  Mugma.

 M/s.  Bengal  Bihar  Firebricks  and
 Pottery  Works  P.  Ltd.,  Mugma.

 M/s.  Maithan  Ceramic  P.  Ltd.,
 Chirkunda.,

 M/s.  Valley  Refractories  P.  Lid.,
 Chirkunda.

 M/s.  Hind
 Durgapur.

 Refractories  Ltd.,

 M/s,  National  Refractories  Salan-
 pur,  Burdwan.

 M/s.  Modern  Refractories  P.  Ltd.,
 Purulia.
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 $l.  M/s.  Haryana  Refractories  ह.
 Ltd,  Ballabgarh,

 32.  M/s.  Jharia  Firebricks  and  Potte~
 Ties  Works  ह:  Ltd.,  Dhansar  (Clos-
 ed).

 83.  M/s.  Keramos  Belchari,  Mugma,
 34.  M/s.  Modern  Refractories  P.  Ltd.,

 Nagpur.
 35.  M/s.  Reliance  Firebrickg  and  Pot-

 tery  Works  P,  Ltd.,  Chanch  (Clos-
 ed).

 36.  Nirsa  Refractories,

 HIMCO  Laboratory,  Sonepat

 3643,  SHRI  OM  PARKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No,  623  on  the  27th  July,

 AUGUST  10,  4४8  Written  Answers  |  rg:

 398  regarding  spuricug  ahd/or  Sub-
 standard  Drugs  and  state:

 (a)  whether  prosecutions  have  been
 launched  against  the  owner  of  the
 drug  manufacturing  concern  (HIMCO
 Laboratories  Sonepat,  Haryana)  in
 respect  of  the  nine  cases  mentioned
 in  the  Annexure;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reasons  for  not  tak-

 ing  any
 penal  action  against  this  con-

 cern

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  to
 (c),  A  statement  showing  the  action
 taken  in  these  cases,  as  intimated  by
 the  Drugs  Controller,  Haryana,  is  en-
 closed.

 Statemet

 Sl.No.  Name  of  product  with  batch  number.  Action  taken

 hw  Hico-tab  tablet  Batch  No.  44

 2.  &s  Prednisolone  tablet  Batch  No.  :037-R, Batch  No.  037-R.

 Chloroquine  phosphate  tablet.
 Batch  No.
 Batch  No.  ot Batch  No.

 ro Batch  No.  694
 8.  A.  P.C.  tablet  Batch  No.  357

 450०7

 g.  Puwracetamol  tablet  Batch  No.  772

 Besides  issuing  orders  for  the  withdrawal  of
 the  stock  of  this

 product
 from  the  market,

 |  shegpae-
 gt  has  been  lauched  against  this

 irm  and  the  case  is  under  trial  in  the  court
 of  Chief  Judicial  Magistrate,  Karna).

 Besides  issuing  orders  for  the  withdrawal  of
 the  stock  of  this  batch  from  the  market,
 the  concerned  District  Drugs  Inspector
 has  been  directed  on  i2-7-78  to  take  legal
 action  against  this  firm.

 The  firm  was  directed  to  withdraw  the  sub-
 standard  batches  of  this  product  from  the
 market  and  on  reccipt  of  the  4th  test  report
 in  respect  of  this  drug  being  declared  as
 ub-standard  the  permission  for  fs

 ture  of  this  item  has  been  withdrawn.

 The  firm  was  ordered  to  withdraw  the  stoch
 of  this  batch  from  the  Market  immediately.

 The  firm  had,  however,  released  this  product
 only  after  getting  it  tested  from  an  ap-

 roved  laboratory  who  had  declared  it  a:
 being  of  standard  quality,  on  analysis.

 The  test  report  of  this  product  was  received
 from  the  Govt.  Analyst,  a

 a  on

 22577
 8  and  a  show  cause  notice  been

 served  upon  the  firm  on  27-6-78.  They
 have  also  been  directed  to  withdraw  the
 stock  of  this  batch  from  the  market
 immediately.
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 भूतपूर्व.  संसद्‌  सदस्यों  को  पेंशन

 3644 .  श्री  हुक्स  चन्द  कछवाय

 Bo  बसन्त  कुमार  पंडित

 क्या  संसदीय  कार्य  तथा  श्रम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  सरकार  का  विचार  पिछली
 सरकार  ट्वारा  आरम्भ  की  गई  प॑  शन  योजना  को  समाप्त
 करने  का  है  ताकि  पर्याप्त  धनराशि  की  बचत
 की  जा  सके  और  यदि  हां  तो  सरकार  इसे  कब
 तक  समाप्त  करेंगी  ;

 (ख)  यदि  नहीं  तो  क्या  सरकार  ऐसा
 संशोधन  करेगी  जिसके  अन्तर्मत  पेंशन  उन्हीं  सदस्यों
 को  मिलेगी  जो  निरन्तर  तीचे  बार  तक  चुने  जाते
 रहे  हों  ;  और

 (ग)  यदि  हां  तो  उस  पर  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?  no

 संसदोय  कार्य  तथा  श्रम  मंत्री  (श्री  रवोन्‍्द्र
 वर्मा  )  (क)  से  (ग).  संसद  सदस्य  वेतन
 भत्ता  और  पेंशन  अधिनियम  i954  में  भूतपूव
 संसद  सदस्यों  को  पेंशन  के  संबंध  में  संशोधन
 करने  का  प्रशन  सरकार  के  विचाराध्रीन  है  i  संसद
 में  विपक्षी  दलों/ग्रुपों  के  नेताओं  के  साथ  विचार-
 विमर्श  करने  कें  लिए  इस  प्रश्न  को  एक  मद  के
 रूप  में  रखा  गया  है  और  विचार-विसश  की
 समाप्ति  पर  इस  वियय  में  कोई  निर्णय  किया
 जाएगा  |

 Lal  Bahadur  Shastri’s  Memorial  at
 Tashkent

 3645.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  is  no  proper
 memorial  at  a  place  where  Lal  Baha-
 dur  Shastri  died  near  Tashkent;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  the  U.S.S.R.  Govern-
 ment  asked  the  Indian  Government’s
 permission  to  erect  a  suitable  memo-
 rial  at  that  place  and  the  Government
 of  India  showed  its  reluctance  imme-
 diately  after  his  death;

 (d)  if  so,  the  details  thereof;

 (e)  does  Government  propose  to
 write  to  the  U.S.S.R.  Government  to
 have  8  befitting  memorial  of.  Lal
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 Bahadur  Shastri  at
 and

 that  place  now;

 (f)  if  not,  why  not?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  to  (f).  In  Tashkent
 the  following  memorials  dedicated  to
 the  late  Shri  Lal  Bahadur  Shastri  are
 in  existence:

 (i)  A  bronze  life-size  statue  of
 Shastriji  in  a  square  just  outside  a
 school  which  is  also  named  after
 Shastriji;

 (ii)  The  room  where  he  died  turn-~
 ed  into  a  Museum  where  his  bust
 and  other  objects  are  exhibited;  and

 (iii)  A  plaque  at  the  place  where
 the  Tashkent  Agreement  was  sign-
 ed  commemorating  the  contribution
 by  Shastriji.

 It  would  not  be  correct  to  say  that
 the  USSR  Government  have  asked  the
 Government  of  India  for  permission  to
 build  a  memorial  for  Shastriji  and
 that  we  had  turned  it  down.

 आदिवासी  क्षेत्रों  में  कुटोर  श्रस्पताल

 3646.  श्री  छीतूभाई  गासित  :  या
 स्वास्थ्य  श्रोर  परिवार  कल्याण  मत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (=)  क्‍या  यह  सच  है  कि  सरकार  मे
 आदिवासी  क्षेत्रों  में  कुटीर  अस्पताल  खोलने  के

 लिए  कोई  योजना  बनाई  है  और  यदि  हां  तो
 तत्संबंधी  ब्यौरा  क्‍या  है  ;

 (ख)  गुजरात  के  सूरत,  बलसाड़  और  डांग
 जिलों  में  किन-किन  स्थानों  पर  ऐसे  अ्रस्पताल
 खोले  जायेंगे  ;

 (ग)  कुटीर  अस्पताल  खोलने  कं  बारे  में
 कार्य  कब  तक  आरम्भ  हो  जाएगा  और  लोगों  को

 इलाज  का  लाभ  कब  तक  मिलना  आरम्भ  हो
 जाएगा$  और
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 हूँ (घ)  की  रभ्नस्पतालों  पर  किए  जाने  वालें
 व्यय  में  केन्द्रीय  सरकार  और  राज्य  सरकारों  का
 कितना-कितना  अंश  होगा  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  (श्री  जगदस्बी  प्रसाद  यादव)  :

 (क)  जी  नहीं  ।  भारत  सरकार  ने  ऐसी  कोई
 योजना  नहीं  बनाई  है  1

 (ख)  से  (घ)  ये  प्रश्न  नहीं  उठते  ।

 Qualification  for  Medical  Courses

 3647,  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  the  students  from  U.P.,  Punjab
 and  Bihar  after  passing  I.Sc.  (Inter-
 mediate  Sc.)  which  is  two  years
 course  after  High  School  are  eligible
 to  appear  for  competition  test  to
 enter  the  medical  colleges  whereas
 students  of  Delhi  after  passing  1042
 classes  (2  years  after  High  School)
 have  to  pass  pre  medical  course  (one
 year  course)  or  BSc.  Ist  Year  to  be
 eligible  for  competitions  test  to  enter
 medical  coileges  i.e,  the  Delhi  stu-
 dents  have  to  spend  one  year  extra;
 and

 (b)  why  the  course  is  not  the  same
 in  all  States?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  The  Medical  Council  of  India  has
 been  consulted.  The  position  is  that
 students  passing  0  plus  2  Higher  Se-
 condary  Examination  after  a  period  of
 2  years  study  comprising  of  Physics,
 Chemistry,  Biology  and  Mathematics

 Or  any  other  elective  subject  with
 English  at  a  level  not  less  than  the
 core  course  for  English  as  prescribed
 by  the  National  Council  for  Educatio-
 nal  Research  and  Training,  are  eligi-
 ble  to  appear  for  competition  tests  to
 enter  the  medical  colleges.
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 Demand  of  Residence  Certificate  by
 Employment  Exchanges  for

 enrolment

 3648.  SHRI  CHATURBHUJ:

 SHRI  KACHARULAL  HEM-
 RAJ  JAIN;

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  employment  Exchanges
 in  various  States  demand  a  certificate
 of  at  least  0  years  of  residence  for
 enroling  the  candidate  thereby  deny-
 ing  the  citizens  the  right  of  equality;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  steps  proposed
 to  be  taken  to  relieve  the  unemploy-
 ed?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Some  State  Governments  are  report-
 ed  to  have  imposed  a  condition  of  re-
 sidence  in  their  States  varying  from  3
 to  25  years  for  registration  at  the  Em-
 ployment  Exchanges.

 (b)  This  is  a  matter  in  which  the
 Constitutional  right  of  a  citizen  to
 work  in  any  part  of  India  has  to  be
 reconciled  with  the  right  of  local  per-
 sons  to  find  adequate  employment  op-
 portunities.

 Findings  of  Ashok  Mehta  Committee

 3650.  SHRI  SHYAM  SUNDAR
 GUPTA:

 SHRI  G.  M.  BANATWALLA:
 SHRI  MUKHTIAR  SINGH

 MALIK:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  report  of  the
 Ashok  Mehta  Committee  which  was
 constituted  to  review  the  working  of
 Indian  Council  of  Cultural  Relations

 श्र

 ।
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 has  since  been  submitted  to  Govern-
 ment;

 (b)  if  80,  what  ave  its  Endings;  and

 (c)  whether  Government  have  since
 examined  its  @ndings;  and  if  so,  with
 what  result?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA  KUN-
 DU):  (a)  Yes,  Sir.

 (b)  The  main  recommendations  of
 the  Committee  in  regard  to  the  work-
 ing  of  the  Indian  Council  for  Cultural
 Relations  are:

 qa  The  Council]  should  be  the  main
 implementing  agency  of  Government’s
 cultural  promotion  activities  abroad.

 (2)  Some  of  the  well-known  private
 cultural  orgamsations  should  also  be
 associated  with  this  work  by  ICCR.

 (3)  Greater  emphasis  should  be
 placed  on  area  specialisation  and  clo-
 ser  liaison  maintained  with  Universi-
 ties  and  other  bodies  engaged  in  this
 work

 (4)  The  Council  should  have  advi-
 sory  or  consultative  groups  of  experts
 to  advise  it,  both  in  regard  to  the  con-
 tent  of  cultural  programme  88  well  as
 their  implementation.

 (5)  The  position  regerding  housing,
 pension,  promotion  prospects  and  other
 such  benefits  to  the  Council  staff
 should  be  reviewed  and  rationalised.

 (०)  The  Government  and  the  ICCR
 are  in  the  process  of  implementing
 the  recom  of  the  Ashok
 Mehta  Committee.  The  Prime  Minis-
 ter  has  approved  the  suggestion  that
 the  ICCR,  which  functions  under  the
 Ministry  of  External  Affairs,  should  be
 the  main  implementing  agency  of
 India’s  cultural  promotion  activities
 abroad  and  8  cuftural  division  should

 ‘be  formed  in  the  Ministry  to  direct
 these  activities.  Steps  to  implement
 these  and  other  decisions  are  being
 impiemented,

 Linking  of  Cities  with  Delhi  through
 STD

 3651.  SHRI  SHYAM  SUNDAR
 GUPTA:

 SHRI  G.  M.  BANATWALLA:
 SHRI  MUKATIAR  SINGH

 MALIK:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  and  names  of  cities
 which  are  likely  to  be  connected  with
 Delhi  through  the  STD  system  during
 the  next  3  years;

 (b)  the  time  by  which  all  the  State
 Capitals  are  likely  to  be  connected
 with  Delhi  through  STD;  and

 (९)  the  additional  financial  impli-
 cations  involved  therein?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAD):  (a)  The  following  5
 cities  are  propased  to  be  connected  to
 Delhi  through  STD  in  the  next  3  years
 upto  1980-81:

 Bareilly
 Baroda
 Bhatinda
 Gorakhpur
 Kotah
 Ludhiyana
 Moradabad

 yr?

 F

 2
 ि

 E
 4

 tg.  Shahjehanpur
 i4.  Bit-pur
 3.  Udhempur
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 (b)  All  the  State  Capitals  except
 Imphal  (Manipur)  and  Agartala  (Tri-
 pura)  are  already  connected  to  Delhi
 through  STD.  The  above  two  stations
 are  likely  to  be  connected  by  1988,

 (c)  As  the  media  and  trunk  switch-
 ing  equipment  are  used  in  common  for
 a  large  number  of  routings  it  is  not
 possible  to  allocate  the  expenditure
 to  particular  routes.  An  outlay  of
 Rs.  489  crores  has  been  proposed  for
 the  development  of  transmission  net-
 works  and  installation  of  trunk  tele-
 phone  equipment  to  extend  subscriber
 trunk  dialling  facilities  during  the
 Plan  periog  978—83.

 Imposition  of  Visa  Regulations  by
 Arab  Countries

 3652,  SHRI  SHYAM  SUNDAR
 GUPTA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state.

 (a)  whether  Government  are  aware
 that  some  Arab  countries  have  im-
 posed  visa  regulations  to  restrict  the
 entry  of  Indian  visitors  to  those  coun-
 tries;

 (b)  if  so,  the  names  of  those  Arab
 countries;  and

 (c)  reaction  of  the  Government  of
 India  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA  KUN-
 DU):  (a)  Yes,  Sir,  to  restrict  the  in-
 flux  of  Job  seekers,  some  of  the  Arab
 countries  have  imposed  visa  restric-
 tiong  not  only  on  Indian  nationals  put
 also  on  the  nationals  of  other  coun-
 tries.

 (b)  United  Arab  Emirates,  Kuwait,
 Bahrain,  People’s  Democratic  Repub-
 lic  of  Yemen,  Libya,  Syria,  Lebanon,
 Iraq,  Saudi  Arabia,  Morocco,  Qatar
 and  Oman

 (c)  In  the  case  of  Saudi  Arabia
 apart  from  the  normal  restrictions,
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 they  have  imposed  a  ban  on  the  en-
 try  of  Sikhs  since  mid  1976.  Govern-
 ment  of  India  has  taken  up  this  mat-
 ter  vigorously  with  the  Seudi  autho-
 rities  both  at  diplomatic  and  political levels.  In  the  case  of  other  countries
 the  Government  is  in  touch  with  their
 authorities  in  order  to  resolve  the  pro- blems  faced  by  Indian  nationals.

 Setting  up  of  Rural  Welfare  Board

 3853.  SHRI  S.  8,  SOMANI;  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state;

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  setting  up  of  a  Rural  Wel-
 fare  Board;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI)  :  (a)  No,  Sir.

 (०)  Question  does  not  arise,

 Setting  up  of  Ayurvedic  Pharmacy
 in  Himachal  Pradesh

 3654.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  4406  on  the  2nd  March,  978  re-
 garding  setting  up  of  an  Ayurvedic
 Pharmacy  in  Himachal  Pradesh  and
 state:

 (a)  whether  the  Central  Govern-
 ment  have  since  consulted  the  Hima-
 chal  Pradesh  Government  in  regard
 to  setting  up  an  Ayurvedic  Pharmacy
 for  manufacturing  medicines  out  of
 medicinal  herbs  on  the  pattern  of
 Ranikhet;  and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTER  07  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  Presently  there  is  no  proposal
 under  consideration  of  the  Govern~-
 ment  to  set  up  an  Ayurvedic  Phar-
 macy  for  manufacturing  medicines  out
 of  medicinal  herbs  on  the  pattern  of
 Ranikhet.  The  Himachal  Pradesh
 State  Government,  however,  has  been
 tentatively  allocated,  during  1978-79,
 Rs.  i.5  lakhs  for  the  development  of  a
 State  I.S.M.  Pharmacy.

 Price  of  Stainless  Steel  Utensils

 3655.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  price  of  steel  per  kg.  which
 is  used  in  manufacturing  stainless
 steel  utensils;

 (b)  what  is  the  price  of  stainless
 steel  utensils  per  kg.  at  present  and
 during  the  last  three  years,  year-wise;
 and

 (c)  what  steps  Government  are
 taking  to  reduce  the  price  of  utensils?

 TER  IN THE  MINIS  OF  STATE  JF
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 The  sale  price  of  stainless  steel  sheets
 in  the  gauges  used  mainly  for  utensils
 are  indicateg  below:—

 I  Ex-go-down  price  Ry.  per  Kg.  of  imported
 sheets.

 Price
 20G  57

 24G  56
 7G  55

 Il.  Ex-vorks  price  Rs.  per  Kg.  of  indigen
 yet  GR  Stainlesy  Stee!  Sheets

 2G  42.50

 a2G  53-00
 )  L ७)  and  (०)  Prices  of  stainless  stee!

 utensils  for  the  last  three  years  are
 not  available.  However,  during  the

 142

 last  year  the  price  was  about  Rs.  430
 per  Kg,  which  is  at  present  in  the
 range  of  Rs.  00——0  per  Kg,  Indi-
 genoug  production  of  stainless  steel  is
 being  increased  and  with  this,  the
 retail  prices  of  utensils  are  expected
 to  come  down  further.

 Transfer  of  Administrative  Functions
 of  Department  of  Mines  to  G.S.L

 3656,  SHRIMATI  PARVATHI
 KRISHNAN:

 HRI  MOHINDER  SINGH
 SAYIANWALA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  Government  have  de-
 cided  to  take  away  most  of  the  ad-
 ministrative  functions  from  the  De-
 partment  of  Mines  and  vest  them
 with  the  Geological  Survey  of  India;
 and

 (b)  if  so,  the  detail  and  reasons
 therefor?

 THE  MINISTSR  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Yes,  Sir;  most  of  the  administrative
 functions  of  the  Department  of  Mines
 relating  to  the  work  of  Geological
 Survey  of  India  will  henceforth  vest
 in  the  Board  of  Management  which
 will  be  an  integral  part  of  G.S.I.

 (bo)  With  the  growth  of  the  GS.I.
 and  its  activities,  as  well  as  the  growth
 of  new  technology,  the  need  was  felt
 for  a  basic  restructuring  of  adminis-
 tration  and  policy  formulation  func-
 tions  in  the  G.S.I.  Accordingly,  the
 Department  of  Mines  constituted  a
 Committee  to  review  the  organization.
 structure,  function  and  performance
 of  the  G.S.I.  The  Government  of  India
 has  now  accepted  the  recommendations
 of  the  Review  Committee  with  certain
 modifications  and  decided  to  constitute
 a  Board  of  Management  in  G.S.I.  wich
 will  function  like  the  Board  of  Direc-
 tors  in  8  Corporation,  and  will  enable
 greater  autonomy  to  the  organisation
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 and  ensure  fullest  participation  of
 Scientists  in  the  planning  and  imple-
 mentation  of  the  programmes  of  G.S.I.

 Rural  Health  Scheme

 3657.  SHRI  SUBHASH  AHUJA:
 Will  the  Minister  of  HEALTH  AND
 FAMLY  WELFARE  be  pleased  to
 state:

 (a)  whether  the  implementation  of
 the  Rural  Health  Scheme  is  unsatis~
 factory  and  ineffective;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  being  taken  by  Gov-
 ernment  to  make  it  effective?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  to
 (०),  No,  An  evaluation  undertaken  by
 some  Institutions  have  confirmed  that
 the  scheme  has  been  received  well  by
 the  people.  The  performance  of  the

 Community  Health  Workers  has  also
 been  foung  satisfactory.  It  has  been
 admitted  that  the  scheme  provides  an

 appropriate  answer  io  the  health  pro-
 blems  in  the  rural  areas.  The  evalua-
 tion  reports  have  however,  pointed  out
 certain  deficiencies  in  the  working  of

 the  scheme  which  relate  mainly  to

 supply  of  medicines,  teaching  aids  and
 training.  These  have  been  taken  note
 of  and  steps  are  being  taken  to  remove
 them,

 In  faet,  these  deficiencies  relate  to
 the  initial  stage  of  the  implementa-
 tion  of  the  scheme.  Most  cf  the  defi-
 ciencies  have  gradually  been  removed
 with  the  progress  of  the  implementa-
 tion  of  the  scheme,  Now  it  is  being
 ensured  that  there  is  no  delay  in  the
 supplies!  reaching  District  Headquar-
 terg-and  Primary  Health  Centres.

 “Adequate  advance  action  has  been
 taken  to  .ensure  that  training  is  im-
 parted  in  time  and  with  _  sufficient
 preparation.
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 Evolution  of  Consultation  Machinery
 of  Trade  Unions  and  Employers

 3658.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  propose to  evolve  a  permanent  consultation
 machinery  represented  by  Trade
 Unions  and  Employers  to  deal  with
 matters  of  common  interests;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b),  The  question  of  evolving  appro-
 priate  bipartite  forums  in  industrial
 establishments  /undertakingg  is  being
 examined  by  a  Committee  on  Workers’ Participation  -in  Management  and
 Equity.  The  Committee  has  yet  to
 adopt  its  Report.

 इस्पात  के  आवंटन  के  बार  में  शिकायतें

 3659.  श्री  कंवर  लाल  गुप्त  :  क्‍या  इस्पात और  खान  मंत्री  यह  बताने  की  कृपा  करेगें  कि  :

 (क)  क्‍या  इस्पात  के  झावंदन  के  बारे  में  क्रुछ शिकायतें  मिली  हैं  ;

 (ख)  यदि  हां  तो  तत्संबंधी  ब्यौरा  क्‍या  है तथा  उत  पर  क्या  कार्यवाही  की  गई  हे
 (ग)  इस्पात  के  उपयुक्त  आवंटन  के  लिए  क्‍या

 कार्यवाही  की  गई  है  ;  और

 दे  (a)  गत  एक  वर्ष  में  किन  अधिकारि  य
 के  विरुद्ध  भ्रष्टाचार  की  शिकायत  प्राप्त  हुई  तथा ऐसी  कितनी  शिकायतें  प्राप्त  हुईं  तथा  उन  पर  सर- कार  ने  क्या  कार्यवाही  की  ?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री
 (भी  कड़िया  मुण्डा)  :  (क)  चूंकि  अब  इस्पात  के वितरण  पर  कोई  कानूनी  नियंत्रण  नहीं  है  इसलिए इस्पात  के  “आ्राबंटन”  को  प्रश्न  नहीं  उठता  । फिर  भी  उत्पादकों  द्वारा  इस्पात  के  वितरण  की व्यवस्था  के  बारें  में  कुछ  शिकायतें  प्राप्त  हुई  हैं  t

 (ख)  और  (ग)  ,  शिकायतें  मुख्यतया  ट्यूब
 निर्माताओं  ठंडी  बेलन  इकाइयों  और  पुनर्बेलकों से  प्राप्त  हुई  हैं  ।  ट्यूब-निर्माताओं  और  ठ्डी
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 को
 हुईं  है  तथा  इनके  उम्पादन  में  बद्धि  मांग

 द्धि  के  झनेरूंप  नहीं  हुई  हे
 मात्रा  स्

 निर्माताशों  शौर  न्य  उपभोक्ताप्नों  में
 उनके  निर्यात  बायदों,

 ॥
 की  गई  खरीद  भौर

 क्षमता  के  श्राधार  पर  तकी जा  शत ह |
 जहां  तक  पृतवेलकों  का  सम्बन्ध  है  उनबी  हुमी-
 सियेशनों  के  साथ  चिंचार-भिभभ  करके  साम्मिक
 वितरण  के  लिए  एक  योजना  तैयार  की  गई  है
 और  उसे  कार्याम्वत्त  किया.  जा  रहाहै  1

 (ध)  ‘1977-78  के  चिस  बर्ष  में  सेल के 49  कार्यापालकों  के  विस्द्ध  0  शिकायतें  प्राप्त
 द्  थी  ।  इन  शिकायतों  पर  स्टील  श्रथारिटी  धाप
 इंडिया  लि०  द्वारा  प्रावश्यक  कारंवाई  को  जा  रही
 &  ।  इस  ममय  इस  कार्यापालकों  के  नाम  बताना  तथा

 सुनय डरण
 देना  लोक  हित  की  बुब्टि  से  बाछनीय

 a  होगा  *

 RMS  Rest  House  at  Gaya

 3660  SHRI  DINEN  BHATTACHA-
 RYYA  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state

 (a)  whether  it  is  g  fact  that  RMS
 Rest  House  in  Gaya  (Bihar)  belongs  to
 a  private  landlord  and  that  it  was
 suddenly  taken  over  by  the  police  due
 to  some  court  order,

 (b)  what  is  the  reason  for  not  Pur-
 suing  the  case  propefly  bv  the  P  &  Ky
 Department,

 (c)  whether  the  alternate  accom-
 modation  provided  for  the  RMS  staff
 for  their  yest  is  lacking  even  the  basic
 amenities  and  facility,  and

 (d)  whether  steps  are  being  taken
 to  provide  good  and  permanent  Rest
 House  to  RMS  staff,  Gaya?

 THE  MINISTMR  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARAHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.

 (>)  Phe  first  hearing  was  fixed  on
 ‘14-3-75  The  department  could  not  be
 represented  ag  summong  for  the  hear-
 ang  were  received  on  13-8-75  There-
 after  no  summong  froin  the  court  were
 received  by  the  Department  Sut  was
 decided  ex-parte  on  ‘16-8-75.  The
 landiord  occupied  the  building  on
 ‘15-83-78

 (c)  Out  of  the  32  RMS  staff  mem-
 bers,  2  have  been  accommodated  in
 a  rented  building  end  the  remaining
 20  in  the  Old  Record  Office  buzlding
 from  where  the  Record  office  has  since
 been  shifted  Both  the  buildings  have
 basic  amenities  and  facilities

 (9)  Vigorous  efforts  are  being  made
 to  find  suitable  building  near  the  Rail-
 way  station

 Effect  of  Price  Hike  of  Steel  on  Export
 of  Engineering  Goods

 3661  SHRI  CHITTA  BASU  will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whetter  Government  are  aware
 of  the  fact  that  the  recent  hike  in
 price  of  saleable  steel  has  adversely
 affected  the  export  of  engineering
 goods,  and

 (9)  ४  30°  what  remedial  measures,
 the  Government  propose  to  take  to
 meet  the  situation?

 THE  MINISTPR  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA)  (a)
 ang  (b)  All  export  contracts/tenders
 (in  the  event  that  such  tenders  subse-
 quently  result  in  contracts)  for  engi-
 neering  goods  and  steel  bars  and  rods
 re-rolied  from  _  billets/re-rollables,
 subsisting  on  the  4th/5th  June,  978
 and  against  which  steel  323  to  be  deli-
 vered  partly  or  wholly,  would  be  pro-
 tecteg  from  the  sfeel  piice  increase  to
 the  extent  that  the  price  increase  i
 beyong  0  per  cent  of  the  pre-incress=
 price  provided  the  contracts/tenders
 do  not  provide  for  adequate  escalation
 clause  or  eligibility  for  protection,
 contracte/tenders  should  have  been
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 axegistered  with  appropriate  authorities,
 -as  already  provided  for  in  the  regula-
 tions.

 In  view  of  the  measures  already
 taken  by  Government,  as  indicated
 above,  the  export  of  steel-based  engi-
 neering  goods  hag  not  been  adversely
 affected  due  fo  the  recent  hike  in

 price  of  saleable  steel,

 Arrears  of  E.S.L8.

 3662,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  the  total  arrears  of  the  Emp-
 loyees  State  Insurance  Scheme  dues
 from  the  employers;

 (b)  the  steps  taken  to
 them;  and

 (c)  the  results  achieved?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR,  RAM
 KIRPAL  SINHA):  (a)  The  Employees’
 “State  Insurance  Corporation  have  re-
 ported  that  a  total  amount  of  Rs.  8.97
 crores  is  outstanding  against  the  em-
 ployers  upto  30-9-1976  as  on  30-9-77.

 (9)  The  following  steps  are  being
 taken  to  recover  the  arrears:—

 recover

 (i)  Legal  action  for  recovery  of
 dues,  as  arrears  of  land  re-
 venue,  is  being  taken  under
 Section  45B  of  the  Employees’
 State  Insurance  Act,  The
 procedure  for  such  recoveries
 has  been  streamlined  and  the
 Regional  Directors  follow  a
 well  defined  drill  for  the
 same,

 (ii)  Recourse  is  also  taken  to  pro-
 secutiong  against  the  default-
 ing  employers  under  Sections
 85,  85A,  85B  and  85C  of  the
 Act.

 iii)  Besides  the  legal  remedies
 available  under  provisions  of
 the  Act,  administrative  and
 persuasive  measures  are  also
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 being  employed  for  early  re-
 covery  of  arrears,

 (c)  The  employers  have  become
 more  conscious  and  prompt  in  pay-
 ment  of  Employees’  State  Insurance
 dues.

 Help  from  I.L.0.  for  Employment
 Generation

 3663,  SHRI  RAJENDER  KUMAR
 SHARMA:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND  LA-
 BOUR  be  pleased  to  state:

 (a)  wkether  Government  have
 requested  the  ILO  to  help  develop
 appropriate  technologies  for  employ-
 ment  generation  in  India;  and

 (b)  if  so,  the  details  of  the  proposal
 thereon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  One  of  the  fields  in  which  the
 assistance  of  the  Asian  Regional  Team
 for  Employment  Promotion  (ARTEP)
 set  up  by  the  I.L,0,  under  the  Project
 was  sought  by  the  Government  of  India
 in  July  1971  related  to  the  develop-
 ment  and  application  of  appropriate
 technology,  which  may  be  labour  in-
 tensive  and  at  the  same  time  econo-
 mically  viable  in  the  context  of  the
 country’s  need  to  foster  employment
 growth  and  promote  exports.  This
 area  was  not,  however,  covered  by  the
 ARTEP  in  the  First  Phase  of  the  Pro-
 ject  which  concluded  in  May  ‘1975.
 The  Second  Phase  of  the  Project  is  yet
 to  be  launched,

 Telephone  Facilities  to  Blocks  and
 Thanas  in  Madhya  Pradesh

 3664,  SHRI  RAGHAVJI:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  District-wise  number  of
 Block  and  Thana  headquarters  in
 Madhya  Pradesh  where  telephone
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 facilities  have  not  been  provided  so
 far;

 (b)  the  time  by  which  telephone
 facilities  will  be  provided  there;

 (९)  the  number  of  headquarter:,
 out  of  them,  in  which  telephone  faci-
 lities  will  be  provided  upto  March
 (1979;  and

 (d)  the  reasong  for  slow  pace  of
 progress  in  this  work  and  remedial

 steps  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAD:  (a)  The  districtewise  number  of
 block  headquarters  and  Police  Stations
 where  telephone  facility  has  not  been
 provided  so  far  are  given  in  the  state-
 ment  attached.

 (b)  Almost  all  Block  headquarters  in
 Madhya  Pradesh  state  are  planned  to
 be  provided  with  telephone  service  by
 the  end  of  1978-79,  and  all  police  sta-
 tions  satisfying  the  conditions  laid
 down  in  the  policy  in  vogue  are  plan-
 ned  to  be  provided  telephone  services
 during  the  plan  period,  1978—83,

 (०)  All  the  rewaining  block  head-
 quarters  and  about  fifty  police  Stations
 are  proposed  to  be  provided  with  tele-
 phone  facility  by  31-38-1979,

 (d)  the  progress  of  provision  of  tele-
 phone  facility  in  Madhya  Pradesh  is
 very  good  as  would  be  evident  from
 the  following  fAgures

 Year  No.  of  PCOs  opened  in
 Madhbva  Pradesh

 १975-76  80

 1976-77  595

 1977-78  205
 wd

 Statement
 Number  of  Block  He:  ters  and

 Police  Stations  in  Made  hoe  On  t provided  with  Telephone  facilities.

 Name  of  District  Block  —_Police
 Hqurs.  Stations

 i.  Raipur  2  3
 2.  Raynandgaon  1  5
 3.  Durg  i  .
 4.  Bastar  80  I0
 5.  Bilaspur  A  2  5
 6.  Surguja  मु  9  5
 7  Raigarh  2  5
 8.  Jabalpur  .  7  |  3
 9.  Chhindwara_  कि  2  6

 ‘10.  Mandla  4  6
 tr,  Sagar,  2  8
 t2,  Chhattarpur,  2  i2
 13  Sidhi  3  5
 t4.  Shahdol  |  3
 5.Guna,  :  1  7
 16.  Vidisha  I  9
 37.  Balaghat  नि  2
 18,  Damoh  7  I  6

 Toral  46
 tg  Rewa  3
 20  Satna  4
 ai.  Panna  हि  NIL  6
 22.  Tikamgarh  3
 23.  Seoni  2
 24.  Narsinghpur_  ]
 25.  Betul .  5
 26.  Khandwa  3  Yr
 27.  Bhopal  नि  की  ॥।
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 Name  of  District  Block  Police
 Hquers,  Station

 28  Rasen

 |

 ag  Data

 30  Gwahor  I
 3:  Shivpuri  2
 32  Morena  20
 33  Bhind  8
 34  Rajgarh  >  Nil  4
 35  Dhar  |  3
 36  Dewas  2

 37  Jhabua  2
 38  Khargone  2
 39  Mandsaur  3
 40  Ratlam  2

 4r  Uyan  J  4
 ToTaL  236

 Places  in  Karnataka  with  Telex
 Centres

 3665  SHRI  G  Y  KRISHNAN  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 (a)  the  of  the  pla  in
 Karnataka  which  have  telex  exchange
 centres,  and

 (b)  the  names  of  the  places  in
 that  State  where  such  centres  are
 proposed  to  be  opened  in  the  near
 future?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  857)  (a)  Bangalore,
 Belgaum,  Hubli,  Mangalore  and
 Mysore  in  Karnataka  State  are  hav-
 ing  telex  exchanges

 (b)  Telex  exchange  are  proposed
 to  be  opened  in  the  next  two  years  at

 Written  Amewans  Iga:

 Davengere,  Bellary,  Relchur  and
 Bagalkot  subject  to  sufficient  num.
 ber  of  applicants  forthcoming  to  take
 telex  connections

 Lack  of  Mutual  Contracts  among  non.
 Government  Agencies  of  Agia

 3666  SHRI  G  Y  KRISHNAN:
 Will  the  Mimster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  there  is  a  complete
 lack  of  mutual  fraternal  contects
 among  the  non-Government  volun-
 tary  agencies  of  the  neighbouring
 countries  in  Asia,  and

 (b)  if  so,  whether  Government  have
 formulated  any  plans  to  foster  closer
 lunks  amongst  these  agencies  by
 encouraging  mutual  exchange  of  in-
 formation,  persons  and  institutions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU)  (a)  and  (b)  Though  there
 38  no  Organised  programme  between
 India  and  the  neighbouring  countries
 m  Asia  for  the  promotion  of  mutual
 fraternal  contacts  among  the  non-
 Government  voluntary  agencies,  some
 exchanges  have  been  taking  place  in
 the  fields  of  sports,  education,  music,
 art  and  culture,  partly  at  their  own
 imitiative  and  parfly  under  the  Cul-
 tural  Exchange  programmes  with
 some  of  these  countries  The  extent
 and  scope  of  such  contacts  among
 non  Government  Voluntary  agencies
 also  depends  a  great  deal  on  the  poli-
 tical  climate  im  those  countries  and
 the  state  of  our  relationship  with

 (क)  क्‍या  यह  सच  है  कि  काला-प्रश्चार  के
 मामले  झाकचर्थणनक  रूप  में  बढ़  गए  हैं  तथा
 बिहार  के  कुल  si  feet  में  से  25  जिलों  में



 53  Written  Answers  SRAVANA  19,  900  (SAKA)  Written  Answers  154

 झब  20  हजार  लोग  इससे  प्रभावित  हो  चुके  हें  और
 229  व्यक्ति  मर  चुके  हैं  जैसा  कि  i4  जुलाई
 i978  के  नवभारत  टाइम्स  म  समाचार  छपा
 हैं;

 (ख)  यदि  हां,  तो  काला-अज्ञार  की  घटनाओं
 को  रोकने  के  लिए  सरकार  द्वारा  क्या  प्रभावी
 कदम  उठाये  जा  रहे  हैं  ;

 (ग)  श्न्य  राज्यों  में  से  प्रत्येक  में  ऐसे
 कितने  मामलों  के  समाचार  मिले  हैं

 (घ)  क्‍या  वर्ष  97l  से  काला-अज्ञार  के
 अत्याधिक  मामलों  के  समाचार  मिल  रहे  हैं  परन्तु
 इसे  रोकने  का  कार्यक्रम  केवल  गत  वर्ष  ही  शुरू
 किथा  गया  ;  और

 (=)  यदि  हां,  तो  इसे  रोकने  के  लिए  विलंब
 से  कार्यवाही  करने  तथा  इसकी  झोर  समय  पर
 ध्यान  न  देने  के  क्‍या  कारण  हैं?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  (श्रो  जगदम्बी  प्रसाद  यादव)  :  :  (क)
 बिहार  में  i978  के  दौरान  22  जुलाई  तक
 21,751  व्यक्ति  काला-श्रज्ञार  से  पीड़ित  हुए
 जिनमें  से  32  रोगियों  की  मृत्यु  हुई  ।  i977
 के  दौरान  काला  अजार  से  प्रभावित  जिलों  में
 जिनमें  डी०  डी०  टी०  का  छिड़काव  किया  गया
 था,  काला-अजार  पौलने  से  रोक  दिया  गया  है
 परन्व॒  जिन  जिलों  में  पिछले  वर्ष  डी०  डी०  दी०
 का  छिड़काव  नहीं  किया  गया  था  उनमें  काला-
 अज्ञार  से  पीड़ित  रोगियों  की  संख्या  में  वृद्धि  हुई
 बतलाई  गई  है  ।  प्रभावित  सभी  जिलों  में  अब
 डी०  डी०  टी०  का  छिड़काव  कर  दिया  ग्रया
 है

 (ख)  काला-मग्रज्ञार  को  फैलने  से  रोकने
 के  लिए  निम्नलिखित  कदम  उठाए  गए  हैं  —-

 I  बिहार  कें  लिए  :

 {i)  धरों  में  और  छतदार  मकानों  में  डी0
 डी०  टी०  का  छिड़काव  ;

 (2)  काला-अभ्रज़ार  से  पीड़ित  व्यक्तियों  का
 शीघ्र  पता  लगाना  और  उनका  पूर्ण
 इलाज  करना  ;

 (3)  लोगों  में  स्वास्थ्य  संबंधी  जानकारों
 का  प्रसार  करना  ;  तथा

 (4)  ब्लाक  चिकित्सा  अधिकारियों  को  काला”
 अजार  पर  नियंत्रण  पाने  का  प्रशिक्षण
 देना  1

 II  area  राज्यों/संध  शासित  क्षेत्रों  के ंलिए  :

 (i)  काला-अजार  दवंधी  समस्या,  यदि
 कोई  हो,  तो  किस  हद  तक  है,  इसका
 मूल्यांकन  करने  के  लिए  राष्ट्रीय  मले-

 रिया  उन्मूलन  कार्यक्रम  के  मुख्यालय
 में  एक  काला-अ्रजार  सर्वेक्षण  दल  बनाया
 गया  है  t

 (2)  किसी  प्रकार  की  आकस्मिक  स्थिति  का
 मुकाबला  करने  के  लिए  बिहार,
 पश्चिम  बंगाल,  उत्तर  प्रदेश,  अ्रसम,
 गुजरात,  तमिलनाडु,  मेघालय  और  दिल्ली
 को  पेंटामिडीन  नामक  एक  काला-
 अजार  की  झआषधि  सप्लाई  कर  दी
 गई  है  ।

 (ग)  978  के  दौरान  किसी  भी  राज्य/
 संघ  शासित  क्षेत्  से  (बिहार  को  छोड़कर)
 काला-अजार  की  एक  भी  घटना  की  सूचना  नहीं
 मिली  है  |  तथापि  i977  के  दौरान  इस  रोग

 है
 निम्नलिखित  घटनाएं  होनें  की  सूचना  मिली

 तमिलनाडु  62
 पश्चिम  बंगाल  62  (अगस्त,  977  तक)

 दिल्ली  8  (जुलाई,  977  तक)

 मेंघालय  7  (पुराने  रोगी)
 उत्तर  प्रदेश  9

 (घ)  और  (ड),  जब  यह  रोग  केबल  बिहार
 तक  ही  सीमित  था,  तब  यह  समझा  गया  था
 कि  इस  रोग  पर  नियंत्रण  पाना  उस  राज्य  सरकार
 की  ही  एकमात्र  जिम्मेदारी  है  किन्तु  जब  इस  रोग
 का  अन्तरराज्य  समस्या  बनने  का  खतरा  पैदा
 हो  गया,  तो  केन्द्रीय  सरकार  ने  इस  पर  नियंत्रण
 पाने  के  लिए  सहायता  प्रदान  की  ।

 Pilferage  of  Minerals

 3668.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  state-
 ment  made  by  the  Mines  and  Minerals
 Minister  of  Bihar  State  published  in
 the  ‘Nav  Bharat  Times’  of  the  ivth
 gune  wherein  he  had  siated  that  90
 per  cent  of  the  mi'nerals  are  being
 pilfered  because  the  headquarters  of
 mining  companies  are  located  outside
 Bihar  which  is  resulting  in  a  loss  of
 about  Rs.  200  crores  per  year  and
 Bihar  State  is  becoming  poorer;
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 (b)  the  effective  steps  being  taken
 by  Government  to  check  this  pilfe-
 Tage  and  the  instructions  isaued  by Government  to  the  Bihar  State  m
 this  regard;  and

 (c)  whether  Government  propose to  make  ३3६  obligatory  to  shift  these
 headquarters  in  the  Bihar  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND MINES  (SHRI  KARIA  MUNDA) (a)  Yes,  Sir

 (b)  Checking  of  illegal  mining  and
 trading  in  minerals  is  a  subject  falling within  the  jurisdiction  of  the  State
 Governments  and  the  Central  Gov-

 ernment  is  not  concerned  The  State
 Governments  possess  adequate  powers to  determine  a  lease  if  the  leassee
 commits  any  breach  of  the  terms  and
 Conditions  of  the  miming  lease

 (c)  The  Bihar  Government  had
 written  to  the  Central  Government  to
 Make  necessary  changes  in  the  rele
 vant  law  to  make  it  obligatory  for
 mining  companies  to  shift  their  head-
 quarters  to  Bihar  Central  Govern
 ment  have  already  informed  the  Go
 vernment  of  Bihar  the  difficulties  in
 Making  such  arrangements

 Indiatig  Settling  in  Europe

 3669  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  West  Germany  is  be-
 coming  the  new  “promused  land”  for
 Indians  seeking  to  slip  through  tough
 mmmugration  laws  and  settle  in
 Europe,  and

 (b)  of  so,  Government’s
 thereto?

 reaction

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU)  (a)  In  recent  months  there
 have  been  reports  of  Indian  seeking
 entry  into  West  Berlin  and  from  there
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 to  the  Federal  Republic  of  Germany.
 The  authorities  in  West  Berlin  and
 the  Federal  Republic  of  Germany  sre
 becoming  convinced  that  such  persons
 are  neither  bona  fide  tourists  nor  vic-
 tims  of  political  persecution  It  is
 understood  that  some  of  these  Indians
 have  been  deported  recently  from
 West  Berlin

 (b)  The  Government  of  India  dis-
 favour  Indians  seeking  illegal  entry
 into  other  countries.

 Probe  into  Transfer  of  Money  to  Iran

 3670  PROF  SAMAR  GUHA  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government  have
 taken  necessary  steps  for  making
 “deeper  probe”  in  regard  to  payment

 of  i  million  dollars  to  Iran  by  the
 Government  of  India,

 (9)  if  80,  the  steps  taken  there-
 about,  and

 (c)  the  progress  made  in  the  pro-
 cess  of  making  “deeper  probe”  into  the
 matter  of  transaction  of  thig  said
 money?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE)  (a)  Yes  Sir  Further
 enquiries  have  been  in:tiated

 So  far  no  additional
 beyond  that  already

 House,  has  become

 (b)  and  (c)
 information
 tabled  in  the
 available

 सानोज  स्थ'्थ्यव  घोजना

 367.  wt  रामदेव सिह॒  क्या  स्वास्थ्य  झौर
 परियार  कल्याण  मंत्री  यह  बताते  की  कपा  करेंसे

 (क)  बबीम  प्रामीण  स्वास्थ्य  योजना  के  कार्या-
 स्थयन  के  लिए  क्‍या  व्यवस्था  को  गई  है  ,  भौर

 ३  )  क्या  इसमें  कोई  संशोधन करने  का  प्रस्ताव
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 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  (श्री  जगदस्थी  प्रसाद  यादव)  :  (क)
 नई  ग्रामीण  स्वास्थ्य  योजना,  जो  जन  स्वास्थ्य
 रक्षक  योजना  के  नाम  से  भी  प्रसिद्ध  है,  को  चलाने
 के  लिए  पर्याप्त  प्रबन्ध  कर  लिए  गए  हैं  ।  इन
 प्रबन्धों  में  प्रशिक्षकों  का  प्रशिक्षण  श्रर्थात्‌  प्राथमिक
 स्वास्थ्य  केन्द्रों  के  चिकित्सा  ग्रधिकारियों  तथा
 ब्लाक  विस्तार  शिक्षकों  का  प्रशिक्षण  और  जिला
 चिकित्साधिकारियों  की  ओरियेंटेशन  ट्रेनिंग  भी
 शामिल  है  n  इस  प्रशिक्षण  का  आयोजन  केन्द्रीय
 प्रशिक्षण  संस्थानों  में  तथा  राज्यों  के  स्वास्थ्य
 शर  परिवार  कल्याण  प्रशिक्षण  केन्द्रों  में  किया  जाता
 है  ।  प्राथमिक  स्वास्थ्य  केन्द्रों  को  जन  स्वास्थ्य
 रक्षकों  के  प्रशिक्षण  की  व्यवस्था  करने  के  लिए
 ग्रावश्यक  सामान  भी  दिया  जाता  है  |  इन  कायें-
 कर्ताओं  को  एक-एक  मैनुग्ल  और  एक-एक  किट
 मिल  जाए,  इसका  भी  सुनिश्चय  कर  लिया  गया
 है  1  प्राथमिक  स्वास्थ्य  केन्द्रों  में  नैदानिक  सुविधाश्रों
 में  सुधार  लाने  के  लिए  अतिरिक्त  दवाइयों  और
 प्रयोगशाला-उपकरणों  को  भी  व्यवस्था  कर  दी
 गई  है  |  इस  योजना  के  कार्यान्वयन  के  लिए
 अपेक्षित  धन  की  व्यवस्था  भी  कर  ली  गई  है  और
 राज्य  सरकारों/संघ  शासित  क्षेत्रों  के  प्रशासनों  को
 भी  धन  दे  दिया  गया  है  tT  राज्य  सरकारों/संघ
 शासित  क्षोत्रों  के  प्रशासनों  को  यह  सलाह  दी
 गई  है  कि  वे  जन  स्वास्थ्य  रक्षकों  को  समय  पर
 नियमित  रूप  से  स्टाइपिंड  और  मानदेय  के  भुग-
 तान  को  सुनिश्चित  करें  ।

 (ख)  जिस  अध्ययत  दल  ने  जन  स्वास्थ्य
 रक्षक  योजना  का  मूल्यांकन  किया  है,  उसके
 निष्कर्षों  और  सिफारिशों  के  अनुसार  इस  योजना
 के  कार्य-संचालन  में  कुछ  सुधार  करने  का  विचार  है।

 Pending  Applications
 assignments

 for  foreign

 3672.  SHRI  SARAT  KAR:  Wiil  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  the  number  of  applications  of
 aspirants  for  foreign  assignments  that
 are  pending  at  present;  and

 (b)  the  number  of  applications  dis-
 posed  of  during  the  last  six  months
 and  the  number  of  those  rejected
 during  the  same  period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  the  total  number  of
 applications  registered  on  the  foreign
 zssignment  panels  maintained  by  the

 Department  of  Personnel  and  Admin:
 istrative  Reforms  as  on  30th  June,
 978  is  38486.

 (b)  689  applicants  were  selected
 for  bilateral  contract  assignments  in
 the  developing  countries  through  the
 Department  of  Personnel  and  Admin-
 istrative  Reforms  during  the  period
 Ist  January  4978  to  30th  June  1978.

 The  registration  of  applicants  on:
 the  foreign  assignment  panels  remains
 valid  for  a  period  of  three  years  from
 the  date  of  registration.  Normally  2
 Or  3  applicants  are  sponsored  for  each
 assignment.  Such  of  the  applicants.

 who  are  sponsored  for  an  assignment
 and  are  not  selecfed  are  proposed
 again  for  other  future  assignments.

 Grant  of  Telephone  becoming  Avail-
 able  due  to  Discontinuation  of  O.Y.T.

 Scheme

 3673.  SHRI  BALASAHEB  VIKE
 PATIL:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  how  many  telephone  connec-
 tions  would  become  available  in  the
 country  as  a  result  of  discontinuation
 of  O.Y.T.  Scheme;  and

 (b)  the  broad  outlines  on  the  basis
 of  which  these  surplus  telephone
 connections  would  be  given  to  the
 applicants  demanding  new  connec-
 tions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  OYT  Scheme
 has  not  been  discontinued.  Only  the
 registration  for  new  demands  under
 OYT  has  been  suspended  temporarily
 at  Bombay,  Delhi,  Calcutta  and  Lud-
 hiana.  This  is  to  make  available  the
 capacity  which  would  have  gone  to
 fresh  applicants  under  OYT  to  non-
 OYT  applicants  pending  in  waiting
 list  for  long  periods  in  these  cities.

 (b)  After  meeting  the  existing  OYT
 waiting  list  in  these  places  the  spare
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 capacity  is  scheduled  to  be  distributed
 between  “Special”  and  ‘“Generai”
 category  applicants  in  the  ratio  of  2:3.

 Shortage  of  Sheep  used  as  Feedstock
 for  Anti-Rabies  Vaccine

 3674.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  is  it  a  fact  that  the  acute
 shortage  of  sheep  used  as  feedstock
 for  the  manufacture  of  anti-rabies
 vaccine  has  forced  the  Central  Re-
 search  Institute  at  Kasauli  to  drasti-
 cally  cut  down  the  production  of  the
 vaccine;

 (b)  what  are  the  reasons  for  this
 state  of  affairs;  and

 (c)  what  steps  are  being  taken  to
 make  up  the  loss  in  production?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  Yes  Sir.  In  April,  this  year  it
 was  learnt  that  Central  Research
 Institute,  Kasauli  would  not  be  able
 to  meet  the  full  demand  of  Anti-
 Rabies  Vaccine  of  its  regular  inden-
 tors  due  to  short  supply  of  sheep  by
 the  contractor.  For  production  of
 Anti  Rabies  Vaccine,  sheep  of  youn-
 ger  age  and  smaller  weight  without
 any  disease  are  required.  Earlier  this
 year  there  wag  difficulty  in  procure-
 ment  of  this  type  of  sheep.  The  posi-
 tion  has  since  improved.

 (c)  It  is  expected  that  normai  pro-
 duction  will  be  taken  up  by  the  Cen-
 tral  Research  Institute,  Kasauli  from
 October,  1978.  For  the  next  two
 months  supplies  will  also  be  made

 to  the  regular  indentors  of  C.R.I.
 Kasuali  by  Pasteur  Institute,  Shillong
 and  Caleutta  and  Haffkine  Bio-phar-
 maceutical  Corporation  Ltd,  Bombay.
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 Arrangements  of  Treatment  of  Cancer,
 Blood  Pressure  and  Heart  Disease

 3675.  SHRI  GANGA  BHAKT
 SINGH:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  adequate  arrangements
 for  treatment  of  cancer,  blood  pres-
 sure  and  heart  diseases  have  been
 made  in  various  hospitals  in  Delhi;

 (b)  if  not,  the  reasons  therefor;

 (c)  if  so,  the  names  of  hospitals
 having  treatment  facilities  for  above
 diseases;  and

 (d)  the  number  of  such  patients
 given  treatment  during  the  period
 from  January  to  June,  978  and  how
 many  of  them  were  cured?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  to
 (c).  While  adequate  arrangements  for
 treatment  of  blood  pressure  and
 heart  diseases  exist  in  all  the  major
 hospitals  in  Delhi,  arrangements  for
 treatment  of  cancer  are  available  in
 the  All  India  Institute  of  Medical
 Sciences,  Safdarjang  Hospital  and
 Lok  Nayak  Jai  Prakash  Narain
 Hospital.

 (d)  The  requisite  information  is
 being  collected  and  shall  be  laid  on
 the  Table  of  the  Sabha.

 उत्तर  प्रदेश  के  जिलों  में  स्वचालित  टेलीफोन
 केन्द्र

 3676.  श्री  गंगाभकत  सिह  :  क्या  संचार
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  उत्तर  प्रदेश  के
 कितने  ऐसे  जिले  मुख्यालय  हैं,  जहां  स्वचालित
 टेलीफोन  केन्द्र  हैं  और  पूरे  उत्तर  प्रदेश  में  स्वचालित
 टेलीफोन  केन्द्रों  के  कब  तक  लगाए  जाने  की
 संभावना  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री  नरहरि
 प्रसाद  सुखदेव  साय)  :  जिला  मुख्यालयों  में  39
 आटोमैंटिक  एक्सचेंज  काम  कर  रहे  हैं  ।  विभाग
 सामान्यतया  सभी  मैनुश्नल  एक्सचेंजों  को  जिनमें
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 प्रदेश  के  मैनुअल  एक्सचेंज  भी  शामिल
 t झागामी  i5  att  में  झाटोमैटिक  एक्सचेंजों

 ात  के  लक्ष्य  को  पूरा  करने  के  लिए  काम
 कर  रहा  है

 बिल्ली  में  शिक्षित  बेरोजगारों  की  उपलब्ध  कराये
 गये  रोजनार

 3677.  शी  गंगाभक्त  सिह  :  क्‍या  संसदीय

 1
 wer  war  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्‍या  सरकार  ने  चालू  वर्ष  में  दिल्ली
 में  शिक्षित  बेरोजगारों  को  रोजगार  देने  के  लिए
 कोई  कार्यक्रम  तैयार  किया  है

 ्)  यदि  हां,  तो  इस  कार्यक्रम  के  अन्त गंत
 जनवरी  &  जून,  :978  के  दोरान  कितने  लोगों  को
 रोजगार  दिया  गया  ,  शौर

 (ग)  1978  के  धन्न  तक  सरकार  द्वारा
 कितने  व्यक्तियों  को  रोजगार  उपलब्ध  कराया
 जाएगा  ?

 संसदीय  तथा  श्रम  मंत्री  (क्री  रयीसा
 बर्मा)  .  (क)  से  (म)  शिक्षित  तथा  प्रशिक्षित
 व्यक्तियों  के  लिए  रोजगार  अवसरा  की  व्यवस्था
 करने  के  लिए  कुछ  प्लान  स्कीमो  दिल्ली  सघ
 शासित  क्षेत्रो  की  ois7s—79  की  वाधिक  प्लान
 में  शामिल  की  गई  हैं  )  इन  स्कीमा  से  लगभग
 29,700  व्यक्तियों  को  रोजगार  प्रदान  किए  जाने
 की  सभावना  है  |  जून,  i978  तक  कसे  व्यक्षितयों,
 जिन्हें  इन  स्कीमो  में  राजगार  प्रदान  किए  गए,
 के  बारे  में  सूचना  उपलब्ध  नहीं  हैं  ।

 Special  Plan  for  Family  Welfare

 3678.  SHRI  R  K.  MHALGI;:  Will
 the  Minister  of  HEALTH]  AND  FAMI
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  Government  have
 drafted  any  special  programme  for
 family  welfare  in  the  backward  Dis-
 tricts;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  progress  made  since  its

 inception?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  to
 (c).  The  Government  of  India  dur-
 Ing  the  Fourth  Five  Year  Plan,
 2242  LS—6

 approved  a  Scheme  for  expanding
 tne  basic  health  and  family  planning
 Services  to  disadvantage  on  difficult
 areas  in  the  country.  This  Scheme
 consisted  of  two  parts  namely  (i)
 sanction  of  special  pay  to  Medical
 Officers  as  an  inducement  for  work-
 ing  in  such  areas,  (the  total  number
 being  restricted  to  400  Primary
 Health  Centres)  and  (ii)  provision  of
 basic  amenities  like  electricity,  water
 supply  and  approach  roads  (restricted
 to  Primary  Health  Centre  and  Family
 Welfare  Centres  in  00  Blocks)  in
 such  areas.

 This  scheme  was  however,  discon-
 tinued  in  the  Fifth  Five  Year  Plan
 wherein  provision  for  amenities  like
 electricity,  water  supply  and  approach
 roads  formed  part  of  the  Minimum
 Needs  Programme  under  the  State
 Sector.

 No  specific  scheme  however,  exists
 for  Family  Welfare  Programme  in
 the  backward  districts,  as  such.

 Shares  of  Manganese  Ore  Indig
 Limited

 3679.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN.  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  all  the  shares  of
 Manganese  Ore  India  Limited  have
 been  purchased  by  the  Central,
 Madhya  Pradesh  and  Maharashtra
 Governments  and  if  so,  when  and  the
 percentage  thereof  in  each  case;

 (b)  the  capital  invested  in  the
 Manganese  Ore  India  Limited  and
 whether  this  capital  is  sufficient  for
 running  the  industry  and  if  not,  the
 action  proposed  to  be  taken  by  Gov-
 ernment  to  invest  capital  therein;  and

 (०)  the  amount  of  interest  paid  by
 Manganese  Ore  India  Limited  every
 year  anq  full  details  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA)  (a)
 Yes  Sir  All  the  shares  of  Manga
 nese  Ore  India  Ltd  (MOIL)  are  now
 held  by  the  Government  of  India,  the
 Government  of  Madhya  Pradesh  and
 the  Government  of  Maharashtra  309
 the  percentages  of  ‘61,  245  and  245
 respectively

 (b)  The  capital  invested  in  MOIL
 as  Rs  25  crores  In  view  of  the
 nature  of  working  of  the  mines  more
 capital  is  considered  necessary  This
 will  be  provided  as  and  when
 required

 (c)  The  amounts  of  interest  paid
 by  MOIL  to  commercial  banks  dur-
 ing  the  past  4  years  are  as  under  दि

 WIS  Re  37  74  lakhs

 7975  76  Rs  ३)  99  lakhs

 976  77  Rs  wa  78  lakhs

 70977  78  R_  78  600  lakhs

 Benefit  of  Provident  Fung  to  em-
 ployees  of  Alokudyog  Group  of  Indus-

 tries

 3680  SHRI  0  K
 RAPPAN  Will  the  Vumister  of
 PARI  IAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to.  state

 CHAND-

 (a)  is  it  a  fact  that  the  employees
 of  Alokudyog  Group  of  Industries
 namely  Alokudyog  services  Allayn
 Plywood  R  छू  Hotels  Alokudyog
 Overseas  etc  have  been  deprived  of
 provident  fund  benefits  and

 (b)  if  so  the  amou'at  and  what  ac-
 tion  hag  been  taken  by  Government
 in  thig  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR
 RAM  KIRPAL  SINHA)  The  Em
 ployees’  Provident  Fund  Authonties
 have  intimated  as  follows

 (a)  Yes  The  following  establish
 ments  of  Alokudyog  Group  of  In-
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 dustries  have  defaulted  in  the  pay-
 ment  of  the  provident  fund  dues  —~

 (i)  Alok  Udyog  Services,  New
 Delhi

 Gl)  Bharat  Overseas  (Private)
 Limited,  New  Delhi

 Qu)  Albion  Plywood  (not  Al
 layn  Plywood)  Andamans

 dav),  Alok  Udyog  Vanaspati  and
 Plywood,  Budge  Budge,  West
 Bengal

 (vy)  RK  _  Hotels  (Private)
 Limited  Jaipur  Rajasthan

 Alok  Udyog  Overseas  (Private)
 Limited  ig  not  covered  under  the
 Employees  Provident  Funds  and  Mias-
 cellaneoug  Provisions  Act  952

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha  [Placed  in
 Library  See  No  LT-2624/78)

 Safeguard  for  Dadan  |  abour

 368l  SHRI  PADMACHARAN  SA
 MANTASINHERA  Will  the  Minister
 ot  PARLIAMENTRY  AFFAIRS  AND
 TABOUR  ve  pleased  to  reter  to  the
 reply  given  to  Stirred  Question  No
 239  on  the  9th  March  976  :egarding
 inter  state  migrant  =  lthoirers  and
 state

 (a)  the  total  number  of  labourers
 annually  going  out  of  the  State  of

 Orissa  for  working  and

 (b)  what  action  has  been  taken  for
 their  safeguard  and  welfare  by  Gov
 ernment  to  eliminate  the  abuses  of
 the  system  by  administrative  and
 legislative  measures?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI)  (a)  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House
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 (b)  The  Compact  Committee  ap-
 pointed  sometime  ago  to  go  into  the
 question  of  Dadan  Labour  of  Orissa
 and  to  suggest  measures  for  eliminat-
 ing  abuses  of  this  system  has  recom-
 mended  suitable  legislation  for  such
 inter-state  migrant  workers.  The
 matter  is  being  processed  in  consulta-
 tion  with  the  Ministry  of  Law.

 Appointment  of  Local  People  in  Steel
 Plants

 3682.  SHRI  PADMACHARAN  SA-
 MANTASINHERA:  Will  the  Minister
 of  STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  the  Government  are
 aware  that  in  the  steel  plants  the
 Jocal  people  are  not  given  facilities
 for  appointment  to  Class  I  and  Class
 II  services,

 (b)  the  total  number  of  employees
 serving  in  Class  I  and  Class  II  posts
 steel  plant-wise  and  the  number
 among  them  of  local  employees;  and

 (c)  what  action  has  been  taken  by
 Government  to  provide  facilities  to
 the  local  people  for  appointment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  and  (c)  According  {to  the  re-
 cruitment  policy  laid  down  by  Gov-
 ernment  for  public  sector  undertak-
 ings,  direct  recruitment  to  posts

 carrying  pay  scales  the  maximum  of
 which  is  less  than  Rs.  800  p.m.  is
 required  to  be  made  only  through  the
 National  Employment  Services  and
 other  sources  of  recruitment  can  be
 tapped  only  if  the  Employment  Ex-
 changes  issue  a  ‘Non-availability  Cer-
 iificate’.  Where  advertisements  are
 made,  these  are  required  to  be  in
 local  languages  and  in  the  local  news-
 papers.  Further,  in  the  case  of  un-
 skilled  and  skilled  workers,  clerks
 and  other  non-technical  staff  wh

 scales  are  comparatively  low,  pre-
 ference  is  required  to  be  given  to
 persong  displaced  from  the  areas
 acquired  for  the  project  and  Sche-
 duled  Castes  and  Scheduled  Tribes
 (e.g.  Adivasis)  so  long  as  basic  quali-
 fications  and  experience  are  torth-
 coming.  All  this  helps  ensure  full
 opportunities  of  employment  to  the
 local  persons.

 However.  in  the  case  of  technical
 and  non-technical  postg  having  Ingher
 starting  salaries  equivalent  to  class  I
 jumior  scale  of  Government,  recruit-
 ment  is  required  to  be  made  on  All
 India  basis,  merit  and  qualifications
 being  the  principal  criteria

 (b)  In  the  steel  plants,  employees
 are  normally  classified  into  two  broad
 categories,  namely,  executives  and
 non-cxecutives,  Their  total  number
 im  the  public  sector  Steel  Plants  as
 on  3ist  March  978  is  indicated
 below.—-

 Name  of  Plant  Total/uumbes  of  regula:  cniployecs
 Executives  Non-  Total

 Executives

 we  Bhilas  Steel  Plant
 ‘a.  Durgapur  Steel  Plant
 ‘g.  Rourkela  Steel  Plant  (ineld  FertilizerPlant)

 3.307  525537  551934
 ‘1051  30,280  42,287
 2.962  34,436  36.798

 4...  Alloy  Steels  Plant  745  6,399  7344
 %.  Bokaro  Steel  Plant  3,293  3207  39200
 थ,  Salem  Steel  Plant  68  8  186,

 4.  Indian  Tron  &  Steel  Co.  दलते,  (IISCO)  Burnpur_.  789  2t,°g6  22,525

 Statstics  of  employment  by  place  of  birth  or  residence  are  not  maintained  by  the  steel  plants  ,
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 Repair  of  Ambulances
 3683.  DR.  SAROJINI  MAHISHI:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  the  delay  in  getting the  ambulance  and  other  vehicles  re-
 Paired  ig  due  to  the  fact  that  Centra)
 Health  Transport  Organisation  has  no
 revolving  funds  to  buy  spare  parts;

 (b)  how  many  ambulances  afe  out of  order  since  three  years  past  in
 Health  and  Family  Welfare  services and  still  continue  to  be  out  of  order
 in  Delhi;  and

 (c)  what  is  the  position  of  ‘Centrali-
 sed  Ambulance  Service’?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a) No.  Every  care  is  being  taken  to  pro vide  efficient  repair  and  maintenance
 service  for  the  ambulances.  How-
 ever  elforts  are  being  made  to  create
 a@  special  fund  for  buying  spares  to
 further  streamline  vehicle  repair
 activity.

 (०)  No  ambulance  is  out  of  order
 since  three  years  past  in  the  major
 hospitals,  lke  Safdarjung  Hospital.
 Dr.  Ram  Manohar  Lohia  Hospital  and
 L.N.J.P.  Hospital  in  Delhi.

 (c)  An  expert  group  has  been
 constituted  by  the  Delhi  Administra-
 tion  to  go  into  the  entire  matter  and
 suggest  accordingly.

 गुजरात  के  अलसार  और  डांग  जिलों  में  शाला
 डाकघर

 3684  थी
 जु

 गामोत  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क)
 दु

 में  बलसार  और  डांग  जिसो
 ह उ  क्षेत्रों  में  उन  स्थानों  के  नाम  क्‍या
 है  जहां  पर  शाखा  शौर  उप-डाकथर  हैं  ;  झौर

 (जल)  उन  गांबों  की  संख्या  कितनी  है  जिनमें
 श्भी  भी  डाक-घर  की  सुविधामे  नहीं  हैं  ?
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 . v संचार  संत्रालय  में  राज्य  मंत्रों  (क्रो  नरहरि

 प्रसाद  खुखबेव  साथ)  :  (क)  प्रपेक्षत  सूचना
 सभा  पटल  पर  रखे  गये  विवरण  में  दी  गयी  है  *
 ्रस्थालय से  रखा  गया  ।  देखिये  संक्या  एल  डी-
 2628/78)

 (4)  बलसारजिला  i  380
 डाग  जिला  272  द्ग

 Delivery  time  of  Letter  from  New
 Delhi  to  Pune

 3685.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  delivery  time  taken
 by  ordinary  post  for  &  letter  posted
 from  New  Delhi  to  Pune  is  more  than
 5  days;

 (b)  if  so,  the  reason  thereof;  and
 (c)  if  not,  why  letters  do  not  arri-

 ve  in  Pune  from  Delhi  in  good  time
 ie,  3rd  day?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  No  Sir,  letters  from
 New  Delhi  for  Pune  are  normally  deh-
 vered  on  3rd  day  of  posting.  It  is
 possible  some  individual  letter  might
 have  got  delayed  ‘ue  to  same  reason.

 (b)  and  (c).  In  view  of  (a)  above,
 do  not  arise.

 Setting  up  of  two  groups  by  Steel
 Authority  of  India

 3686,  SHRI  DHARMA  SINHBHAI
 PATEL:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  two  groups  have  been
 set  up  by  the  Steel  Authority  of
 India,  one  to  examine  the  production
 aspect  ang  the  other  to  report  on  the
 marketing  and  sale,  with  a  view  to
 encourage  the  use  of  steel  in  the
 rural  areas;
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 (9)  if  a0,  whether  reports  have
 been  gsubmitteq  by  both  these  groups
 if  so,  when  and  a  summary  thereof;

 (c)  the  total  quantity  of  each  item
 earmarked  togethe,  with  the  purposes,
 for  the  use  of  rural  populace;  and

 (d)  the  items  of  use  by  farmers
 earmarked  for  production  in  rural
 workshops?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and  (b)-
 Yes,  Sir  The  reports  were  submitted
 an  December,  3977  A  brief  summary
 of  the  reports  is  given  below:

 Qa  The  Report  on  the  production  as-
 pect  emphasies  the  need  for  ‘mprove-
 ment  in  farm  implements,  storage  bins,
 bullock-cart,  engineering  workshops
 fir  ssembly,  repair,  maintenance  and
 manufacture  of  items  ot  rura]  use  in-
 volving  steel  at  village/block  Icvels
 It  envisages  an  employment  potcntial
 of  0—20  workers  per  wcrkshop  in  the
 rural  sector  and  idenufies  the  machbi-
 ner,  needed  If  ofters  «  ope  for  deve-
 lopment  of  skills  and  transfer  of  steel
 technology  to  i:ural  artisans

 (ny  The  Report  on  the  marketing
 aspect  diaws  a  distinction  between
 items  {o  be  produceg  and  promoted
 directly  ang  items  for  which  coordi-
 nation  with  existing  =  manufacturers
 will  be  adequate  In  the  scheme  of
 rural  workshops,  ‘lecentralisation  of
 manufacturing  and  distribution  i,  en-
 visaged  Details  sf  seiection  of  local
 entrepreneurs,  quality  control,  consul-
 tancy/service  centre,  publicity  aspect
 and  incentives  to  the  entrepreneurs  are
 given

 (6)  and  (d)  About  50  items  of  rural
 use  for  farming,  blacksmithy,  carpen-
 try,  magonary,  transvortation  ete  in-
 volving  steel  have  been  identified  The
 quantify  for  manufacture  of  each  item
 will  depend  on  local  demand  and  eco-
 nomic,  of  workshop  ०;  erations

 3687.  SHRI  8,  पे.  DAMANI:  Will  the
 Minister  of  STEEL  AND  MIN  be
 pleased  to  state:

 (a)  whether  the  export  engineering
 industries  have  represented  against
 the  recent  increase  in  steel  prices  and
 if  so,  decisions  taken  by  Government
 in  order  to  maintain  competitiveness
 of  engineering  goods  exports;

 (b)  whether  the  Engineering  Ex-
 port  Promotion  Council]  hag  expressed
 fears  that  ४९९]  shortages  may  come
 in  the  way  of  export  growth  in  the
 current  year,

 (c)  has  the  Counci]  made  any  spe-
 cific  proposals  to  Government  by
 which  the  growth  rate  of  exports  can
 be  maintained  and  2f  so,  the  details
 thereof,  and

 (d)  the  action  Goveinment  propose
 to  take  on  them?

 THE  MINISIER  OF  STATE  IN  ]HE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (७)  to  (d)
 Representauions  have  Leen  received
 from  various  associatron  4,  OLganisa-
 tions  connecteg  with  exports,  including
 the  Engineering  Export  Promotion
 Council  seeking  profecton  fiom  the
 effects  of  increase  in  prices  of  stcel
 materials  made  effective  from  the  mid-
 night  of  4/5th  June,  978  In  view  of
 these  representations,  it  has  been
 decided  that  all  export  contracts/
 tenders  (Gn  the  event  that  such  tenders
 subsequenily  result  4n  contracts)  for
 engineering  goods  and  steel  bars  and
 rods  re-rolleq  from  billets/re-rollables,
 subsisting  on  the  “th/5Sth  June,  978
 and  against  which  steel  is  to  be  deli-
 vered  partly  or  wholly,  would  be  pro-
 tected  from  the  steel  piice  increase  to
 the  extent  that  the  price  increase  i8
 beyond  40  per  cent  of  the  pre-increase
 price,  provided  the  contracts/tenders
 do  not  provide  for  adequate  escalation
 clause  For  eligibility  for  protection,
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 contracts/tenders  should  have  been  re-
 gistered  with  appropriate  authorities
 ag  already  provided  for  in  the  regula-
 tions

 EEPC  had  also  indicateg  to  Steel
 Authority  of  India  Limiteg  their  total
 requirements  of  steel  which  would  be
 required  to  meet  their  export  commuit-
 ments  during  the  year  EEPC  were
 adviseq  as  to  what  extent  the  supply
 could  be  made  from  domestic  sources
 and  the  extent  to  which  they  would
 have  to  meet  their  requirements  from
 imports

 Copper  Deposits  in  Kallur  Village  of
 Raichur  Dustrict

 a
 3688  SHRI  RAJ  SHEKHAR  KCLUR

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseg  to  state

 (a)  whether  copper  ore  deposits
 were  discovered  in  Kallur  Village  of
 Raichur  District  in  Karnataka,  and

 (b)  7  so  the  progress  made  for
 their  exploration  ang  commercial  uti-
 lization  may  be  indicated?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR]  KARIA  MUNDA)  (a)  and  (०)
 Yes  Sir  The  Department  of  Mines
 and  Geology,  Government  of  t.arnata-
 ka  have  tentatively  ~stimated  6  millon
 tonneg  of  ore  in  the  area  containing
 08  to  0  per  cent  copper  They  are
 still  conducting  detailed  exploration  in
 the  area  At  this  stage  the  question
 of  commercial  exploitation  does  not
 arise

 Opening  of  RPO  at  Bangalore
 3689  SHRI  RAJ  SHEKHAR  KOLUR:

 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  whether  he  ig  aware  that  peo-
 ple  of  Karnataka  ang  of  the  extreme
 South  have  to  go  either  to  Madras  or
 to  Bombay  in  connection  with  their
 passport  applications  and  are  put  to
 considerable  hardship  thereby,  and
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 (b)  if  so,  whether  it  is  proposed  to.
 open  a  Regional  Passport  Office  at
 Bangalore?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)  (a)
 and  (b)  In  reply  to  Unstarred  Question
 No  428  answered  in  this  House  on  25-
 (2-1978,  it  was  stated  that  a  fullfledged
 Regional  Passport  Office  will  be  opened

 mm  the  State  of  Karnataka  in  the  early
 part  of  the  financial  year  ‘1978-79  Ac-
 cordingly  a  Regional  Passport  Office
 Wag  openeg  in  Bangalove  on  June  12,
 978

 Loss  incurred  py  Thintani  Copper
 Mines  in  Shotapur

 3690  SHRI  RAJ  SHEKHAR  KOLUR
 Will  the  Mimster  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  the  Thintani  Copper
 Mines  in  Sholapur  Taluk  of  Gulbarga
 District  has  incurred  losseg  in  its
 operations

 (b)  ४  $0,  the  extent  of  the  loss,
 and

 (c)  steps  taken  to  improve  the
 working  of  the  project?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  Yes,  Sir

 (0)  The  cumulative  losses  ir  curred
 by  the  Thinthin:  Copper  Project  mght
 from  its  inception  upto  3i-3-978  are
 Rs  9686  lakhs

 (०  The  Thinthini  Copper  Project  5
 under  exploitation  by  the  Hutt:  Gold
 Mines  Company  Ltd,  an  undertaking
 under  the  control  of  the  Government
 of  Karnataka  As  against  the  estimat-
 ed  average  grade  of  the  ore-bady  of
 08  per  cent  copper  content  and  40
 metres  width,  based  on  diamond  dril-
 ling  data,  mine  development  so  far  has
 established  an  average  gréde  of  only
 04  ६0  08  per  cent  copper  content  and
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 average  ‘width  of  2.5  to  3  metres.  In
 view  of  the  very  low  grade  of  the  ore
 and  the  narrow  width  of  the  orebody,
 the  operations  have  not  proved  viable.

 Gola  in  Gulbarga  District

 3691.  SHRI  RAJSHEKHAR  KOLUR:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  gold
 was  discovered  by  the  Geological
 Survey  in  Shorapur  Taluka  in  Gul-
 barga  District  of  Karnataka;  and

 (b)  if  so,  what  steps  have  been
 taken  for  its  exploration?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Yes,  Sir.

 (b)  Preliminary  investigations  for
 gold  in  Mangalur  schist  belt,  Shorapur
 taluk,  Gulbarga  District,  Karnataka
 confirmeg  the  presence  of  gold  in  the
 area.  Geophysical  surveys  conducted
 during  the  field  season  ‘1977-78  have
 revealed  four  anomaly  zones  in  the
 area.  Further  work  to  test  the  anoma-
 lies  is  in  progress.

 eta  अ्रयारिटी  आफ  इंडिया  ह्वारा  कोयले  का
 आयात

 3692.  To  लक्मोमारायण  पांडेय  :
 की  ह... ल  शर्मा  ¢
 क्री  साधबराब  सिन्धिया

 क्या.  इस्पात  और  खान  मंत्री  यह  बनाने  की
 कृपा  फरेंगे  कि  :

 (क)  क्या  स्टील  श्रथारिटी  झाफ  इंडिया
 लि०  ने  सरकार  की  मंजुरी  लिये  बिना  झ्रास्ट्रे-
 लिया  से  i0  लाख  टन  कोयले  का  झ्रायात  किया

 '

 (ख)  क्‍या  स्टील  झथारिटी  का  कोल  इंडिया
 को  प्रतिबर्ष  करोड़ों  रुपए  का  घाटा  हो  रहा  है;

 (7)  क्या  इस  दिशा  में  श्रब  तक  की  गई
 कार्यवाही  निष्फल  सिद्ध  हुई  है  ;  भौर

 (प)  क्या  सरकार  का  ध्याव  I8
 ae i973  के  “तवभारत  हाइम्मे”  (नई

 संस्करण)  में  इन  बातों  को  उंजांगर  करने  वाले
 समाचार  की  भोर  गया  है  ?

 इस्पात  और  खान  संत्रो  थ्रो  बोग  testes):
 (क)  जो,  नहीं

 (a)  धौर  (ग).  वर्ष  1974-75,  से  1976-77
 के  दोरान  स्टील  अथारिटी  झाफ  इंडिया  लि०  को
 हुआ  बाषिक  लाभ  30.29  करोड़  स्प  और
 73.  26  करोड़  रुपए  के  बीच  है  वर्ष  ‘1977-78
 के  लेखों  को  भी  झन्तिम  रूप  नहीं  दिया  गया  है
 परन्तु  झाशा  है  कि  सेल  को  इस  वर्ष  भी  लाभ  होगा।
 लेकिन  कोल  इंडिया  लि०  को  विभिन्‍न  कारणों
 से  चाटा  हुभा  है  t

 Setting  up  of  Ancillary  Industries
 by  Bhilai  steel  Plant  -

 3693.  DR,  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Bhilai  Stee]  Plant
 has  shown  no  interest  in  setting
 up  of  ancillary  industries  and  in  ex-
 tending  recognition  and  cooperation
 to  such  units  already  set  up  and  in
 accepting  them  85  ancillary  units;

 (b)  whether  even  the  ancillary  in-
 dustrial  units  set  up  in  ‘1971  have  not
 beep,  recognised  as  ancillary  units;  and

 (c)  if  so,  the  reasons  therefor  and
 the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No,  Sir.
 On  the  contrary,  the  management  of
 Bhilai  Steel  Plant  is  continuing  to
 render  all  necessury  help  and  coopera-
 tion  in  the  development  of  ancillary/
 small  scale  industries.  The  plant.  is
 placing  orders  for  all  such  items  which
 can  be  manufactured  by  these  i:dust-
 ries,  providing  technical  knew-how  and
 guidance,  arranging  or  helping  in  pro-
 cur  t  of  raw-materiais,  providing
 testing  facilities,  etc.  As  a  result  of
 these  efforts,  small  scale  industries
 around  Bhilai  have  progressed  consi-
 derably.  The  ancillary  selection  Com-
 mittee  that  is  being  set  up  by  the  State
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 Government  is  expecteq  to  gve  its
 recommendations,  based  on  which
 some  of  the  units  could  be  recognised
 as  ancillary  units  by  the  management

 (b)  and  (c)  The  question  of  declar-
 ing  small  scale  industries  as  ancilla-
 ries  around  the  Stee]  Plent  was  consi
 dered  by  the  erstwhile  HSL  Board  in
 1972,  However,  in  view  of  the  defini-
 tion  and  scope  of  the  ancillary  industry
 then  prevailing—according  to  which
 an  ancillary  industry  wa;  one  which
 formed  part  of  the  >roauction  process
 of  the  main  plant—the  industries
 could  not  be  considered  as  ancillary
 industries

 However,  as  per  the  direction  of  the
 Ggvernment  of  India,  the  Plant  Mana-
 gement  has  initiated  action  for  declar
 ing  selected  small  scale  umts  as  ancil-
 lanes  It  has  wniten  to  the  Madhya
 Pradesh  Government  for  issuing  an
 order  constituting  an  ‘Ancillary  Deve-
 lopment  Advisory  Committee’  The
 State  Government  has  suggested  a  re-
 vised  constitution  of  the  Ancillary
 Selection  Committee  which  has  already
 been  agreeg  to  by  the  Plant  Manage-
 ment  To  expedite  the  natter  the
 Plant  Management  have  written  to  the
 MP  Government  suggesung  that  the
 proposeq  Advisory  Committee  may
 examine  the  items  which  a  large  num-
 ber  of  small  scale  industne,  are  alrea-
 dy  supplying  to  the  Plant  and  select
 some  of  these  as  ancillarie~  on  the
 basis  of  their  performance

 भ्रध्य  प्रदेश  के  धम्बलौर,  रतलाम,  तथा  Ree
 जिलों  में  डाकचर

 3694  डा०  लक्ष्मीभारायजण  पाबिय  क्या
 कचार  मती  यह  बताने  की  दृपा  करेंगें  कि

 (क)  मारें,  975  से  मार्च,  978  तक
 की  भ्रवधि  में,  वर्षवार,  मध्य  प्रदेश  &  मन्दसौर,
 रतलाम  झौर  झाबुआ  जिलों  के  गांवों  में  खोल
 गये  'हावधरों  शाखा  डाकभरों  fo  tro  डाकभरों,
 टेलीफोन  एक्सचेंजोीं  और  सार्वजनिक  टेलीफोन
 क्‍ेस्द्रो  और  लगाये  गये  डाक"  डिब्यों  की  सख्या
 बितनी  है  और  थे  कहां  कहां  पर  है  ,

 AUGUST  10,  978  Written  Answers  गए

 अपेक्षित  सूचना  सभा  पटल  पर  रखे  गये
 विवरण  कक  झौर  ख'  में  दी  गई  है।  मिन्बालय में रखा में  रखा थ्या  देखिए  नका  LT  2626/76}

 vartafire  टेलोफोन  धर
 अ्रपेक्षित  सूचना सभा  पटल  पर  रखे  ये  विवरण

 ग  में  दी  गई  है।  [घर्बालय में रखा गया में  रखा  गया  बेलिए
 संख्या  LT  2626  Te}

 टेलोफोनज.  एक्सचेंज
 अपेक्षित  सूचना  सभा  पटल  पर  रखे  गये  विवरण  'प॑'

 में  दी  गई  है  -  [प्रश्यालय  में  रखा  गया  देखिए  सल्या
 LT  2626/78}

 (3)  जी  हा
 (ग)  हाकघर[

 अ्रपेक्षित  सूचना  सभा  पटल  पर  रखे  गये  विवरण  ्
 मदी  गई  है।.[प्रस्थासय  में  रखा  गया  वेखिए  संद्या
 LT  2626/78)

 सार्वजनिक  टलीफोम  पर
 अपक्षिस  सूखना  समा  पटल  पर  रख  गय  विवरण  अ'

 मदागई  है  प्िग्थालय  में  रखा  गया  वेक्षिए  सदया
 LI  2(  °b  7]

 टेलीफोन  एक्सअंज[
 लाल  (रतलाम  जिला)  मे  टतीफोन  एक्सचेज

 की  माग  दज  कर  ली  गई  हैं  ay  प्रावकलत  की  सजूरी
 a  दी  गई  है  |  शझागा  है  बि  साच  i979  तक
 एक्सचेंज  खुल  जाएगा
 भोपाल  में  क्षेत्रीय  पारपत्र  कार्यालय  खोलना

 3695  ‘Bo  लक््मीतारायण_  बॉय  क्या
 चिदेश  मठी  यह  खताने  की  हुपा  करेगे  कि

 (क  )  पारपन्न  प्राप्त  करने  मे  होने  बाली  घसबिधा
 झौर  कल्नाई  को  ध्यान  में  रखते  हुए  क्षेत्रीय
 वारपत्न  कार्यालय  खालने  का  निर्णय  किया  गया  है,
 झौर

 ख)  यदि  हो,  हो धम  बारे  में  क्‍या  अनवर्ती
 कार्यवाही  की  गई  है  भौर  उक्त  कार्यालय  भौषाल
 में  कब  तक  स्थापित  हो  जायेगा?

 विदेश  संजालस  में  राज्य  संजी  (क्री  समरेष्
 ह ७ १  (क)  जी,  हां।
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 (wr)  यह  निर्णय  लिया  गया  है  कि  भोपाल
 मं  एक  सप-शेत्रीय  पासपोर्ट.  कार्यालय
 कोला  जाए  शौर  इस  निर्णय  के  प्रनुपालम  में

 भावश्यक '  कार्यवाही  की  गयी  है  यथा  कार्यालय
 के  लिए  भजन  किराम  पर  लेगा  कालिकों  का  अमन
 झादि ।  उम्मीद  है  कि  भोपाल  में  उप-श्ेत्रीय  पास-
 पोई  कार्यात्य  आगामी  दो  भहीनों  के  प्रन्दर  कार्य
 करनी  झारभ  कर  देगा।

 fron  ang  Manganese  Ore  Mines  closed
 in  Goa

 3697.  SHRI  AMRUT  KASAR:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  ‘umber  of  iron  and  manga-
 nese  ore  mines  closed  jn  Goa  due  to
 recent  recession  in  Japanese  snarket,
 and

 (b)  what  steps  Government  have
 taken  to  keep  the  mines  in  operation
 by  utihsing  the  ores  for  radigenous
 pants  07  otherwise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR]  KARIA  MUNDA::  (a)  No  clo-
 sure  of  iron  and  manganese  cte  mine
 in  Goa  has  been  reported  due  (०  recent
 recession  in  the  Japane.e  market,

 (b)  Does  not  arise

 Committee  for  deciding  issue  of  Special
 Commemorative  Stamps

 3698.  PROF.  P.  G.  MAVALANKAR.
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  special  All  India
 Committee  or  an  expert  selection  Com-
 mittee  in  his  Ministry  exists  ‘or  de-
 ciding  the  issuing  of  special  com-
 memorative  po3tage  stamps  every
 year;

 (b)  if  so,  full  names,  designations
 experience  of  the  said  Committee,
 their  duration  and  their  terms  of
 reference;

 78

 (c)  whether  the  Committee  has  pre-
 pareq  any  guidelines  for  issuing  of
 such  startups;

 (d)  ig  80,  full  details  thereof;

 (e)  whether  the  said  guidelines  are
 always  adhered  to  and  if  not,  why
 not;  and

 (f)  full  details  regarding  names  and
 events  discussed  by  the  said  Ccemmit-
 tee  from  ‘1-1-1978,  till  date  but  refec-
 ted  giving  reasons  for  such  rejection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  In  the  matter  of  issue
 of  Special/Commemorative  Postage
 Stamps,  the  P&T  Department  is  guided
 by  the  recommendations  of  the  Phila-
 telic  Advisory  Committee  set  up  to
 advis.  the  Government  on  matters
 pertaining  to  ‘Philately  and  Issue  of
 Postage  Stamps  etc.’.

 (b)  The  names  and  designations  of
 tie  member,  of  the  committee,  their
 terms  of  reference  etc.  cre  placea  at
 the  Table  of  the  House  [Placed  in
 Lilriry  See  No  LT-2627/78.]

 (९)  and  \d).  The  Government  have
 prescribeq  certain  guidel:nes  for  the
 guidance  of  the  Philatelic  Advisory
 Committee  for  examination  of  the  pro-
 posals  A  copy  of  the  same  is  placed  on
 the  Table  of  the  House.  [Placed  द
 Library,  See  No.  UT-2627/78.]

 (e)  Yes,  Sir.  Save  in  exceptional
 circumstances,

 (f)  Statement  of  the  proposals  dis-
 cussed  from  i-l-976  is  placed  at  an-
 nexure  ‘C’.  The  Committee  Coes  not
 give  reasons  of  rejection  for  want  of
 embarrassment  to  the  members.  The
 decision  is  unanimous  and  the  stamps
 are  issueq  generally  on  those  subjects
 which  are  recommended  by  the  Com-
 mittee.



 779  Written  Answers

 Sale  of  Human  Blood
 3699  PROF,  P  G  MAVALANKAR

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state

 (a)  whether  Government  are  aware
 that  human  bloog  ३23  still  being  sold
 on  a  commercial  basis  at  several  gov-
 ernmental  and  public  hospital,  all  over
 the  country,

 (b)  af  80,  whether  Government  are
 actively  considering  helping  the  cause
 and  Movement  of  voluntary  blood  do-
 nation  mm  the  country,  particularly  in
 Ahmedabad  and  Chandigarh

 (९)  यम  so,  how  and  in  what  manner
 and  when,

 (d)  #  not,  why  not,  and
 (e)  financial  assistance  or  grant

 given  by  Government  to  such  volun-
 tary  agencies  in  the  years  976  977
 and  19787

 AUGUST  30  978  Written  Answers  580

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  jJAGDAMBI
 PRASAD  YADAV)  (a)  It  is  a  fact
 that  bulk  of  blood  donation  Ww  obtained
 from  professional  donors  who  get  paid
 for  it

 (b)  and  (c)  Government  have  a
 scheme  for  giving  financial  assistance
 to  voluntary  institutions/agencies
 engaged  in  the  promotion  and  develop-
 ment  of  voluntary  blood  donation  pro-
 grammes  all  over  the  country  includ-
 ing  Chandigarh  and  Ahmedabad  Gov-
 ernment  38  also  giving  grant  to  the
 Indian  Red  Cross  Society  for  their
 vountary  bloog  donation  programme

 (d)  Does  not  arise

 (e)  The  following  grants  have  been
 given  during  the  last  three  years  under
 the  scheme  mentioned  in  (b)  and  (c)
 above

 Rs  im  lakhs

 7975  7  73776  77.  ११77  78

 To  Indian  Red  Cross  Society  2  00  200  200

 070  45  o  2) To  Voluntary  Organnations

 Subjects  discussed  with  Turkish
 Leader

 3700  PROF  P  G  MAVALANKAR:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  whether  |  high  placed  Govern-
 mental  leader  from  Turkey  recently
 visited  India  on  an  official  invitation,

 (9)  af  so  his  name  ang  designation,
 duration  of  his  stay  and  the  subjects
 discussed  with  him,  and

 (c)  the  broag  details  of  agreements
 arrived  at  as  a  result  of  this  visit?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)  (a)
 and  (b)  At  the  invitation  of  the  Mini-

 ster  of  External  Affairs  the  Minister
 of  Foreign  Affairs  of  Turkey,  His  Ex
 cellency  Mr  A  Gunduz  Okcun,  paid  an
 official  visit  to  India  from  July  0  to
 July  AZ  978  During  his  stay  here
 the  Turkish  Foreign  Minister  held  talks
 with  the  Minister  of  External  Affatrs
 covering  a  wide  range  of  bilateral
 regional,  ang  international  issues  of
 mutual  interest,  these  included  the
 situation  in  Middle  East  Africa  and
 Cyprus  the  new  international  econo-
 mic  order  declaration  of  Indian  Ocean
 as  Zone  of  Peace  and  Disarmament
 The  two  Minister,  also  reviewed  the
 progress  in  relations  between  India
 and  Turkey  in  the  fields  of  trade,
 economic  and  technical  cooperation
 cooperation  in  science  and  technology
 and  cultural  exchanges.
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 (c)  The  Agreement  on  Economic  and
 Technical  Cooperation  between  India
 and  Turkey  was,  signed  auring  the
 visit  The  Agreement  envisages  ex-
 change  of  expertg  ang  technicians  bet-
 ween  the  two  countries,  setting  up  of
 joint  ventures,  jot  promotion  of  stu-
 dies  and  schemes  hkely  to  contribute
 to  the  social  and  economic  develop-
 ment  of  the  two  countries  and  coope-
 ration  between  the  respective  produc-
 tion  enterprises  of  the  two  countries
 for  exchange  of  technology

 Minister’s  visit  to  Geneva  for  IL.0.
 Conference

 3701  PROF  P  G  MAVALANKAR
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state

 (a)  whether  he  visited  Geneva  re-
 cently  to  attend  the  ILO  Conferences
 ete,  and

 (b)  af  so,  broad  details  thereto?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA)  (a)  and  (b)
 Shr:  Ravindra  Varma  the  Union  Minis-
 ter  of  Parlamentary  Affairs  and
 Labour  attended,  as  Visiting  Ministers,
 the  64th  Session  of  the  International
 Labour  Conterence  held  m  June  978
 In  bis  speech  delivered  in  the  Plenary,
 the  Minister  stressed  the  need  for  re-
 orienting  ILO,  attitudes  ang  pro
 grammes  to  reflect  its  character  of  uni-
 versality  He  also  ehphasised  the  ur-
 gency  of  meaningful  implementation
 of  the  World  Employment  Programme,
 the  necetsity  of  creating  employment
 Opportunities  in  the  rural  areas  and
 the  need  for  technology  which  would
 maximise  employment  and  production
 and  facilitate  more  equitable  distni-
 bution  of  purchasing  power  essential
 for  the  satisfaction  of  basic  needs

 The  Conference,  which  was  attended
 by  a  tripartite  delegation  from  India,
 adopted  a  Convention  and  a  Recom-
 mendation  each  on  (0)  labour  adminis-

 782

 tration  and  (0)  labour  relations  in  pyb-
 he  services  [t  also  laid  the  ground-
 work  for  new  international  standards
 on  road  transport  and  protection  of
 dockers  against  accidents  which  would
 be  considered  at  the  next  year’s  Ses-
 sion

 The  Conference  also  adopted  the
 reports  of  its  Committees  on  the
 Structure  of  ILO  and  on  the  applica-
 tion  of  Conventiong  ang  Recommenda-
 tions  besides  approving  the  revised
 budget  of  the  Organisation  for  the
 biennium  1978-79  and’  admitting  Nam-
 bia  to  the  membership  of  the  Organisa-
 tion  The  Conference  held  a  special
 sitting  to  discuss  the  policy  of  apar
 theid  of  the  Republic  of  South  Africa

 Search  for  prescription  of  Ayurvedic,
 Unani  ang  Sidda  Systems

 3702  SHRI  S  R  REDDY  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  make  a  search  for  these  pres
 eriptions  of  Ayurvedic,  Unan:  and
 Sidda  systems  of  medicines  which  are
 in  the  possession  of  the  families  of
 traditional  vaids  and  Hakrms  yn  the
 country  and  to  make  them  available
 to  the  common  man  ad

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV)  (a)  and  (b)  The
 Mobile  Research  Units  Survey  Units
 and  Special  Survey  Teams  of  the  Cent-
 ral  Couneil  for  Research  in  Indian
 Medicine  and  Homoepathy  are  gather-
 ing  prescriptions  of  the  traditional
 system,  of  medicine,  which  are  in  the
 possession  of  the  families  of  traditional
 Vaidgs  and  Hakims  with  the  intenhon
 of  making  them  available  to  the  com-
 mon  man  after  careful  scrutiny.  A
 statement  giving  details  is  enclosed
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 Statement
 Tne  “Central  Council  for  Research  in

 falar  Mvdicine  and  Homeopathy  has
 jiestablished.  Fact  Finding  Mobile  Clinical

 R-sra+:h  Units  at  the  following  places  :—

 Nam->  of  Station  State

 Cheruthuruty
 2.  Patiala  .

 g.  Bhubaneswar  १

 4  Calcutta  .  .

 5  jJapur  °
 ca  Jhansiz_

 4.  Varanasi
 co  Jogindernagar
 Qe  Vijayawada

 ‘10.  Bangalore
 tt.  Nagpur
 412.  Kurukshetra.

 39  Vidisha

 44.  Jaronagar

 Kerala

 Punjat
 e  Orissa

 West  Bengal
 -  Rajasthan

 Uttar  Pradesh
 Uttar  Pradeshy
 Himachal  Prade  b
 Andhra  Pradesh
 Karnataka
 Maharashtra

 Haryana  ¥

 Madhya  Pradesh

 Gujarat

 a  Thav  have  also  estabhshed  Survey
 of  VMelemal  Plants  Units  at  the  following
 places  .—

 t.  Bhihanesmar
 2  Calcutta
 co  Jaipur
 4  Jhana
 5.  Ranikhet
 6.  Jogindernagar
 7  Vijavawada
 8.  Nagpur

 oe  Bangalorc
 so.  Trivandrum
 it.  Rajpipla
 42.  Gwalior
 ॥4.  Patna
 14.  Gauhati
 15.  Jammu

 rin  Tirunelveli.

 Orissa
 West  Bengal
 Rajasthan
 Uttar  Pradesh
 Uttar  Pradesh
 Himachal  Pradesh
 Anthra  Pradesh
 Maharashtra
 Karnataka
 Kerala
 Gujarat
 Madhya  Pradesh  "
 Bihar
 Assam
 Jammu  and

 Kashmir
 Tamil  Nadu

 3.  Besides,  their  research  workers
 have  carried  out  special  survey  tours
 of  Andaman  and  Nicobar  Islands,  Lok-
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 shadweep,  Sikkim,  Arunachal  Pradesh,
 Leh  lLaddakh  and  Tribal  pockets  of
 Nilgiri  hills.

 4.  These  Fact  Finding  Mobile  Clini-
 Cal  Research  Units,  Survey  Units  and

 9९९४]  Survey  teams  have  gathered
 information  on  the  prescriptions  of
 Ayurvedic,  Unani  and  Siddha  Systems
 of  Medicine  which  are  in  the  posses
 sion  of  familhes  of  traditional  Vaidyas
 and  Hakims.

 3  The  number  of  such  prescriptions
 gathered  i8  given  below,  State  ‘vise—

 claims/prescription
 Andhra  Pradesh  263
 Asam  82

 Bihar  है  7
 Gujarat.  388
 Haryana  38
 Himachal  Pradesh.  09
 Jammu  &  Kashmir  240
 Kerala  ४  7  द  04
 Madhya  Pradesh  387
 Maharashtra.  88
 Orvsa  .  32
 Punjab  °  74

 Rajasthan  ‘qr
 TamilNadu.  50
 Uttar  Pradesh  |
 West  Bengal.  7

 Andaman
 Lakshadewep  |

 Leh  F  .
 }

 250
 Arunachal  Pradesh
 Sikkim  -  oo  .

 Nilgiri  .  .  |
 6.  The  Council  proposes  to  bring  out

 a  publication  in  due  course,  after  pro-
 per  scrutiny,  to  give  such  prescriptiong
 wider  publicity  throughout  the  count-
 ry.
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 Linking  Important  Cities  with  Delhi
 or  State  Capitals  through  Micro-wave

 37038  SHRI  S  R  REDDY.  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state.

 (a)  whether  Government  have
 drawn  any  scheme  to  link  the  impor-
 tant  cities  with  Delh:  oy  State  capitals
 through  micro-wave  link  duiing  the
 current  financial  year,  and

 (b)  प  so,  details  regarding  the  sche.
 me?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI]  PRASAD  SUKH-
 DEO  SAI)  (a)  and  (b)  A  number  of
 umportant  cities  have  already  been
 linked  through  microwave  systems  with
 Delhi  or  State  capitals  With  the
 commssiOning  of  new  microwave  sys-
 tems  during  the  current  financial  year,
 linkages  through  mucrowave  will  be
 available  from  24  additional  stations
 to  Delhi  and  10  additional  stations  to
 their  respective  Stale  capitals

 Providing  Nuclear  know-how  to
 neighbouring  countries

 3704  SHRI  S  R  REDDY  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  state

 (a)  whcthe:  Governenent  propose  to
 provide  nuclear  know-how  to  neigh-
 bouring  countries,

 (b)  whether  any  request  has  been
 made  by  the  Government  of  Pakistan
 in  this  regard  to  the  Government  of
 India,  and

 (c)  if  so  the  reactton  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)  (a)
 No  such  proposal  is  under  considera-
 tion

 (b)  No,  Sir

 (९)  Does  not  arise

 Amount  lying  unclaimed  in  P  U-
 Savings  Banks

 8705  SHRI  ISHWAR  CHAUDHA-
 RY  will  the  Minister  af  COMMU-
 NICATIONS  be  pleased  to  state

 (a)  whether  nearly  8  crores  of
 rupees  are  lying  unclarmed  in  the  82
 lakh  accounts  in  the  Post  Office  Sav
 Mg  Banks  in  the  country,

 (b)  if  so,  since  when,  and

 (९)  where  this  money  wall  go?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI)  (a)  and  (b)  In
 the  Post  Office  Savings  Bank,  no
 amount  30  treated  as  unclaumed  The
 accounts  in  which  there  38  no  trans-
 action  for  six  years  are  treated  as
 silent  accounts  Ags  and  when  the
 Savings  Bank  depositor  presents  his
 pass  book  either  for  operating  the  ac-
 count  or  for  closure  the  sient  ac-
 count  35  revived  and  payment  55  made
 to  the  depositor  Up-to-date  interest
 is  allowed  to  the  depositor  Ihe  Ba
 lance  of  silent  accounts  at  the  close
 of  the  year  1977-78  is  Rs  306  crores
 The  total  number  of  accounts  are  82
 lakhs  aproximately

 The  procedure  of  treating  the  in-
 active  accounts  as  silent  accounts  is
 in  vogue  since  the  inception  of  Post
 Office  Savings  Bank  Scheme  :e,  from
 the  year  4882

 (c)  This  money  remains  part  of
 the  public  account  and  38  classified  to
 the  “major  head-846-P&T  deposits
 not  bearing  interest—silent  accounts
 SB  oy

 As  and  when  the  depositor  wants
 to  revive  his  account  for  further  ope-
 ration  the  amount  of  the  account  is
 withdrawn  from  the  deposit  head,  as
 stated  above,  and  credited  to  Savings
 Bank  deposits
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 Development  Programmes  to  Meet
 Stee]  demand

 3706.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Ministry  of  Steel
 and  Mines  is  considering  gevelopment
 programmes  to  meet  the  steel  demang
 on  long  term  basis;  and

 (b)  if  s0,  the
 gramme?

 details  of  the  pro-

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  Yes,  Sir.  The  Draft  Five
 Year  Plan  978—83  envisages  a  total

 outlay  of  Rs.  2,546.53  crores  for  the
 development  of  the  Steel  Industry.
 The  highhghts  of  the  major  prog-
 rammes  projects  proposed  for  imple-
 mentation/initiation  during  this  pe-
 riod  are  given  below:

 (i)  Build-up  of  production  in  the
 existing  stee]  plants  through  maxi-
 mum  capacity  utilisation;

 (i)  Completion  of  expansion  pro-
 grammes  of  Bhilai  and  Bokaro  to
 4.0  miilion  ingot  tonnes  each;

 (iii)  Modernisation,  rehabilitation
 and  introduction  of  technological
 innovations  in  the  steel  plants;

 (iv)  Bokaro  expansion  to  5.5  MT
 stage;
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 (vii)  First  Phase  of  Salem  Steel
 Ltd,  for  production  of  cold-rolied
 stainless  steel  sheets/strips;

 (viii)  Additional  melting  facilities
 at  the  Alloy  Steel  Plant,  Durgapur,
 to  increase  the  existing  ingot  capa-
 city  from  100,000  ingot  tonnes  per
 annum  of  Alloy  Steel  to  160,000
 ingot  tonnes  per  annum;  and

 (ix)  Increasing  emphasis  on  Re-
 search  and  Development  Projects
 for  ensuring  higher  productivity  in
 the  Steel  Plants.

 In  addition  to  the  above,  it  is  ex-
 pected  that  there  will  be  a  continuing
 build-up  of  production  in  the  mini
 steel  plants  including  electric  are
 furnaces  units  and  re-rojlers.

 The  jncrease  in  the  capacity  of  pro-
 duction,  in  terms  of  ingot  steel,  by
 the  end  of  the  year  1982-83,  is  brought
 out  in  the  table  below:—

 (Figures  in  ‘ono.  tonnes-ingots)

 Rated  capacity

 (v)  Setting  up  of  a
 export-oriented  blast  furnace  com-
 plex  with  an  annual  capacity  of  one
 million  tonne  of  saleable  pig  iron
 on  ‘Production  Compensation’  basis
 or  under  Rouble  Credit  arrange-
 ment.  This  would  be  the  first  stage
 of  the  establishment  of  a  full-fledg-
 ed  integrated  steel  plant  at  Visa-
 khapatnam;

 (vi)  CRG/CRNGO  Stee)  Sheets
 project  at  Rourkela;

 P)ant _
 1977-78  1982-83

 Bhilai  7  2,500  4,900

 Durgapur  1,600  —-,600
 Rourkela  1,800,  ‘800
 Bokato  (1,700  45750
 7800  नि  मु  I,009  ~—-  T,000

 port.  bi  d,
 Total  SAIL.  8,600  13,450
 TIscO  2,000  2,000

 Total  Main  Steel  Plante:  70600  15450

 Mini  Stee!  Plants:  2,820  91900,
 (approx.)  (approx. )

 137420  18,750,
 ce  नमन  न
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 बोतिहर  अज़दूरों  का  कल्याण

 3707.  श्री  अतुर्भभ  :  गया  सं्तदौद्य  कार्य  सभा ह. 4  मली  यह  बसाते  भी  हता  रेंगे  कि"

 ्र
 क्या  सरवार  का  ध्यान  ग्रामीण  ह...) ज

 हैं.  प्रस्वतित  खेतिहर  मशदरों  की  दयनीय  अवस्था
 की  और  दिलाया  गया  है,  झौर

 (क्र)  यदि  ह  नव  गये  बर्ष  उसने  कन्याण
 के  लिए  च्या  कायवाह़ी  ही  गई  2

 काल  तथा  शलदोय  कार्य  मंज्ालय,  में  wed
 शंती  (भी  लार्ग  साथ)

 हि
 सरकार  ग्रार्म ण क्षेत्रा  में  अनगध्ति  प्रेलिहर  की  दशाओं  के

 श्रोल  पूरगेत  जागरब  है  t

 (ख)  विदरण  सदन  की  भेज  पर  ce  दिया
 गया  है।

 जिजरण

 (1)  ग्रामीण  अ्रभमिको  की  शिक्षा  तथा  संगठत
 के  क्षेत्र  में  ग्रामीण  अमिको  के  बीच  नेतृत्व  की
 कला  तथा  'शमिक  संगठनों  का  विकास  करने  के
 लिये  विभिन्न  राज्या  में  लगभग  75  कैम्प  भझायोजित
 किये  गये  हैं।

 (2)  सरकार  ने  ग्रामीण  श्रमिकों  के  सगठन
 संबधी  प्रग्तर्राष्ट्रीय  श्रम  संगठन  प्रभिसमय  सख्या
 1141.  का  ग्रनुसमर्थन  किया  है  ताकि  उनके  भ्रधिकारो
 ण्य  उनकी  घनियना  के  विकास  हे  लिये  वंधानिक
 तथा  अशासनिक  वातावरण  सुृजित  किया  जाए  V

 (3)  छोतिहर  श्रमिको  संबधी  न्‍्यनतम  मजदूरी
 झधिनियम  949  के  कार्माम्थयन  के  लिये  कन्द
 तथा  राज्यों  दोनों  भ  आवश्यक  ह. ह  की  स्थापना
 की  गई  है।  राज्य  सरकारो/सभथ  राज्य  क्षेत्रो  को
 समय  समय  पर  मलाह  दी  गई  है  कि  वे  खेतिहर

 श्रमिकों  के  लिए
 सध  ह

 नतम  मजदूरी  दरो  ने
 भावी  कार्यान्वयन  को  a  करने  के  लिये
 प्रदर्तत  तत्र  को  सुदृढ़  करने  के  कंदम  उठाए
 राज्य  सरकारो/सघ  राज्य  क्षेत्रो  हारा  किए  गए
 कुछ  उपायो  में  प्रशासनिक  ढांचे  को  ह उ  करना
 श्रम  विभागों  के  प्रतिरिक्त  राजस्व  श्रामीण
 विकास  जैसे  विभागों  के  कर्मचारियों  की  सेवाझ्ो
 का  उपयोग  करना,  दावा  प्राधिकारियों  की  सख्या
 में  वृद्धि  करना  तथा  भ्धिसूजित  स्यूनतम  मजदूरी-
 दगो  का  व्यायक  प्रचार  करना  शासिस  है।

 (4)  प्रस्तर्राष्ट्रीय  श्रम  सगरन  अभिसमय
 सक्या  4.  में  परिभाषित  प्रामीण  श्रमिकों  की
 सेव  शत्तों  झादि  के  कार्य  की  जाल  करने  के  लिये
 अम  सल्ालय  में  एक  सैल  की  स्थापना  की  गई  है
 केन्प्रीय  रथामी  सॉमति  शीऋ्म  स्थापित  की  जा  रही
 है।  राग्य  सरकारों  को  भी  इस  प्रकार  की  कारवाई
 करने  के  लिये  प्रमुरोध  किया  गया  है।

 रोजभमार  के  लिए  गत  चे  चिवेशों  में  गये  भ्भिक

 3708  ओ  चतुर्भुणश  क्‍या  संसदोय  काम
 तथा  श्रम  मत्री  यह  बताने  की  क्रपा  करेंगे  कि

 (क)  यत  थर्च  रोजगार  की  खोल  में  कुल
 कितने  श्रमिक  विदेश  गय.  झौर

 (ख)  उनमे  से  प्रशिक्षत  तथा  भ्रग्रशिक्षित
 झमिकों  की  श्रलग-प्रलग  सब्या  क्तिनी  है?

 संसदोध  कार्य  तथा  म  मंत्री  (श्री  लीसा
 बर्मा)  (क)  शौर  (रख)  राजगार  की  खोज  में
 विदेशा  को  गए  कमकारो  की  कुल  सख्या  झौर
 उनसे  अशिक्षित  तथा  प्रप्रशिक्षित  व्यक्तियों  की
 सब्या  के  बारे  में  सुचना  उपलब्ध  नहीं  है।
 तथापि  एऐसे  व्यक्तियों  की  मर्या  45,647  थी,
 जिनके  WH 1- 1977,  से  3t-2-977  की  झवधि
 में  विदेश  a

 a
 के  लिए  श्रम  मत्षालय  हारा

 भरनुसति  प्रदान  को  गई  थी।

 शाजस्थान  के  कोजा!  जिले  मं  डाकणर

 3709  भरी  क्या  संचार  मत्री  मह
 बताने  की  कृपा  ख कि!

 (क)  कोटा  जिला  (राजस्थान)  में  5  जुलाई
 3978  तक  उपन्डाकधरों  की  बुल  संख्या

 थी  भौर  ये  कहा-कहां  पर  हैं  ,

 (ख)  कोटा  मुख्य  डानघर  के  पअ्रधीन  35

 जुबाई
 39789  तक  कितने  उप-डाकघर  कार्य  कर

 (ग)  सरकार  की  नीति  के  भनुमार  एक
 डाकभर  के  अभ्रधीतन  कितने  उप-हाकबर  होते  है,
 और

 (घ)  क्‍या  उप  डाकभर  को  मुख्य  डाकधर
 बनाने  के  लिए  नियमों  के  अन्तर्गत  कोई  कठिनाई
 है  झौर  यदि  नहीं  हो  'उबत  उप-्डहाकघर  को  मुख्य
 डाक  घर  कब  तक  बताने  का  सरकार  का  विचार

 ?

 संचार  न  में  राज्य  मंत्रो  ध्ची  नरहरि
 प्रसाद  सुखदेव  साथ)  :  (क)  डाकघरों  को  सख्या :.
 58

 ये  डाकधर  वहा-वहा  र्थित  है  इसके  बारे
 में  भचना  संलग्न  विवरण  के  से  दें  दी  गई  है  !

 थ)  58

 ग)  सरकार  की  नीति  के  भनमसार  किसी
 प्रधान  शाक्धर/मुख्य  'डावभर  ग॑  अछत  20  से
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 60  तक  उप  डॉकधर  काम  कर  सकते  है।  (मुख्य डाकभर  झौर  प्रधान  डाकभर  के  काम  काज  में
 कोई  धन्तर  )

 (घ)  किसी  उप  डाकथर  का  दर्जा  बढ़ाकर  उसे

 मुख्य
 डाकथर  तभी  बनाया  जाता  है  जब  संलग्न

 बरण  ढ  में  गय  मानदड़  पूरे  होने  हो।

 ््म  स०  उप  डाकघरो  स्थिति
 का  सख्या

 4  24  कांटा  शहर
 2  3  बाराज

 3  |  रामगज  मानो
 4  t  झला
 5  i  war
 6  i  wart
 7  l  बोहाट |
 8  l  रूचट
 9  {  छवरा

 i0  L  छीपा
 li  l  aves
 2  ]  fears
 43  !  इन्दरगढ़
 4  t  इटावा]
 15  i  ea]
 6  I  कलुबास])
 7  i  किशनगज
 8  खेरायाद
 9  1  किशोरपुरा
 26  1  मगरौल
 2i  !  मारक
 22  ]  मिसवाली
 23  व  सालपुराज
 24  t  सलपुरा

 25  सगोद
 26  शाहबाद
 27  सुलतानपुर
 28  ]  सुमरगत्र  मडी
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 जिविरण-स

 #00  sree  स्थापित  करने  के  लिए  आानचंड
 (क)  प्रत्येक  जिला  मुख्यालय  से  एक  मुख्य  शाकथर
 होना  चाहिये,  बचते  कि  कम  से  कम
 20  उप  डाकथर  उससे  सम्बद्ध  किसे  जा  सके  v
 पिछडे  इलाकों  या  ऐसे  स्थानों  के  मामले  में  जहां
 उप  डाकभघरो/शाल्ा  डाकघरो  को  वित्त  व्यवस्था
 में  एक  निश्चित सुधार  होगा  जैसा कि  इस  समय
 है  'ढाक-तार  महानिदेशक  के  झतुमोदत  से  एक
 निचला  मागदढ  भ्पनाया  जा  सकता  है।

 (@)  किसी  मौजदा  मुख्य  डाकंधर  को  दो
 भागा  मे  बाटा  जा  सकता  है।  तथापि  यह  सुनिश्चित
 किया  जाना  चाहिये  कि  इस  परिवतन  के  परिणाम-
 स्वरूप  न  ता  नय  मुख्य  हागधर  झीर  न  ही
 पुरान  मुख्य  ढाकघर  से  सम्बद्ध  उप  ' हाकघर  की
 सख्या  20  स  कम  न  हो

 (ग)  यदि  किसा.  जिन  में  काई  मुख्य  डाकथर
 ने  हां  तो  वहा  एक  मुख्य  डाकधर  खालन  के  बारे
 में  विचार  किया  जा  सकता  है  बगतें  कि  उसी
 जिले  मे  कम  स  कम  20  उप  डाकघर  प्रस्तावित
 डाकधर  से  लाभ  के  साथ  सम्बद्ध  क्या  जा  सकते
 हा ।  एसा  करत  समय  इस  तथ्य  पर  ध्यान  नहीं
 दिया  जाता  है  कि  उस  डाकघर  क  श्रप्नीन  जिससे
 दर्जा  बढाया  जान  वाला  उप  डाकधर  सबठ  है,
 साठ  (60)  उप  ढाकथर  हैं  या  नहीं  1  तथापि,
 यह  सुनिश्चित  क्या  जाएगा  कि  इस  प्रवार  दर्जा
 बढ़ाय  जान  स  शय  मुख्य  हाकधर  मे  उप  डाकृपरा
 बी  सख्या  20  से  बम  न  ही  जाए।

 Rural  Health  Scheme

 37i0  SHRI  VASANT  SATHE  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to
 state

 (a)  whether  attention  of  Govern-
 ment  have  been  drawn  to  the  news
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 report  appearing  in  the  ‘National
 Herald’  dated  the  5  July,  498
 under  the  caption  “Rural  Health  Plan
 A  Big  Task  for  DGS&D”,

 (b)  7  go,  the  reaction  of  Government
 to  the  various  observations  made
 therein,  and

 (6)  action  taken/proposed  in  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV)  (a)
 Yes

 (b)  and  (c)  The  news  report  has
 generally  mentioned  procurement  of
 kits  fo.  Community  Health  Workers
 and  miiwives  through  the  DGS  &
 D  and  of  other  facts  of  the  Commu-
 nity  Health  Workers  Scheme

 The  Government  is  aware  of  the
 magnitude  of  the  scheme  pointed
 out  in  the  report  and  has  taken  steps
 to  see  that  the  scheme  _  functions
 smoothly

 Mandays  Lost  in  Vines

 377  SHRI  VASANT  SATHE  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state

 (a)  what  is  the  up-to-date  position
 regarding  monthwise  mandays  loss  in
 the  mines  during  the  last  one  year
 and  the  reasons  therefor,  and

 (9)  what  action  is  being  taken  to
 normalise  the  position?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  (a)
 Statements  I  and  II  prepared  on  the
 basis  of  available  information  are
 placed  on  the  Table  of  the  House
 2242  LS—7

 (b)  The  position  does  not  appear  to
 be  abnormal  The  gituation  under
 constant  watch  of  the  Government
 and  all  efforts  are  being  made  to  im-
 prove  the  industrial  climate  in  the
 country  with  the  help  of  the  Indus-
 trial  Relations  Machinery  both  at  the
 Centre  and  9  the  States  Wherever
 necessary  Government  38  intervening
 in  the  disputes  with  a  view  to  pro-
 moting  settlements

 Statement
 Statement  I  showing  menth  wise  rumba

 of  mandays  lost  in  Mining  and  Quarrying
 during  the  last  one  yea:  (June  977  to  May
 79709)

 Year  Month  Mandays  los

 1977(P)  June  187,330,

 July  67  631

 August  63  455
 September  85  30

 October  90  532
 November  254  774
 December  86,082

 4978(PP)  January  59  379
 February  74  052
 March  262,150,

 April  बू  302

 May  54  066

 TOTAL  I473  993

 (P)  Provisional  and  based  on  the  re-
 turns/information  receivedin  the  Bureau
 upto  joth  June,  79798

 (PP)  Proviuwonal  and  based  on  the  re-
 turns/information  recenved  mn  the  Bureau
 ti]  38th  July,  4978  Ihe  monthly  returns
 from  the  Regional  Labour  Commussioners
 (Cental)  Asansol  and  Madras  for  the
 month  of  May,  1978  have  not  been  received
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 Statement  II
 Statement  II  showing  Cause  wise  dis- tribution  of  mandays  lost  in  Mining  and

 Quarrying  during  1977  (full  year}  and
 3978  (January  to  May)

 AUGUST  10,  978

 Cause  Group  977(P)  1978(PP)
 Mandays  Mandays

 lost  I

 Wages  and  allowances  479,913  70,269
 Bonus  3435775  64,388
 Personnel  392,Ib7  128,  02

 Retrenchment  Nal  Nil
 Leave  and  Hours  of

 work  97,675  (3498
 Indaseipline  and

 Violence  26,695  3.455
 Others  (200,475,  359.958
 Not  known  3611  7225

 Total  ¥,395,25!  636,688

 (P)  Provisional  and  based  on  the  re-
 turns/information  received  in  the  Bureau till  goth  June,  978

 (PP)  Provisional  and  based  on  the  re-
 turns/information  received  in  the  Bureau tall  48th  July,  1978  The  monthly  returns from  the  RIC  (C)  Asansol  and  Madras forthe  month  of  May,  1978  have  been
 received

 qrerare  में  तांबे  का  खगन  तथा  स्मेल्टर  लंयंगर
 को  स्थापना

 3712.  भी  कचद लाल  हेमराज  जन  क्या

 इस्पात
 और  खान  मत्ती  यह  बताने  की  कृपा  करेंगे

 (30  मस्त
 जिले  मे  ताबा  भ्रयस्क  के

 एक  स्मेल्टर  संयत्र  स्थापित  होने  में
 क्तिना  समय  लगने  की  सभावना  है  ,  भौर

 (@)  इस  पर  कितनी  राशि  बाच  होगी  ?

 इस्पात  और  खान  भलालय  में  राज्य  मंत्री
 (थी  कड़िया  मुच्डा)  (क)  बालाधट  जिले  में
 मालजखद  ताम्र  परियोजना  में  0  ल्ख  टन
 बधिक  क्षमता  की  खान  के  निर्माण  झौर  उसके
 अनुरुष  साधक  निर्माण  का  कार्य
 सितम्बर,  i98i

 तक  ि
 हो  जाने  की  झाशा  है  ।

 क्षमता  को  20
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 (&)  मालंजजड  ताज  परियोजना  की  झनु- मानित  लागत  OL  90  करोड  रुपये  है।

 चूना  पत्थर  को  सुधाई
 37:3,  थनी  कलस  लाल  हेमराज  लैल

 शी  प्रथम  सिंह  ठाकुर  :
 क्या  इस्पात  श्लौर  काक  मत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  केस्द्र  सरकार  ने  सरकारी  क्षेत्र  मे
 उपयोग  करने  की

 ष्टि
 ना  पत्थर  तथा  बाक्‌-

 साइट  बाले  मध्य  ्  बड़े  क्षेत्र  भारक्षित

 ख)  कया  भविष्य  में  इन  क्षेत्रों  में

 हो
 की  जुदाई  करने  की  कोई  योजना  विचाराधीय

 ,  झगेर

 (7)  यदि  नहीं,  तो  हन  क्षेत्रों  की  खवाई
 का  काम  गेर  सरकारी-क्षेत्र  का  न  सौंपने  के  क्‍या
 कारण  हैं  ?

 श्
 शोर

 va  रे
 में

 पाक
 बंती

 कड़िया  (  (")  मध्य
 प्रदेश  के  का  |"  झौर  वाक्साइट  निक्षेपों  बालें
 कुछ  इलाकों  को  क्रमश  सरकारी  क्षेत्र  के  इस्पात
 झौर  एल्यमिमियम  सयतों  की  कलेमान  भौर  भाजी
 जरूरतों  को  ध्यान  में  रखकर  साबजनिक  क्षेत्र  में
 दोहन  ह...६  श्रारक्षित  कर  दिया  गया  है।  सभापि
 क्षेत्रा  के  ऐसे  भार  क्षण  पर  स्मय  स्म्य  पर  १नविज्ञार
 किया  जाता  है।

 दिशेथ  डाक  टिक्टो  के  जारी  यि  जाने  के  थारे
 में  स्प्शों  का  उतलधल

 3744  at  राम  सेवक  हुआरी  कया  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 के)  क्‍या  विभाग  विशेष  डाक  टिकटों  को
 जारी  किये  जाने  सबधी  निदेशों  का  उल्लभद  कर
 दहा है ,

 ख)  यवि  हां,  उन  डाक  टिकटों.  क्‌
 नाम  क्या  हैं,  जिनके  बारे  म  इन  तिदेशों  का
 उल्सलधत  किया  गया है,  भौर

 (ग)  इसके  क्‍या  कारण  हैं?े



 हा
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 संचार  मंत्रालय  में  अंत्री  (लो
 क्न्ता  खुखूदेव  साथ)  “)  जी  wer

 =

 (a)  भौर  (ग),  प्रश्न  हो  नहीं  उठना ।

 Steritisation  jn  Himachal  Pradesh
 during  Emergency

 3715.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  the  number  of  persons  who
 were  sterilised  in  Himachal  Pradesh
 during  the  emergency;

 (b)  the  number  of  persons  who
 died  and  became  disabled  on  that
 account  in  Himacha]  Pradesh  during
 emergency;

 (c)  the  amount  given  to  the  State
 Government  for  distributing  to  these
 people  as  relief;

 {a)  the  criterion  followed  in  giving
 the  relief  to  these  people;  and

 (e)  whether  it  is  proposed  to  give
 relief  to  the  families  of  deceased  in
 Himachal  Pradesh,  if  so,  the  details
 thereof;  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 The  number  of  persons  sterilised  in
 Himachal  Pradesh  during  the  emer-
 gency  according  to  the  final  figures  re-
 eeived  from  the  State  Government
 was  16,770.

 (9)  According  to  the  latest  informa-
 tion  received  from  the  State  Govern-
 ment,  20  deaths  were  found  to  have
 occurred  after  sterilisation  operations
 during  the  two  years  ‘1975-76  and  976
 77,  On  an  enquiry  however,  it  was
 found  that  only  in  one  case  the  cause
 of  death  related  to  sterilisation  ope-
 ration,

 (c)  Central  assistance  was  provid-
 ed  for  payment  of  compensation  on
 Per  case  basis  and  the  State  Govern-
 ments  were  required  to  keep  Rs,  0.50
 paise  per  case  separately  for  making

 98

 ex-gratia  payments  in  case  of  death
 or  complications  due  to  sterilisation.
 The  total  amount  made  available  to
 the  Government  of  Himachal  Pradesh
 during  1975-76  and  1978-77  for  pay-
 ment  of  compensation  for  sterilisation
 and  IUD  cases  was  Rs.  0I.66  lakhs
 and  the  compensation  actually  paid
 was  Rs.  3.96  lakhs.

 (d)  In  the  case  of  deaths  conse-
 quent  to  sterilisation  operations,  an
 ex-gratia  amount  of  Rs.  5000  is  pay-
 able  to  the  spouse  of  the  natural  heir
 of  the  deceased  person  in  each  case.
 In  case  of  complications  arising  out
 of  sterilisation  operations,  free  post-
 operative  care  and  treatment  is
 provided  to  the  persons  affected.  Free
 canalisation  facilities  are  also  provid-
 ed  to  those  persons  who  may  seek
 such  facilities,

 (e)  Ex-gratia  _financia]  assistance
 totalling  Rs,  50,000  has  been  paid  to
 the  families  of  the  deceased  in  the
 0  cases  of  deaths  following  sterilisa-
 tion  at  the  rate  of  Rs,  5000  per  case.

 सवाई  माधोपुर  में  टेलोफोन  कमेक्शन  दिया  जाना

 3717.  श्री  स्ोटालाल  पटेल  :  क्या  संखार
 मती  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सवाई  माधोपुर
 शहर  व  सवाई  माधोपुर  झार०  एस०  के  टेलीफोन
 एब्सचेज  एक  ही  स्‍थान  पर  हैं  ,

 (ख)  कया  सवाई  माधोपुर  से  नया  बोडे
 झथवा  एक्सचेंज  न  लगाने  के  कारण  नये  टेलीफोन
 कनेक्शन  लेने  वाले  स्थानीय  प्राधियों  क॑  नाम  [काफी
 समय  से  प्रतीक्षा  सूची  में  है  भौर  थे  परेशान  हैं,
 शौर

 (7)  क्‍या  भार०  एस०  एक्सचेज  से  शहर
 को  और  शहर  से  झार०  एस०  एक्सचेंज  को  प्रायः
 टेलीफोन  नम्बर  नहीं  मिलते  जिससे  प्रयोक्‍ताझों
 को  बहुत  कठिनाई  होती है  भौर  यदि  हा,  तो
 उक्त  सारी  समस्याझ्रो  को  हल  करने  के  लिये  सरकार
 क्या  कार्यवाही  कर  रही  है  झर  यदि  नहीं,  तो
 इसके  क्या  कारण  हैं  ?

 संचार  संज्रालय  मे  राज्य  मंजो  (श्री
 प्रसाद  सुखदेव  साथ)  :  (क)  जो  नहीं।
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 (ख)  सबाई  माधोपुर  सिटी  एक्सचेंज  में
 90  कनेक्शन  @  को  क्षमता  है  1  87  कनेक्शन
 काम  कर  रहे  ह  ।

 महज  चूची
 में  4  नाम  हैं  -  तीन

 “कनेक्शन  शी  धर  ही  दे  दिये  t  झागामी  मागो  को
 पूरा  करमे  के  लिये  एक्सचेज  का  बिस्तार  करन
 का  प्रस्ताव  है

 (ग)  भ्राकडे  से  पता  चलता  है  कि  दो
 एक्सचेंजो  के  बीच  ०5  प्रतिशत  से  भ्रधिक  काले
 प्रभावी  होती  है  ।  यह  स्थिति  संतोषजनक  मानी
 जाती  है  ।  यह  मृनिश्चित  करने  के  लिये  कि
 ' एक्सचज  को  काम  कुशलता  बरकरार  रहे,  स्थानीय
 झ्रधिकारी  उपयुक्त  कदम  उठा  रहे  है  ।

 हिस्दी  अनुबाद  कार्य  एक  निदेशक  के  पह्रधीन

 37i8  श्यो  अजन  सिह  भवौरिया  :  क्‍या
 संचार  मत्री  यह  बताने  की  कृपा  करेगे  कि

 क)  क्या  डाक-तार  के  महानिदेशक  के  कार्या:
 लय  के  समस्त  हिन्दी  श्रनुवाद  कार्य  को  एक  ही
 निदेशक  के  अधीन  लाने  का  प्रस्ताव  है  ,

 (ख)  यदि  हा,  तो  तत्सबधी  ब्यौरा  क्‍या
 है  ,  जौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  है?

 संचार  सभंत्रालय  से  राज्य  भत्री  (श्री
 प्रसाद  सुखदेव  साय)  (क)  जी  &  तीं

 (ख)  प्रश्न  ही  नहीं  उठता  ny

 (ग)  प्रशासनित्र  दृष्टि  से  ऐसा  सुविधाजनक
 नही  है.  कि  अनुवाद  का  सारा  कार्य  एक  निदेशक
 के  अधीन  कर  दिया  जाए  t

 Banning  Entry  of  Sikhs  to  Saudi
 Arabia

 3719,  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  2  is  a  fact  that  the
 Sikhs  are  being  banned  from  entcring

 anto  Saudi  Arabia  causing  considerable
 harassment  to  the  Sikh  Community;

 (b)  has  Foreign  Secretary  to  the
 Government  of  India  discussed  ip  this
 regard  with  the  Saudj  Government  on
 his  way  to  attend  non-aligned  meeti-
 ing  of  the  Foreign  Ministers  in
 Belgrade;  and
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 (c)  if  so,  the  reaction  of  the  Saudi
 Arabian  Government  thereon?

 THE  MINISTBR  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA  KUN-
 DU):  (a)  Yes,  Sir.

 (b)  and  (c)  Yes,  Sir.  During  his
 visit,  the  Foreign  Secretary  reiterated
 that  the  ban  on  the  entry  of  Sikhs
 wag  unwarranted,  and  should  be  hft-
 ed.  The  Saudi  authorities  assured
 him  that  the  matter  is  receiving  at~
 tention

 बाल  भजहूरों  का  शोधण

 3721:  शो  जिजय  कुमार  सलहोत्रा  :  क्या
 संसदीय  कार्य  तथा  श्रम  मत्रो  यह  बताने  की  कृपा
 करगे  कि

 (क)  क्या  देश  भर  में  बाल  मजदूरों  का  बड़े
 पैमाने  पर  शोषण  हो  रहा  है,

 ख)  क्या  सरकार  को  इस  बारे  में  कुछ
 शिकामतें  भी  मिली  है  ;  भौर

 (ग)  क्या  समाज  विरोधी  तत्व  बाल  मजदूरों
 का  गैर  कानुनी  शोषण  भी  कर  रहे  हैं.  झौर

 सरकार  द्वारा  उनके  विरुद्ध  क्‍या  कार्यवाही  की
 जा  रही  है  ?

 संसदीय  कार्य  तथा  अम  मंत्री  (जो  रजीना

 शर्मा)  :  (क)  .97  की  जनगणना  के  भ्नुसार
 देश  में  कुल  बालकों  की  तलना  में  बाल  मजदूरों
 की  सकया  केवल  4.7  प्रतिशन  है,  जबकि  i962
 में  यह  संख्या  लगभग  8  प्रतिशत  थी  ।

 ज)  प्रौर  (ग),  श्रम  मंत्रालय  को  बाल

 मजदूरों  क  शोषण  क  बारे  में  झब  तक  केवल
 एक  शिकायत  प्राप्त  हुई  है  संबंधित  राज्य

 सरकार  इस  मामले  की  जांच  कर  रही  है  |

 सभी  राज्य  सरकारों  &  अनुरोध  किमा  गया  है
 के  मे  बाल  मजदूरों  से  संबंधित  कासूगी  उपबर  घो

 ु
 कड़ाई  से  लागू  करें  बौर  उत्लंधर्तों  की  रिपोर्ट

 '
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 अश्तिण्क  शग  के  उपचार  के  लिये  मिवतन

 3722  श्री  युवराल  कया  स्वास्थ्य  और
 थरियार  कल्थाज  मत़ी  यह  बताने  की  कृपा  करेंगे

 (क)  क्या  चालू  योजना  में  मस्तिष्क  रोग
 के  उपचार  के  लिए  नियतन  i  करोड़  रुपये  से
 घटा  कर  केवल  8 लाख  रुपए  कर  दिया  गया  है  ,

 (श्र)  क्‍या  देश  में  i0  लाख  लोगा.  के  लिए
 केवल  एक  मनोविश्लेषक  'उपलब्ध  है  शौर  देश  के
 शक  तिहाई  कालिजो  में  (साइकिशाद्री)  मनो-
 विश्लेषण  विभाग  नहीं  है  ,

 (ग)  क्या  देश  सें  एक  प्रतिशत  लाग  मस्तिष्क
 रोग  से  पीडिन  है  ,

 (धघ)  क्या  दक्षिण  में  बेल्लोर  में  तथा  उत्तर
 मे  रानोपुर  में  अस्पताला  द्वारा  किए  गए  श्रध्ययन
 से  पता  चलता  है  कि  30  प्रतिशत  गी  कवल
 मस्तिष्क  विकार  से  पीडिन  है  ,  श्रौर

 (ह)  यदि  हा,  तो  मस्तिष्क  को  इन  रागियों
 को  कब  तक  उपयुक्त  चिकित्सा  सुविधाये  उपलब्ध
 करायी  जायेगी  जौर  यदि  नहा,  तो  इसके  क्‍या
 कारण  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय  में
 राक्य  मंत्री  पश्न  जगदम्शो  प्रसाद  यावथ)  :  (क)
 जी  नहीं,  तथापि,  पाचवी  पचवर्षीय  याजना  के
 मसौदे  में  “मनश्चिबित्सा  क्लिनिकों  वी  स्थापना  '
 संबंधी  केन्द्र  प्रायोजित  योजना  के  लिए  |  करोड
 कैपयये  का  एक  अस्थायी  परिव्यय  रखा  गया  था
 शौर  राज्यों  द्वारा  इसके  प्रति  कम  उत्माह  दिखाने
 के  कारण  1976-77  में  मध्यावधि  मृल्याकन
 के  समय  इसे  धटाकर  ig  लाख  रपये  कर  दिया
 गया  था  t

 (ख)  'ठोक-ठीब  आकड़े  उपलब्ध  नहीं  है  ।

 (ग)  सीमित  स्तर  पर  किए  गए  सर्वेक्षणों  से
 शेसा  सकेत  मिला  है।

 (घ)  संबंधित  प्रधिकारियो  से  सूचना  मागी.
 गई  हैं  धौर  उनसे  प्राप्त  होने  पर  उसे  सभा  पटल
 पुर  रख  दिया  जाएगा  t

 (४)  यह  सूचना  भाग  (घ)  से  जुडी  है  भर
 सूचता  प्राप्त  होने  पर  इस  पर  विचार  किया
 जाएगा  ।

 में  जाल  चों  के  पाउडर  में  का _ मुजरात
 =

 मूंगफली

 3723.  शनी  धर्मसिह  भाई  पटेल  :  क्‍या
 स्वास्थ्य  और  परिवार  कल्याण  मत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  गूजरान  सरकार  के  स्वास्थ्य  और
 लिकित्सा  सेवा  निदेशक,  प्रहमदाबाद  ने  आपने  26
 मार्चे,  i968  के  पत्र  सख्या  जी 117  लाल  मिर्च,
 ई  में  भारत  सरकार  के  स्वास्थ्य  मत्रालय  को  गुजरात में  सौराष्ट्र  के  लाल  मिर्च  के  व्यापरियों  कीं  आर
 से  लाल  मिर्च  पाउडर  का  सुरक्षित  रखने  के  लिए
 लाल  मिर्च  में  मगफली  थे  सेल  को  मिला"  गौर
 मंगफली  के  तेल  की  प्रतिशतता  को  बढान  की
 अनुमति  देने  के  बारे  में  लिखा  था  ,

 (ख)  यदि  हा,  तो  पत्र  में  क्या  माग  की
 गई  शौर  सरकार  द्वारा  इस  बारे  में  क्‍या  कार्यवाही
 की  गई  अथवा  करने  का  विचार  है  ,

 (ग)  लान  मिर्च  के  पाउटर  को  सुरक्षित रखने  के  लिए  मगफली  में  तेल  का  मिलान  के
 बारे  में  अपेक्षित  भ्रधियूचना  जारी  न  करने  के
 क्या  कारण  है  ,  और

 (3)  भधिसूचता  कब  तक  जारी  की  जाएगी  ?

 स्वास्थ्य  झौर  परिवार  कल्याण  मलालय  में
 राज्य  सत्रो  (धो  जगवस्यो  प्रसाद  यादव)  :  (क)
 शौर  (ख)  जी  हा  t  गुजरात  के  स्वास्थ्य  और
 चिकित्सा  सेवा  निदेशक  का  इस  श्राशय  के  प्रभ्या-
 बदन  प्राप्स  हुए  थे  कि  लाल  मिर्च  का  पाउडर
 बनाने  के  समय  उसे  बिखेरने  से  रोकने  शौर
 कर्मचारियों  को  लाल  मिर्च  के  पीसने  की  प्रक्रिया
 से  होने  वाले  नुकसान से  बचाये  रखने  के  लिए
 स्थानीय  स्यापारियो  द्वारा  हस्तेमाल  किए  गये
 मूगफली  के  तेल  के  अ्रश  लाल  मिर्च  वे  पाउडर

 मौजूद  हो  सकते  है  धश्रीर  तेल  के  ऐसे  झ्शा  का
 खाद्य  अपमिश्रण  निवारण  अधिनियम  के  उपबधा
 नियमों  के  प्रन्तर्गत  निषिद्ध  नहीं  माना  जाना
 चाहिए  t  निदेशक  ने  हस  परम्परागत  पद्धति  के
 बारे  में  खाद्य  मानको  की  केन्द्रीय  समिति  के  विचार
 मागे  थे  ।  झत  उन  समिति  ने  इस  मामले  पर
 विचार  क्या  था  झौर  इसकी  सिफारिण  पर  23
 फरवरी,  (974  की  भ्रधिसूचना  सख्या  जी0  एस0
 आर0  205  हारा  लाल  मिर्च  के  पाउडर  के
 नमूनो  को  सशोधितव  कर  दिया  गया  था  और
 उसमे  भार  के  अ्रनसार  भ्रधिकतम  2  प्रतिशत  तक
 किसी  भी  खाद्य  लैग  का  उपयोग  करने  की  इस  शर्ते
 पर  अनुमति दे  दी  गई  थी  कि  प्रयुक्त  तेल  ॥
 प्रतिशत  शौर  नाम  लेवल  पर  शकित  कर  दिया
 जाए  v

 (ग)  और  (घ)  ये  प्रश्त  नहीं  उठते  v
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 Quality  of  Imported  Rape  Seed  Oil
 3724  SHRI  R  L  P  VERMA

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state

 (a)  whether  quality  standards  of
 Imported  Rape  Seed  Oil  have  heen
 lowered  more  than  four  to  five  times
 during  the  year  977  78  and  the  Poly-
 Bromide  Test  which  detects  the  adul-
 teration  of  ‘Whale  O:!’  or  other  marine
 oil  has  been  deleteg  if  so,  what  are
 the  reasons  thereof,

 (b)  whether  most  of  the  unrefined
 impotted  Rape  Sced  (या  was  solvent
 extracted  which  was  released  froin
 ports  for  direct  human  consumption
 am  consideiation  of  illegal  gains  froin
 Indian  impotters  to  the  concerned
 offi.ers  of  the  Directorate  General  of
 Health  Services,  New  Delm  and  the
 number  of  such  consignments  releas-

 ed  with  dates,
 (c)  4५  rt  also  a  fact  that  solvent

 extracted  unrefined  Rape  Seed  Oil  35
 ha  mful  for  direct  human  consump-
 tion  and  can  even  cause  cancer,  and

 (d)  whether  there  was  no  indica
 tion  on  the  ‘Bills  of  Entry  and  whe-
 ther  the  0)  was  solvent  extracted  or
 mechanically  extracted  and  i¢  ४०,  the
 action  taken  by  Government  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV)  (a)
 The  specification  of  imported  Rape-
 seed  On  were  reviewed  three  times
 by  the  Experts  Committee/Panel  of
 the  Central  Committee  for  Food
 Standards  on  Oils  &  Fats  during  977
 and  3978  in  order  to  bring  the  vari-
 oug  characteristics  in  conformity  with
 the  characteristics  of  the  Rapeseed
 On  originating  from  different  countries
 from  where  the  oils  were  being  im-
 ported  Polybromide  test  was  recom-
 mended  to  be  deleted  by  the  Experts
 Committee  since  :mported  Rapeseed
 Oil  with  Jow  erucic  acid  may  give  a
 false  positive  reaction  The  Polybro-
 mide  test  is  not  exclusively  for  de-
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 tecting  whale  oi]  or  other  marine  oils
 but  the  positive  test  indicates  pre-
 sence  of  higher  unsaturated  fatty  acids
 like  linoelic  and  Jinolinic  acids  etc.
 which  are  present  in  rapeseed  oil  hav-
 ing  low  erucix  acid

 (b)  The  information  ts  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha

 (९)  Yes

 (d)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House
 Food  Research  and  Standardisation

 Laboratory,  Ghaziabad
 3725  SHRI  RAMDEO  SINGH  Will

 the  Minister:  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to
 state

 (a)  whether  a  Food  Research  and
 Standardisation  Laboratory  was  estab-
 lished  in  970  at  Ghaziabad  (UP)
 by  his  Ministry  for  the  purpose  of
 standa)disation  and  research  on  food
 articles  and  to  analyse  the  food  sam-
 pits

 (b)  the  details  of  standardisation
 and  researcn  work  gone  by  the  Labo-
 ratory  during  the  last  3  years,  year-
 wise,

 (c)  the  year  wise  expenditure  on
 the  Laboratory  during  the  last  three
 years,

 (d)  whether  the  Laboiatsv  wa
 not  utilized  tor  the  purpose  fo  witxh
 it  was  set  up  and  Jater  on  recently,  it
 was  converted  rato  the  appellate  Labo-
 ratory,  and

 (e)  the  reasons  for  converting  the
 Laboratory  into  the  appellate  Labora-
 tory?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 JAGDAMBI  PRASAD  YADAV):
 (a,  Yes,  the  Food  Research  and  Stan-
 dardisation  Laboratory  was  established
 at  Ghaziabad  in  972  (not  in  970)
 for  the  purpose  of  standardisation  of
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 and  research  on  food  articles  and  to
 analyse  food  samples.

 (b)  During  the  year  ‘1975,  976  and
 1977,  ‘191,  56  and  440  samples  of  vari-
 ous  foods  respectively  were  analysed
 in  the  Laboratory.  These  samples  in-
 clude  the  research  and  standardisation
 work  done  on  boiled  milk,  curd,
 katha,  coffee,  todised  saltg  and  other
 miscellaneoug  products.

 (०)  The  year-wiseg  expenditure  on
 the  Laboratory  during  the  last  3  years
 is  as  under:—

 975-76—Rs.  3,31,227.
 976-77—Rs.  3,84,489
 977-78—Rs.  4,26,029,

 (d)  The  Laboratory  was  utilised  for
 the  purpose  for  which  it  was  set  up.
 The  appellate  laboratories  also  func-
 tion  as  research  and  standardisation
 Lebcratories  in  accordance  with  the
 ptovisions  of  the  Prevention  of  Fuod
 Adulteration  Act  and  Rules  made
 thereunder,

 (e)  The  Joint  Select  Committee  of
 Parhament  in  their  report  4976
 suggested  the  establishment  of  more
 than  one  Central  Food  Laboratory
 for  PF  A.  work  as,  in  their  view,  one
 laboratory  at  Calcutta  was  not  suffi-
 cient  for  the  whole  country.  Thus,  this
 laboratory  was  notified  as  one  of  the
 four  Central  Food  Laboratories  with
 effect  from  ‘1-4-1978,

 Food  Sampies
 3726.  SHRI  RAMDEO  SINGH:  Will

 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  he  pleased  to  state:

 (a)  whether  the  number  of  food
 samples  lifted  under  the  Prevention
 of  Food  Adulteration  Act,  4994  has
 gone  down  since  the  implementation
 of  the  Act  hag  been  taken  over  by
 Delhi  Administration  due  to  the  un-
 due  influence  of  the  unscrupulous
 food  traders;

 (b)  the  number  of  food  samples
 lifted  in  Delhi  during  the  yeara  ‘1975,
 9°6  and  ‘1977;

 (c)  whether  food  inspectors  ap-
 pointed  by  the  Centra]  Government
 are  also  being  discouraged  for  lifting
 food  samples  in  Delhi  due  to  the  un-
 due  influence  of  those  unscrupulous
 foog  traders;

 (d)  whether  the  food  inspectors  of
 the  Ministry  of  Health  had  been
 directed  not  to  exercise  their  powers
 given  under  section  0  of  the  Pre-
 vention  of  Food  Adulteration  Act  out-
 side  Delhi,  while  they  had  jurisdic-
 tion  throughout  the  country;  and

 (९)  the  measures  being  taken  or
 proposed  to  be  taken  by  Government
 in  regard  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 No.

 (b)  The  number  of  food  samples
 drawn  in  Delhi  during  the  years  1975,
 976  and  977  is  as  follows:

 975  3585
 2976  659
 1977  322

 (e)  No.

 (da)  With  a  view  to  maintain  cor-
 dial  Centre-State  relations,  the  Food
 Inspectors  have  been  advised  not  to
 exercise  their  powers  unless  the  State
 Governments  so  desire.

 (e)  Does  not  arise.

 Checking  of  Imported  Food  Articles

 $727.  SHRI  RAMDEO  SINGH:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  the  procedure  being  adopted
 by  the  Port  Health  Officer  under  the
 Act  to  check  imported  food  articles
 at  Bombay,  Kandla,  Calcutta,  Madras
 and  other  seaports  and  whether  pro-
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 cedure  is  in  accordance  with  the  pro-
 visions  of  the  Prevention  of  Food
 Adulteration  Act;

 (b)  what  is  the  number  of  such
 consignments  checked  with  details  at
 Bombay,  Kandla,  Calcutta  and  Madras
 seaports  since  975  to  date  (year-
 wise)  ;

 (c)  whether  Government  propose
 to  put  Food  Inspectors  under  the
 Prevention  of  Food  Adulteration
 Programme  checking  of  imported
 foods,  for  the  work  which  is  already
 being  done  satisfactorily  by  the  Port
 Health  Officers  staff;  and

 (d)  what  are  the  steps  which  are
 taken  or  being  taken  to  check  the
 creation  of  such  posts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND:
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 The  Port  Health  Officers  check  the
 consignments  to  ensure  that  no  arti-
 cles  of  food  are  imported  which  do
 not  meet  with  the  specifications  that
 have  been  laid  down  as  per  the  pro-
 visions  of  the  Prevention  of  Food
 Adulteration  Act.

 (b)  The  information  is  being  col-
 lected.

 (c)  and  (d).  During  the  last  48
 months  the  quantity  of  foog  imported
 has  increased  considerably.  In  order
 to  ensure  the  expeditious  release  of
 the  edible  oil  and  other  food  consign-
 ments,  the  Port  Health  Officers  have
 requested  for  the  posting  of  Food
 Inspectors  at  the  Ports.  The  request
 is  under  consideration.

 Representation  for  Getting  Treat-
 ment  from  Sarojini  Nagar  Market

 3728.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  a  large  number  of  resi-
 dents  living  in  certain  blocks  in  Saro-
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 jini  Nagar,  New  Delhi  have  to  seek
 treatment  in  emergencies  from  the
 CGHS  Dispensary  of  Netajj  Nagar
 whereas  a  functioning  dispensary  loca-
 ted  at  Sarojini  Nagar  Market  is  much
 nearer  and  convenient,

 (b)  if  so,  the  reasons  and  criteria
 therefor;

 (c)  whether  several  representations
 have  been  received  from  the  residents
 affected  to  make  them  eligible  for  get-
 ting  treatment  from  Sarojini  Nagar
 Market  functioning  dispensary  and  if
 so,  reasong  for  not  accepting  their  de-
 mand;  and

 (d)  whether  any  action  is  being
 taken  to  obviate  the  difficulties  of  the
 people  in  the  matter  by  making  them
 eligible  for  getting  treatment  after
 normal  hours  from  Sarojini  Nagar
 dispensary?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 to  (d).  Out  of  the  five  dispensaries
 set  up  under  the  CGHS  in  Sarojini
 Nagar  and  its  adjoining  localities  of
 Netaji  Nagar  and  Nauroji  Nagar,  two
 (Sarojinj  Nagar  Market  and  Netaji
 Nagar)  provide  facilities  for  emer-
 gency  medical  treatment  outside  the
 norma!  working  hours.  For  this  pur-
 pose,  Sarojini  Nagar-I  and  Sarojin)
 Nagar  Market  and  Nauroji  Nagar  have
 been  grouped  together  and  Netaji
 Nagar  and  Sarojini  Nagar-II  form  an-
 other  group.  The  grouping  hag  been
 done  keeping  in  view  the  need  for
 equitable  distribution  of  work  load
 between  the  two  dispensaries  provid-
 ing  emergency  services  and  to  keep
 the  emergency  services  within  reason-
 able  distance  from  the  residences  of
 the  beneficiaries.  The  maximum  dis-
 tance  from  any  point  in  the  area  cov-
 ered  by  Sarojini  Nagar-I]  Dispy.  and
 Netaji  Nagar  Dispy.  will  range  bet-
 ween  4  to  i.5  kilometres.
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 The  representations  received  from
 the  residents  have  been  considered,
 but  keeping  in  view  the  fact  that  simi-
 lar  distances  in  other  areas  covered  by
 the  CGHS  are  much  longer  and  that
 the  Sarojini  Nagar  Market  dispensary
 already  provides  emergency  service
 for  the  area  covered  by  three  dispen-
 saries,  it  has  not  been  found  possible
 to  agree  to  the  same.

 Medical  reimbursement  of  treatment

 $729.  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  Government  gre  aware
 that  the  Group-D  officials  in  the  Cen-
 tral  Government  services  are  not  enti-
 tled  to  medical  reimbursement  for
 treatment  in  a  hospital  pay  ward  ac-
 cording  to  the  Central  Service  (Medi-
 cal  Attendance)  Rules;  and

 (b)  if  8०,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 and  (b).  Under  the  CS(MA)  Rules
 Group  ‘D’  employees  are  entitled  to
 the  same  medical  and  surgical  facili-
 tues  in  the  approved  hospitals  to  which
 all  other  categories  of  staff  are  entitl-
 ed  except  m  regard  to  accommoda-
 tion  in  the  paywards  of  the  hospitals.
 Accommodation  in  free  and  general
 wards  of  the  hospitals  was  regarded
 ag  suitable  for  Group  ‘D’  employees.
 With  the  object  of  removing  this  res-
 triction,  CS(MA)  Rules  have  since
 been  amended  and  now  all  categories
 of  staff  are  entitled  to  hospital  accom-
 modation  according  to  their  entitle-
 ment,

 CGHS  Dispensary,  Shakti  Nagar

 3730.  SHRI  R.  L.  KUREEL:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 staff  of  CGHS  Dispensary  No.  6  Shakti

 Nagar  do  not  attend  to  their  work  in
 time  resulting  lot  of  difficulties  to  the
 patients;  and

 (b)  what  steps  Government  propose
 to  take  to  improve  the  working  of  the
 Dispensary?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 and  (b).  No.  In  the  surprising  ins-
 pections  carried  out  during  the  last
 six  months  no  instance  of  late  atten-
 dance  of  the  staff  came  to  notice.

 CGHS  Dispensary,  Shakti  Nagar

 373  SHRI  R.  L,  KUREEL:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 late  delivery  of  local  purchase  medi-~
 cines  in  CGHS  Dispensary  No.  6,
 Shakti  Nagar,  Delhi  most  of  the  pa-
 tients  purchase  their  medicines  from
 the  market  and  fail  to  collect  the  me-
 dicine  from  the  Dispensary;

 (b)  the  details  of  the  local  purchase
 medicines  that  were  not  collected  by
 the  patients  during  the  last  six
 months;  and

 (c)  the  procedure  to  dispose  of  such
 medicines?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 No.

 (b)  A  statement  is  attached.

 (c)  Medicines  not  collected  by  a
 patient  against  the  local  purchase  in-
 dent  are  issueq  to  other  patients,  who
 have  been  prescribed  the  same.
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 State  ment
 D  als  ofthe  lo  al  psrchase  medicines  that  were  not  collected  by  the  pateents  dusing  the  last  srx  months

 Name  of  patunt  Token  Name  of
 No  Medicine

 Date  on  Date  on  Remarks
 which  which

 indented  =  indent
 Teceived

 3  ShriJ  N  Khattar

 2  Mrs  Kamla

 3  Mrs  Pushpa

 i:95  Cateryol

 7863  Syp  Avil  Exp

 39°5-yal_  49  371978  Patient  did  not  turn
 up  to  collect  the
 the  medicine

 25°5-3978  §  2595-1978  Do

 54240  १५  Osto  Cal  29-5-78  —  29-5-19,8  Do

 CGHS  Dispensary,  Shakti  Nagar,
 Delhi

 3732  SHRI  R  L  KUREEL  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state

 (a)  whether  it  75  a  fact  that  in
 CGHS  Dispensary  No  6,  Shakti  Na-
 gar,  Delhi  even  the  gerious  cases  are
 not  referred  to  Medical  Surgical,
 E  &  T  or  Orthopaedic  Specialists  in
 spite  of  repeated  requests  from  the
 patients  and  the  patients  are  compel-
 led  to  take  treatment  from  the  Dis-
 pensary  itself  for  a  certain  period  of
 tame  before  their  cases  could  be  re-
 ferred  to  concerned  specialists,

 (9)  qt  so,  whether  there  gre  any
 instructions  from  the  Ministry  in  this
 regard  to  the  Dispensary,  and

 (c)  the  number  of  cases  referred
 to  those  specialists  during  the  month
 of  June,  19787

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV)  (a)
 No

 (b)  Does  not  arise

 (ce)  Only  the  medical  specialist
 visits  the  dispensary  for  consultation
 The  number  of  cases  referred  to  him
 during  the  month  of  June,  978  is  8

 The  other  cases  pertaining  to  Surgical,
 ENT  or  Orthopaedic  specialities  are
 referreq  to  CGHS  recognised  Hospitals
 for  which  no  statistics  are  maintained.

 CGHS  Dispensary,  Shakti  Nagar,
 Delhi

 3733  SHRI  R  L  KUREEL  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  in
 CGHS  Dispensary  No  6,  Shakti
 Nagar,  Delhi  certain  doctors  attend
 Dispensary  cither  in  morning  hours  or
 in  evening  hours  :e,  from  7  AM  to
 l  P  M  and  from  4  ए  M  to8  P  M
 resulting  into  shortage  of  doc-
 tors  in  the  Dispensary  at  a  particular
 time  and  also  resulting  into  lot  of
 difficulties  to  the  patients,

 (b)  whether  this  arrangement  has
 the  approval  of  the  Government,  and

 (c)  the  number  of  dodctors  put  in
 morning  and  evening  shifts  separately
 during  the  monthg  of  May  and  June,
 978  ang  the  number  of  patients  visi-
 ted  the  dispensary  during  the  same
 period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 to  (c)  Out  of  the  six  doctors  posted
 in  CGHS  Dispensary  No  6,  Shakti
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 Nagar,  one  doctor  each  attends  the
 Dispensary  from  7  A.M.  to  |  P.M.  and

 P.M.  to  7.30  P.M.  One  of  the
 doctors  is  on  night  duty  from  7.30
 P.M.  to  7  A.M.  Thus  for  the  normal
 morning  ang  evening  working  shifts
 of  the  Dispensary  from  7  A.M.  to  0.80
 A.M.  and  5  P.M.  to  7.30  P.M.  all  doc-
 tors  except  the  one  on  night  duty  and
 the  doctor(s)  on  leave  or  off  duty  are
 available  for  attending  to  the  patient
 visiting  the  Dispensary.

 On  account  of  the  pressure  of  leave
 during  the  months  of  May  and  June
 4978  the  number  of  medical  officers
 available  for  duty  in  the  normal
 working  hours  during  the  periog  in
 question  varied  from  2  to  3.  The
 number  of  patients  visiting  the  dis-
 pensary  during  the  months  of  May
 and  June,  4978  was  as  follows: —

 May  4978  7758
 June  978  9570

 Medicine  supplied  to  patients  in
 CGHS  Dispensary,  Shakti  Nagar
 3734.  SHRI  R.  L.  KUREEL:  Will

 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 CGHS  Dispensary  No.  6  Shakti  Nagar,
 Delhi  even  the  ordinary  medicines  are
 not  supplied  to  the  patients  from  the
 counter  and  the  patients  have  to  visit
 again  and  agaiy,  although  the  medi-
 cines  gre  available  in  Store;

 (b)  whether  the  medicines  of  local
 purchase  are  supplied  to  the  patients
 in  5-6  days  or  more  and  the  patients
 have  to  suffer  a  lot  on  this  account  in
 the  same  dispensary;  and

 (c)  the  reasons  for  this  abnormal
 delay  in  supply  of  local  purchase  me-
 dicine  to  the  patients?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-

 oo
 PRASAD  YADAV):  (a)

 a

 (9)  and  (c).  Super  Bazar  is  the
 authoriseq  chemist  to  supply  day  to
 day  requirements  of  nonpformulary
 items  as  also  formulary  items  which
 are  not  available  in  the  CGHS  Medi-
 cal  Store  Depot.  Normally,  Super
 Bazar  complies  with  the  indents  either
 on  the  same  day  or  on  the  next  day.
 In  case  the  Super  Bazar  certifies  that
 the  indented  medicine  is  not  available
 with  it,  the  patient  is  authorised  to
 purchase  the  same  from  any  chemist
 and  reimbursement  of  the  cost  of  the
 medicine  is  done  by  the  Super  Bazar.

 Specialists  working  in  Dr.  Ram  Mano-
 har  Lohig  Hospital

 3735.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE  be
 pleaseg  to  state:

 (a)  the  names  of  tie  CGHS  Specia-~
 lists  working  in  Dr.  Ram  Manohar
 Lohia  Hospital  and  Safdarjang  Hos-
 pital  with  more  than  45  years  service
 standing  and  have  not  been  sent  on
 transfer  even  once  outside  Delhi;

 (b)  the  names  of  such  _  specialist
 under  (a)  above  who  have  been  work-
 ing  on  deputation  in  developing  coun-
 tries  (Africa)  for  a  maximum  permis-
 sible  period  and  on  their  return  have
 not  been  posteq  outside  but  in  Delhi
 against  the  transfer/posting  policy
 laid  down  by  the  Government  for
 such  cases  under  CGHS/CHS;  and

 (९)  whether  the  teaching  experience
 gained  by  such  CHS  Specialists  in  the
 developing  countries  (Affica)  is  re-
 cognised  by  the  Government  of  India
 and  is  given  due  weightage  for  teach-
 ing  jobs  in  the  teaching  hospitals?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND-
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Dr,
 Ram  Manohar  Lohia  Hospital:

 i.  Dr.  K.  P.  Mathur,  Senior  Phy-~
 sician.

 2.  Dr.  J,  P.  Singh,  Senior  Surgeon.



 25  Written  Answers

 8.  (Smt.)  G.  Sen,  Obst,  &  Gynae.
 Gynae.

 4.  Dr.  S.  Mukherjee,  Consultant
 in  Surgery.

 5.  Dr.  Dharam  Pal,  Senior  Derma-
 tologist.

 6.  Dr.  C.  6.  Keswani,  Physician.
 7.  Dr.  Harbans  Lal,  Physician.

 8.  Dr,  D.  Sen  Gupta,  Physician
 9.  Dr.  com  M.  Jain,  Senior  ENT

 Specialist.
 10.  Dr.  B,  8  Ahuja,  Dermatologist.
 ld  Dr.  G.  P.  Varma,  Senior  Pae-

 diatrician.
 12.  Dr.  Vidya  Bhushan,  Psychiat-

 rist.

 Sajfdarjang  Hosmtal,  New  Dethi,
 i.  Dr.  (Smt.)  s.  F.  Jalnawalla,

 Senior  Obst.  &  Gynae.
 2.  Dr,  B.  8.  Kanwar,  Physician.
 3.  Dr.  P.  C.  Rai,,  Surgeon.
 4.  Dr,  Ved  Vrat,  Surgeon.
 5  Dr.  P.  C.  Sagar,  ENT  Specialist.
 6.  Dr.  (Smt.)  S.  K.  Sachdeva

 Obst  &  Gynae.
 7.  Dr.  R  L,  Bikhchandani,  Der-

 matologist.

 (b)  None  of  the  officerg  mentioned
 under  (a)  had  been  on  deputation  in
 developing  countries  (Africa)  for  the
 maximum  permissible  period  of  5
 years.  However,  Dr.  P.  con  Sagar  and
 Dr.  R.  L.  Bikhchandani  had  serveg  in
 Libyg  for  shorter  periods,

 (c)  No,  Sir.

 इंडियन  रेडक्रास  सोसाइटी  द्वारा  सप्लाई  को  गई
 श्रौषधियां

 3736  श्यो  व्रयाराम  शाक्य  :  क्‍या  स्वास्थ्य
 और  परिवार  कल्याण  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  सरकार  ने  इन  समाचारों  की  जाच
 की  है  कि  इंडियन  रेइक्रास  सोसाइटी  हारा  झपने
 केन्द्रों  पर  सप्लाई  की  जाने  वाली  दवाएं

 होती
 हो

 पुरानी  होती  है  भ्रथवा  उनके  उपयोग  की  अवधि
 समाप्त  हो  चुकी  होती  है  जिससे  रोगियो  को  नुक-
 सामन  हो  रहा  है  ;  भौर
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 (ख)  यदि  हां,  तो  क्‍या  सरकार  का  विभार
 ऐसी  ववाझ्ों  की  सप्लाई  को  रोकने  झथवा  उनको
 सप्लाई  से  पूर्व  उनकी  जाच.  कराने  का  है  ?

 स्वास्थ्य  बौर  परियार  कल्याण  संतालय  में
 राज्य  संतजी  (ओ  अगदब्दी  प्रसाद  यादय)  :  (क)
 सरकार  को  ऐसी  कोई  रिपोर्ट  नहीं  मिली  हैं  t

 (ख)  यह  प्रश्न  नहीं  उठता  ।

 दंत  झस्पताल  सें  ग्रौषधियों  के  थारे  में  गढ़णड़

 3737.  ओशो  शम  सेवक  हजारी  :  बया
 स्वास्थ्य  शर  परियार  कल्थाण  मत्री  यह

 बताने  की  कृपा  करेगे  कि

 (क)  क्या  पत  भ्रस्पताल,  दिल्ली  में  श्रौषाधयों
 की  गडबडी  के  बारे  में  हाल  ही  में  एक  मामला

 द्  ग्या
 है  यदि  हा,  तो  तत्समबधी  ब्यौरा

 क्‍या  ,
 (ख)  दिल्‍ली  में  सरकारी  प्रस्पतालो  और

 केन्द्रीय  स्वास्थ्य  सेवा  योजनाओं  में  ग्रत  तोन
 क्यों  में  श्रौषधियो  की  गड़बड़ी  के  बारे  मे  कितने
 मामले  धकडें  गये  शौर  संबंधित  व्यक्तियों  के  विरुद्ध
 क्या  कार्यवाही  की  गई  ,

 (गे)  क्‍या  रोगियों  के  सरक्षकों  को  समय-
 झसमय  झौषधियों  और  झन्य  वस्तुत  लाते  के
 लिए  मजबूर  किया  जाता  है,  जबकि  उक्त  वस्तुएं
 अम्पतालो  में  ही  उपलब्ध  होती  हैं  ,  धौर

 (घ)  यदि  हा,  तो  इसके  क्‍या  कारण  हैं
 झौर  इस  बारे  में  सरकार  की  क्या  प्रतिक्रिया  है  ?

 स्वास्थ्य  और  परियार  कल्याण  मंत्रालय  में
 राज्य  अंती  (शो  जगदस्थी  प्रसाद  यादल)  :
 (क)  जी  हा  ।  बिल्ली  प्रशासन  की  अ्रप्टाचार-
 निरोधी  शाला  द्वारा  की  गई  जाच-पडताल  से
 जी०  बी०  पन्त  झस्पताल  के  वाई  सख्या  8  में
 दवाइयों  का  दुरुपयोग  तथा  चोरी  होने  का  पता
 लगा  है  t  feet  प्रशामन  'सबधित  कमंचारियों
 के  विरुद्ध  भावश्यक  कार्यवाही  कर  रहा  है  और
 यह  निर्णय  भी  लिया  गया  है  कि  उसके  प्रशासनिक
 नियतरणाधीन  इस  झस्पताल  थ  झन्य  अस्पतालों
 में  हस  मामले  की  गहराई  से  व  झौर  बागे  जाल
 की  जाए  ।

 (खा)  पिछले  3  वर्षों  के  दौरान  दिल्ली  के
 सरकारी  प्रस्पतालों  तथा  केन्द्रीय  सरकार  स्वास्थ्य
 योजना  के  प्रौषधालयों  में  24  मामलों  का  पता
 लगा  है  |  इन  मामलों  से  सबंधित  व्यक्तियों
 के  बिरद  पुलिस  प्राधिकारियो  के  माध्यम  से
 झथवा  विभागीय  तौर  पर,  जैसा  भी  उचित
 हो,  झावश्यक  कार्यवाही  गी  जा  रही  है  |

 (ग)  बौर  (घ).  जी  नहीं  -  बैसे,  कभी
 कभी  रोगी  के  रिश्तेदारों  से  एसी  भ्रौषधियां  लाने
 के  लिए  भनुरोप्त  किया  जाता  है  जो  किसी  समय
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 विशेष  पर  अस्पताल  के  भण्डार  में  उपलब्ध  न
 हो  भौर  जो  रोगी  के  इलाज  के  लिए  प्रनिवार्य
 समझी  जाती  हों  ।

 Activities  of  Anand  Margis  in  Britain
 3738.  DR.  VASANT  KUMAR  PAN-

 DIT:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  anti-terrorists
 Squad  of  the  Scotland  Yard  in  England
 has  evidenced  terrorist  activities  and
 incidents  of  violences  by  Anang  Mar-
 gis  operating  from  a  Hostel  for  Home-
 less  girls  in  Birmingham;

 (b)  whether  the  Scotland  Yard
 Agencies  have  arrested  some  persons
 charging  them  with  conspiracy  to
 murder  the  former  Indian  High  Com-
 missioner  in  London  Shri  B.  K.  Nehru
 and  plang  to  murder  other  officials  of
 India  House;  and

 (०)  whether  the  High  (  ommission-
 er  of  India  in  U.K.  inquired  into  the
 affaus  ang  if  so,  the  results  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA  KUN-
 DU):  (a)  No,  Sir.  However  the
 activities  of  the  Hostel  for  Homeless
 girls  in  Birmingham  run  by  the
 Anand  Marg  organisation,  were  en-
 quired  into  by  the  anti-terrorist  squad
 of  the  Scotland  Yard  in  the  course  of
 investigations  into  the  activities  of  the
 Anand  Marg  in  U.K.,  following  the
 stabbing  incident  of  an  Assistant  of
 the  High  Commission  of  India,  Lon-
 don.

 (b)  Niall  Anthony  Kidd,  an  Irish
 national  was  arrested  on  the  5th  De-
 cember,  977  at  Wagah  Border  by  the
 Indian  Security  agencies.  During  the
 courte  of  his  interrogation,  after  his
 deportation,  he  revealed  that  the
 Anand  Marg  Sector  Leader  in  London,
 had  formulated  plan  to  assassinate
 Shri  B.  K.  Nehru,  the  former  Indian
 High  Commissioner  in  U.K.  This
 plan,  however,  was  shelved  as  the
 security  around  him  was  very  tight.
 Two  other  viz.,  Brian  Shaw  and  Susan
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 Waring  were  also  arresteg  as  mem-
 bers  of  the  conspiracy.

 (c)  Investigationg  in  such  cases  are
 always  carried  out  by  the  local  secu-
 rity  authorities.  However,  in  this
 case,  since  he  was  arrested  and  initial-
 ly  interrogated  in  India,  senior  offi-
 cers  of  the  Punjab  Police  and  other
 security  services  who  were  associated
 with  the  interrogation  of  Niall  An-
 thony  Kidd,  along  with  officers  of  our
 Mission  entrusted  with  security,  assis-
 ted  the  London  Police  Authorities.
 The  case  has  been  charge-sheeted.

 2  hrs.

 RE,  ACCIDENT  AT  TARA  COLLIERY
 MR.  SPEAKER:  Now,  papers  to  be

 laid  on  the  Table....Mr.  Ravindra
 Varma,

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Mr.  Ravindra  Varma  will  be
 laying  a  report  on  the  fatal  accident  at
 Tara  Colliery  which  took  place  on  3Ist
 Murch,  1978,  Immediately  after  the
 accident  occurred,  I  had  given  notice.
 The  Government  came  out  with  a
 statement  on  the  accident  ten  days  after
 the  accident  took  place.  Now  he  is
 giving  the  report  on  the  accident  six
 months  after  the  accident  took  place..

 MR,  SPEAKER:  I  will  invite  your
 attention  to  the  rules  concerned

 SHRI  SAUGATA  ROY:  Have  you
 my  notice  on  this  matter?

 MR.  SPEAKER:  I  have  got  your
 nctice,  and  I  have  invited  your  atten-
 tion

 SHRI  SAUGATA  ROY:  Will  you
 refer  the  matter  to  the  Committee  on
 Papers  laid  on  the  Table?

 MR,  SPEAKER:  Yes.
 SHRI  Ss.  NANJESHA  GOWDA  (Ha-

 ssan):  A  full  debate  has  been  demand-
 ed  by  75  Members  regarding  problems
 of  agriculture  in  the  country....
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 MB.  SPEAKER:  I  have  referred  the
 matter  to  the  Business  Advisory  Com-
 mittee.

 32.02  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ACCIDENT  aT  TaRA  COLLIERY
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Report  (Hindi
 end  English  versions)  on  the  fatal  acci-
 dent  at  Tara  Colliery  belonging  to
 Messrs  Eastern  Coalfields  Limited,  a
 subsidiary  of  Coal  India  Limited,  on
 thé  38  March,  978  [Placed  in  Li-
 brary  See  No,  LT-2608/78}.
 PASSPORTS  (AMENDMENT)  RULES,  978

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  I  beg  to  lay  on  the  Table
 8  copy  of  the  Passports  (Amendment)
 Rules,  ‘1978,  (Hindi  and  Enghsh  ver-
 sions)  published  in  Notification  No.
 G.S.R.  353(E)  in  Gazette  of  India  dated
 the  3rd  July.  ‘1978,  under  sub-section
 (8)  of  section  24  of  the  Passports  Act,
 ‘1967  [Placed  in  Library.  See  No,  LT-
 2609/78}.
 PAYMENT  OF  GRATUITY  (CEnTRaL)

 AMENDMENT  RULES,  978
 SHRI  RAVINDRA  VARMA.  On  be-

 half  of  Dr,  Ram  Kirpal  Sinha,  I  beg  to
 lay  on  the  Table  a  copy  of  the  Payment
 of  Gratuity  (Central)  Amendment
 Rules  978  (Hind:  and  English  versions)
 published  irj  Notification  (No  GSR.

 947  in  Gazette  of  India  dated  the  22nd
 July,  1978,  under  sub-section  (2)  of
 section  5  of  the  Payment  of  Gratuity
 Act,  ‘1972,  [Placed  in  Library,  See
 No.  LT-260/78}.

 Drucs  ano  Cosmetics  (First
 AMENDMENT)  RuLEs,  978

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  I  beg  to
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 lay  on  the  Table  a  copy  of  the  Drugs
 and  Cosmetics  (First  Amendment)
 Rules,  978  (Hindi  and  English  ver-
 sions)  publisheq  in  Notification  No.
 G.S,.R.  376(E)  in  Gazette  of  India
 dated  the  20th  July,  (1878,  under  sec-
 tion  38  of  the  Drugs  and  Cosmetics
 Act,  1940.  [Placed  in  Library,  See
 No.  LT-26/78},

 12.04  brs.

 MESSAGES  FROM  RAJYA  SABHA

 SEORETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary-General  of  Rajya  Sa-
 bha.—

 (i)  “In  accordance  with  the  pro-
 yisions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  9th  August,  ‘1978,  agreed  with-
 out  any.  amendment  to  the  Indian
 Explosives  (Amendment)  Bill,  1978, which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  26th  July, 1978."

 (i,  “In  accordance  with  the  pro-
 visions  of  rule  327  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  cn
 the  9th  August,  1978,  agreed  with-
 out  any  amendment  to  the  Pass-
 ports  (Amendment)  Bill,  1978, ‘which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the  28th
 July,  1978”

 (iii)  “In  accordance  with  the  pro-
 visions  of  rule  ]  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  enclose  a  copy  of  the  Press  Coun-
 cil  Bill,  ‘1978,  which  has  been  passed
 by  the  Rajya  Sabha  at  its  sitting
 held  on  the  7th  August,  1978."
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 PRESS  COUNCIL  BILL

 AS  PASSED  BY  RAJYA  SaBHa

 SECRETARY:  Sir,  I  lay  on  the
 Table  of  the  House  the  Press  Council
 Bill,  1978,  as  passed  by  Rajya  Sabha.

 32.05  hrs.

 RE,  DISCUSSION  ON  MARATH-
 WADA  SITUATION

 MR.  SPEAKER:  Now,  we  take  up
 Call-Attention,  Mr.  Vayalar  Ravi.

 ह उ  रामजिलास  पासवान  (हाजीपुर  )  :
 अध्यक्ष  महोदय,  मेरा  एक  व्यवस्था  का  प्रश्न  है।

 MR,  SPEAKER:  Which  is  the  rule
 which  has  been  broken?

 भी  रामबिशास  पासधान  मेरा  व्यवस्था
 का  प्रश्न  यह  है  कि  झापने  हाउस  में  कहा  था
 कि  मराठवाशा  पर  दो  घटे  का  डिस्कशन  करने
 का  समय  देगे  |

 MR.  SPEAKER:  That  matter  is
 being  placed  before  the  Business  Ad-
 visory  Committee.  Now  we  are  dis-
 cussing  the  Constitution  (Amend-
 ment)  Bill;  we  are  sitting  upto  8.00
 p.m,  It  is  not  possible  to  take  it  up
 now.

 Mr.  Vayalar  Ravi  =  (Interruptions)
 Mr,  Kureel,  the  matter  was  raised
 only  the  other  day,  I  have  referred  it
 to  the  Business  Advisory  Committee.
 Meanwhile  we  are  discussing  the
 Constitution  Amendment  Bill  and  you
 know  every  day  we  are  sitting  till

 8  O'Clock

 (Interruptions)  **

 MR,  SPEAKER:  Don’t  record,  Mr,
 Bhagat  Ram,  please  take  your  seat.
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 I  am  on  my  legs.  ‘You  are  going  on
 like  this  for  a  long  time,

 (Unterruptions)  **

 MR,  SPEAKER:  No,  please.  So
 long  as  you  disturb  the  House,  you
 will  not  get  a  chance.  Nothing  will  go
 on  record.  Mr,  Vayalar  Ravi.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Mr.  Bhagat  Ram  has
 been  trying  to  draw  your  attention  for
 the  past  so  many  days....

 MR.  SPEAKDR:  Every  day  he  just
 gets  up  and  speaks  for  ten  minutes.

 SHRI  JYOTIRMOY  BOSU:  You
 please  give  him  five  minutes,

 MR.  SPEAKER:  Nobody  can  force
 me,  He  is  trying  to  adopt  a  method
 to  force  me.  Everyday  he  gets  up  for
 ten  minutes  and  wastes  the  time  of
 the  House.  Do  you  think  I  must  yield
 to  it?  If  I  yield  once,  there  will  be
 no  end,

 SHRI  JYOTIRMOY  BOSU:  Please
 hear  him  for  a  minute.

 MR,  SPEAKER:
 nobody  will  get  it.

 By  this  method

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  He  is  trying  for  the  last
 one  week.

 MR,  SPEAKER:  No,  please  He  ex-
 pects  that  by  saying  that  he  is  a
 back-bencher,  he  will  get  it,

 (interruptions)  oo

 MR.  SPEAKER.  Mr.  Ravi  why  not
 raise  your  voice?

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  was  waiting  for  Mr  Barnala
 to  come,  Now  that  he  has  come,  I
 will  call  his  attention,

 **Not  recorded.
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 12.07  hra.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  DECISION  OF  GOVERNMENT  TO

 DECONTROL  SUGAR
 SHRI  VAYALAR  RAVI  (Chirayin-

 kil):  Sir,  I  call  the  attention  of  the
 Minister  of  Agriculture  and  Irrigation
 to  the  following  matter  of  urgent  pub-
 lic  importance  and  request  that  he
 may  make  a  statement  thereon:

 “Reported  decision  of  the  Govern-
 ment  to  decontrol  sugar  with  effect
 from  ist  October,  1978,”
 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  Sir,  the
 House  may  kindly  recall  my  making
 a  detailed  policy  statement  at  the  be-
 ginning  of  the  Budget  Session,  on
 February  27,  ‘1978,  setting  out  a  num-
 ber  of  measures  decided  upon  by  the
 Government  to  maximize  the  off-take
 of  sugarcane  by  the  various  sweeten-
 ing  agents  produced  from  sugarcane.
 namely,  sugar,  khandsari  and  gur  and,
 more  particularly,  by  the  organized
 sector  of  the  sugar  industry,  That
 these  measures  have  considerably
 met  our  objective  is  seen  from  the
 single  fact  that  sugar  production  dur-
 ing  the  current  year,  at  about  65  lakh
 tonnes  would  represent  an  increase  of
 over  34  per  cent  as  compared  to  the
 last  year’s  level  of  48.4  lakh  tonnes,
 which  itself  was  a  record  till  then.
 The  sugar  industry  would  be  absorb-
 ing  an  additional  quantum  of  sugar-
 cane  of  the  order  of  about  39  million
 tonnes  during  the  current  sugar  year.

 Taking  into  account  the  record
 sugar  production,  the  high  level  of
 sugar  stocks  in  the  system,  the  pre-
 ponderent  need  to  further  maximize
 domestic  consumption  of  sugar  which
 hag  already  risen  by  over  22  per  cent
 in  the  last  one  year,  to  bring  the  be-
 nefits  of  enlarged  production  to  the
 consumer  etc.  the  Government  had
 taken  up  a  review  of  the  sugar  policy.
 After  carefully  considering  all  aspects
 of  the  present  situation  in  this  sector,
 the  Government  have  decided  to  re-
 move  the  control  on  prices,  movement
 and  distribution  of  sugar  with  effect
 from  August  16,  1978,  To  ensure  a
 smooth  transition,  the  organisations
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 responsible  for  Nfting  levy  sugar
 against  release  dyders  issued  before
 that  date  are  being  asked  to  take
 over  the  stocks  expeditiously,

 The  statutory  minimum  price  pay-
 able  for  sugarcane  for  the  seaso”
 ‘1978-79,  will  be  raised  to  Rs.  10/-  link-
 ed  to  8.5  per  cent  recovery  against  the
 present  level  of  Rs.  8.50  linked  to  8.5
 per  cent  recovery.

 The  present  excise  duty  on  levy
 and  free  sale  sugar  would  be  averaged
 out  and  imposed  on  sugar,  simultan-
 eously  with  the  discontinuance  of  the
 dual  pricing  system,

 To  ensure  that  the  sugar  prices  pre-
 vail  at  reasonable  levels,  a  close  watch
 would  be  kept  on  the  production,
 availability  and  prices.  Government
 hope  that  the  industry  and  trade
 would  take  this  opportunity  to  stimu-
 late  domestic  consumption  by  main-
 taining  prices  at  reasonable  levels.  In
 case  prices  tend  to  go  beyond  such
 levels,  Government  will  not  hesitate
 to  take  appropriate  action.

 There  are  some  consequential  steps
 needed  under  the  changed  circums-~
 tances  including  those  relating  to  the
 relief  to  be  provided  to  units  which
 have  created/expanded  their  capacity
 in  recent  times  at  high  cost,  for  units
 which  modernize  their  equipment  etc.
 as  also  to  provide  incentives  to  sugar
 factories  for  early  and  late  crushing.
 These  are  being  worked  out  and  ap-
 propriate  decisions  thereon  would  be
 taken  in  due  course,

 Government  hope  that  the  new  po-
 licy  will  stimulate  domestic  consump-
 tion  and  also  bring  about  a  greater
 balance  between  the  sugarcane  avail-
 ability  and  its  utilization  by  the  vari-
 ous  sweetening  agents,  It  is  also
 hoped  that  the  domestic  consumption
 of  sugar  will  increase  further  substan-
 tially,  in  tune  with  the  increasing  pro-
 duction.

 SHRI  VAYALAR  RAVI:  Mr.  Spea-
 ker,  Sir,  sugar  is  an  essential  commo-
 dity  ang  any  variation  in  its  price
 affects  the  entire  poor  class  in  the
 country.  Previously,  on  many  occa-
 sions  on  the  floor  of  this  House,  this
 question  has  been  debated  upon  many
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 times  and  the  hon,  Members  from
 both  sides  always  have  been  keeping
 a  vigil  to  see  that  the  Government
 should  not  fall  in  the  trap  of  the  sugar
 tycoons,

 Sir,  the  previous  Government  had
 introduced  the  policy  of  dual  pricing
 for  the  sugar  with  the  intention  that
 the  sugar  was  made  available  through
 the  ration  shops  to  the  poor  people  at
 a  reasonable  price.  In  ‘1978  they  went
 to  the  extent  of  introducing  Levy
 Sugar  price  equalization  fund  Bill
 also.  Even  though  the  sugar  tycoons
 have  been  trying  to  influence  every-
 body,  all  steps  have  been  taken  from
 time  to  time  to  see  that  sugar  is  made
 available  to  the  poor  at  reasonable
 price.

 The  present  decision  of  the  Govern-
 ment  to  decontrol|  the  sugar  is  only
 going  to  harm  the  interest  of  the  poor
 people  and  it  would  directly  hit  the
 poor  people  and  would  help  and  bene-
 fit  the  sugar  tycoons  in  this  country
 and  they  may,  help  the  Janata  Party
 in  return,  The  lobby  of  the  sugar  in-
 dustry  is  very  strong  and  their  influ-
 ence  on  the  Government  has  also
 been  strong  all  the  time,  even  though
 they  number  only  103,  If  you  go
 through  the  past  history  of  the  sugar
 industry,  it  would  be  clear  that  they
 have  been  looting  the  Government  88
 also  the  consumers  in  different  ways
 as  ‘well  as  the  cane-growers.  They  are
 getting  subsidy  to  the  tune  of  Res.
 eighty  crores,  They  have  purposely
 reduced  the  price  of  the  sugarcane,  As
 you  will  see,  there  has  been  a  steep
 increase  in  the  price  of  levy  sugar  as
 well  as  free  sale  sugar  from  975  to
 1978,  I  can  quote  the  figures  to  esta-
 bligh  this.  The  production  of  sugar
 has  also  gone  up.  Where  is  the  ques.
 tion  of  scarcity  today?  When  the
 sugar  production  went  upto  48  lakh
 tonnes,  even  after  exporting  30  lakh
 tonnes,  we  could  maintain  the  price
 level  and  enmre  availability  of  sugar
 in  thom  days,  There  was  no  dlack-
 marketing  at  all,
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 What  is  the  present  position?  The
 Government  admit  that  the  sugar  97०5
 duction  is  65  Jakh  tonnes;  35  per  cent
 more  than  the  last  year,  It  means,
 the  consumption  of  sugarcane  has
 gone  up,  the  income  of  the  sugar  milis
 has  gone  up,  the  turnover  has  gone  up
 and  the  availability  of  sugar  is  als¢
 much.  Export  of  sugar  has  also  beer
 stopped  completely.  According  to  the
 reports,  only  12,000  tonnes  have  been
 exported,  With  the  carry-over  stocks
 of  the  last  year  and  this  year’s  prox
 duction,  a  huge  stock  of  sugar  is
 available,  It  is,  therefore,  but  fair
 that  the  sugar  should  be  made  avail-
 able  to  the  consumers  at  a  reasonable
 price,  The  sale  of  sugar  is  being  de-
 controlled  now  on  the  plea  of  giving
 better  price  to  the  sugarcane  growers,
 What  is  the  price  of  sugarcane  today?
 In  1975,  when  the  production  of  sugar
 was  87  lakh  tonnes,  the  sugarcane
 price  was  Rs.  24.50  per  quintal  in  U.P.
 And  during  the  next  year,  we  gof
 only  Re.  I/-  less  ie,  Rs,  Bf  and
 Rs.  B/-  Le,  even  when  the  sugar  cane
 price  was  much  higher,  To-day,  ac
 cording  to  your  own  answer  in  Par«
 hhament,  it  is  only  Rs.  8,50,  or  Rs,  8.60,
 Even  in  (1975-76,  sugar  production  wag
 very  much  less  and  the  levy  sugar.
 price  was  Rs,  5i/-  per  quintal.  At
 that  time,  ie,  when  the  levy  sugar
 price  was  Rs.  i5i/-  per  quintal,  the
 sugarcane  grower  could  get  a  price
 of  Rs,  3.50  for  his  sugarcane.

 SOME  HON  MEMBERS:  It  was
 only  in  UP,  and  not  in  other  States.

 SHRI  VAYALAR  RAVI:  All  right.
 Even  when  the  sugar  production  was
 less,  and  the  price  was  less,  sugar~
 cane  growers  were  getting  a  reason
 able  price.  even  according  to  the  rev
 commendations  of  the  Kothari  Com-+
 mission,  And  Government  could  also
 see  that  it  was  made  available  to  the,
 sugarcane  growers,  J  agree  that,
 there  was  a  discrimination,  In  the
 South,  Le.  in  Karnataka,  Tamil  Nadu
 and  Anihra  Pradesh,  the  levy  suger
 price  was  very  much  different  from.
 that  in  Bihar  and  UP,  Even  in  those
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 days,  the  levy  sugar  price  was  Rs.  424
 in  Bihar  and  only  Rs,  50  and  Rs.  120/
 in  Tamil  Nadu  and  Karnataka,  Even
 to-day  that  disparity  exists,  So,  in
 the  name  of  the  sugar  cane  growers,
 they  want  to  decontrol  sugar.  But  at
 what  time?  At  a  time  when  there  is

 a  heavy  availability  and  heavy  pro-
 duction,  Price  is  more.  To-day,  the
 levy  sugar  price  is  Rs,  250/-  in  the
 Muzaffarnagar  market,  and  the  open
 market  orice  is  Rs.  360/-  and  Rs.
 430/-.  (Interrustiors)  There  are  twa
 kinds  of  sugar  One  kind  is  of  a  se-
 cond  quality,  There  is  no  sweetness
 in  that  sugar  The  levy  sugar  prica
 now,  even  in  the  ration  shop,  is  Rs.
 2.60;  and  in  the  open  market  it  is  Rs.
 3.60  and  Re.  4.30,  Production  has  gone
 up  very  high,  What  is  the  price  of
 the  sugar  cane  produced?  It  is  Rs,
 8-50  and  Rs.  56  That  is  the  mini-
 mum,  Do  they  get  a  higher  price?  No,
 Bven  the  Minister  admits  that  they
 have  been  given  Rs  850.  And  they
 have  given  them  Rs.  ll/-,  Ife.  the
 price  of  »ugar  cane  has  not  gone  up.
 The  consumers  have  to  pay  more
 Sugar  cane  growers  get  less.  But  who
 gets  the  profits?  It  is  the  sugar  mag-
 nate  who  makes  the  profit.  Why?

 ‘Your  new  step  is  allowing  them  to
 make  more  profits  at  the  expense  of
 the  poor—the  millions  of  the  poor
 people  in  this  cruntry.  I  am  from
 Kerala;  and  Mr  Bos  is  from  West
 Bengal,  To-day,  a  statement  has  ap-
 peared—a  statement  by  the  West  Ben-
 gal  Government.  We  are  purely  de-
 pendent  on  controlled  sugar.  The  peo-
 ple  of  Kerala  and  West  Bengal,  and
 all  the  deficit  States  have  to  beg  be-
 fore  the  sugar  magnates  and  tycoons.
 They  will  loot  us  like  anything;  and
 Government  may  share  it—I  do  not
 ‘now.  There  is  such  a  favourable  ai-
 tuation,  There  was  the  Bhargava
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 admitted  it  viz.  that  it  was  not  805
 cepted,  In  the  present  situation,  de-
 control  will  hit  the  poor,  poorer  and
 the  poorest  people,  especially  in  defi-
 cit  States  like  Kerala,  in  the  present
 favourable  atmogphere  of  sugar  avail-
 ability  in  the  country,  May  I  know
 from  the  hon,  Minister:  will  he  revise
 the  decision  to  de-control  sugar  and
 make  everybody—consumers  as  well
 as  sugar  cane  growers—happy?  Will
 he  expedite  a  decision  and  nationalize
 the  sugar  industry  completely,  to  free
 at  from  the  political  influences  of  the
 sugar  magnates  and  tycoons?  Lastly,
 to  protect  the  interests  of  the  sugar
 can  growers,  will  he  implement  the
 Bhargava  Commission  report  forth-
 with?

 SHRI  SURJIT  SINGH  BARNALA:
 Controls  come  only  when  there  are
 scarce  conditions,  Some  commodi-
 ties  are  controlled  when  production  78
 Jess  and  the  availability  is  low.  When
 there  is  a  condition  of  plenty  control
 is  not  there  ..(Interruptions).  My
 hon,  friends  tried  to  impress  that  it
 is  being  done  to  provide  some  relief
 to  the  industry.  He  said  many  things
 which  I  would  not  repeat.  Sugar
 industry  was  being  provided  with  a
 Jot  of  money  when  the  open  market
 price  was  Rs  5.40  or  5.60,  as  Chau-
 dhuri  Balbir  Singh  was  saying  just
 now,  in  1975-76;  before  the  Janata
 Government  assumed  charge  sugar
 price  in  the  country  in  the  open  mar-
 ket  was  anything  above  Rs.  5.50  as
 my  friend  here  was  saying,  With  the
 coming  of  the  Janata  Government
 into  power  the  prices  in  the  open
 market  went  down  and  the  prices  in
 the  open  market  had  been  prevailing
 at  less  than  Rs,  4;  even  now  the
 prices  are  Rs,  3.70  or  Re.  3.60  in  the
 open  market;  we  have  brought  —  it
 down  from  Rs.  6.60  to  Rs,  3.60,  thet
 means,  by  Rs.  200  per  quintal.  There
 was  2  net  loss  to  the  industry.  The
 industry  was  flourishing  at  the  time
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 the  public  use  of  sugar  that  we  are
 producing  that  this  policy  has  been
 pursued  and  it  is  being  introduced.
 There  is  no  question  of  reviewing  the
 Rolicy  because  we  have  formulated
 this  policy  after  a  good  deal  of  dis-
 cussion  and  deliberation  among  our-
 selves  after  taking  into  consideration
 all  the  aspects.

 SHRI  VAYALAR  RAVI:  8६  what
 price  to  the  consumer?

 SHRI  SURJIT  SINGH  BARNALA:
 Much  less  than  what  you  anticipate.
 He  referred  to  the  price  of  sugar
 cane,  The  price  of  sugar  cane  related
 to  8.5.  per  cent  has  been  maintained
 for  the  last  three  years,  We  are  now
 for  the  first  time  raising  it  to  Rs,  0
 related  to  8.5  per  cent  and  along  with
 that  the  profit  sharing  formula  is  to
 be  part  of  it.  So,  if  a  factory  makes
 a  profit  it  has  to  be  shared  by  the
 cane  grower  as  well  as  the  factory
 50:  50;  that  is  in  the  statute.  Thus
 there  is  no  question  of  lowering  the
 price  of  sugarcane.  The  cane  grower
 will  be  getting  a  good  price  and  the
 censumer  will  be  getting  sugar  at
 cheap  rates;  sugar  will  be  available
 in  the  country  at  cheap  rates...  (In-
 terruptions),

 महो  द्  ग मि  न्  रन  94  44  4  नने
 BJ  |

 में  यह  बात  कही  हैकि  जब  चीज़ों
 होता  है,  तब  कन्ट्रोल  किया  जाता  है,

 कि  बड़ी सब  5  443

 णु  प् गलत  4  #
 रिक ्  4  4

 लोग  an  4  4  4a  म  4  द्  4  है.  od  q  3
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 जब  कन्ट्रोल  में  2.i5  रू
 है,  तो  बाजार  में  उस  का  भाव  प्रति  किलो
 3.65  रुपये  है  मौर  पगर  कीमत  3  रुपये या
 कीमत  होस  से  मेरा  ऐसा  झन्दाजा  है  कि  चीनी
 की  खपत  घटेगी  भौर  चीनी की  खपत  बढ़  नही
 सकती  क्योकि  हमारे  देश  का  जो  उपभोक्ता  है,
 उसकी  परचेजिंग  पावर  निरन्तर  कम  होती.  चली
 जा  रही  है।  इसलिए  मैं  माननीय  कृषि  मंत्रों
 जी  से  यह  कहना

 चाहता
 कि  उन  का  जो  बहू

 विचार  है,  वे  इस  विचार  को,  अपने  दिमाग
 से  निकाल  दें  कि  चीनी  की  खपत  बढ़ने  वाली
 है  शौर  किसानो  को  लाभ  होने  वाला  है  ।

 अध्यक्ष  महोदय,  किसानो  +  लिए  आप  कोई
 भी  कीमत  रखें,  पिछले  साल  गन्ना  उत्पादकों  के
 लिए  भापने  जो  कीमत  रखी  था,  वह  भी  उन्हें
 नही  गिल  पायी  थी  तो  आगे  से  क्‍या  गारन्टी
 है  कि  जो  कीमत  झब श्राप  रख  रहे  है  वह
 उन्हे  मिल  पायेगी  ?  एक  तरफ  तो  किसान  का  नुक्सान
 होने  जा  रहा  है  शौर  दूसरी  तरफ  6  करोड
 परिवार  जो  सस्ती  चीनी  खरीदते  थे,  चन्दे  झब
 मंहगी  चीनी  खरीदनी  पड़ेगी  ।

 एक  तीसरी  समस्या  आपके  सामने  झाने
 वाली  है  जिसको  कि  झाप  गभीरता  से  सोचे
 जो  सरकारी  कर्मचारी  है  या  सगठिन  क्षेत्र  के
 मजदूर  हैं,  वे  इसकी  कीमत  बढ़ने  के  बाद  बेतन
 भत्ते  भौर  संहगाई  भत्ते  की  बांप  शखू  कर  देगे  |
 जो  कुछ  आपने  पिछले  साल  दिया  था  वह  दूध की  कोमत  बढ़ाने  के  बाद  उनसे  छोन  लिया  t
 अ्रब॒चीनी  की  कीमत  बढाने  के  बाद  जो  कुछ उनके  पास  है,  वह  भी  उनसे  छीनने  जा  रहे  है  t
 इससे  नया  संकट  वैदा  हो  जाएगा

 इसलिए  मैं  माननीय  कृषि  मंत्री  जी  से  कहूंगा कि  इस  का  इलाज  केवल  इतना  हो  नहीं  है  कि
 धाप  इस  का  डीकंट्रोल  कर  दे  ।  असल  में  हमें
 चीनी  नीति  पर,  देश  के  सारे  सामाजिक
 डांचे  पर  दूसरे  ढंग  से  विचार  करना
 चाहिए  ny  हमारे  सामने  किसान  भी  है,  उपभोक्ता
 भी  है  झौर  व्यापारी  भी  हैं  ।  इन  तीनो  का
 उचित  प्रकार  से  सम्मिश्रण  करे,  हन  तीनों  के
 हिंतो  की  समचित  रूप  से  रक्षा  करे ।  जब  तक
 झाप  समुचित  चीनी  नीति  निर्धारित  नहीं  करेगे
 तब  तक  पीसमील  में  काम  करने  से  इसका  कोई
 भी  लाभ  होने  वाला  नहीं  है  ।

 इसलिए,  म  निवेदन  करना

 न  मजा  ते

 कि
 जनता  पार्टी  को  इस  सम्बन्ध  में  से

 शो  दोष  की  वजह  से
 न्र  जि t  मनुष्य  अमर  बीमार  इसलिए

 नहीं  १  ॥  राष्ट्रीय-
 कोई  दोष  तहीं  था  मगर  करप्ट  कांग्रेस
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 के  लोगों  ने  इस  सिस्टम  को  गड़बड़  कर  दिया  ।
 झगर  भाप  ईमानदारी  से  राष्ट्रीयकरण  करें  भौर
 लागत  मूल्य  को  ठीक  रखें  तो  इससे  किसान,
 उपभोक्ता  झौर  व्यापारी  तीनों  का  हित  होगा  t
 अन्यथा  जाने-पनजान  में  श्राप  पर  झारोप  लगते
 बाला  है  कि

 प्राप,  पूंजीपतियं
 ों  की  मदद  कर  रहे

 है  ।  आपने  को  डीकंट्रोल  किया,
 सस्ते  कपड़े  को  समाप्त  कर  दिया  ।  मह  कौत-
 सी  दिशा  है  !  यह  दिशा  निश्चित  रूप  से  पूंजीवादी
 दिशा पं

 झौर  पूंजीवदी  दिशा  को  जनता  पार्टी
 का
 ा

 से  वाला  सामान्य  सदस्य  स्वीकार
 नहीं  कर  सकता  है,  यह  में  स्पष्ट  तौर  पर  कहना
 चाहता  हूं

 श्री  सुरजोत  सिह  बरनाला  :  उन्होंने  कोई
 नया  सवाल  त्तो  उठाया  नहीं  है,  तकरीर  की  है  ।
 झापने  फरमाया  है  कि  इस  से  खपत  नहीं  बढ़गी  +
 हमारा  झन्दाजा  ऐसा  है  कि  इससे  खपत  बढ़ेगी,
 यह  ज्यादा  होगी  t  जैसे  चीनी  बढ़ी  है  वैसे  खपत
 भी  बढ़ेगी।  एक्सपोर्ट  करने  के  लिए  जितना  कोटा
 है,  उससे  ज्यादा  हम  एक्सपोर्ट  नहीं  कर  सकते
 हैं  ।  जितना  हम  कर  सकते  हैं  उतना  हम  कर
 रहे  हैं  ।  हमें  देश  में  ही  इसका  इस्तेमाल  करना
 है  ।  इसलिए  हमने  यह  डीकंट्रोल  किया  है  v

 दुसरे  झापने  नेशनेलाइजेशन  का  सुझाव

 !
 बीनों  के  दो  भाव  रखने  से  खुले  बाजार  की  जो
 बीनी  थी  उसके  भाव  ऊंचे  रहते  थे'।.  भव
 उसके  दाम  कम  होंग  घोर  साधारण  आदमी  तक
 बह  पहुंच  सकेगी,  इससे  उसकी  कंजम्प्णन  बढ़ेंगी  |

 दह

 SHRI  JYOTIMOY  BOSU  (Diamond
 Harbour):  This  is  a  glaring  ins-
 tance  of  an  attack  on  an  already  seve-
 rely  reduced  public  distribution  sys-
 tem.  Whilest  the  people  are  suffering
 from  continuous  erosion  in  their  pur-
 chasing  capacity  the  government  is
 adding  fuel  to  the  fire  by  dismantling
 the  existing  distribution  system.
 There  is  a  further  reduction  in  the
 government  commitment  to  supply
 essential  requirements  to  the  weaker
 sections  of  the  society.  Sugar  happens
 to  be  one  of  the  main  items;  therefore
 there  ig  an  increasing  gap  between
 promise  and  performance  of  the  pre-
 sent  Janata  government,  On  the  one
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 hand  government  is  talking  about
 bringing  in  new  items  under  the  pub-
 lic  distribution  system;  on  the  other
 hand  what  we  see  is  they  are  taking
 decisions  to  decontrol  sugar  and  also
 give  full  freedom  to  the  textile  mills
 not  to  produce  cheap  cloth  and  allow
 them  additional  export  subsidy  to  the
 extent  of  Rs,  40  crores,  This  is  a
 clear  example  of  the  Janata  Govern-
 ment  walking  into  the  crap  of  the
 big  tycoons,  and  following  the  same
 path  as  the  erstwhile  government  has
 done.

 Remember  what  happened  in  1071,
 Those  in  Government  lifted  control
 over  sugar  for  which  they  collected
 a  very  big  amount.  The  argument  for
 lifting  control  was  the  presence  of
 heavy  stock,  but  Government  had  to
 re-impose  control  within  seven
 months  just  after  the  election  was
 over  because  the  money  part  for  the
 time  being  became  redundant.

 Incidentally,  the  sugarcane  output
 per  hectare  in  India  has  been  kept
 deliberately  low,  while  23  new  varie-
 ties  of  sugarcane  developed  by  the
 Coimbatore  Sugarcane  Breeding  Insti-
 tute  have  been  put  to  use  in  other
 countries.

 Only  the  other  day,  the  sugar  mag-
 nates  were  able  to  squeeze  out  a  con-
 cession  in  reduction  of  excise  duty
 and  guaranteed  average  return  of

 Rs.  85  and  Rs,  १90  per  quintal.

 The  ration  card  holders,  as  it  s,
 are  already  paying  30  paise  more  for
 every  kilogram  of  rationed  sugar.

 So  powerful  is  the  sugar  lobby  in
 Dethi  that  besides  taking  money  from
 the  front  door,  they  took  recourse  to
 all  sorts  of  malpractices.

 Here  I  am  quoting  the  Public  Ac-
 counts  Committee  Report  in  which  it
 was  stated:

 “yet  another  distressing  feature
 of  the  rebate  scheme  for  i972-78  is
 the  Hberal  grant  of  rebate  even  to
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 factories  which  had  not  produced
 any  sugar  during  the  base  period.
 This  would,  in  effect,  mean  that
 such  factories  would  be  entitled  to
 a  rebate  in  excise  duty  even  for
 their  normal  production.’

 That  shows  how  powerful  the  su-
 gar  lobby  is  in  Delhi.

 Again,  it  says:
 “Tf  there  ig  a  substantial  gap  bet-

 ‘ween  the  tariff  value  and  the  actual
 realisations  of  the  factories,  the
 gap  between  the  tariff  value  and  the
 ruling  market  prices  is  still  wider.
 The  Committee  were  amazed  to
 learn  during  evidence  that  while
 the  ruling  market  price  of  free  sale
 sugar  was  Rs,  585  per  quintal  in
 September,  974  in  the  Hapur  mar-
 ket  and  Rs.  570  per  quintal  in  the
 Calcutta  market,  the  tariff  value  for
 the  month  of  October,  1974,  had
 been  fixed  as  ridiculously  low  a
 figure  as  Rs.  320  per  quintal.”

 This  should  confirm  that  those  who
 are  running  the  sugar  factories  in
 this  country  are  making  more  profit
 for  levy  sugar  although  they  are  say-
 ing  that  they  are  not  making  profit.

 The  maximum  and  minimum  prices
 of  sugar  outside  the  Jevy  sugar  were?
 ‘1974-75;  Rs,  560  and  403;  1975-76;  Rs.
 550  and  Rs.  398;  i977  up  to  June;  Rs.
 50  and  Rs,  319.

 Regarding  the  production  of  sugar,
 he  has  already  given  the  figures.

 I  am  surprised  to  see  this  decision
 because  till  the  other  day  they  were
 saying  that  they  were  not  contemplat-
 ing  the  decontro]  of  sugar.  This  is
 from  The  Hindu  dated  25th  February.
 It  clearly  says:

 “Tho  road  concensus  in  the
 Cabinet  was  instead  of  decontrol,
 other  measures  should  be  adopted
 to  help  the  sugar  factories  realise
 their  cost  of  production  and  con-
 tinue  to  pay  the  cane  growers  the
 present  prices.”
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 That  was  the  Cabinet  decision  in
 February,  1978.  Then  again,  The
 Economic  Times  of  26th  February
 says:

 “The  Union  Cabinet  today  grap-
 pled  with  the  problems  faced  by
 the  sugar  industry  for  more  than
 two  hours.  Though  no  official  an-
 nouncement  is  forthcoming,  it  is
 understood  that  there  was  strong
 opposition  for  total  decontrol.”

 What  has  happened  in  between?  I
 must  take  my  hat  of  to  the  sugar
 lobby.  They  have  succecded  so
 well,  they  have  been  able  to  put  them
 in  their  pocket,  to  put  the  Janata
 Government  people  in  their  pocket.

 In  roply  to  Starred  Question  No.  277
 dated  5th  December,  ‘1977,  this  was
 the  reply  given,  Part  (b)  of  the  ques-
 tion  was:

 “Whether  Government  propose  to
 ensure  equitable  distribution  of  ra-
 tioned  sugar  to  all  the  citizens  of
 the  country  on  uniform  basis  and
 if  so,  by  what  time.”
 The  reply  was:

 “Yes,  Sir.  In  accordance  with
 the  decisions  taken  by  the  Govern-
 ment  on  27-10-1977,  it  has  been
 decided  to  increase  the  State-wise
 monthly  levy  sugar  quota  to  425
 grams  per  capita  as  against  300
 grams  earlier  for  the  estimated  po-
 pulation  as  on  i-7-975.  id

 In  between  what  has  happened

 MR.  SPEAKER:  Please  come  to  the
 question.

 SHRI  JYOTIRMOY  8080:  I  will
 finish  in  no  time.  I  assure  you  I  will
 not  take  much  time.

 MR,  SPEAKER:  I  am  only  getting
 assurance,

 SHRI  JYOTIRMOY  BOSU:  In  reply
 to  Unstarred  Question  No,  02]  dat-
 ed  2\st  November,  ‘1977,  the  Minister
 of  State,  Shri  Bhanu  Pratap  Singh,
 sald:
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 [Shri  Jyotirmoy  Bosu]
 “No  proposal  hag  been  received

 from  the  Madhya  Pradesh  Govern-
 ment  to  decontrol  sugar.”
 SHRI  BHANU  KUMAR  SHASTRI

 (Udaipur):  Sir,  when  my  hon  fri-
 end,  Shri  Ram  Kishen,  was  speaking,
 you  asked  him  to  stop  and  he  stopped
 immediately.  But,  in  this  case  you
 are  allowing  Shri  Bosu  to  continue.

 MR  SPEAKER  No,  no  Your  me-
 mory  may  be  very  short.  He  did  not
 stop  for  over  a  minute  I  would  re-
 quest  Shri  Bosu  to  put  the  question,

 SHRI  JYOTIRMOY  BOSU  “After
 due  consideration  of  the  proposals
 and  keeping  in  view  all  the  aspects
 and  hkely  repercussions  on  —-var20us
 sections  of  the  people,  Government
 have  recently  decided  to  continue  the
 policy  of  partial  control  on  sugar,
 with  equal  emphasis  on  distribution  of
 Jevy  sugar  in  the  rural  areas”

 What  has  happened  after  that?  All
 these  are  very  recent  utterances.

 MR.  SPEAKER  This  is  not  a  de-
 bate  He  should  put  a  question.

 SHRI  JYOTIRMOY  BOSU:  In  the
 Report  of  the  Sugar  Industry  Enquiry
 Commussion,  Volume  II  it  ig  stated  at
 page  09),—

 “(b)  Recommendations  from  Chap-
 ter  VI:

 (i)  The  entire  private  sector  of
 the  sugar  industry  other  than  the
 cooperative  sugar  factories,  should
 be  nationalised;

 (ai)  The  marketing  of  sugar  up-
 to  the  level  of  wholesale  trade
 should  be  completely  nationalised;

 (iin)  Provision  should  be  made
 for  adequate  representation  of  la-
 bour  and  cane-growers  in  the  na-
 tionalised  sector  and  in  the  coopera-
 tive  sugar  factories  at  all  levels;
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 (iv)  For  formulating  and  execut~
 ing  policies  in  regard  to  the  entire
 sugar  industry  (public  sector  and
 cooperative  sector)  and  for  the  ad-
 ministration  of  the  public  sector  of
 the  sugar  industry,  bd

 MR  SPEAKER.
 4  speech.

 You  are  making

 SHRI  JYOTIRMOY  BOSU-  I  say
 that  the  Government  cannot  have
 double  or  treble  standards.  They
 set  up  a  Committee  or  Commission
 and  then  they  take  a  decision,  as  per
 dictates  of  the  sugar  barons  If  they
 proceed  with  the  de-controi  of  sugar,
 the  country  will  know  that  the  Janata
 Government  hag  been  purrhased  by
 the  sugar  lobby  I  want  the  Minister
 to  give  an  assurance  that  he  wilt  not
 proceed  with  decontrol  of  stigar  and
 thus  deprive  the  poor  people  of  the
 sugar  which  they  are  getting  at  con-
 trolled  price

 SHRI  SURJIT  SINGH  BARNALA
 My  hon  friend  was  giving  credit  to
 hoth  sides  To  the  other  side  he  was
 saying,  when  they  imposed  control
 they  were  in  the  hands  of  the  sugar
 lobby,  to  us  he  i8  saying  that  now  we
 are  thinking  of  decontrolling  sugar,
 we  are  in  the  hands  of  the  sugar  lob-
 by.  I  do  not  know  where  he  stands.
 Then  he  pointed  out  that  Government
 was  following  different  policies  and  he
 quoted  some  replies  to  questions  He
 said  that  on  the  5th  December  1977
 the  quota  was  increased  to  425  grams
 per  person  That  was  done  because
 the  availability  was  more  So,  we
 thought  that  it  should  go  to  every
 village  in  the  country,  Therefore,  we
 increased  the  quota.  But,  ultimately,
 what  happened?  There  were  more  sup.
 plies.  70,000  tonnes  more  was  deliver-
 ed  for  public  distribution  Then  it
 started  coming  back  to  the  market  by
 the  backdoor,  selling  at  a  lesser  price.
 (Unterruptions)  Shri  Bhanu  Pratap
 Singh  stated  in  December  977  about
 partial  control,  Six  months  earlier  he
 could  not  anticipate  that  we  are  going
 to  de-control  sugar.  oe
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 SHRI  JYOTIRMOY  BOSU:  Sir,  on
 a  point  of  order,

 MR.  SPEAKER:  No  point  of
 der,

 SHRI  JYOTIRMOY  BOSU:  He  is
 misquoting  me.

 MR,  SPEAKER:  Nobody  is  mis-
 quoting  him.  He  has  said  so  much.

 or-

 SHRI  JYOTIRMOY  BOSU:  Shri
 Bhanu  Pratap  Singh  said  on  that
 day:

 “After  due  consideration  of  the
 proposals,  लिन

 MR,  SPEAKER:  No,  please.  The
 Minister  is  not  yielding.

 SHRI  SURJIT  SINGH  BARNALA:
 Now  the  situation  has  changed.  There
 is  more  supply  of  sugar  in  the  mar-
 ket.  We  have  to  take  into  account
 all  these  factors  and  take  a  decision,
 which  we  have  done.

 SHRI  ANNASAHEB  P.  SHINDE
 (Ahmednagar):  On  a  point  of  order.
 His  statement  does  not  make  it  clear,
 because  the  House  deserves....
 (Interruptions).

 MR.  SPEAKER:  Mr.  Jyotirmoy
 Bosu,  Item  No.  8.

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 THIRTEENTH  REPORT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  beg  to  present
 the  Thirteenth  Report  of  the  Commit-
 tee  on  Public  Undertakings  on  Jute
 Corporation  of  India  Limited—Pro-
 curement  and  Marketing  of  Jute  by
 ICL

 MR.  SPEAKER:
 ander  Rule  377.  Dr.
 Pandeya.

 Now.  Matters
 Laxminarayan

 PUC  Report  SRAVANA  39,  3900  (SAKA)  Matters  Under
 Rule  377

 DR,  LAXMINARAYAN  PANDEYA:
 Rose,

 SHRI  JYOTIRMOY  BOSU:  You
 Save  a  guidance  that  this  Indian  Ex-
 press'  news  item...

 MR.  SPEAKER:  I  have  called  Dr.
 Pandeya.

 238

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  have  one  minute.

 IMR,  SPEAKER:  No.  Dr.  Pandeya.

 12,42  hrs,

 MATTERS  UNDER  RULE  377
 (3)  REPORTED  SUPPLY  OF  CONTAMINATED

 Atta  TO  SaFDARJUNG  HOSPITAL,
 New  DE  tut.

 सक्ष्मोनारायण  पांडेय  (मंदसौर)
 झध्यक्ष  महोदय,  में  झापकी  अनुमति  से  सफदरजग
 अस्पताल  की  कुछ  अ्रनियमितताओों  तथा  वहा  जिस
 प्रकार  से  बोमारों  के  साथ  व्यवहार  किया  जा
 रहा  है,  उनके  सम्बन्ध  से  ध्यान  झ्राकधित  करते
 हुए  निवेदन  करना  चाहता  हू  |

 जैसा  कि  नवभारत  टाह्म्स  तथा  अन्य  समाचार-
 पत्नो  में  प्रकाशिन  हुआ  है,  पिछले  दिनो  जो  वहां
 बीमारो  के  लिये  झाटा  दिया  गया,  यह  इतनी  खराब
 हालत  का  था  कि  बीमारों  न  उसकी  बनी  हुई
 जबपातिया  लेने  से  इन्कार  कर  दिया  a  जब  इसक
 बारे  में  वहा  के  अ्रधिकारियों  ने  जानकारी  प्राप्त
 की  शोर  जांच  की  तो  उसके  परिणाम  भी  सतोषजनक
 मही  है  t  यद्यपि  वह  झाटा  मैं  यहा  पर  साथ
 में  नहीं  लाया  हु,  लेकिन  यदि  श्राप  उसको  देखते
 तो  वह  सारा  जमा  हुमा  था,  इस  प्रकार  की  खराब
 झौर  गन्दी  हालत  में  था  जो

 स्क
 ष्य  तो  क्या

 पशु  भी  उसे  खाना  पसन्द  नहीं  ।  बीसारो
 के  लिये  हस  प्रकार  आटा  दिया  जाना  कंदापि
 व्यावहारिक  नहीं  है  बल्कि  और  उनको  भयानक
 रूप  से  बीमार  कर  देना  है  1

 &  यह  भी  निवेदन  करना  चाहता
 हि पिछले  दिनो  से  जिस  प्रकार  की  वहा

 बल  रही  है,  उसी  के  कारण  कई  टेटनस  के  बीमार
 हुए  झौर  उनकी  मृत्यु  भी  हुई  t  इस  हस्पताल  में
 जो  दुश्यंवस्था  चल  रही  है,  उसके  कारण  झन्याम्य
 बीमारो  को  भी  काफी  परेशानों  उठानी  पड़ती  है  ।

 मैं  इस  भोर  स्वास्थ्य  मत्री  जी  जो  इस
 समय  यहां  उपस्थित  नहीं  हैं,  का  ध्यान
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 ससवू-कार्य  मलरी  जी  के  माध्यम  से  झाकषित
 करते  हुए  निवेदन  करता  हू  कि  थे  इस  बारे  में
 बक्‍तब्य दें दें  क्योंकि  महू  जनसाधारण  बे  लिये
 अहुत  महत्व  का  विषय  है  में  भाहृगाः  कि  बे  यह
 भी  स्पष्ट  करे  कि  वे  इसको  किस  प्रकार  सुधारने
 जा  रहे  है  ?  इस  हस्पताल  की  हालत  दिन-प्रतिदिन
 बिगढती  जा  रही  है,  जिसे  सुधारा  जाना  जनहित
 की  दृष्टि  से  ध्रत्यत  झावश्यक  है  |

 (a)  Rerorrep  BREAK  IN  SERVICE  OF
 MANUAL  LABOURERS  OF  FARAKKA
 CoMPLEX

 SHRI  SASANKASEKHAR-  SAN-
 YAL  (Jangipur)  A  large  contin-
 gent  of  manual  labour  had  for  a  long
 time  worked  at  the  Farakka  Complex
 The  labourers  were  on  muster  roll
 The  previous  Government  of  India
 had  a  policy  of  making  break  in  ser-
 vice  of  some  for  a  shortwhile  to  avoid
 their  permanency  and  they  passed  as
 casual  labour  During  the  incumbency
 of  the  present  Government,  after  ag-
 tation  and  discussion  the  casual
 character  was  abrogated  and  all  be-
 came  permanent  Recently,  out  of  a
 bunch  of  about  500  labourers,  600
 have  been  given  notice  of  retrench-
 ment  with  effect  from  1-8  78  Through
 our  intervention  that  date  has  been
 postponed  to  15-8-1978  A_  serious
 situation  has  aztisen  and  it  i°  not  mere
 Jy  a  case  of  throwing  back  to  unemp
 loyment  but  is  inconsistent  with  the
 avowed  policy  of  the  Januta  Govern-
 ment

 (i)  REPORTED  DECISION  f0  CANCFL
 PENSION  OF  SOME  FREEDOM  FIGHTERS

 SHRI  C  K  CHANDRAPPAN  (Can-
 nanore)  It  was  a  matter  of  serious
 public  concern  that  the  Government.
 of  India  has  decided  to  cancel  the
 pension  granted  to  some  of  the  free-
 dom  fighters  on  political  grounds  and
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 decided  to  invoke  provisions  of  Re-
 venue  Recovery  Act  to  recover  the
 amount  which  already  had  been  given
 to  them  by  way  of  pension

 Whatsoever  might  have  been  the
 ideological  inspuation  anq  political
 motivation  behind  a  struggle,  we  must
 have  the  broad  mindedness  and  grace
 to  accept  it  as  freedom  struggle  and
 honour  the  participants  of  those  strug-
 @les  as  freedom  fighters  and  national
 heroes

 But  the  Janata  Government  has
 taken  a  narrow  view  on  this  matter
 and  cancelled  the  pension  granted  to
 some  of  the  freedom  fighters  merely
 On  narrow  political  consideration

 Recently  the  Kerala  Assembly  has
 adopted  a  resolution  to  express  its
 disapproval  of  this  policy

 They  wanted  the  centie  to  take
 immediate  decision  to  grant  pension
 to  freedom  fighters  who  took  part  in
 the  historic  Punnapra-Vayalar  strug-
 le,  Moplah  Rebellion  and  Kavumbh
 struggle

 It  may  be  recalled  that  Punnappa
 Vayalar  Struggle  was  the  aimed  strug
 gle  against  the  attempt  of  the  former
 Maharaja  of  Travancore  to  declare
 Travancore  independent  at  the  insti-
 gation  of  the  British  Maplah  Rebel
 lion  in  Malabar  wag  part  of  the  Khi-
 laphat  movement  and  peasant  revolt,
 mseperable  part  of  freedom  struggle
 Kavumba:  struggle  was  struggle
 against  the  British  in  Malabar

 I,  therefore,  request  the  Govern-
 ment  to  grant  pension  to  the  free-
 dom  fighters  of  the  struggles  and
 movements  mentioned  above  and  stop
 the  act  of  invoking  Revenue  Recovery
 Act  against  the  freedom  fighters  It  is
 an  insult  to  myury  I  request  the
 Government  to  make  a  statement  on
 this  matter  n  the  House
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 Gv)  Revorrep  yorcieiz  occuparion  oF Aburr  Lrreracy  Cenrreg  or  Saa-
 kouwpur,  New  DELur  RUN  BY  Wo-
 MEN'’s  Mutual  Am  Socirry

 SHRIMATI  फ़  JAYALAKSHMI
 (Sivakasi):  Mr,  Speaker,  Sir,  with
 your  permission,  I  would  like  to
 Faise  the  following  matter  of  urgent
 public  importance  in  the  House  under
 Tule  377.

 Women’s  Mutual  Aid  Society  is  an
 Organisation  which  has  been  running
 fifty  centres  of  adult  literacy  in  the
 SJhugi-Jhopri  colonies  for  the  last
 eight  years  with  grants  from  the  Gov-
 ernment  of  India,  In  addition  they
 are  running  Balwadis  and  some  craft
 classes  also.  They  have  got  teachers
 trained  for  adult  education  with  the
 help  of  the  Polyvalent  Adult  Educa-
 tion  Centre.  4000  women  have  been
 issued  certificates  so  far  by  Begum
 Abida  Ahmed,  The  DDA  allotted  two
 rooms  tenements  in  43  localities  to
 conduct  the  programme  of  adult  hte-
 racy  for  women,  craft  centres  and
 Balwadis  and  they  are  running  them
 successfully.

 Recently,  in  Shakurpur,  all  the
 centres  which  belong  to  this  Socety
 have  been  forcibly  occupied  by  Shri
 Devender  Swaroop,  Lecturer,  D.AV.
 College,  Evening  Wing,  Lajpat  Na-
 gar.  The  boards  have  been  remov-
 ed  without  their  permission;  14  sew-
 ing  machines  and  the  library  of  three
 hundred  books  have  been  taken  over
 by  them  and  they  have  refused  o
 give  them  back.

 They  have  misguided  the  teachers
 who  belong  to  the  Women's  Mutual
 Aid  Society  and  with  their  help,  they
 876  carrying  on  the  classes  in  the
 schools  occupied  by  them.

 In  Madhipur  Block  also,  the  people
 belonging  to  the  same  group,  who
 forcibly  occupied  the  schools  earlier,
 have  again  occupied  the  centres  run
 by  the  Society  and  have  opened  what
 ig  called  a  Medical  Store.
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 As  this  organization  ig  run  by  wo- men,  they  neeg  protection.  and  I  woulg urge  upon  the  Government  to  take immediate  action  in  this  regard,
 (v)  Reporrep  sians  oF  BENDING  AND CoLLaPse  or  SUN  TEMPLE  at  Ko.

 NARK,  Ontssa

 SHRI  SIVAJI  PATNAIK  (Bhuba-
 neawar)  :  ‘Sir,  I  wanted  a  Call  At- tention  motion  to  be  admitted  on  this.

 With  your  permission,  under  rule
 377,  I  want  to  raise  the  following  mat. ter  of  urgent  public  importance.

 The  world  famous  Sun  Temple  at Konark  in  Orissa  has  shown  signs  of
 bending  and  collapse.  Already,  a  big stone  has  fallen  to  the  ground  form the  inside  top  on  4th  August,  This
 temple  is  a  monument  of  Indian  art and  sculpture  situated  in  the  eastern coast  in  Puri  District  of  Orissa  which was  built  300  years  back,  Every stone  of  this  temple  is  a  master-piece of  art.  Already  many  statues  have been  removed  from  this  temple  to  the
 National  Museum  in  Delhi.  Some  are
 stolen,  Yet  whatever  remains  and
 particularly  this  temple  is  a  wonder in  the  world’s  art  and  sculpture. Enough  steps  were  not  taken  to  main-
 tain  it  with  the  advice  of  specialists on  the  matter.  The  renowned  Archeo-
 logist,  Dr.  D.  P.  Ghose  has  opined
 that  because  of  the  adverse  effect  of
 atmosphere  in  the  sea-coast  and  in
 the  absence  of  proper  maintenance,
 the  temple  has  shown  signs  of  collapse
 and  he  has  advised  that  on  this  mat-
 ter,  the  advice  of  the  UNESCO  be
 taken.  A  team  of  specialists  from
 UNESCO  should  be  required  to  study
 the  matter,  Another  specialist,  Sri  D.
 K.  Chakravorty  has  opined  that  be-
 cause  of  the  salty  atmosphere  and
 sand-storm,  this  temple  is  decaying.
 In  order  to  keep  itself  free  from  such
 adverse  atmosphere,  long-term  as
 well  as  short  term  measures  may  be
 taken.  Still  another  Archeologist,  Shri
 P.  C.  Dasgupta  has  advised  that  a  big
 protective  umbrella  over  the  temple



 243  Matters  Under
 Rule  377

 {Shri  Sivaji  Patnaik]

 is  required  in  order  to  maintain  it.
 The  Government  of  India  has  not  yet
 taken  enough  steps  in  this  matter.
 This  temple  attracts  a  good  number
 of  tourists  to  our  country.  Leaving
 aside  this  economy  parts,  this  temple
 which  is  a  part  of  our  cultural  history
 requires  the  immediate  attention  of
 the  Union  Government  for  its  preser-
 vation.  I,  therefore,  urge  upon  the
 Government  to  take  immediate  steps
 to  get  a  team  of  specialists  from  the
 UNESCO  and  act  as  per  their  advice.
 I  also  urge  upon  the  hon.  Minister  to
 visit  the  place  as  early  as  possible
 so  that  he  can  acquaint  himself  with
 the  problem  and  take  necessary  steps
 at  an  early  date  in  this  regard.

 SHRI  JYOTIRMOY  BOSU:  I  want
 half  a  mmute,  Sir.  The  other  day  I
 gave  a  notice,  and  your  secretariat
 official  came  and  said,  under  your
 direction,  that  I  could  give  notice  un-
 der  rulc  377,  This  is  about  the  publi-
 cation  in  the  Sunday  Standard  that
 MPs  are  lobbying  tor  a  polyester  firm
 an  Ahmedabad.  I  would  not  mention
 the  name—it  js  D.  Ambani;  I  do  not
 want  to  mention  that.  The  question  is
 this.  After  that,  I  have  given  notice
 under  rule  377  again  as  per  your  ता-
 rection,  but  it  is  not  being  admitted..

 MR.  SPEAKER:  Which  is  not  being
 admitted?

 SHRI  JYOTIRMOY  BOSU:  On  the
 front  page  they  have  said  that  the
 MPs  are  lobbying....

 MR,  SPEAKER:  Please  tell  me
 what  I  have  not  admitted,  I  do  not
 know  what  you  are  saying.

 SHRI  JYOTIRMOY  BOSU:  This  is
 about  a  news  item  where  it  has  been
 alleged  that  the  MPs  are  lobbying  for
 a  polyester  firm  of  Ahmedabad.

 MR.  SPEAKER:  You  want  to  make
 a  etatement  without  making  it  accord-
 ing  to  rules.  I  will  look  into  the  mat-
 ter.

 AUGUST  10,  4978  Ci  ‘onstitution
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 SHRI  JYOTIRMOY  BOSU:  I  am
 most  grateful  to  you,  Sir,

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  Whoever  wants  to
 discuss  anything  about  his  notice,
 may  please  come  and  discuss  with  me.
 I  am  available  to  everybody  for  dis-
 cussion,  I  may  be  able  to  select  for
 today  or  tomorrow;  J]  have  some  limi-
 tations.

 थो भगत  शाम  (फिल्लौर)  :  मेरा  एक  प्याइंट
 श्राफ  भाईर है  ।

 MR,  SPEAKER;  What  is  your  point
 of  order?

 ओ  भगत  राम  नियम  377  के  प्रधीन
 झाम  तौर  से  बाप  पाच.  भादमियों  को  एलाऊ
 करते  है  लेकिन  कल  आपने  चार  को  किया  है
 f  लगातार  कई  दिनों  से  चडीगढ़  के  बारे  में...
 (व्यवधान)

 MR.  SPEAKER.  I  have  allowed  five
 Members  yesterday  also.

 st  भगत  राम  :  तो  झाप  ने  मुझे  क्यो  नहीं
 एलाऊ  किया  *

 MR,  SPEAKER:  Mr,  Bhagat  Ram,
 you  are  making  a  mistake.  Yesterday
 five  Members  were  selected  One  of
 the  Members  was  absent.  I  did  not
 ask  him  to  remain  absent,

 at  were  जो  (विदिशा)  में  भी  नियम
 377  का  नोटिस  लगातार  तोन  दिन  से  दे  रहा

 हु  ।  वह  राष्ट्रीय  महत्व  का  सवाल  है  ny

 MR.  SPEAKER:  You  may  have  to
 wait  for  another  three  days  or  30  days.

 32.53  hrs.

 CONSTITUTION  (FORTY-FIFTH
 AMENDMENT)  BILL—Contd,

 CravseE  3—(AMENDMENT  OF  ARTICLE
 22)—Contd,

 MR,  SPEAKER:  Now  we  take  up  fur-
 ther  clause-by-clause  consideration  of
 the  Constitution  (Forty-Fifth  Amend-
 ment)  Bill,
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 Mr,  Saugata  Roy.  There  are  q  large
 humber  of  Members  who  have  to
 speak.  The  maximum.  time  allowed  35
 five  minutes.  )

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  There  are  only  five  minutes  left
 before  Junch,  I  will  finish.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  When  will  the
 Clauses  be  put  to  vote?

 MR,  SPEAKER.  At  about  6.30  p.m.

 SHRI  SAUGATA  ROY:  Yesterday  |
 was  speaking  about  the  amendment  on
 preventive  detention  clauses  that  have
 been  brought  in  relation  to  the  Forty-
 Filth  Amendment  when  I  said  that
 one  of  the  basic  mandates  on  which
 the  Janata  Party  came  to  power  was
 not  only  to  do  away  with  the  ioternal
 Emergency  but  also  to  do  away  with
 preventive  detention  The  first  good
 thing  they  did,  although  belatedly,  was
 removing  the  MISA  from  the  provi-
 sions  of  the  law-—~bringing  forward  the
 MISA  Repeal  Bill.  It  was  expected
 that  the  Janata  Government  would  do
 away  with  these  clauses  for  preventive
 detention  also.  But  I  am  sorry  that,
 except  reducing  the  period  from  three
 months  to  two  months,  no  significant
 change  has  been  made  in  the  articles
 providing  to:  preventive  detention.

 I  want  to  state  at  this  stage  that  it
 has  been  théexperience  in  our  country
 that  in  the  last  30  years  every  govern-
 ment  which  has  come  to  power  has
 thought  that  this  country  is  ungovern-
 abe  without  preventive  detention  laws,
 Whether  it  was  the  Congress  Govern-
 ment  then  or  whether  it  is  the  Janata
 Government  now,  or  whether  it  is  the
 different  Governments  in  the  States,
 they  all  think  that  our  people  are  not
 governable  without  preventive  deten-

 tion  law.

 In  thig  context  I  want  to  refer  to
 what  the  United  Kingdom  is  facing where  the  Irish  Republican  Army  is
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 staging  an  open  war:  if  you  go  to  the
 town,  Belfast,  you  will  find  that  on
 both  sides  of  the  road,  there  are  barri-
 cades  and  soldiers  are  peeping  out  from
 armoured  bunkers.  Still,  even  in
 Northern  Ireland,  they  have  not  invok-
 ed  any  preventive  law.  Is  it  not  that
 We  are  a  civilized  country?  We  do  not
 think  that  our  people  can  be  governed
 without  preventive  detention  law.
 When  all  other  countries  in  the  world
 where  there  is  lot  more  trouble  than
 what  there  is  in  our  country....

 MR.  SPEAKER:  You  want  more  trou-
 ble  here?

 SHRI  SAUGATA  ROY:  No.  Even
 they  have  no  preventive  detention  law.
 Why  do  you  want  the  preventive  deten-
 tion  law  in  our  country?  In  this  con-
 text  I  may  say  that,  in  the  Janata
 Party  itself  there  had  been  a  lot  of
 opposition  to  the  continuation  of  the
 preventive  detention  law.  I  refer  to
 the  speech  made  by  the  hon,  Member
 Shri  Ram  Jethmalan:,  on  the  floor  of
 the  House.

 Mr,  Ram  Jethmalani  hag  also  brought an  amendment  to  this  clause  but
 which,  I  am  sorry  to  say,  has  not  been
 \ery  honest  He  sayg  that  after  clause 7  the  following  clause  shall  be  insert-
 ed,  viz.,

 “Notwithstanding  anything  con- tained  in  the  Constitution,  no  law
 Providing  for  preventive  detention
 Shal]  operate  in  respect  of  any  citi- zen  of  India  except  during  the  period when  the  proclamation  of  emergency 4S  in  operation.”

 Sir,  here  is  where  Mr.  Ram  Jethmalani has  made  a  compromise  with  the  Law
 Minister  that  when  a  proclamation  of
 emergency  i,  in  operation,  which  in« cludes  both  internal  emergency  due  to an  armed  rebellion  and  an  emergency due  to  external  aggression,  preventive detention  can  be  in  operation.  But, Sir,  as  we  have  said  it  earlier  and  I
 want  to  repeat  it  here,  we  ate  opposed to  the  continuation  of  any  clause  with
 regard  to  internal  emergency,  Whe- ther  the  name  is  internal  disturbanze
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 or  whether  the  name  is  armed  rebel-
 Hon,  there  should  be  no  provision  for
 an  internal  emergency  in  our  Constitu-
 tion.  That  ig  why  also,  Sir,  I  want  to
 request  Mr.  Ram  Jethmalani.  Let  nim
 withdraw  his  amendment  which  is
 half-hearted  in  the  sense  that  any  gOv-
 ernment  can  say....

 AN  HON,  MEMBER:  He  is  with-
 drawing.

 SHRI  SAUGATA  ROY:  He  will  have
 fo,  because  of  pressure  from  his  gov-
 ernment.

 I  want  to  say  as  Mr.  Barua  from
 our  side  said  yesterday,  even  with  re-
 gard  to  external  aggression  we  have
 doubts  because  we  have  seen  the  last
 few  years  in  this  country  have  been  an
 eye-opener  to  the  people  of  this  couut-
 ry  and  members  of  all  parties  inctud-
 ing  our  own  Party  which  has  been  in
 power  for  so  long  in  the  country  that
 when  excessive  power  ig  in  the  hands
 of  a  ruling  clique,  then  it  can  be  ope-
 rated  as  Much  against  the  members  of
 the  ruling  party  as  it  can  be  used
 against  the  members  of  the  opposition
 parties.  Mr.  Chandrasekhar  was  a
 member  of  our  own  party  when  he  was
 arrested.  There  were  other  instances
 also  where  members  of  our  own  Party
 were  arrested  during  the  emergency
 So,  Sir,  Congressmen  have  also  suffer-
 लव  due  to  this.

 So,  all  I  want  to  say  is  that  it  is  high
 time  that  the  Law  Minister  who  earlier
 has  been  a  staunch  champion  of  civil
 rights,  should  come  forward  removing
 all  these.  Mere  amendments  are
 nothing  because,  a8  you  know,  in  this
 country  the  government  has  very  great
 powers.  In  gq  country  where  people
 are  poor,  the  State  is  always  more
 powerful  than  the  people  and  there  is
 ne  need  for  preventive,  repressive  and
 draconian  laws  in  the  hands  of  the
 State  in  order  to  govern  and  guide  the
 destines  of  the  people,
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 I  might  also  say  here,  Sir,  that  the
 Janata  Party  has  been  a  staunch  advo-
 cate  of  civil  rights  here  and  human
 rights  abroad.  Our  Prime  Minister
 has  spoken  a  number  of  times  on  the
 question  of  human  rights  in  different
 countries  of  the  world,  I  may  Say  that
 this  concept  of  human  rights  does  not
 go  well  with  the  concept  of  preventive
 detention,  nor  does  it  go  well  with  the
 concept  of  having  any  internal  or  ex-
 ternal  emergency  in  this  countrv.

 So,  with  this,  I  want  the  Lew  Minis-
 ter  to  come  forward  and  sav  that  there
 will  be  neither  any  preventive  deten-
 tion  nor  any  laws  for  internal  or  exter-
 nal  emergency  in  this  country  so  that
 the  people  of  this  country  are  perma-
 nently  insured  against  any  interference
 into  their  basic  mghts  dy  the  State
 because,  as  you  know,  Sur,  the  State
 could  very  often  be  reduced  to  a  rule
 by  8  caucus  or  hy  a  few  people.

 Thakn  you  ,  Sir

 MR.  SPEAKER:  The  Itouse  stands
 adjourned  till  2’O’  clock,
 33  hrs,
 The  Lok  Sabha  adjourned  foy  Lunch

 till  Fourteen  of  the  Clock

 The  Lok  Sabha  reassembled,  after
 lunch,  at  Five  minutes  past  Fourteen

 of  the  Clock,

 [Mr.  Depry-SPeaxer  in  the  Chair}
 AMENDMENT)  BILL—Contd,

 CONSTITUTION  (FORTY-FIFTH
 AMENDMENT)  BILL—Contd.

 MR.  DEPUTY-SPEAKER:  .4  think  we
 should  push  through,  but  for  taat  pur-
 pose,  I  would  request  the  Merbers  to
 cooperate.  There  are  some  clauses
 which  are  important,  on  which  some
 people  would  like  to  spcak.  At  the
 88706  time,  there  are  other  clauses  on
 which  there  are  amendments  given  by
 some  Members.  I  would  request  them
 not  to  go  on  speaking,  on  avery  clause,
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 SHRI]  H.  L.  PATWARY  (Mangal-
 doi):  I  am  concerned  with  Education.
 Yesterday,  34  took  permission  from  the
 Chair  to  speak  on  clauge  47.

 MR,  DEPUTY-SPEAKER:  We  will
 come  to  that.  We  are  still  om  clause  3
 Now  Shri  B.  P,  Mandal.

 SHRI  B,  P,  MANDAL  (Madheopura
 Mr.  Deputy  Speaker,  Sir:  7  ain  not  very
 happy  with  the  present  amendment
 brought  forward  by  the  hon.  Minister.
 As  a  matter  of  fact,  during  the  elec-
 tions,  we  had  solemnly  pledged  betore
 the  electorate  that  we  shall  do  away
 altogether  with  imternal  Emergency.
 We  had  been  given  8  mandate  to  do
 away  with  it.  We  had  addressed  seve-
 ral  meetings,  and  everywhere  we  had
 told  the  people  that  as  soon  as  we  were
 voted  to  power,  our  first  act  would  be
 to  do  away  with  internal  Eniergency.

 I  am  sorry  that  internal  Emergency
 has  been  allowed  to  continue,  We
 were  criticising  Mrs,  Gandhi  for  the
 proclamation  of  Emergency.  Now
 Mrs.  Gandhi  ang  her  supuorters  and
 sycophants  will  go  to  the  electorate
 and  say:  “Look  here,  these  reovle  were
 criticizing  us  for  the  proclamation  of
 Emergency.  But  these  Pecple  have
 themselves  now  orovided  for  procla- ming  it.”  What  is  the  difference between  internal  disorder  and  armed rebellion,  as  has  been  sought  to  be

 substituted?

 SEVERAL  HON,  MEMBERS:  We  are on  clause  3  now.

 SHRI  B,  P,  MANDAL:  I  know,  I
 am  making  a  passing  reference  to  in-
 ternal  Emergency.  There  is  no  diffe-
 rence  between  internal  disturbance  ang armed  rebellion.  Moreover,  what  is  the
 difficulty,  after  all,  for  people  like
 Hitler,  Mussolini,  Salazar—and  last  but
 not  the  least—and  dictators  of  Indira
 Gandhi-type  to  come  forward  and
 manoeuvre  an  armed  rebellion  here
 and  there  and  proclaim  that  a  state  of
 Emergency  shoulg  be  declared?  There
 is  no  check.  The  hon.  Minister  has

 brought  In  a  clause  saying  that  beiore
 advising  the  President,  the  Prime
 Minister  will.  call  a  meeting  of  the
 Cabinet.  But,”  afér  all,  in  a  parha-
 mentary  democracy,  wiiat  is  the  posi-
 tion  of  the  Minister,  as  against  the
 Prime  Minister?  Within  the  twinkling
 of  an  eye,  these  Ministers  can  be  asked
 to  vacate,  or  to  resign,  if  they  don’t
 resign,  they  will  be  dismissed,  There-
 after,  his  followers  and  sycophants
 will  be  brought  in,  into  the  Cabinet,  It
 is  not  So  difficult  for  a  dictator  to  get
 it  passed.  Thus,  there  can  be  no
 check.  After  all,  in  a  parliamentary
 democracy  and  a  Cabinet  system,  there
 ४5  no  voting.  Whatever  the  Prime
 Minister  says  that  prevail  whatever
 may  be  the  majority  view.  It  is  well
 known  to  the  hon,  Minister.  There  is
 no  check  to  that,  By  this  we  are  los-
 ing  our  face.  We  are  giving  those
 persons  who  have  lost  their  face  before
 the  electorate,  a  good  chit,  a  good
 certificate,  an  opportunity  to  go  to  the
 people  and  say;  look,  we  were  justified
 in  proclaiming  the  emergency,

 I  now  come  to  thig  clause.  The  first
 and  foremost  criteria  of  an  independent
 society  is  that  there  should  be  no  im-
 prisonment  without  trial.  This  was
 achieved  in  Britain  long  ago,  in  the
 320  and  l3th  centuries  in  the  Magna
 Carta,  the  first  charter  of  liberty.
 People  in  Britain  got  from  their  king
 mm  the  Magna  Carta  a  specific  declara-
 tion  that  nobody  will  be  sent  to  prison
 without  trial.  But  they  are  continu-
 ing  preventive  detention  here,  saying
 instead  of  3  months;  g  person  will  be
 detained  only  for  two  months,  This
 process  of  {wo  months  may  go  on  and
 continue  for  the  whole  life  time  of  a
 person.  What  will  be  the  check?
 There  was  specific  provision  in  the
 Constitution  for  a  board  to  review  the
 cases  of  detenus.  People  eligible  to
 be  judges  could  be  there  in  that  board.
 The  hon.  Minister  hag  already  n.odi-
 fled  it  by  saying  that  this  board  will
 be  appointeg  by  the  Chief  Justice  of
 the  High  Courts  and  members  will  be
 sitting  judges  or  retired  judges,  and

 so  on.  After  all  we  have  seen.  fhe
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 character  of  the  judiciary  in  the  coun-
 try  during  the  emergency  The
 highest  judiciary  in  the  country  canc-
 ed  ६०  the  tune  of  the  dictator,  much
 cannot  be  expecteq  from  that  So,  I
 say  that  we  should  have  done  away
 with  this

 Yesterday  the  hon  Minister  was
 saying  suppose  there  was  external
 danger  there  could  be  emergenty,  sup-
 pose  there  wag  internal  danger  why
 there  should  be  no  emergency?  The
 Central  Government  hag  got  a  laige
 force  of  central  reserve  police,  border
 security  force  and  state  constabulary
 ang  so  on  and  if  there  is  a  small
 armeg  rebellion  here  or  there,  they
 could  quell  it  What  is  the  necessity
 of  curbing  the  idependence  and
 Kberty  of  the  whole  of  the  nation?  If
 more  than  fifty  per  cent  of  the  people
 take  up  arms  against  the  government
 we  have  no  right  to  remain  here  Le-
 cause  it  78  the  majority  which  rules
 It  48  not  a  foreign  government  which
 says  we  shall  be  here  by  force  of
 arms  We  shall  have  to  be  here  by
 the  consensus  of  the  people  I  have
 got  a  lot  of  other  things  to  say  but
 due  to  shortness  of  time  I  will  only
 say  that  I  support  this  Bill  I  am  dut-
 fully  bound  to  support  it  belonging  to
 the  Janata  Party  But  I  support  7
 with  a  heavy  heart  I  may  again  tell
 the  hon  Minister  that  this  amending
 Bill  may  prove  to  be  the  Waterloo
 of  the  Janata  Party,  in  the  next  elec-
 tions  we  will  have  no  face  I  sound
 this  warning  to  the  Minister  He  may
 be  thinking  that  people  support  it
 Because  we  are  in  the  Janata  Party
 we  are  supporting  it.  Members  of  the
 CPM  are  supporting  it  because  other-
 wise  it  will  land  them  from  the  frying
 pan  to  the  fire  The  Congress  people
 are  supporting  it  because  this  Bill  will
 save  their  face  before  the  people
 Therefore,  they  are  getting  so  much
 support  but  I  submit  that  this  Bill
 may  prove  to  be  the  Waterloo  of  the
 Janata  Party  in  the  next  elections

 oe
 a  heavy  heart  I  support  this
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 भी  कंदर  लाल  भुष्त  (दिल्ली  सदर)
 उपाध्यक्ष  महोदय,  मे  स्वीकार  करता

 हि
 कि

 किसी  भी  सभ्य  देश  म  बरी  ट्रायल  के  किसी
 झादमी  को  जेल  में  नहीं  भेजा  जामा  चाहिए  ॥
 रुल  झाफ  ला  भा  मोटे  तौर  से  यही  झथ  है
 कि  किसी  को  बगेर  के  जेस  मां  मही  भेज
 जाता  चाहिए  t  साथ  साथ  म॑  यह  भी
 स्वीकार  करता  ड्  कि  हर  देश  की
 परिस्थितिया  होती  है  इंगलैंड  झौर  प्रमरीका
 में  जो  परिस्थिति  है  वह  झाज  हमारे  देश  में
 नही  है  हमारे  यहा  डाइवजेन्ट  एसिमेट्स  हैं  t
 नागालैंड  मिड्ोराम  शौर  मणिपुर  म  जो  हालात
 रहे  है  उससे  हम  सब  वाकिफ  है  ।  यहा  झनग-
 झलग  तरह  की  पोलीटिकल  फ्लिासफी  है  ।
 (व्यक्षधाम)  हमारे  यहा  धलग  भलग  पोलीटिकल
 'थिकिंग  के  लांग  हैं  ।  ऐस  भी  लाग  है  जो  बेसिकली
 बायलेस  म  ब्िलीव  करने  हैं।  हमारे  यहा  तेलगाना
 की  घटनाय

 1५
 और  भी

 बहुत
 सी  घरनाये  हुईं  t

 दिल्‍ली  मं  झौर wo  पी०  मे  भी  बूलिस
 रिवालट  हुआ  +

 जहा  तक  में  जानता  ह  हमारे  संविधान
 में  शरू  से  रीज़नेबल  रेस्ट्रिक्लन  का  प्राविज़्न  बही
 था  v  झगर  मै  ग़लती  नहीं  बरता  हु  तो  पडित
 जी  और  सरदार  पटल  न  यह  प्राविद़्न  लाया
 जिस  देश  का  करेक्टर  ण्सा  हा  उस  मे  हम
 सिक्‍युरिटी  झाफ  दि  नेशन  के  साथ  खिलवाड़
 नहीं  कर  सकते  +  चाहे  दुख  के  साथ  चाहे  मरे
 मन  के  साथ  और  चाहे  लाचारी  म  यह  प्रायिज्न
 साना  हमारे  लिए  ज़रूरी  है  इस  दृष्टि  से  मै समझता

 हू  कि
 मंत्री  महांदय  ने  जो  कुछ  बिया है.  बहू

 zB  हैं  1

 लेकिन  इसका  मतलब  यह  नहीं  है  कि  इमजेंन्सी
 क  समय  जैसा  एड़वाइज़रों  बोह  हो--उसको
 भ्री  हृदा  दिया  गया  था--और  प्राउडज  आफ
 डिटेंशन  ही  न  दी  जाय  ।  इमजेन्सी  के  समय
 एडबाइजरी  बोर्ड  एक  रुटीन  चीज़  थी  t  at
 याद  है  कि  चौधरी  चरण  सिर  जा  हमारे  होम
 मिनिस्टर  थ  दिल्‍ली  जल  ह  रिहा  हो  गये  ब्ौर
 उसके  पाच  दिल  के  बाद  अआडर  a  गया  कि
 भ्राप  की  डिटेंशन  श्रौर  तीन  महीने  के  लिए
 एक्सटेंड  की

 के  ह  ह
 4

 शग
 भी

 बता  हू.  डिस्ट्रिक्ट  स्ट्र्ट  पेपर
 पर  नभ्य  ताम  के  हिटेंशन  आईर  पर  साइन
 कर  देता  था  t

 wat  महोदय  ने  यह  झच्छा  किया
 श्

 कि

 t
 ऐसा  यही  होगा  कि  किसी  को  भी  बोर्ड  का  मैम्बर
 धना  दिया  जाये  ।  ऐसा  करने  से  इसके  सिसयूज पर  चेक  रहेगा  धौर  मिसयूज्ष  को  रोकने  के
 सिए  यह  बहुत  ककूरी  है  t

 मैं  ने  यो  सशोधन  दिये  हैं।  एक  तो  यह
 है  कि  कॉस्टीट्यूशनल  गारण्टी  होनी  चाहिए  कि
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 fates  दिेशन  के  हर  एक  केस  में  ग्राउंड्ज
 झाफ़  डिटेंशन  जरूर  दी  शामेंगी  ।  क्या  ऐसा  कोई
 प्राविजत  है  ?  कहां  है,  बताइये  |

 SHRI  RAM  JETHMALANI  (Bom-
 bay  North-West):  It  is  already  there.

 ओऔ  no  लाल  गृप्त  :  मेरी  दूसरी  एमेंडमेट
 है  कि  छः  महीने  से  ज्यादा  किसी  को  डीटेन
 किया  जाना  चाहिए  /  ऐसा  नहीं  होना

 कि  किसी  को  वो  महीने  के  लिए  डीटेन
 किया  जाये,  झौर  फिर  बार-बार  उसे  बढ़ाते

 ,  और  डिटेशन  इनडेफिनट्ली  चलती  रहे  ।
 भी  व्यक्ति  को,  किसी  भी  हालत  में  छ

 डिटेशन  विवाउट  ट्रायल  में  नही  रखना
 6  महीना  काफी  है  t  शुरू

 टिव  डिटेशन  सरदार  पटेल  ने  किया
 6

 शा
 4:44883484/

 है;

 ड़
 4

 ्

 ज  2०५

 झाज  4  x  दे

 सेबोट्यस  है,  वायलेंस  से  बिलीव  करने
 परिस्थिति  में  यह  कहना  कि  अिजेटिन

 नहीं  चाहिए,  में  समझता
 1  इसलिए  थाहे  हम  न  चाहते  हो
 लेकिन  इसके  लिए  प्रावधान  करना

 किया,  वह  ठीक  किया  t  लेकिन
 इसमें  लिमिट  जरूर  रखती

 एक  एक  दो  दो  साल
 दे  -  यह  नहीं  होता

 लिमिट  6  महीने  रखिए  ।
 ज्यादा  नहीं  होना  चाहिए  t  मुझे

 ट्हे  ह्
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 ह
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 SHRI  CG.  ™M.  BANATWALLA
 (Ponnani):  It  is  very  tragic  that
 Clause  3  of  the  amending  Bill  seeks
 to  contmue  this  concept  of  preven-
 tive  detention.  Preventive  detention
 is  nothing  but  a  lawless  law  and  it
 ३38  repugnant  to  democratic  ideals.  It
 is  also  anomalous  to  have  preventive
 detention  provisions  in  the  Chapter
 which  gives  fundamental  rights.  Not
 only  that.  I  must  mention  that  the
 hon.  Minister  was  very  eloquent
 about  personal  liberty  and  article  2I.
 He  pointed  out  in  this  House  the  re-
 levant  provisiong  in  the  amending
 Bill  that  the  enforcement  of  article
 2  dealing  with  personal  liberty  can-
 not  be  suspended  even  during  times
 of  emergency,  but  I  am  constrained
 to  gubmit  that  the  hon.  Minister  is
 trying  to  shine  in  false  glory,  be-
 cause  Clauses  3(b),  4,  5,6,  and  7  of
 article  22  exclude  the  application  of

 article  2]  even  in  times  of  peace.
 Therefore,  the  very  astonishing  and
 tragic  part  of  the  Constitution  is  that
 preventive  detention  is  a  subject  mat-
 ter  of  norma]  and  peace-time  legisla-
 tion.  This  is  something  for  which
 we  do  not  find  a  parallel  in  democra-
 tic  countries,

 As  is  well  known,  there  can  be
 no  preventive  detention  law  in  the
 USA  or  in  England  during  times  of
 peace.  Similarly,  artidle  34  of  the
 Japanese  Constitution  of  +1946,  article
 3(2)-(3),  ue.  sub-clauses  (2)  and  (3)
 of  Article  3  of  the  Czechoslavak  Con-
 stitution  of  1948,  article  04  of  the
 West  German  Constitution  of  3948
 and  several  others  specifically  say
 that  there  can  be  no  detention  with-
 out  trial  All  of  them  —  specifically
 state  that  no  person  can  be  detained
 without  having  been  given  the  rea-
 sons  for  detention.  They  also  speci-
 fically  state  that  every  person  shall
 have  the  right  of  bemg  assisted  by  a
 lawyer.  But  here,  the  tragic  part  is
 that  we  are  treating  preventive  de-
 tention  as  a  subject  of  normal  and
 even  peace-time  legislation.  These
 preventive  detention  provisions  dis-
 figure  our  Constitution  and  ridicule
 the  very  concept  of  the  rule  of  law
 to  which  we  say  we  are  dedicated.

 No  doubt,  certain  safeguards  have
 been  provided  as  far  as  preventive
 detention  is  concerned,  but  it  is  not
 a  question  of  safeguards;  it  is  not  a
 question  of  remaining  in  detention
 for  two  months  or  three  months
 without  the  opinion  of  the  Advisory
 Board,  it  is  not  a  question  as  to  how
 that  Advisory  Board  will  be  com-
 posed.  The  vital  questian  is  deten-
 thon  without  trial,  which  smacks  of  a
 feudal  society.  I,  therefore,  most
 humbly  request  the  Government,  not
 to  insist  upon  any  such  preventive
 detention  law  during  times  of  normal
 peace.  I  have  given  notice  of  my
 amendment  No.  162,  which  seeks  to
 do  away  totally  with  this  concept  of
 preventive  detention.  But  there  are
 certain  difficulties  which  we  face.
 Suppose  the  Government  does  not
 accept  this  idea  of  removing  preven-
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 live  detention  from  the  Constitution,
 in  that  case,  we  will  be  obliged  to
 vote  in  favour  of  the  Government
 amendment,  to  do  away  with  the
 stringent  provisions  which  are  at
 present  there  in  favour  of  some
 lesser  stringent  provision  I  hope  the
 Government  is  not  going  to  confront
 us  with  such  a  situation  I  appeal  to
 the  Government  most  fervently  to
 scrap  the  provisions  relating  to  pre
 ventive  detention  lock  stock  and
 barrel.

 MR  DEPUTY-SPEAKER  Shri
 Vinayak  Prasad  Yadav  I  would
 again  appeal  to  the  Members  to  be
 brief  in  their  remarks  Some  mem-
 bers  have  given  notices  on  a  number
 of  clauses  I  would  request  them  to
 select  one  or  two  important  clauses
 on  which  they  would  lke  to  speak
 and  inform  the  Chair  of  their
 preferences

 SHRI  KANWAR  LAL  GUPTA
 We  have  to  speak  on  all  important
 clauses

 MR  DEPUTY  SPEAKER  I  am
 calling  those  members  who  have  not
 given  notice  of  any  amendments
 according  to  the  lst  given  by  the
 whip

 SHRI  PURNANARAYAN  SINHA
 (Tezpur)  Sir,  you  should  call  those
 members  who  have  not  been  able  to
 get  a  chance  to  speak  during  the
 general  discussion

 MR  DEPUTY  SPEAKER’  We  are
 trying  to  see  to  that  also,  that  is,
 giving  opportunity  to  those  who  have
 not  spoken  in  the  general  discussion
 But  there  are  some  names  which  are
 sent  by  the  whips  which  also  we  have
 to  call

 उपाध्यक्ष  .  में  आपके  माध्यम  से  कानून
 बली  जी  को  धन्यवाद  देता

 ज्
 उन्होंने  5 acet  संविधान  (संशौधन)  लोकसभा
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 "  जहां  तक  इमजेन्सी
 ्

 है.  &
 _ गजरबन्दी  की  सवाल  है;  ow
 समझते  हैं  लत  सरकार  में  बौर  कांग्रेस  हि
 में  इन्होने  कोई  फर्क  नहीं  रहने  दिया  है  ।

 मैरा  झमेस्डमेस्ट  है
 ‘There  shall  be  no  preventive

 gency  declared  by  the  President  in
 actual  outbreak  of  war,  aggression.
 or  armed  rebellion”

 74443  y

 x

 !

 व

 ्  443%

 हमे
 4,
 |
 4
 ज

 0
 3

 कासून  सही  लगाया  ।  जहां
 हैं  इस  देश  में  077  में  जो  चुनाव  हुए
 इस  देश  वी  जनता  ने  दिखला  दिया
 डिमोत्रैटिक  बढेशन्स  में  न  झमरीका  से
 न  इस्लैंड  से  पीछे  हैं  बल्कि  हिल्दस्‍्तान

 नता.
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 नीचे  ।  परन्तु  मी  महोदय ने  जो
 रखा  है  प्रिवेंटिव  डिटेंशन  के  बारे  म  वह  वही  है
 जोकि  पहले  था  ।  हम  पहले  मीसा  फे
 कई  बार  जेल  गए  हैं  ।  को  प्रावधान  पहले  थे  वही
 प्रावधान  इन्होते  भी  लगा  वर  नामल  टाईम  में  भी
 मीसा  या  प्रिवेंटिव  डिटशन  एक्ट  को  कायम  रखने
 वा  प्रयास  किया  है  ।  मती  महोदय  को  सुरक्षा
 बन्दी का  डिफेस्स  मरने  का  ही  पनुभव है में  कभी  सुरक्षा  बन्दी  बनने  का  दुर्भाग्य  नहीं  प्राप्त
 हुआ  है,  इसीलिये  मजरबन्दी  क  प्रावधान  को
 झावश्यक  समझते  है  1  मह  हमारे  लिये  लण्जा  की
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 SHRI  8.  P.  MADAL:  The  Minister
 should  bear.  He  should  not  engage
 himself  in  talks,

 झ् 824

 47

 मिबेदम
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 बदस्ति  नहीं  करेरी  t  इसलिए  &  चाहता  हू  कि मेरा  एमेंडमेंट  श्राप  स्वीकार  कर  ले  ।

 ली  शरद  कावः  (जबलपुर)  :  मुझे  भी  दो
 मिनट  का  समय  दोजिए  इस  पर  बोलने के  लिए  1

 MR.  DEPUTY-SPEAKER,  Mr.
 Yadav,  if  I  am  going  to  make  an
 exception  in  your  case,  there  are  five
 hundred  and  forty  Members..

 ची  शरद  थादय :.  मे  बीमारी  मे  भी  भागा हु, भी  दो  मिनट  बोलने  के  लिए  दे  दीजिए  ।
 इस  प्रीबेंटिव  एक्ट  में  गिरफ्तार  रहा  ह  (व्यथ-

 ान) ....  .जजो ने  मुझे  सजा दी  हैं
 MR.  DEPUTY-SPEAKER:  I  am

 very  sorry  because  there  are  many
 Members  who  have  been  in  jail.
 That  is  not  the  reason.  There  are
 many  Members  who  have  been  in  jail
 during  Emergency.

 MR.  DEPUTY-SPEAKER:  You
 speak  on  the  Third  Reading.
 (व्यवधान) ,  .  =  झाप  थर्ड  रीडिंग  में  बोल
 लीजिए  t

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  Mr.  Deputy  Speaker,
 Sir,  I  have  already  moved  a  motion
 before  the  House,  I  have  taken  the
 leave  of  the  House  and  I  have  al-
 ready  moved  the  amendment  no,  278,
 st  no  35.

 At  the  outset,  I  should  like  to  make
 it  clear  that  it  would  have  been  the
 happiest  consummation  if  this  odious
 and  abnoxious  provision  of  preven~
 tive  detention  had  been  repealed  and
 abolished  once  for  all.  I  had  opposed
 it  in  the  Constituent  Assembly  thirty
 years  ago  when  I  said  that  it  is
 strange  that  Article  22  has  been  en-
 shrined  in  the  Indian  Constitution,  an
 Article  which  confers  on  every  citizen
 the  fundamental  right  to  be  detained
 without  trial  I  suggested  that  it
 might  find  a  place  elsewhere  in  the
 Constitution,  but  not  as  an  Article  of
 fundamental  right.  It  was  not  be  and
 it  was  embodied  in  the  Chapter  on
 fundaynental  rights.

 Later  when  Sardar  Vallabhbhai
 Patel,  the  then  Home  Minister  intro-
 duced  a  Bill  in  1950,  in  pursuance  of
 the  enabling  article  22  of  the  Con-
 stitution,  in  the  Provisionaj  Parlia~
 ment,  I  had  also  moved  some  radical
 amendments  to  that  Bill,  and  one  or
 two  of  them  had  probably  been
 accepted  by  the  Minister.

 Today,  I  can  understand,  but  not
 appreciate,  the  arguments,  the  pleas
 that  may  be  made  by  the  Govern-
 ment,  by  the  Law  Minister,  pointing
 out  certain  constraints,  political,  or
 if  not  political,  admunistrative,  and
 the  compulsions  of  the  prevailing
 situations  in  some  parts  of  the
 country.

 At  that  time,  when  Sardar  Valla-
 bhbhai  Patel  introduced  the  Bill  in
 the  Provisional  Parliament,  he  also
 had  said  that  he  wag  doing  s0  with
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 a  heavy  heart,  that  he  had  three  sleep
 less  nights  and  that,  when  he  had
 introduced  the  Bill,  he  was  not  happy
 over  it  I  am  sure,  the  Law  Minis-
 ter,  Shri  Shant:  Bhushan,  is  even
 more  unhappy  than  Sardar  Vallabh-
 bha:  Patel  was  at  that  time  Sardar
 Vallabhbhai  Patel  who  was  the  Home
 Minister  at  that  time  had  also  said
 that  because  of  the  situation  in
 Telengana  and  in  one  or  two  other
 parts  of  the  country  he  was  intro
 ducing  the  Bill  It  was  the  Bull  in
 pursuance  of  article  22  Here  also
 the  enabling  article  is  this  one  You
 will  have  the  Bull  later  on  in  the  Lok
 Sabha

 What  I  suggest  is  if  the  Law  Min
 ister  on  behalf  of  the  Government  's5
 Tot  in  a  position  to  accept  this  pro
 position  that  the  provisions  of  the
 preventive  detention  should  be  re-
 pealed,  should  be  abolished,  then  the
 next  best,  the  second  best  that  we
 can  think  of  is  to  mitigate  the  seve-
 rity  and  the  hardship  of  this  law
 recognising  straightway  that  this  ay
 at  best  a  necessary  evil  That  is  the
 position  we  should  adopt,  the  Janata
 Party  should  adopt,  on  this  measure
 after  the  commitment  that  we  had
 made  to  the  electorate  last  year,  only
 6  months  ago  I  would,  therefore
 earnestly  plead  with  the  Government
 to  see  to  it,  to  ensure  that,  if  and
 when,  the  Bill  comes  before  Parla
 ment,  its  severity  and  hardship  35
 mitigated

 There  was  the  Bombay  High  Court
 Judgement  with  regard  to  deten
 tions  durng  Emergency  I  think
 at  was  Justice  Vimadalal  and
 one  more  judge  -I  forget  the  name
 the  two  judges  of  the  Divisional
 Bench  who  had  severely  criticised  and
 passed  strictures  on  certain  deten-
 tions  which  were  made  during  Emer-
 gency  They  were  described  as  tan-
 tamount  to  punitive  detentions,  not
 preventive  detentions  Preventive
 detention  means,  interference  with  an
 individuals  liberty  as  little  as  possi~
 ble—a  person  can  just  be  put  under
 house  arrest  My  colleague,  Shrimati

 AUGUST  978  (48th  4७888)  BHl  388

 Mrinal  Gore  was  a  cictim  of  puriitive
 detention  So  was  Shrimati  Shehlata
 Reddy  in  Bangalore  wo  ultimitely
 succumbed  to  the  tortures  wilich  she
 had  undergone  during  har  detention
 That  was  during  the  mini-dictatorship
 fascist  dictatorship  of  the  former,  now
 fallen  tyrant  Prime  Minister  during
 Emergency  Those  days  are  gone
 and,  I  hope,  they  will  never  return

 One  more  word  and  I  have  done  |
 would  earnestly  plead  with  the  Gov-
 vernment  that  in  case  they  cannot

 make  up  their  mind  Because  of  some
 compulsions  and  constraints,  ¢f  they
 cannot  accept  the  proposal  that  it
 should  be  repealed  ang  abolished  once
 and  for  all  then  this  period  of  deten-
 tion  should  be  minimised,  should  b&
 made  as  short  as  possible  I  would  be
 happy  if  it  is  made  a  fortmght,  two
 weeks  But  perhaps  for  administrative
 purposes,  it  might  not  pe  possible  to
 have  only  two  weeks,  then,  as  I  have
 suggested  32  my  amendment,  it  ghould
 be  one  month,  not  two  months  One
 month  should  be  enough  for  any  effi
 cient  and  honest  advisory  board  to
 go  into  this  matter  and  give  ther
 opinion  as  to  whether  it  is  necessary
 at  all  TI  am  gure,  this  will  be  even  a
 more  liberal  measure,  if  at  all  the
 word  “liberal’  can  be  used  in  this
 context  at  all,  than  the  preventive
 detention  Bill  that  was  first  introduced
 in  the  Provisional  Parliament  in  950
 Regarding  the  safeguards  that  we  are
 going  to  provide  in  this  whenever  the
 proposal  comes  before  this  House—in
 the  near  future  or  in  the  distant
 future  I  hope  and  pray  that  those
 safeguards  will  be  really,  truly  and
 in  all  conscience  foolproof  and  knave
 proof  so  that  nobody  will  be  able  to
 side  step  or  gide  track  them  as  was
 done  during  the  Emergency  period

 I  therefore,  move  my  amendment  as
 the  second  best  only,  as  a  necessary
 evil—I  repeat,  a  necessary  evil  I
 hope  that  Government  will  see  their
 way  to  accept  this  amendment  and  re-
 duce  the  period  from  two  months  to
 one  month  only

 MR  DEPUTY-SPEAKER  The  Miuts-
 ter
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 SOME  HON.  MEMBERS  rose—

 MR.  DEPUTY-SPEAKER;  That  is
 why,  in  the  beginning  I  said  that  those
 who  have  moved  their  amendments
 should  send  mea  _  slip  as  to  which
 amendments  they  would  like  to  speak
 on...

 SHRI  RAM  JETHMALANI:  I  have
 moved  my  amendment

 MR.  DEPUTY-SPEAKER:  You  have
 moved  amendments  to  all  Clauses.
 Would  you  like  to  speak  on  all  the
 Clauses?

 SHRI  RAM  JETHMALANI;  Yester-
 day  the  decision  taken  was  that  we

 given  so  many  amendmenta  =  (érter-
 raptions)  Anyway,  if  you  want  ‘to
 spesk  on  this,  you  may.  I  only  wanted
 to  be  guided  by  wou  as  to  what  are
 the  important  Clauses  on  which  you
 would  like  to  speak.

 SHRI  R.  K.  MBALGI  (Thana):
 There  are  ten  amendments  that  I
 have  given,  ae

 MR.  DEPUTY-SPEAKER:  That  is
 precisely  the  reason  why  I  ask  for
 guidance.  You  have  given  ten  amend.
 ments.  Would  you  like  to  speak  ten
 times  during  clause-by-clause  con-
 sideration?  Please  indicate  what  are
 the  important  clauses  out  of  them  on

 hich  you  Id  like  to  speak.  Other- will  discuss  ths  Bill  cl  by:
 and  that  we  shall  confine  our  com-
 ments  to  each  individual  clause,  but
 the  voting  on  the  Clauses  will  be  taken
 up...

 MR.  DEPUTY-SPEAKER:  That  is  a
 different  thing.

 SHRI  RAM  JETHMALANI:  It  can-
 not  be  that  I  move  an  amendment  on
 an  important  topic  and  I  am  not  sup-
 posed  to  be  heard  at  all!

 MR.  DEPUTY-SPEAKER:  You  have
 spoken  during  General  Discussion.
 You  could  have  made  all  your  points
 then.  Anyway,  if  you  want  to  speak,
 please  send  you  name.  (Interruptions)
 Let  me  again  repeat  that  you  may
 please  speak  on  two  or  three  important
 Clauses.  If  you  have  moved  amend-
 ments  to  all  the  Clauses  and  if  you
 keep  speaking  on  all  the  Clauses,  then
 we  will  not  be  able  to  finish.

 SHR]  RAM  JETHMALANI;  There
 are  nearly  50  Clauses.  I  have  selected
 speaking  for  myself,  three  or  four  im-
 portant  topics  on  which  I  wish  to
 speak.

 MR.  DEPUTY-SPEAKER:  That  was
 what  I  wanted  to  know.

 SHRI  RAM  JETHMALANI:  You
 have  got  the  list.

 MR.  DEPUTY-SPEAKER:  In  the  list
 there  are  names  of  Members  who  have

 wise,  how  will  I  know  on  which  076
 you  would  like  to  speak?

 MR.  JETHMALANI:  You  may  speak.

 SHRI  SUSHIL  KUMAR  DHARA
 (Tamluk):  Those  who  could  not  get
 any  chance  during  General  Discussion
 shoulg  be  allowed....

 MR.  DEPUTY-SPEAKER:  Even
 there  I  have  a  list  from  the  whip.

 SHRI  SUSHIL  KUMAR  DHARA:  If
 it  is  not  possible  to  accommodate  me
 in  ch  by-ch  sideration

 MR.  DEPUTY-5PEAKER:  Even
 those  who  have  moved  amendments
 are  not  able  to  get  a  chance  to  speak,
 ang  you  want  to  speak!  You  have  not
 moved  any  amendment.  .,.

 SHRI  SUSHIL  KUMAR  DHARA:  I
 have  submitted  eight  such  amend-
 ments.  Please  tell  me  when  I  can
 speak  then.

 MR.  DEPUTY-SPEAKER:  ‘You  can
 speak  in  the  Third  Reading  or  some-
 thing  like  that.

 SHRI  R.  K.  MHALGI:  I  would  like
 to  speak  on  some  Clauses...

 MR,  DEPUTY-SPEAKER:  Please
 aeng  9  note.



 MR.  DEPUTY-SPEAKER:  There  is
 something  hke  time-limit

 की  men  ocean  दें  तो  में  बोलना
 चाहूमा  |

 wena  बहोषव  थर्ड  रीडिय  में  धाप  का
 गाम  भेज  सकते  हैं  |  छिप  के  पास  जाइये  भौर
 उस  से  कहिये  कि  बहू  झापका  नाम  भेजें  t

 SHRI  A.  K.  ROY  (Dhanbad)  Every
 day  we  cannot  change  the  procedure
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 tion  whieh  the  constitutional  propesals
 seek  to  perpetuate.  I  share  his  angu-
 fish,  but  I  do  wish  to  make  an  attempt
 to  dispel  it  in  part.

 Sir,  we  are  all  faithful  Members  of
 the  Janata  Party  but  our  obligation  to
 support  the  constitutional  measures  of
 the  Party  is  confined  to  those  measures
 which  are  consistent  with  our  manifes-
 to  and  which  have  been  agreed  upon
 in  the  Party  conclave  If  none  of
 these  requirements  is  satisfied  que  any
 constitufional  proposal,  there  is  no-
 thing  in  any  ethics  of  parliamentary
 democracy  or  party  ethics  which  re-
 quires  us  to  support  a  constitutional
 amendment  which  is  against  our  con-

 Yesterday  we  decided  that  those  who
 have  given  amendments  would  be  per-
 mitted  to  speaK  You  will  limit  the
 time  to  one  minute.  That  is  all.

 MR.  DEPUTY-SPEAKER  Not  on
 all  the  amendments.  Instead  of
 speaking  for  one  munute  on  each
 amendment,  if  you  speak  on  two  or
 three  amendments  only  and  make  li
 your  points,  does  it  not  help  you?

 SHRI  A  K.  ROY:  How  is  it  possible?
 The  House  is  concentrating  on  a
 particular  clause.

 MR.  DEPUTY-SPEAKER  Alright,  I
 will  allow  one  minute  on  your  amend-
 ment.  And  if  you  exceed  one-minute,
 I  will  just  make  you  sit  down.  That
 38  why  I  am  trying  to  help  you,  Mr.
 Roy,  but  you  do  not  understand.  I
 say,  you  please  speak  on  one  or  two
 clauses  and  make  all  your  points  on
 that...  (Interruptions)  I  do  not  want

 to  waste  more  time  on  this.  You  are
 enly  consuming  the  time  of  the  House
 by  this  kind  of  discussion.  I  am  very
 sorry  you  are  not  helpful  at  all.

 Mr,  Ram  Jethmalani.

 SHRI  RAM  JETHMALANI  (Bombay
 North-West):  One  of  my  colleagues  in
 the  Janata  Party  who  just  spoke  said
 with  a  heavy  heart  and  with  a  feeling
 ef  anguish  that  he  was  going  to  sup-
 port  the  measure  of  preventive  deten-

 Speaking  for  myself,  Sir  the  reten-
 tion  of  preventive  detention  as  an  in-
 strument  of  government  policy  in
 times  of  peace  is  grossly  inconsistent
 with  the  Party  manifesto  to  which  I
 owe  undiluted  allegiance.  I  believe
 that  it  has  not  been  debated  in  my
 Party  and  there  has  been  no  agreement
 on  thig  issue  Therefore,  I  wish  to
 make  it  clear  here  and  now  that,  what-
 ever  be  the  consequences,  I  shall  cer-
 tainly  oppose  the  retention  of  preven-
 tive  detention  in  the  Constitution  of
 India  during  peace  time  or  times  of
 normalcy  when  there  is  no  proclama-
 tion  of  emergency  in  force.  (Inter-
 ruptions)

 I  also  wish  to  tell  my  government,
 particularly,  the  Law  Minister  that  I
 have  never  seen  such  a  degree  of  cal-
 lousness  and  insenitiveness  to  public
 opimon  both  inside  this  House  and
 outside  the  House.

 We  have  had  the  experience  of  the
 Criminal  Procedure  Code  Amendment
 Bill  by  which  we  sought  to  perpetuate
 the  MISA  in  a  different  form.  It  had
 been  brought  before  the  Party  with
 all  the  authority  of  the  Cabinet  and
 the  Concurrence  of  the  Law  Minister
 who  is  here,  yet  the  Party  rebelled
 against  it  and  the  Party  brought  down
 the  government  and  made  it  to  retreat
 and,  I  do  not  know  why  the  Jesson  has
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 net  been  drawn  from  that  retreat  and
 why  the  government  is  still  persisting
 in  putting  us  in  a  very  embarrassing
 position  in  which  we  have  to  oppose
 our  own  government.  I  hope  the  gov
 ernment  will  take  the  lesson.  But  let
 me  say  this.  If  it  does  not  and  if  any
 of  the  amendments  which  is  designed
 to  outlaw  preventive  detention  from
 the  Constitution  in  peace  time  35
 accepted  by  a  majority  of  this  House,
 I  am  afraid  constitutional  precedent
 will  require  that  the  government  will
 have  to  go  or  at  least  the  Law  Minis-
 ter  will  have  to  go.

 Therefore,  I  commend  to  this  House
 the  amendment  which  I  have  moved,
 viz,

 “Notwithstanding  anything  con-
 tained  in  the  Constitution,  no  law
 providing  for  preventive  detention
 shall  operate  in  respect  of  any  citi-
 zen  of  India  except  during  the  period
 when  a  proclamation  of  emergency
 is  in  operation.”

 There  have  been  a  lot  of  amendments
 moved  to  outlaw  preventive  detention
 or  to  modify  it.  But  I  am  afraid
 there  has  been  no  meeting  of  the  minds
 So  far  as  the  draftmanship  is  concern-
 ed  among  those  who  are  opposed  to
 preventive  detention.  I  would,  there-
 fore,  beseech  each  one  of  those  who
 love  liberty,  and  who  want  that  Mrs.
 Gandhi  and  her  regime  should  not  be
 perpetuated  again  in  this  country  will
 extend  their  whole-hearted  support  to
 this  amendment  I  believe  that  it
 meets  the  viewpoints  and  requirements
 of  all,  except  perhaps  the  requirements
 of  Mr.  Saugata  Roy  who  this  morning
 accused  me  =  un:  ily  of  having
 entered  into  a  conspiracy  with  my
 Law  Minister.  I  am  not  in  conspiracy
 with  my,  Law  Miunister  because  the
 Law  Minister  does  not  accept  the
 amendment.  I  am  at  loggerheads  with
 him  on  this  issue  and  I  am  surprised
 that  somebody  should  have  still  ac-
 cussed  me  of  any  conspiracy  with  him.

 There  is  one  more  thing  I  wish  to
 explain.  I  wish  to  tell  the  House,  this
 is  a  constitutional  amendment  and

 constitutionally  if  you  want  to  autlaw
 preventive  detention,  it  must  be  sup-
 ported  by  a  two  thirds  majority.  There-
 fore,  I  want  you  to  muster  as  much
 support  as  you  can  for  this  amend-
 ment  which  is  designed  to  outlaw  pre-
 ventive  detention  for  all  times  from
 our  Constitution.  We  might  succeed,
 because  the  Law  Minister  should  rea-
 ise  that  in  his  own  party,  a  large
 number,  a  preponderant  number  of
 people  are  opposed  and  except  the  dis-
 tinguished  Shri  Kanwar  Lal  Gupta  and
 Shri  Kamath  extending  half-hearted
 support,  there  is  no  other  person  who
 has  extended  his  support  to  this  obno-
 xl0us  measure,

 I  believe  that  in  peace  time  it  is
 only  a  corrupt  Government  which  has
 to  conceal  corruption  that  needs  Pre-
 vative  Detention,  in  peacé  time  it  is
 only  a  weak  Government  which  is
 torn  by  internecine  conflicts  whose
 writ  cannot  run  in  the  country  that
 needs  Preventive  Detention.  J  believe

 that  in  peace  time  it  is  only  a  tyranni-
 cal  Government  and  incompetent  Gov-
 ernment  whose  law  enforecement
 agencieg  have  no  will  to  enforce  the
 ordinary  law  that  needs  Preventive
 Detention.  As  it  is  today,  the  result
 of  this  limited  preventive  detention  has
 been  that  all  intelligent  investigation
 in  the  country  has  come  tq  an  end.  No
 police  officer,  no  customs  officer,  no
 foreign  exchange  officer  has  the  will
 and  necessary  energy  to  get  out  of  his
 office  and  go  and  do  some  sensible  in-
 vestigation.  He  has  got  the  power  of
 preventive  detention.  All  that  he  has
 to  do  is  to  make  a  recommendation  ang
 some  Secretary  in  the  Government  is
 willing  to  sgn  it  and  put  somebody  in
 jail.  I  tell  you  that  the  greatest  in-
 jury  which  you  have  caused  to  your
 enforcement  agencies  is  by  the  reten-
 tion  of  this  preventive  detention  even
 so  far  as  the  smugglers  are  concerned,
 because  today  they  are  being  detained
 at  the  whim  and  caprice  of  your  offi-
 cers  and  your  Secretaries.  No  investi-
 gation  is  taking  place  into  any  crime
 in  thig  country.  A  time  will  come
 when  the  investigating  machinery  will
 be  paralysed,  when  their  capacity  te
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 Make  investigation  will  disappear  and
 you,  will  find  that  hereafter  no  crimes
 shall  be  investigated  at  all.  If  my
 Government  wishes  tq.  save  itself  from
 the,  charge  ef  being  incompetent,  from
 the  charge  of  being  weak,  and  from
 the  charge  of  being  corrupt,  it  must
 support  eur  measure  and  support  our
 ‘proposal  that  nobody  shall  be  detained

 without  trial  while  the  times  are  nor-
 mal.  Of  course,  when  there  ig  a  war
 and  the  country  is  engaged  in  mortal
 eombat,  some  legal  and  judicial  pro-
 cesses  have  got  to  be  suspended,  we
 have,  therefore,  extended  as  a  measure
 of  practical  necessity  our  support.....
 (Interruptions),  But  I  say  is  that  even
 during  war,  when  you  use  the  preven-
 tive  detention,  you  will  use  it  with
 safeguards,  you  shall  use  it  with  the
 safeguard  of  giving  grounds,  you  shail
 use  it  with  the  right  of  a  person  to  go
 to'a  court  and  say  that  no  reasonable
 Man  can  arrive  at  the  conclusion  that
 ह थ  whould  be  detained,  with  that  limited
 judicial  review  and  disclosure  of
 ground  and  the  advisory  board.  Then
 alone  even  in  time  of  war  should  the
 hated  institution  be  tolerated.

 I  once  again  hope  and  pray  that
 my  Government  will  show  the  neces-
 aary  degree  of  democratic  sensitive-

 neg,  Let  us  not  excite  the  contempt
 of  our  contemporaries,  let  us  not  excite
 the  wrath  of  posterity.  I  have  salved
 @ay  conscience  and  recorded  my  pro-
 teat.  If  you  still  want  to  destory  de-
 mooracy,  go  ahead,  good  luck  to  you.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Mr.  Deputy-Speaker,
 Sir,  I  rise  to  add  my  very  timid  voice
 and  weak  voice  to  all  those  who  have
 vehmeritly  and  correctly  opposed  this
 clause  on  preventive  detention.  I  am
 Yeally  surprise  that  such  an  elderly
 gtateéaman,  ag  Shri  Kamath,  should
 talk  about  a  “necessary”  evil,  How
 cam  any  evil  be  necessary,  I  would  like
 to  knew?  Ail  evils  have  to  be  fought
 anda  thie  te  an  evil,  that  has  to  be

 “Sought  arid  we  will.  fight  it  and  I  bope,
 you  will  now  Join  us  in  fighting  this

 sary”  evil.

 Bir,  preventive  detention  is  88  ‘im-
 moral  as  the  emergency.  ‘You  say  you
 are  against  the  ‘emergeticy  and  now
 you  want  to  have  preventive  detention.
 What  did  the  Minister  say?’  He  said:
 You  will  have  the  right  of  habeas  cor-
 pus,  it  will  be  used  judiciously.  By
 whom?  I  would  like  to  know.  You  say
 you  have  restored  democracy,  and  now
 you  want  to  hand  to  the  hureaucracy
 this  weapon  of  preventive  detention
 again.  Those  who  supported  emer.
 gency  now  say:  Of  course,  we  should
 have  opposed  the  emergency  excesses.
 Excesses  are  the  logical  outcome  ‘of
 emergency  itself.  What  difference  is
 there  between  you  and  them?  It  is  as
 immoral  to  speak  in  support  of  preven-
 tive  detention.

 AN  HON.  MEMBER:  What  did  you
 do  at  that  time?

 SHRIMATI  PARVATHI  KRISHNAN:
 May  |  tell  you  that  we  have  admitted
 our  mistake?  Please  don't  make  a
 mistake.  We  had  the  courage  to  do
 admit  our  mistake  (Interruptions).
 “One  thorn  of  a  mistake  is  worth
 10,000  warning  in  the  wilderness.”  This
 is  what  somebody  calied  Lovell  said.
 And  Mr.  Kanwar  Lal  Gupta  is  talking
 so  much.  But  I  never  heard  his  voice
 being  raised  during  the  election  cam-
 paign,  for  the  release  of  thousands  of
 Communists  who  were  still  under
 MISA  in  Bihar  during  the  months  of
 the  election  of  ‘1977.  Where  then  was
 your  voice  of  freedom,  Mr.  Gupta?
 Please  know  what  truth  is,  and’  don't
 come  here  with  mixed  falsehoods  and
 total  untruths.

 Why  do  we  say  that  we  are  against
 preventive  detention?  It  is  because  it
 ig  immoral,  it  is  against  every  concept
 of  liberty,  and  this  immoral  clause,
 which  we  thought  he  would  remove,  {n
 hig  so-called  progressive  amendmient
 of  the  Constitution,  he  is  continuing  to
 keep,  and  he  is  just  trying  to.  reduce
 it  trom  3  months  to.  2  months,  and.

 trom  4  months  to  3.  months.  Nobody”
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 ‘in
 pay  naa

 y  should  be  kept  in  de-
 ‘accion  ut  peing  brought  to  trial
 for  more  than  24  hours

 You  say  there  will  be  habeas  corpus
 available  We  saw,  belween  948  and
 4982Z  that  there  was  less  of  habeas  and

 more  of  cotpses  You  are  making  a
 corpse  of  Mberty  sifting  there  People
 have  registered  their  vote  against  the
 Emergency,  against  draconian  laws,
 and  also  against  preventive  detention
 I  know  your  charge  sheets,  your  jud
 ges  and  your  advisory  boards  Between
 ‘1948  and  1952,  there  have  been  mem
 bers  of  our  party,  against  whom  char
 ges  were  brought  When  they  weie  so
 brought,  those  charges  were  taken
 from  the  old  British  CID  reports,  and
 these  were  detailed  in  the  charges
 that  came  before  the  advisory  boards
 This  Is  what  happens  with  your  habeus
 ‘orpuses  and  advisory  boards  and  all
 the  mumbo  jambo,  that  you  are  trying
 to  put  across

 I  will  just  give  a  warning,  in  the
 words  of  Abraham  Lancoln,  because  I
 am  not  convinced  that  preventive  de
 tention  is  necessary  at  all,  I  am
 convinced  that  it  38  unnecessary  §  It
 hag  to  be  removed  from  a  sacrosanct
 document  like  the  Constitution  Lincoln
 said  “This  country  ”  He  means  his
 country

 “This  country,  with  its  institutions,
 belongs  to  the  people  who  inhabit  it.
 Whenever  they  shall  grow  weary  of
 the  existing  Constitution  and  Gov-
 ernment,  iuwey  can  exercise  their
 constitutional  right  of  amending  t,
 or  their  revolutionary  mght  to  dis
 member  it  and  over-throw  it”

 Every  black  article  of  the  Constitution,
 when  it  continues,  it  78  the  forces  of
 revolution  that  will  graw  more  and
 more,  and  they  will  wipe  you  out,  as
 were  wiped  out  the  days  of  Emergency,
 m  the  3977  General  Elections

 SHRI  R  K  MHALGI  (Thana)  Mr
 Deputy  Speaker,  Sir,  I  am  strongly  in
 favour  of  the  camplete  deletion  of
 preventive  detention  meagures  from
 the  Indian  Constitution  These  pro-

 visions  have  done  more  harm  and  da-
 mage  than  gbod  ‘They  have  been
 widely  misused.  I  know,  personally,
 a  number  of  cases  of  peaple  in  Maha-
 rashtra  who  were  detained  because  of
 difference  of  political  faith.  The  fus-
 tory  of  the  last  30  yearg  will  amply
 show  that  these  provisions  were  used
 with  political  motives  I,  therefore,
 demand  the  total  deletion  of  Article  22
 trom  the  Indian  Constitution  I  hope
 the  hon  Munister  will  take  into  con
 sideration  the  sentiments  expressed  in
 this  House

 I5  brs

 Without  prejudice  to  what  I  have
 said  I  woulg  like  to  move  my  amend-
 ment  No  470  which  78  concerned  with
 the  composition  of  the  advisory  boards
 Here  is  an  attempt  to  give  employment
 to  relured  High  Court  judges  4  oppose
 the  same

 For  very  obvious  reasons  it  is  a
 Inghly  objectionable  policy  to  give  any
 kind  of  employment  under  the  State
 to  retired  judges  The  Law  Commis
 sion  in  its  report  submitted  as  long
 ago  as  in  1959,  had  recommended  a  ban
 on  such  employment  and  says  that  such
 a  provision  is  obnoxious  Article  148(4)
 makes  such  a  provision  for  the  Com-
 ptrolier  and  Auditory  General  of  India,
 and  as  regards  judges,  the  principle
 underlying  the  provision  is  already  em
 bodied  in  the  Constitution  The  sooner
 it  35  brought  into  effect  the  better  will
 it  be  for  the  people’s  confidence  in  the
 honest  intentions  of  the  government  to
 secure  the  integrity  and  independence
 of  the  judiciary,  creating  an  atmos-
 phere  wherein  really  even-handed  jus-
 tice  can  be  sought  against  the  State
 Therefore,  my  amendment  is  simply
 for  substituting  ‘retired  judges’  by
 judges  of  the  appropriate  High  Courts’

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  I  have
 heard  so  many  hon  Members  speak-
 ing  on  the  question  of  preventive  de-
 tention,  particularly  the  impassoned
 plea  of  Shrimat)  Parvathi  Krishnan.
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 [Shri  Shanti;  Bhushan)

 When  I  listened  to  her  eloquent  speech,
 I  was  wondering,  taking  into  consi-
 deration  her  past  precedents,  past
 commitments,  ideology  and  the  fact
 that  she  and  her  party  had  extended
 full  support  to  those  forces  which
 had  been  responsible  for  the  first  pre-
 ventive  detention  in  this  country  on
 the  ground  of  reactionary  forces  and
 fascist  forces  and  all  kinds  of  things.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  If  I  made  a  mistake,  he  does
 not  have  to  make  the  same  mistake.
 That  is  why  ]  said;  he  should  learn
 from  past  mistakes  and  not  make  fur-
 ther  mistakes.

 SHRI  SHANTI  BHUSHAN:  I  was
 also  wondering  after  listening  to  her
 impassioned  plea  for  the  liberties  of
 the  people  if  she  were  in  power  in
 this  country  and  if  she  had  the  sole
 authonty  to  run  the  country,  what  is
 going  to  happen  to  our  liberties?  Any-
 how  as  she  herself  admits,  she  has
 been  changing  her  views;  in  the  past
 she  hag  been  making  mistakes.  She
 may  very  conveniently  say  that  the
 speech  which  she  made  today  was  a
 mistake  and  she  was  trying  to  learn
 from  her  mistake.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  know  too  well  what  the  Com-
 munist  Party  had  always  consistantly
 said  about  preventive  detention;  :t
 seems  he  does  not  do  his  home  work;
 I  have  done  my  homework.

 SHRI  SHANTI  BHUSHAN:  I  do  not
 grudge  her,  I  do  not  deny  her  the
 right  to  change  her  views  from  time
 to  time  and  even  if  she  changes  her
 views  in  the  future,  I  shall  not  grudge
 it,

 SHRIMATI  PARVATHI  KRISH-
 NAN;  Against  preventive  detention,
 we  are  on  record.

 SHRI  SHANTI  BHUSHAN:  Let  me
 put  certain  matters  squarely,
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 I  will  not  refer  to  all  the  speeches
 which  have  been  mate,  Of  course,  I
 might  make  a  special  mention  of  an-
 Other  speech  of  my  dear  friend,  Ghri
 Ram  Jethmalani,  Of  course,  the  bur-
 den  of  his  speech  was  that  he  wants
 the  Law  Minister  to  go  for  some  rea-
 son  or  other.  I  have  not  the  slightest
 grudge.  In  fact,  it  makes  me  feel  that
 he  has  somehow  the  suspicion  that
 when  a  detention  order  was  passed
 against  him,  possibly  he  thinks  I  had
 drafted  that  detention  order!

 Let  me  put  the  issues  squarely  be-
 fore  the  House  for  consideration.  I
 fully  appreciate  the  sentiments  which
 have  been  expressed  in  this  House.
 Preventive  Detention  is  an  evil;  there
 cannot  be  any  doubt  about  it.  One
 cannot  possibly  be  in  love  with  pre-
 ventive  detention,  One  would  like  te,
 have  that  situation  and  those  condi-
 tions  in  the  country  in  which  preven-
 tive  detention  can  be  banned  altoge-
 ther  in  the  country.  Let  it  not  be  mis-
 taken  because  the  kind  of  speeches
 made  today  in  the  House  indicate  as
 if  the  hon.  members  were  under  the
 impression  that  we  were,  by  today's
 vote,  going  to  enact  a  law  authorising
 preventive  detention.  That  is  not  the
 position,  because  MISA  has  been  re-
 pealed.  There  were  two  laws  of  pre-
 ventive  detention.  Article  22  is  not
 even  an  enabling  measure.  It  is  a  dis-
 abling  measure.  It  is  not  article  22°
 which  gives  the  power  to  enact  a  law
 of  preventive  detention.  The  power
 to  enact  a  law  of  preventive  detention  +
 arises  otherwise.  Article  22  only  pur-
 ports  to  impose  certain  restrictions  on
 those  ‘laws  of  preventive  detention
 which  might  happen  to  be  passed.  In
 this  country,  there  were  two  laws  of
 preventive  detention.  One  was  the
 much-hated  Maintenance  of  Internal
 Security  Act—MISA.  There  was  also
 the  Conservation  of  Foreign  Exchange
 and  Prevention  of  Smuggling  Activi-
 ties  Act,  the  so-called  COFEPOSA.  80
 far  as  MISA  is  concerned,  MISA  has
 gone  and  we  welcome  that  it  has  gone.
 So  far  as  COFEPOSA  is  concerned,  it
 is  continuing.  If  preventive  detention
 was  banned  by  amending  the  Consti-
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 tution  today,  I  would  like  to  place  the
 question  squarely  before  the  House,  |
 would  like  tg  appeal  to  the  vast  expe-
 rience  of  hon.  members.  It  is  a  known
 fact  that  the  smuggling  activities  72
 this  country  have  plundered  the  coun-
 try  and  have  caused  tremendous  ruin
 te  the  country.  Do  the  members  of
 the  House  want  all  those  smugglers  to
 be  released  straightway?  (Interrup-
 tions).

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  May  I  know  whether  the
 Foreign  Exchange  Regulation  Act,
 Customs  Act  and  Import  and  Export
 Control  Act  make  sufficient  provision
 for  them  or  not?  Under  those  Acts
 they  can  be  sentenced  to  rigorous  im-
 prisonment  even  for  7  years.  What
 is  this  preventive  detention  even  under
 COFEPOSA?  There  is  no  rigorous  im-
 prisonment.  They  are  treated  as
 State  guests.  Some  of  them  are  even
 coming  out  and  spending  time  outside.
 They  are  given  royal  treatment  inside.
 This  ig  the  position.  When  those  Acts
 like  FERA,  Customs  Act  and  Import
 and  Export  Control  Act  containing
 Oneroug  provisions  are  there  for  rigor-
 us  imprisonment,  why  are  those  laws
 not  taken  recourse  to?  (Interruptions)
 Let  it  be  put  on  record  that  because
 we  are  opposing  preventive  detention
 in  principle,  this  impression  should
 not  be  created  that  we  are  in  favour
 of  smuggling.  We  are  opposed  to
 smuggling.  Proper  preventive  as  well
 as  penal  measures  should  be  taken
 against  it.

 SHRI  SHANTI  BHUSHAN:  It  would
 be  a  happy  day  when  the  conditions
 in  the  country  and  the  administration
 can  be  8  strengthened  that  preven-
 tive  detention  would  not  be  needed
 even  against  smugglers,  when  the  ma-
 chinery  etc.  can  be  put  on  a  proper
 footing  so  that  smuggling  can  really
 be  controlled  by  the  normal  laws  of
 the  country,  and  it  would  not  be  ne-
 cessary  to  have  a  preventive  detention
 law  even  for  that  purpose.  Even  the
 hon,  Members  who  have  spoken  80
 passionately  on  this  question  have
 taken  pains  to  point  out  that  that  is

 not  the  situation  today,  That  is  due
 to  various  factors.  When,  under  the
 normal  laws,  a  person  igs  proceeded
 against,  it  is  well  known  how  much
 time  jit  takes  today  to  bring  him  to
 book.  Do  the  hon.  Members  thing
 that  the  situation  can  be  altered  in  a
 moment.  They  will  have  to  be  creat-
 ed,  but  it  will  take  time.

 SHRI  SOMNATH  CHATTERJEE:
 That  is  the  very  same  thing  that  Shri-
 mati  Indira  Gandhj  said.  Please  don’t
 say  that  (Interruptions).

 SHRI  SHANTI  BHUSHAN;  Do  you
 want  to  hear  me  or  not?

 SHRI  SOMNATH  CHATTERJEE
 rose—

 MR.  DEPUTY-SPEAKER:  Mr.
 Chatterjee,  one  of  your  party  Mem-
 bers  has  spoken  already.  Again,  you
 cannot  get  up  and  go  on  interrupting

 i
 time.  Listen  to  the  Minister

 also,

 SHRI  SHANTI  BHUSHAN:  As  I  said
 yesterday,  preventive  detention  is  not
 a  good  thing,  and  because  of  the  fact
 that  this  power  of  preventive  deten-
 tion  had  been  flagrantly  abused,  I  can
 well  appreciate  the  strong  sentiments
 which  have  arisen  against  preventive
 detention,  But  the  situation  at  a  par-
 ticular  time  may  demand  that  this
 special  reservoir  of  power  is  necessary
 in  the  interests  of  the  people  them-
 selves  with  al]  the  safeguards  etc.
 Maybe  we  look  forward  to  the  day
 when  it  would  not  be  necessary,  when
 the  conditions  in  the  country  will  be
 such  that  no  such  threat  would  be
 possible  from  any  dark  forces  of  any
 kind,  when  the  normal  laws  would  be
 quite  adequate  to  control  everything.
 But  these  things  cannot  be  just  wish-
 ed  away.  The  reality  of  the  situation
 hag  to  be  seen.  If  the  country  has  to
 be  maintained,  if  the  interests  of  the
 people  have  to  be  protected,  it  has  to
 be  there.  There  will  have  to  be  ade~
 quate  power  to  deal  with  the  evil  far-
 ces,  but  in  a  manner  that  the  abuse  of
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 those  powers  is  not  possible  at  all,
 and  that  has  been  the  attempt.  The
 attempt  has  been  to  introduce  safe-
 guards,

 I  am  surprised  that  some  hon.  Mem-
 bers  said  that  it  was  merely  a  ques-
 tion  of  reducing  the  period  from  three
 to  two  months,  but  it  is  not  that.  The
 idea  is,  the  philosophy  on  which  the
 amendment  proceeds  is,  that  so  far
 as  the  Constitution  was  concerned,
 Article  22  provideg  for  preventive  de-
 tention  indefinitely,  because  it  said  by
 clause  (7)  (a)  that  Parliament  will
 have  the  power  to  decide,  to  lay  down
 the  conditions  in  which  there  can  be
 preventive  detention  without  refer-
 ence  to  any  Advisory  Board  even  for
 a  period  longer  than  three  months,
 that  means  the  period  could  be  indefi-
 nite,  and  we  have  seen  that  it  was
 done;  during  the  internal  emergency
 There  was  neither  communication  of
 the  grounds  of  detention,  nor  even  the
 Advisory  Board,  no  representation,
 not  even  habeas  corpus.  That  was  the
 kind  of  preventive  detention,  which
 could  be  abused  at  the  slightest  pre-
 text.  But,  so  far  as  the  Constitution,
 as  it  would  be  amended,  is  concerned,
 the  proposal  is  that  even  Parliament
 will  not  have  the  power  to  enact  a  law
 to  authorise  preventive  detention
 without  reference  to  an  Advisory
 Board  for  a  period  of  more  than  two
 months  in  any  case.  It  will  not  be
 possible  to  detain  a  person  for  more
 than  two  months  without  reference  to
 an  Advisory  Board.  Even  the  consti-
 tution  of  the  Advisory  Board  will  be
 made  in  a  manner  in  which  there  will
 be  complete  public  confidence.  True,
 if  the  executive  constitutes  the  Advi-
 sary  Board,  there  is  a  natural  suspicion
 against  the  constitution  of  that  Advi-
 sory  Board.  But  if  the  judiciary,
 which  is  trusted  with  such  drastic
 powers,  such  extensive  powers,  if  that
 judiciary  creates  an  Advisory  Board,
 what  is  the  reason  for  saying  that  the
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 functioning  of  that  Advisory  Bosra
 could  not  be  trusted?  If  the  judiciary’
 can  be  trusted  with  the  power  of
 hanging  a  person,  if  the  judiciary  can
 be  trusted  with  the  power  of  giving
 a  person  imprisonment  for  life,  why
 can't  that  judiciary,  that  independent
 judiciary,  be  trusted  with  the  power
 of  seeing  as  to  whether  there  is  ade-
 quate  material  against  a  smuggler  vr
 not  to  justify  his  detention?  What  is
 the  reason  why  the  judiciary  should
 not  be  trusted  with  the  power  of  see-
 ing  whether  there  is  adequate  mate-
 rial?  After  the  communication  of  the
 grounds  of  detention  within  five  days
 and  after  enabling  him  to  file  a  repre-
 sentation  against  his  detention,  why
 can’t  three  Judges,  selected  by  the
 Chief  Justice  of  the  High  Court,  be
 trusted  with  the  power  of  seeing  that
 only  the  proper  person,  against  whom
 there  is  a  proper  material,  would  be
 detained?  (Interruptions)

 MR.  DEPUTY-SPEAKER:  Nothing
 will  go  on  record.

 (interruptions)  ***

 SHRI  SHANTI  BHUSHAN:  With
 great  respect,  I  would  appeal  to  the
 hon.  Members  to  have  a  balanced  pers~
 pective.  Let  us  not,  even  unwittingly,
 be  kind  to  smugglers.  Today  there  is
 no  general  law  of  preventive  deten-
 tion;  there  is  a  law  only  for  the  pre-
 ventive  detention  of  the  smugglers
 and  people  of  that  kind.  Today  we
 are  not  enacting  a  law,  which  will  au-
 thorise  the  preventive  detention  of
 anybody  else  It  is  not  so.  Without

 ing  to  this  H  ,  no  Government
 will  be  able  to  enact  a  law  of  preven-
 tive  detention,  authorising  the  deten-
 tion  of  anybody.  It  should  not  be.
 Nobody  should  be  under  the  misap-
 prehension  that  today  this  House  is
 giving  power  to  enact  a  law  of  pre-
 ventive  detention.  No.  No  Govern-
 ment  will  have  the  power  of  doing  80,
 without  coming  to  this  House  and
 without  the  assent  of  this  House.  And
 this  House  should  refuse  to  give  that

 ***Not  recorded,
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 permisswn,  uriless  the  House  at  that
 that  time  १९९४४  satisfied  that  there  is
 réason  and  justification  for  it,  that  in
 the  interests  of  the  country  3७९६  such
 a  law  is  needed  But  if  those  condi-
 tions  are  not  there  today,  it  those  con-
 ditions  are  not  going  to  arise  tomar-
 row,  why  shduld  the  hon.  Members
 not  trust  in  their  own  wisdom,  that
 when  such  a  proposal  is  made
 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA  Why
 don’t  you  fix  the  maximum  period  of
 detention?

 SHRI  SHANTI  BHUSHAN  Clause
 7(b)  already  makeg  provision  for  it
 It  gives  this  power  to  Parliament,  to
 you  In  every  case,  it  is  for  you,  hon
 Membeis,  to  detide  as  to  what  shall
 be  the  maximum  period  You  have  to
 decide  it,  when  you  enact  the  law,
 authorising  preventive  detention  that
 3s  contemplated  by  Article  22  Clause
 7(b)  says  that  Parliament  may  lay
 down  the  maximum  period  during
 which  a  person  can  be  detained  So
 that,  whenever  somebody  wants  you
 to  adopt  a  Bill,  pass  a  Bill,  authorising
 preventive  detention,  it  will  be  for
 you  to  consider  what  should  be  the
 maximum  period,  whether  it  should
 be  3  months,  6  months  or  8  months
 whatever  it  s  Therefore  no,  law  of
 preventive  detention  can  be  enacted
 without  your  consent  We  maintain
 this  confidence  in  yourself  There-
 fore,  unless  such  conditions  arise
 where  you  yourself  feel  that  the  Jaw
 ib  necessary,  you  should  never  give
 your  con-ent  to  the  paesing  of  such  a
 law  Is  that  not  adequate?  Why
 should  you  think  that  this  power  is
 going  to  be  and  can  be  used  for  de-
 taining  anybody?  Article  22  does  not
 give  that  power  to  detain  anyhody
 Article  22  is  a  limitation  on  the  power
 of  Parlianient  If  Article  22  wag  not
 there,  the  power  of  Parliament  would
 be  unlimited  But  Article  22  imposes
 a  limitation  on  the  power  of  Parha-
 ment  Without  the  Parliament  exer-
 vising  its  power  on  the  subject  of  pre-
 ventive  detention  and  passing  a  law

 authorising  preventive  detention  the
 Government,  mereiy  on  the  basis  of

 your  objectivity  and  if  you  resoive
 that  “all  mght,  in  the  present  cond- ‘tons,  there  38  no  needed  for  preven- tave  detention,”  that  has  been  honour-

 ed,  there  is  no  law  of  preventive  de- tenta  And  tomorrow  also,  the  Gov-
 ernment  cannot  enact  a  law  of  preven- tave  detention  without  your  consent

 SHRI  RAM  JETHMALANI  That  is
 wrong  Overnight,  you  can  make  an
 Ordinance  and  arrest  everybody  and
 then  come  to  Parliament  for  approval

 (interruptsons)
 SHRI  SHANTI  BHUSHAN  It  the

 hon  Members  do  not  want,  no  Govern. ment  can  do  it  because  the  Govern-
 ment  has  to  (Iaterruptions)

 sit  शरद  यादव  भाप  अभी  हम  को
 रहे  हैं  ?  श्राप ने  व्हिप  जारी  कर  दिया  ।  म्  = समय  भी  कर  देसे  t

 SHRI  SHANTI  BHUSHAN  Now, Shri  Kamath,  a  very  old  Member  and
 a  Member  of  the  Constituent  Assem-
 bly,  has,  uf  ]  may  say  so,  with  great
 Tespect,  given  a  balanced  picture  of the  thing  He  has  said  that  it  3s  an
 evil  but  in  certain  circumstances  it 28  8  necessary  evil  Even  war  ig  an evil  Mahatma  Gandhi  was  a  votary of  non-violence  War  33  an  evil,  but sometimes  it  becomes  a  necessary  evil

 When  we  are  attacked  by  some  other
 country,  when  we  wage  a  war  against a  hostile  country,  can  anybody  say that  at  as.  not  an  evil?  It  ig  an  evil,  but
 at  ig  a  necessary  evil  Therefore,  if there  ३8  a  threat,  such  a  threat  which might  jeopardise  the  interest  of  the
 people  themselves,  then  we  have  some-
 times  to  tolerate  an  evil,  but  then
 there  have  to  be  safeguards  against the  abuse  of  power,  which  is  in  a  sense an  evil  power
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 Shri  Kamath  has  moved  an  amend-
 ment,  he  wants  the  period  of  two
 months  to  be  brought  down  to  one
 month.  I  would  appeal  the  hon.  Shri
 Kamath  to  just  censider  the  matter,  I
 fully  appreciate  his  centiments  and
 feelings  when  he  moves  that  amend-
 ment.  But  the  procedure  which  is
 eontemplated  by  the  Constitution
 under  Article  22  is  that  as  soon  as  may
 be  the  grounds  ef  detention  must  be
 served  to  a  detenu.  Thereafter  he  has
 to  have  a  right  to  make  a  representa-
 tion  against  his  detention  viz.,  to  put
 his  side  of  the  picture,  his  side  of  the
 case.  Obviously  a  detenu  must  have
 a@  reasonable  time  in  which  he  can
 make  a  representation  and  to  be  able
 to  make  an  effective  representation,  he
 must  have  a  reasonable  time.  There-
 after,  the  Advisory  Board  is  to  be
 given  some  reasonable  time  to  study
 the  whole  matter,  to  go  into  it  by  any
 procedure  that  they  consider  proper,
 to  make  any  investigation  in  the  mat-
 ter  to  look  into  the  matter  to  their  own
 satisfaction  and  come  to  a  conclusion
 as  to  whether  the  detention  should  be
 vermitted  or  should  not  be  permitted.

 I  submit,  after  all  this  concept  of
 two  months  is  only  the  maximum  pe-
 riod,  to  take  in  all  possible  situations,
 permutations  and  combinations  which
 ean  possibly  arise  in  such  a  matter.
 That  is  why  what  has  heen  attempted
 ig  to  reduce  the  three  months  period

 to  two  months.  Let  us  hope  that  this
 experiment  of  the  Government,  viz.,
 of  scrapping  the  law  of  preventive  de-
 tention  not  having  any  law  of  pre-
 ventive  detention  on  the  statute  book
 today  except  in  regard  to  smugglers
 and  so  on,  will  succeed  and  for  de-
 cades  and  decades  this  House  will  not
 have  an  occasion  to  consider  the  en-
 actment  of  any  law  of  preventive  de-
 tention  and  may  be  at  that  time  when
 there  is  confidence  that  “yes,  the  con-
 ditions.  aoe

 SHRI  HARI  VISHNU  KAMATH:  It
 will  remain  a  dead  letter.
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 SHRI  SHANTI  BHUSHAN:  Let  Ar-
 ticle  22  remain  a  dead  letter  except  m
 regard  to  smugglers  and  so  on  for  the
 time  being  and  let  us  also  wait  for  the
 day  when  this  can  be  scrapped  and
 banned  for  everybody  in  the  country.
 But  certain  stepg  are  necessary  and
 therefore,  we  have  to  wait  till  that
 day.  Thank  you  very  much.

 SHRI  HARI  VISHNU  KAMATH:
 One  month,  will  it  not  be  sufficient  at
 all?  om

 MR,  DEPUTY  SPEAKER:  We  take
 up  Clause  4.

 Clause  4—  (Amendment  ofarticle  30

 SHRI  BAPUSABAB  PARULEKAR
 (Ratnagiri):  I  beg  to  move:

 Page  2  line  38,—
 after  “(LA)”,  wmsert—

 “No  property  of  an  educational
 institution,  administered  by  @

 minority,  shall  be  compulsorily
 acquired  or  requisitioned  save

 for  a  public  purpose  and”  (36).

 SHRI  A.  K.  ROY:  I  beg  to  move:

 Page  2,  line  43,—
 add  at  the  end—

 “provided  that  does  not  aim
 at  perpetuating  the  privilege  of
 thg  economic  minority  to  domi-
 nate  the  society  a8  in  the  case
 of  public  schools.”  (55),

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra).  I  peg  to  move:

 Page  2,  line  36,—
 after  “Constitution,”  insert.

 “(i)  im  clause  (i)  for  the  word
 minorities”  the  word  “communi-

 ties”  shall  be  substituteg  and
 ii)’  (83),

 Page  2,  line  40,—
 after  “minority,”  insert  “com-

 munity”.  (84)
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 Page  2,—
 after  line  48,  insert—

 *Cil)  in  clause  (2)  after  the
 word  “minority”  the  word

 a
 shal]  be  inserted’.

 (85).
 SHRI  KANWAR  LAL  GUPTA

 (Delhi  Sadar):  I  beg  to  move:

 Page  2,  lines  38  to  40,—
 for  “(IA)  In  making  any  law

 providing  for  the  comptfgoty
 acquisition  of  any  properfy  of  afi
 educational  institution  established
 and  administered  by  a  minority,
 referred  to  in  clause  (I)”.

 Substitute—
 “(1A)  In  making  any  law  pro-

 viding  for  the  compulsory  acquisi-
 tion  of  any  property  of  any  educa-
 tional,  social,  cultural,  political
 "nq  other  purely  charitable  in-
 stitutions  established  under  the
 Registration  of  Societies  Act,  or
 Trust  except  in  the  case  of  poli-
 tical  party,  which  should  be  re-
 coginsed  by  the  Election  Commis-
 sion,”  (236).

 DR,  RAMJI  SINGH  (Bhagalpur):
 t  beg  to  move;

 Page  2,  line  40,—
 after  ‘minority”  insert  “or

 majority”  (332).

 MR.  DEPUTY-SPEAKER:  You
 want  to  speak  on  thig  clause  also.

 Mr,  Roy,  I  must  make  it  very  cleer
 that  you  have  given  at  least  30  amend-
 ments  and  there  are  two  or  three
 amendments  on  gome  clauses,  and,  if
 you  insist  on  speaking  on  all  the
 amendments  that  you  are  going  to
 move,  even  at  the  rate  of  one  minute
 per  amendment,  you  would  require
 about  45  minutes.  So,  you  must  have
 some  consideration  for  the  House.
 You  select  some  amendments  on  which
 you  would  like  to  speak  and  give
 me  indiration  so  that  I  can  call  you
 On  those  amendments.

 SHRI  A.  K.  ROY:  Is  there  any
 unimportant  clause  in  this  Constitu-

 tion  Amendment  Bill?  I  would  like
 to  ask  that.  If  you  gay,  yes,  let  us
 remove  those  clauses:  let  us  ask  all
 the  members  to  skip  over  them.  As
 you  made  your  point  clear,  let  me
 also  make  my  point  clear.

 MR.  DEPUTY-SPEAKER,  Your
 point  is  that  you  want  to  speak  on  all
 your  amendments,  There  is  no  such
 obligation  that  you  should  speak  on
 all  the  amendments.

 SHRI  A.  K.  ROY:  I  can  assure  you
 that  I  will  be  very  brief.

 MR,  DEPUTY-SPEAKER:  ‘You  be
 considerate  to  the  House  and  take
 into  account  the  time  that  we  have
 at  our  disposal.  Kindly  indicate  what
 are  the  amendments  on  which  yo
 would  like  to  speak.

 SHRI  A.  K.  ROY:  Your  experience
 with  me  will  be  very  happy.  I  will
 be  very  brief.

 MR  DEPUTY-SPEAKER:  I  do  not
 know  If  you  insist  on  non-cooperat-
 ing,  I  cannot  help  it.  I  am  Just
 appealing  to  you  to  cooperate  because
 there  ig  very  little  time.  If  you  do  not
 pass  the  Bill  by  tomorrow,  there  will
 be  difficuity  Most  of  the  members
 have  their  programmes  and  they
 would  like  to  go.

 SHRI  A.  K.  ROY:  I  will  be  very
 brief  and  you  wil]  be  very  happy.

 MR,  DEPUTY-SPEAKER:  I  do  not
 know.  He  cannot  be  briefer  than  one
 minute  and  even  then,  he  will  take
 about  45  minutes  of  the  House.

 की  जिमायक  श्रशाद  थादथ  टाइम  बढ़ा
 दिया  जाये  ।

 उपाध्यक्ष
 ट्

 a  टाइम  बढ़ाने  की  कोई
 बात  नहीं  हो  सकती  है,  हम  लोग  कब  तक  बैठेंगे  ?
 कल  नान-झाफिशियल  डे  है,  भ्राधा  दिव  नान-झ्राफि-
 शियल  बिजनेस  में  चना  जायेगा  शौर  फिर  परसों
 दूसरे  डिस्कशस  हैं।  फिर  उसके  बाद.  एतवार  भरा
 जाता है  ।  झाखिर  कितने  दिन  भाप  धौर  चलायेंगे  ?
 इसके  प्लाजा  वोटिंग  भी  करनी  है  धौर  मैम्बर्स  की
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 पता  लगका  चाहिए  कि  कांस्टीद्यूशन  (परमेंडमेंट
 बिल  पर  कब  वीडिंय  होगी  -  इसलिए  यथा  तो  =

 झ्
 करें  ौर  न  करें  तो  हमारा  फोई  नुकसान

 |

 SHRI  HARI  VISHNU  KAMATH:
 May  I  make  a  request?  About  the
 time  allocation  that  has  been  proposd
 by  you,  may  [  point  out  that  the
 much-hated  Forty-second  Amendment
 Bill  was  introduced  in  the  Lok  Sabha
 on  Septeber  1  976

 MR  DEPUTY-SPEAKER  You
 want  to  make  a  speech

 SHRI  HAR]  VISHNU  KAMATH:  It
 was  bull-dozed  during  the  Emer-
 gency.  Even  so,  it  wag  discussed  for
 8  days  in  the  Lok  Sabha  and  for  6
 days  in  the  Rajya  Sabha.  Here,  if
 you  are  not  bull-dozing,  what  you
 will  call  it—you  want  to  finish  in  four
 days.  ;

 MR  DEPUTY  SPEAKER:  heed
 is

 a  repealing  Bill.  You  are  u  ing
 want  wae  fone  earlier  That  is  why
 ft  requires  lesser  time  If  should
 take  lesser  time  when  you  want  to
 undo  what  was  done  earlier  Let  us

 proceed,

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri);  Mr  Deputy-Speaker,  Sir,

 I  have  moved  Amendment  No  36  and
 this  amendment  is  with  reference  to
 protecting  the  rights  of  educational
 institutions  established  by  minorities
 under  article  30.  I  feel,  in  view  of  the
 deletion  of  article  3i(2),  the  safe-
 guerd  that  was  provided  is  taken
 away.

 [  would  invite  the  attention  of  the
 hon.  Law  Minister  to  this  adequate
 safeguard  which  was  there  for  com-
 pulsory  acquisition  of  property,
 namely,  “save  for  a  public  purpose”.
 Article  81(2)  says:

 “No  property  shall  be  compul-
 sorfly  acquired  or  requisitioned
 gave  for  =  public  purpose.....”

 AUGUST  16,  878  (45th  Anais.)  Bill  िय

 This  particular  provision  hei’  ‘been
 deleted.  In  the  Notes  that  are  attach-
 ed  to  this  Bill,  it  has  been  stated;

 “The  safeguard  contained  in  article
 $i  relating  to  acquisition  of  pro-
 perty  ०  apn  educational  inatitution
 established  and  administred  by  a
 minority  is  sought  to  be  incorporat-
 ed  in  article  30  by  the  amendment
 to  that  article  proposed  in  clause  4.
 Clause  34  seeks  to  insert  a  new
 article  300A.  ”

 If  we  read  article  3005,  we  will  find
 thet  it  does  not  provide  that  particular
 protection  that  was  given  under  article
 3i(2)  because  article  300A  mentions
 that  nobody’s  property  could  be
 acquired  save  by  autBority  of  Taw.
 That  means,  the  State  will  get  the
 Power  to  enact  a  law  to  acquire  the
 property  of  the  educational  institutions
 established  by  a  minority  for  any
 purpose,  even  for  purposes  which  are
 not  public  purposes  The  other  article
 that  ie  added  is  article  30(1).  Even
 in  that  article  we  do  not  find  that
 particufar  safeguard  that  was  provid-
 ed  in  article  $l(2)  Therefore}  if  we
 take  into  consideration  the  cumula-
 tive  effect  of  article  30({A)  and
 article  300A,  it  come,  to  this  that
 nobody’s  property  could  be  acquired
 save  as  authorised  by  law  and  he
 would,  perhaps,  get  some  amount  as
 compensation  in  accordance  with  the
 law  But  the  effect  would  be  that
 the  properties  belonging  to  the  educa-
 tional  institutions  established  by
 mmorities  to  which  some  protection
 thas  ‘been  given  under  article  30  can
 be  acquired  by  law  for  purposes  other
 than  public  purposes,  If  this  is  delet-
 ed  I  believe,  a  State  can  conceivably
 pass  a  law  giving  blanket  autho?ity  to
 its  executive  to  acquire  property  on
 the  subjective  satisfaction  of  the  ex-
 ecutive  that  such  property  can  be
 hetter  utilised  for  any  other  purpose.
 I  pelieve  that,  once  this  provision,  one
 sentence  from  article  81(2),  is  remov-
 ed,  there  will  be  no  ber  to  &  State
 pawing  such  &  law  which  will
 ostensibly  Be  an  innocuous  tw.  IT
 would  request  my  friends,  Mr.
 Banatwalla,  Mr.  Unnikrishnen  and
 Mr,  Stephen,  that  they  should  take
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 inte  consideration  the  fact  that  this
 safeguard  is  being  removed.  There-
 fore,  ‘it  ty  my  request  through  this
 particular  amendment  to  add,  after
 ((A),  on  page  2,  line  38,  the  provision
 thet  was  originally  thre  in  article
 $i42)—the  first  part—,  namely.

 “No  property  of  an  educational
 institution,  administered  By  a  mino-
 rity,  shall  be  compulsorily  acquired
 or  requisitioned  save  for  a  public
 purpose  and”.

 This  is  the  amendment  that  I  have
 moved.  I  hope  the  hon,  Minister  of
 Law  will  consider  this  seriously  and
 accept  this  amendment,

 SHRI  A.  K.  ROY  (Dhanbad):  My
 amendment  is  to  prevent  the  misuse
 of  the  concept  of  ‘minority’  by  the
 dominant  minority  of  the  society,  that
 is,  the  ecOnomic  minority.  As  ‘you
 know,  liberty  is  allright  provideq  it
 doeg  not  aim  at  perpetuating  or
 accentuating  inequality.  That  is  why,
 in  our  Constitution,  jn  the  order  of
 precedence,  you  will  find  first  the  right
 to  equality;  then  only  come  the  rfght
 to  freedom,  the  right  against  exploita-
 tion;  and  lastly  cémes  the  right  to
 property.  That  is  why  I  say  that
 ‘minorities’  should  mean  the  weak
 minorities—the  religious  minority  and
 the  cultural  minority.  Minority
 should  not  mean  this  economic  mino-
 rity,  that  is,  the  dominant  mirority  who
 ig  ruling  over  the  dormant  majority
 of  the  society.  Even  in  the  name  of
 cultural  and  educational  freedom,  all
 the  public  schools,  the  white-collared
 people,  the  private  schools,  the
 English-medium  schools,  monopolise
 the  intellect  of  the  society.  There
 Was  a  survey  made  in  ‘1974-75  and  it
 was,  found  that,  in  all  the  MTs,  67  per
 cent  of  the  entrants  are  students  from
 English-medium  schools—the  while-
 collared  veople.  In  the  Political  and
 Economic  Weekly,  last  time,  some-
 thing  came  out;  it  was  a  study  made
 by  the  Indian  Council  of  Soclal
 Sviences;  and  it  was  said  that  as  there
 was  monopoly  over  the  economy,
 there  hes  been  a  monopoly  also  over
 the  intellect  of  the  society.  And  the
 entire  elite,  the  professors,  the

 bureaucrats,  the  managers  and  even
 the  politicians—everybody  hag  come
 from  a  small  group  of  people,  the
 English-trained,  the  public  schttol-
 trained  and  all  these  things.  So,  this
 clause  which  gives  freedom  to  the
 cultural  and  educational  minorities
 must  be  gafeguarded,  that  they  are
 not  usurped  by  the  economic  minority
 which  wants  to  dominate  the  society
 not  only  by  money  but  also  by  their
 superior  training,  by  their  superior
 intellect  and  by  the  privileged  institu-
 ions  which  they  are  running.  That  is
 why  I  say  in  the  clause  it  should  be
 added:

 “Provided  that  it  does  not  aim  at
 perpetuating  the  privilege  of  the
 economic  minority  to  dominate  the
 society  as  in  the  case  of  public
 schools.”

 And  the  public  schools’  property  may
 be  confiscated  without  giving  any
 proper  remuneération  or  Compensa-
 tion,

 This  is  my  amendment  which  I
 move,

 MR.  DEPUTY-SPEAKER:  You
 have  taken  thfee  minutes  tm  60  the
 Tate  of  3  minutes,  you  will  take  90
 minutes  of  the  House.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry);  Sir,  for  the  consideration  of
 this  House  I  feel  the  Law  Minister
 need  not  answer  every  amendment.
 He  may  reply  to  all  the  amendments
 in  the  end  so  that  we  may  save  the
 time.

 MR.  DEPUTY-SPEAKER:  For  that
 members  may  Not  agree.

 SHRI  A,  BALA  PAJANOR:  We
 agree  to  it.

 MR,  DEPUTY-SPEAKER.  I  know
 the  mood  of  members.  They  will
 not  agree.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra):  This  clause  gives  the
 right  to  the  minorities  tp  establish  and
 administer  educational  institutions.
 The  amendment  that  has  been  brought
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 forward  ig  designed  to  safeguard  that
 their  property  will  not  be  acquired
 without  adequat  compensation,

 Sir,  ours  is  a  variegated  society.
 This  safeguard  at  least  we  must  ex-
 tend  to  the  other  communities  also—
 the  safeguard  that  the  property  of
 their  institutions  shall  not  be  acquired
 without  adequate  compensation.  That
 is  the  purpose  of  my  ‘amendment.
 There  is  a  slight  error  here  that  in
 84.  For  ‘minorities’  substitute  ‘com-
 munities’,  the  correct  amendment.

 My  submission  js  this,  that  we  are
 8  variegated  society  with  different
 Languages,  religions,  cultures,  and
 ours  is  a  vast  country.  So,  if  any
 community  whether  a  minority  or
 majority  which  sets  up  an  institution
 should  have  a  right  to  administer  and
 manage  it  and  should  have  the  pro-
 tection  also  that  its  assets  will  not  be
 acquired  in  a  summary  fashion.

 की  कंजर  लाल  भुष्त  (दिल्ली  सदर)
 झध्यका  महोदय  ,  मेरा  कहना  यह  है  कि  प्रापर्टी
 के  बारे  में  फणष्डामेंटल  राइट  को  समाप्त  कर
 दिया  गया  है  लेकित  उसको  एक  कॉस्टीट्यशनस
 राइट  3000  में  बनाया  गया  है  y  उसमें  भी

 मगद कह
 है  कि  जो

 "्  = अ्केशनल  इंस्टीट्यूशंस  उनको  पूरा
 कम्पेन्सेशतन  दिया  जाएगा  |

 “(lA)  In  making  any  law  provid-
 ing  for  the  compulsory  acquisition  of
 any  property  of  an  educational  insti-
 tution  established  and  administered
 by  a  minority,  referred  to  in  clause
 a,  the  State  shall  ensure  that  the
 amount  fixed  by  or  determined  under
 such  law  for  the  acquisition  of  such
 property  is  such  as  would  not  restrict
 or  abrogate  the  right  guaranteed
 under  that  clause.”

 यह  है  कि  इंस्टीट्युशंस  चाहे
 के  माइमोरिटीज  की  हों  या  मेजोरिटीज  की  हों,
 चाहे  @  ह्क्म  हों,  चाहे  वे  कालिजेज  हों  या

 AUGUST  16,  ७78
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 सोवियत  कांस्टीट्यूशन  को  |  रखता  चाहता  हूँ  t
 उसकी  घारा  3  को
 यहां  इस  चीज़  को  चेंज

 करने

 कर  आपको  सुनाता  चाहता  हूं  :

 “Earned  income  forma  the  basis

 citizens,  The  personal  property  of
 citizens  of  the  USSR  may  include
 articles  of  everyday  use,  personal
 consumption  and  convenience,  the  im-
 plements  and  other  objects  of  a
 emall-holding,  a  house,  and  earned
 savings,  The  personal  property  of
 citizens  and  the  ight  to  inherit  it  are
 protected  by  the  State.

 Citizens  may  be  granted  the  use  of
 plots  of  land,  in  the  manner  pres
 cribed  by  law,  for  a  subsidiary  small-
 holding  (including  the  keeping  of
 livestock  and  poultry),  for  fruit  and
 vegetable  growing  or  for  building  an
 individual  dwelling..  Citizens  are
 required  to  make  rational  use  of  the
 land  allotted  to  them.  The  state....”

 उन्होंने  यह  ममा  फड़ेंग्रेंटल  राइट  बनामा  है  v  at तक  कि  सोधिय्य  यूनियल  को  भी  ATTRA.
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 है

 गई  है  कि  बह  इसको  कमेंटल  राइट  बनाएं  ।
 मौज  धाक  प्रोडकसन  में  एक्सप्लायटेशन  होता

 तो  उसको  ाप  रोकिये  ।  उतकों  मैं  श्वोर्ट  नही
 लेकिन  जो  परसनल  प्रापर्टी  एक्स

 होती  है  उस  पर  वाबस्वी
 है  ।  शापने  यह  किया  कि

 अरल  लैंड  है  डर  सोलिंग,  बॉएप्रिक बरल
 डर  सीनिमग  समकों  झापने

 दिया  है  ।  मेरा  कहना  यह  है  कि
 भी  प्रापने  र्वन  खोलिंग  किया,  उबके

 जो  है  उसको  भाप  क्यो  टच  करना
 t  उसको  सेफगाई  क्यो  सही  देना  चाहते

 ट्र
 4

 द 3244
 ह

 है
 हम
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 4०

 कै

 है  कहना यह  है  कि  3L  को  तो  जाप
 डटा  दें  लेकिन  i0(i)  (es)  को  रहने  दें  ।  उस
 में  सात  फ्रीडम्ज  हैं

 Freedom  of  speech  and  expression,
 assemble  peaceably  and  without
 arms,  form  associations  or  unions,
 move  freely  throughout  the  territory
 of  India,  reside  and  settle  in  any
 part  of  the  territory  of  India,
 acquire,  hold  and  dispose  of  pro-
 perty;  practice  any  profession,  or  to
 carry  on  any  occupation,  trade  or
 business,

 ज्ये  सातो  इंटर  'डिपेडेट  हैं  गर  में  बकौल  हू
 झौर  मेरी  लाइब्रेरी  श्राप  ले  लेते  है  तो  मेरा  राइट
 आफ  प्रोफैशन  कैसे  चलेगा  ?  झगर  मेर  पास  पैसा
 नहीं  है  और  जा  है  भी  वह  भ्राप ले  लेने  है  ता  मै
 कहाँ  जाउंगा.  ?  यह  चोज  है  जिसका  पझ्रापको
 सोचना  होगा  ॥  जड़ा.  सक  भाम  जनता  के  लत  की
 बात  है,  कम्पैस्सेशन  की  बात  है,  वह  चीज  मैं
 स्त्रीकार  करता  ह  इसलिपे  मै पड.  जानता  चाहता
 है  कि  यह  जो  इटर-डिवैडेट  चोज़  है,  एक  भादमी
 का  आप  जेन  में  डालते  है,  दूसरे  का  सगा  कर
 के  सडक  पर  उसके  बच्चा  को  खडा  कर  देते
 है,  यह  उससे  भी  ज्यादा  प्रत्याचार  है  1  इसलिये
 झाप  ऐसा  भ्रधिकार  मंत्र  लीजिये  जिससे  कल  का
 दूसरी  सरकार  दायें.  तो  इसका  दुरूपयोग  करे  1
 मेरा  कहना  है  कि  प्राटिकल  i9(2)  (एक)  रहना
 चआहिवे  बौर  भ्राटिकल  ४  हटना  चाहिये  ।

 झापने  इस  विधेयक  में  केवल  मूसलमानों  की
 बाजूकेशनल  इस्टीट्यूशन्न  को  लग  रखा  है,  यह
 सब  एजुकेशनल

 इस्टीट्यूमन्स  के  लिये  क्‍यों  नहीं
 रखते

 sto  रामजी  ह
 फ्ष्म्

 )  उपाध्यक्ष
 महोदय,  में  इस  पर  बोलता  चाहूगा,  सदन
 का  समय  बचाता  चाहता  हू  |  मैं  केवल  इतना
 ही  विधि  त्री  जी  से  कहूंगा  कि  क्लाज़  4  मैं,

 “In  making  any  law  providing  for
 the  compulsory  acquisition  of  any
 property  of  an  educational  institu-
 tion  established  and  administereg  by
 a  minority....”

 2242  LS—l0.
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 मैंने  उसमें  एक  समौधन  दिया  था  कि  “माइनारिटी
 के  पश्चात्‌  “भार  भमैजारिटी'  जोड  चिया  जाये।
 शिक्षण  चस्पामों  को  प्रोत्ताहन  देने  मे  प्रल्पर्सर्यक
 ौर  वहुसंडयक  का  भेदसाव  नहीं  हीमा.  बाहिए।

 MR,  DEPUTY-SPEAKER:  Mr.  Kam-
 ‘ble.

 SHRI  B.  C,  KAMBLE  (Bombay
 South-Central):  I  want  to  speak  on
 Clause  7.

 MR,  DEPUTY-SPEAKER-  All  right.
 Now  the  Minster,

 SHRI  SHANTI  BHUSHAN:  I  am
 sorry  it  is  70  possible  for  me  to
 accept  the  amdadments  which  have
 been  proposed

 Shri  A.  K,  Roy  proposed  an  amend-
 ment  relating  to  public  schools,  He
 says  that  a  proviso  may  be  added,
 which  should  ensure  that  the  guaran-
 tee  given  to  the  minorities  does  not
 aim  at  perpetuating  the  privilege  of
 the  economic  minorities  to  dominate
 the  society,  as  in  the  case  of  public
 schools

 As  far  as  this  Article  is  concerned,
 the  purpose  of  the  Article  is  that  in  a
 country,  or  in  a  State  where  we  have
 majority  communities  and  minority
 communities,  which  powers  may
 be  given  to  the  legislatures  of
 the  States,  to  be  exercised  on
 behalf  of  the  people  to  regulate
 things  in  a  manner  which  will
 cause  satisfaction  and  which  will  pro-
 tect  the  interests  of  different  sections
 of  the  society.  But  so  far  as  minority
 communities  are  concerned,  they  need
 special  safeguards.  They  need  some
 kind  of  an  assurance  It  was  in  that
 spirit  that  this  Article  was  conceived
 by  the  Constitution-makers  and  the
 idea  was  that  minority  communities,
 whether  they  are  linguistic  minorities
 or  religious  minorities,  must  be  enable
 to  preserve  their  culture  by  establish-
 ing  educational  institutions  through
 which  their  culture  and  their  langu-
 age—in  which  they  take  pride  and
 which  they  love—can  be  propagated,
 and  they  should  not  be  prevented  from
 protecting  those  things  by  having  free-
 dom  to  establish  their  own  institutions,
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 The  purpose  of  this  law  is  merely  to

 act  in  the  context  of  the  deletion  of
 the  fundamental  right  to  property;  it
 is  to  clarify  that  the  deletion  of  that
 fundamental  right  to  property  does  not
 mean  that  so  far  as  educational  insti-
 tutions  established  by  minority  com-
 munities  are  concerned—whether  lin-
 Buistic  minomties  or  religious  minor!-
 ties—when  some  properties  belonging
 to  such  educational  institutions  are  to
 be  acquired,  then  compensation  may
 be  provided  in  such  a  manner  that
 even  the  fundamental  right  might
 become  illusory,  or  might  be  affected
 It  is  only  and  merely  to  ensure  that
 that  this  clause  has  been  put  forward
 60  that  the  qestion  of  any  public
 school  etc  does  not  arise  here,

 Mr  Chaturvedi  moved  an  amend-
 ment  by  which  he  wants  that  this
 fundamental  right  should  also  be  avail-
 able  to  the  majority  community.  That
 involves  a  matter  of  principle.  There
 were  good  reasons  as  to  why  special
 safeguards  had  to  be  there  for  linguts-
 fic  and  religious  minorities,  and  why
 it  was  considered  that  so  far  as  majo-
 rity  communities  were  concerned—
 ‘whether  linguistic  or  rehgions  ‘hey
 did  not  require  any  such  safeguards,
 It  is  true  that  the  judgement  of  the
 legislature  and  of  the  Parhament  re-
 presenting  the  people  can  be  trusted  in
 all  matters  It  ३  only  the  minorty
 which  is  in  need  of  some  re-assurance
 and  some  protection  of  fundamental
 rights  and  so  on.  Therefore,  it  was
 mot  considered  necessary  by  the  Con-
 stitution-makers—  and  if  I  may  say  850,
 for  good  reasons—~and,  therefore,  there
 is  no  reason  for  making  that  amend-
 ment  at  this  stage,  Shm  Kanwar  Lai
 Gupta’s  amendment  alsg  goes  more  or
 less  on  the  same  lines,  He  would  like
 this  protection  to  be  extended  to  edu-
 cational,  social,  cultural  and  other  or-
 ganizations,  What  I  have  already  said
 in  regard  to  Mr.  Chaturvedi’s  amend-
 ment,  would  cover  this  aspect  of  the
 matter  also,  because  it  is  only  mino-
 rities  who  need  such  a  constitutional
 Protection.  Otherwise,  the  legislature
 can  always  be  trusted  to  do  the  right
 thing.
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 MR,  DEPUTY-SPEAKER:  We  now
 go  on  to  Clause  5,  Who  are  all  moving
 their  amendments?

 SHRI  BAPUSAHEB  PARULEKAR:
 The  hon.  Minister  has  not  referred  to
 my  amendment.  [t  is  a  very  important
 amendment  IJ  have  suggested,  It  is  for
 inclusion  of  a  provision  that  property
 should  be  acquired  for  no  other  pur-
 pose,

 SHRI  SHANTI  BHUSHAN  I  am
 sorry,  I  forgot  to  deal  with  your  am-
 endment.  His  amendment  seeks  to
 provide  that  the  property  of  an  educa-
 tional  institution,  administered  by  @
 minority,  would  not  be  compulsorily
 acquired  save  for  a_  public  purpose
 That  was  the  concept  of  fundamental
 nght  to  property.  But  now  that  the
 fundamental  right  to  property  itself  is
 sought  to  be  changed,  The  sudgement
 of  the  legislature  should  be  trusted.
 So  far  as  the  property  right  48  con-
 cerned,  it  is  not  of  the  same  import-
 ance  or  value  as  other  more  important
 fundamental  mghts,  Therefore  the
 legislature  can  be  trusted  in  regard  to
 the  regulation  of  the  mghts  of  mincw~
 rities  in  regard  to  vroperty  What  is
 sought  to  be  done  is:  suppose  some
 property  is  acquired  and  the  compen-
 sation  is  not  adequate  the  result  is  that
 the  minor'ty  community  is  not  able  to
 continue  its  activity  properly,  to  run
 is  educational  institution  properly,  in
 order  to  safeguard  language  or  religion.
 The  idea  of  compensation  is  all  right
 If  this  particular  land  or  plot  78  going
 away  from  you,  you  will  have  adequate
 funds  to  substitute  another  land  or
 another  plot  of  the  same  kind  so  that
 no  difficulty  will  arise  in  running  year
 activity,  So  far  as  the  public  purpose
 concept  is  concerned,  it  is  the  general
 concept  (Interruptions)  Therefore  I
 say  this  amendment  is  not  acceptable.

 MR.  DEPUTY-SPEAKER:  We  take
 up  clause  5  now,  There  are  some
 amendments,
 Clause  5—  (Omission  of  suh-heading

 after  article  30)
 SHRI  A,  K.  ROY:  I  move  my  amend-

 ment  No.  56,



 293  Constitution

 Page  2—

 for  clause  5,  substitute—
 ‘§  For  the  sub-heading  “Right  to
 Property’  occurring  after  article  30
 of  the  Constitution  the  sub-head
 ing  “Right  to  Work  shall  be  sub-
 stituted’  (56)

 DR  RAMJI  SINGH
 amendment  No  338

 I  move  my

 Page  2

 after  line  43  msert—
 5  (2)  The  State  shal}  enact  a  law
 of  statutory  trusteeship  for  all
 kinds  of  private  property  (338)

 SHRI  A  K  ROY  I  agree  with  Shri
 Shanti  Bhushan  our  hon  Law  Miun-
 ister  that  article  9  was  not  the  proper
 place  to  argue  on  the  question  of  the
 nght  to  work  The  heading  after
 article  30  where  the  right  to  property
 is  fhere  the  hon  Minister  has  simplv
 omitted  that  heading  and  also  he  re
 moved  article  4l  from  the  Constitu-
 tion  Wh  t  I  feel  is  here  the  mght  to
 work  should  be  substituted  and  a  full
 fledged  clause  on  right  to  work  should
 be  inserted  should  be  sul  iftited  in-
 stead  of  artule  3]  3६  terdas  the  hon
 Minister  said  that  ¢he  <0ci0  economic
 conditions  of  the  country  at  present
 arc  not  congenial  or  do  not  make  it
 possible  to  guarantee  job  to  every  ind:
 vidual  He  said  so  though  the  Janata
 Pirty  manifesto  while  getting  the  vote
 promised  that  they  ‘would  substitute
 the  mght  to  property  by  right  to  work
 As  Congiess  has  becume  wiser  so  also
 the  Janata  Party  has  become  wiser
 after  coming  to  power  they  have
 started  feelmg  the  necessity  of  some
 sort  of  preventive  detention  the  neces-
 sity  of  finding  the  impossibility  of
 guaranteeing  woik  and  all  these  things
 But  I  can  give  a  friendly  advice  to  our
 Law  Minister  Even  if  you  include
 right  to  work  here  that  does  not  mean
 that  immediately  vou  will  have  to  pro-
 vide  ‘work  There  are  so  many  assur-
 ances  commitments  and  laws  you  have
 enacted  which  have  never  been  imple-
 mented  Why  do  you  worry  that  this
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 should  be  implemented  immediately?
 But  there  is  an  advantage  You  will
 be  able  to  prevail  over  the  other  peo~
 ple  This  will  give  some  sort  of  direc-
 tion  You  will  be  remembering,  be—
 cause  you  were  also  in  the  Congress
 Party  in  1971,  in  the  UP  election  the
 opposition

 MR  DEPUTY-SPEAKER  I  was  not
 in  the  Congress  in  1971,

 SHRI  A  K  ROY  Actually  I  am
 making  a  mistake  Because  of  the
 ruthless  way  you  handle  us,  I  thought
 you  might  belong  to  the  Congress
 That  is  the  pomt  In  ‘1974,  in  the  UP*
 election  the  opposition  challenged  the
 Congress  saying,  ‘Return  to  us  the
 poverty  of  97l’  Today  the  perform—
 anee  of  the  Janata  Party  is  such  that
 tomorrow  the  other  party  may  chal-
 lenge  them  saying  ‘Return  to  us  the
 unemployment  of  1916  So  far  as
 solv  ng  the  unemployment  problem  is
 concerned  they  have  curteiled  the  life
 of  Parliament  to  five  vears  but  they
 are  making  every  plan  for  10  years%
 There  35  no  plan  for  less  than  10  years,
 Onlv  two  vears  ago  the  figure  of  regis=
 tered  unemployed  persons  was  87  mile
 hon  Then  it  became  93  million  =  Therr
 it  rose  to  W  millon  Iam  afraid  this
 time  the  figure  of  registered  unemploy-
 ment  will  be  more  than  W2  million
 That  38  only  offiuial  figure  To  put  @
 check  on  that  I  say  that  in  the  Con=
 etitufion  you  should  substitute  right  to
 work  instead  of  right  to  property  and
 re-write  the  entire  article  i

 ‘Bo  रामजो  सिह  उपाध्यक्ष  महादय  मैने
 यह  एक  निर्दोध  'बशाधन  रखा  है  ।  यह  इसलिए
 कि  जब  सम्पत्ति  क  अधिकार  को  समाप्त  किया
 जा  रहा  है  शर  वह  जनता  पार्टी  के  चनाव
 भोषणा  पत्र  के श्नवुल  है  तो  उस  का  विराधा
 करते  का  प्रश्न  नहीं  है  ।  लेकिन  जलता  मे  एक
 प्रकार  की  प्राशका  हा  सकती  है  कि  यह  सम्पत्ति!
 का  किस  प्रकार  से  बिसजन  कया  जा  रहा  है  py
 तो  क्या  हस  सबध  में  जो  मैने  सशाधन  दिया  है
 कि  व्यक्तिगत  सम्पशति  क  लिए  स्टेब्यूटरी  दृस्टीशिप
 फार  झाल  कफाहड्स  झाफ  प्रापर्टीज  उस  के  विषय
 में  एक  पाजिटिंव  चीज  नहीं  सोची  जा  सकती  है  eo
 विश्व  में  एक  तरफ  तो  राज्य  का  पूजीबाद  या
 स्टेट-कैपिटलिउ्म  भी  झमफल  हुभा  शौर  दूसरी
 लरफ  व्यक्तिगत  पृजीवाद  भी  प्रसफल  हुआ  ।  इन्ह
 बोनो  की  विफलता  मो  ध्यान  में  रखते  हुए  गांधी
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 ब्जी  ने  जो  ट्रस्टीशिप  को  बात  की  शौर  डाक्टर
 लोहिया  ने  स्टेटयूटरी  द्ृस्टीशिप  की  बात  की  थी
 जया  उस  के  विषय  मे  नहीं  सोचा  जा  सकता  है  ?
 हमे  लगता  हैकि  यह  एक  नि्दोष  चीज है  भौर
 अपन  इस  राष्ट्रीय  जीनियस  के  सिद्धात  के  सबंध
 द. 6  विधि  मंत्री  का  सोचना  चाहिए  था  ।  सम्पत्ति
 के  भ्रधिकार  का  जहा  बह  समाप्त  कर  रहें  हैं  वही
 थ्पर  राज्य  क  पूजीवाद  को  बढ़न  नहीं  बना  चाहिए
 जयोकि  राज्य  का  पूजीवाद  भो  अगर  बढ़ता  है  तो
 व्यक्तिगत  स्वातत्रयः  का  अ्रपहरण  होता  है  यह
 हम  लाग  विश्व  के  इतिहास  मे  देख  चुक  है  t

 26  hrs
 SHRI  SHANTI  BHUSHAN  First  of

 all  I  musi  express  my  =  gratefulness
 although  with  a  httse  embarrassment
 because  Shri  Roy  compared  me  with
 the  grcit  nationalist  leader  Gopala
 Kr  shna  Gokhale  I  must  say  that  I
 hardly  deserve  the  compliment  I  have
 mothing  ain  me  to  match  that  mctom
 warablc  great  national]  leader

 The  hon  Member  has  moved  an
 aamendirent  While  the  Bill  seeks  to
 delete  article  १]  and  also  its  heading
 “Right  to  Property  he  woud  hke
 article  3]  to  go  but  the  heading  to  be
 substituted  bv  Right  of  Work’  He
 @oes  not  by  his  amendment  say  that
 the  substantive  right  to  work  should
 be  .corporated  but  he  says  that  at
 thi,  stage  at  least  the  heading  may
 come  and  later  on  the  substantive  right
 fy  werk  may  come  We  used  to  hear
 thit  foundation  siones  were  laid  in
 respect  of  a  large  number  of  projects
 mever  having  any  intention  of  construc-
 ting  those  projects  Amounts  used  to
 fe  sanctioned  only  for  the  foundation
 stone  We  would  not  hke  to  be  a
 party  to  that  kind  of  arrangement  that
 we  declare  the  heading  without  the  sub.
 stantive  content  We  would  lke  the
 substance  without  the  heading  Let  us
 do  the  real  thing  and  not  seek  pubdli-
 «ity  rather  than  seeking  pubhcity  and
 mot  doing  the  real  thing  As  I  have
 already  assured  this  House  as  soon  88
 possibile  conditions  would  be  created  so
 ‘that  every  single  able-bodied  person
 ecan  be  provided  with  work,  and  that
 -will  be  the  right  time  when  this  funda.
 mental  right  may  also  come  in  so  that
 an  case  some  rare  individual  cannot
 te  provided  with  the  kind  of  work
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 suited  to  him  some  compensation  may
 be  furnished  to  him

 Dr  Ram):  Singh  wants  that  some
 kind  of  assurance  should  be  given  by
 writing  something  in  the  Constitution
 against  State  Capitalism  I  do  not
 think  there  328  any  occasion  to  go  into
 the  merits  or  otherwise  of  State  Capi
 talism  in  this  connection  This  ७
 merely  a  simple  proposition  m_  the
 Bill  that  a  fundamental  right  to  pro-
 perty  is  not  necessary  because  as  far
 as  the  small  man  ts  concerned  as  I
 have  said  yesterday  he  does  not  need
 any  assurance

 SHRI  D  N  T:WARY  (Gopalgan})
 He  wants  trusteeship

 SHR;  SHANTI  BHUSHAN  That
 is  a  different  thing  That  has  noth-
 ing  to  do  with  the  cause  that  we  are
 discussing

 MR  DEPUTY  SPEAKER  We  go
 to  Clause  6  Shr:  Kanwarlal  Gupta  35
 not  here  Claue?

 Orntie  7—  (Am  idment  of  article
 3A)
 SHRI  B  C  KAMBLE  (Bombay

 South  Ccntral)  I  beg  to  move

 Page  3  line  4

 add  at  the  (nd
 and  (b)  the  secondg  proviso

 shall  be  omitted  (326)

 Page  3  hne  4  after  ‘article  39  ,
 wmsert—

 and  it  is  herebv  declared  that
 within  one  year  from  the  coming
 into  force  of  any  of  the  provisions
 of  this  Act  the  estate  and  any  rights
 in  the  estate  shall  be  deemed  to
 have  been  vested  and  acquired  by
 the  State  in  all  the  major  means  of
 production  and  distribution  in  India,
 treating  the  minor  means  of  produc-
 tion  and  distribution  as  may  be
 necessary  for  maihttenance  of  a
 family”  (383)
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 SHRI  SUSHIL  KUMAR  DHARA:
 The  Law  Minister  was  very  eloquent
 on  this  particular  point.  May  I  know
 whetner  the  properties  of  deities,
 those  in  the  name  of  churches  and
 wakfs  ele,  and  reiigious  properties,
 wil]  a.so  go  with  this  amendment?

 MR  DEPUTY-SPEAKER:  He  will
 tell  you  when  he  replies  to  this
 elause.

 SHRI  B.  C.  KAMBLE:;  I  have  moved
 two  amendments.  Everybody  in  this
 Hous?,  whether  belonging  to  the
 Congress  Party  or  the  Janata  Party,
 professe,  socialism,  but  the  meaning
 of  sociiiuzm  even  according  to  the
 dictionary  and  according  to  standard
 textbooks  on  socialism  is  this,  that
 the  ownership  of  the  means  of  pro-
 duction  and  the  means  of  distribution
 are  vested  jn  the  community  as  a
 who’e  or  in  the  State.  Now  if  the
 fundamenta,  right  to  hold  property
 ig  abolished  and  further,  if  certain
 rights  of  acquisition  of  property  by
 the  State  are  also  given,  then  my
 humble  question  is  whether  the  defini-
 tion  that  is  given  in  this  Bill  about
 socialism  is  a  correct  definition,  is  a
 true  definition,  or  is  a  false  definition.
 I  submit  to  the  hon.  House  that  we
 Owe  a  duty  to  speak  the  truth.  So,
 ig  we  speak  the  truth  and  if  every-
 body  professes  socialism,  then  you
 have  no  other  course  except  to  accept
 my  amendments.  In  fact,  my  amend-
 ment  itself  is  only  half-socialism;  it
 is  nut  full  socialism  This  is  half  of
 the  total  revolution  which  is  con-
 templated  by  Jayaprakash  Narayan.
 My  amendment  says:

 “and  jt  is  hereby  declared  that
 within  one  ycar  from  the  coming
 into  force  of  any  of  the  provisions
 0  thig  Act,  the  estate  and  any
 rights  in  the  estate  shall  be  deemed
 to  have  been  vested  and  acquired
 by  the  State,  in  all  the  major  means
 of  production  and  distribution  in
 India,  treating  the  minor  means  of
 production  and  distribution  as  may
 be  necessary  for  maintenance  of  &
 family.”
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 Therefore,  my  submission  js,  either
 you  desist  from  professing  socialise
 or  you  accept  the  meaning  and  cone
 tent  of  socialism.  So  far  as  the  pre-
 vious  Government  is  concerned,  it  be~
 fooled  the  people.  Now  this  Janata
 Government  should  not  befool  the
 people,  So  far  as  socialism  is  con~
 cerned,  either  you  accept  it  or  rejec®
 it.

 My  second  amendment  deals  with
 Directive  Principles.  So  far  as  they
 are  concerned,  1  do  not  understand
 why  this  Government  shoulg  be
 miserly.  Even  a  certain  portion  of
 sub-clause  (a)  of  article  39,  which
 deals  with  Directive  Principles,  is  not
 accepted.  My  amendment  says  that  al
 the  Directive  Principles  must  be
 accepted.  Now,  after  30  years  of
 independence,  we  have  come  to  a  posi-
 tion  where  more  than  50  per  cent  of
 the  people  are  property-less,  job-less,
 who  are  reduced  to  the  position  of
 mere  beggars.  That  is  why  I  say  that
 the  time  has  come  when  we  have  to
 accept  all  the  Directive  Principles  as
 if  they  are  Fundamental  Rights.  I
 do  not  want  the  Janata  Government
 to  make  a  departure  from  whatever
 haq  been  adopted  by  the  previous
 Governments  namely,  the  Indira
 Congress  Government.  If  we  com-
 pare  the  attitudes  of  these  two  Gov-
 ernments,  the  Indira  ‘Congress  Gov-
 ernment  was  a  Jittle  more  liberal;
 they  gave  little  more  bread  while
 curtuiling  liberty;  now  Janata  Gov-
 ernment  are  giving  little  more  liberty
 but  is  not  prepared  to  give  more
 bread,

 Therefore,  my  submission  is,  if  you
 are  real  socialistc—and  everybody  is
 a  cnvialist;  nobody  is  prepared  to  say
 that  he  3s  not  a  socialist...  (Interrup~
 tions)  everybody  professes  to  be
 socialist.  So  far  as  the  election  mani-
 festo  is  concerned,  the  Janata  Party
 hag  proclaimed  socialism;  so  also
 Communists  and  Congress,  Every-
 body  is  almost  professing  socialism.
 Therefore,  I  say:  you  accept  the  con-
 tent  of  socialism.  1  have  suggested
 that  even  the  Directive  Principles
 should  be  made  enforceable  in  a  court
 of  law.
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 ‘SHRI  SHANTI  BHUSHAN:  I  have
 tto  deal  with  two  amendments,  which
 vynhave  been  moved  by  the  hon.  Mem-
 ‘ber,  namely,  Amendment  Nos.  326  and
 ‘333,  By  amendment  No.  326,  the  hon.
 "Member  seeks  the’  deletion  of  the
 ssecond  proviso  to  Clause  (l)  of
 “Article  3lA,  which  assures  and  gua-
 tantees  that  so  far  as  the  peasants,
 so  far  as  the  holders  of  agricultural
 lands  are  concerned,  if  they  hold  land
 within  the  ceiling  limits  prescribed
 Sy  law  and  for  some  reason  their
 ‘nolding  or  a  part  of  their  holding  has
 ito  be  acquired  for  some  public  pur-
 pose,  may  be  for  the  establishment

 ‘of  a  factory,  etc.,  then  so  far  as  the
 rsmall  peasants  are  concerned,  they
 wmust  be  given  full  market  value  com-
 rpensation  go  that  their  interests  are
 mot  affected.  That  is  the  purpose.  I
 rdgo  not  know  why  the  hon.  Member
 rdoes  not  wish  to  give  this  protection
 ‘or  this  assurance  to  these  smal]  pea-
 ssants.

 -SHRI  B.  C.  KAMBLE:
 mot  small  farmers  at  all.

 They  are

 ‘SHRI  SHANT]  BHUSHAN.  Within
 tthe  ceiling  limit...(Interruptions)

 ‘SHRI  8.  ७.  KAMBLE:  Average
 cagriculturist  in  India  js  holding  two
 cacres  of  land.

 SHRI  SHANTI  BHUSHAN:  So
 ‘the  hon.  Member  is  not  prepareg  to
 ‘concede  this  protection  to  what  may
 “be  called  small  farmers  because  he
 ‘feels  that  there  are  smaller  farmers
 also,  The  smaller  farmers’  problems
 are  different,  which  should  be  tackled.
 ‘But  that  does  not  mean  that  a  person
 ‘who  himself  is  a  small  farmer,  his
 ‘mterest  should  not  be  protected  and
 ‘it  should  be  possible  for  the  State  to
 ‘take  away  any  part  of  his  small  hoid-
 ‘ang  and  not  to  give  even  small  com-
 spensation.  |  am  unable  to  accept
 ‘this  amendment.  The  other  amend-
 mment  which  the  hon.  Member  has
 moved...

 ‘SHRI  DINEN  BHATTACHARYA
 «Serampore):  What  are  the  amend-
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 ments  you  are  accepting?  You  kindly
 tell  us  that,

 SHRI  SHANTI  BHUSHAN:  I  am
 not  accepting  any  amendment,  I  am
 not  able  to  understand  the  other
 amendment  also.  Ii  [  have  been  able
 to  understand  very  rightly  the  pur-
 port  of  this  amendimeat,  he  woud
 like  that  as  soon  es  his  amendment  is
 adopted,  within  one  year,  al  the
 estates  and  rignis  thereon  wuhich
 Wou.d  inciude  the  rights  of  every
 peasant,  every  farmer,  every  tenure
 holder  in  every  piece  of  land  would
 be  vested  in  the  States.  Now  this
 Government  is  not  prepared  to  accept
 this  amendment  that  as  soon  as  this
 is  adopted,  al]  the  small  farmers  and
 Peasants  of  this  country  should  be
 deprived  of  their  property...

 BHATTACHARYA:
 (Interruptions)

 ‘SHRI  DINEN
 He  has  not  said  that.

 SHRI  SHANTI
 amendment  reads:

 BHUSHAN:  _  His

 “it  is  hereby  declared  that  within
 ONe  vear  from  the  coming  into
 force  of  any  of  the  provisions  of  this
 Act,  that  the  estate  and  any  rights
 in  the  estate  shall  be  deemed  to
 have  been  vested  and  acquireg  by
 the  State,  in  all  the  major  means
 of  production  and  distributfor  द द
 India,  treating  the  minor  means  of
 production  and  distribution  ag  may

 be  necessary  for  maintenance  of  a
 family.”

 I  do  not  know  as  to  what  he  under-
 stands  by  major  means  of  production
 or  minor  means  of  production.  Ac-
 cording  to  me,  in  India,  agricultural
 means  of  production  or  agricultural
 land  is  the  most  important  and  most
 major  means  of  production.  So,  if
 that  concept  is  right,  he  wants  all
 small  peasants  to  go,  The  Govern-
 ment  is  not  in  a  position  to  accept
 this  amendment,

 MR.  DEPUTY-SPEAKER:  We
 come  to  Clause  8.

 Clause  S—  (ea  mendment  of  article
 3IC)

 है.
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 SHRI  A.  K.  ROY,  I  beg  to  move:
 Page  3,—

 omit  lines  2  to  15.  (57)
 SHRI  DAJIBA  DESAI  (Kolha-

 pur):  I  beg  to  move:—

 Page  3,—
 omit  lines  6  to  9.  (116).

 SHRI  L,  L,  KAPOOR  (Purnea):  I
 beg  to  move:—

 Page  3,  lines  8  and  9—
 for  “Aan  clause  (b)  or  clause  (c)

 of  article  39”
 substitute—

 “im  article,  38,  39,  398,  40,  al,
 42,  43,  43A,  45,  46,  47,  48,  48A
 and  49"  (140)

 SHRI  YUVRAJ  (Katihar)-
 fo  more,—

 I  beg

 Page  3,  line  8,—
 for  “in  clause  (b)  or  clause  (c)

 of  article  39°
 substitute—

 “in  articles  38,  39,  39A,  40,  41,
 42,  43,  43A,  45,  46,  47,  48,  48A,  49
 and  300A”  (168),

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore)  -  I  beg  to
 move:—~

 Page  3,  line  8,—
 for  “clause  (b)  or  clause  (c)  of

 article  39°
 substitute—

 “articles  38,  39,  398,  41,  42,  43,
 43A,  44,  45,  46  and  BL  of  Part  IV
 of  the  Constitution”  (232)

 SHRI  B.  C.  KAMBLE:  I  beg  to
 move:

 Page  3,  line  8,—
 omit  “clause  (b)  or  clause  (c)

 of”  (328)
 Page  3,—

 for  lineg  22  to  5,—
 Substitute—
 *(c)  for  the  words  “and  no  law

 containing  a  declaration  that  it  is
 for  giving  effect  to  such  policy
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 shall  be  called  in  question “fi  wip court  on  the  ground  that  it  does
 not  give  effect  to  guch  policy”,
 the  words  “and  Notwithstanding
 anything  contained  in  the  Consti-
 tution  no  law  containing  a  decla-
 ration  that  it  js  for  giving  effect
 to  such  policy  shall  be  called  in
 question  jn  any  court,  if  it  pro-
 vides  for  giving  effect  to  such
 policy;  and  the  court  Sitali  enforcé
 it  as  any  other  law  under  the
 Constitution  of  India”  shall  be
 substituted’,  (329)

 SHRI  A  K.  ROY:  Mr.  Deputy
 Speaker,  Sir  in  this  clause,  it  appears
 that  the  Law  Minister  has  done  some
 justice  to  his  own  profession  and  he
 seems  to  have  counter-balanced  what-
 ever  revolutionary  or  progressive
 posture,  he  has  shown  by  deleting  the
 property  as  the  fundamental  nght,
 by  increasing  the  curbs  of  the  law
 and  the  court.  A  lot  of  things  has
 been  gaid  about  curbing  the  rights  of
 the  judiciary.  May  I  ask.  Who  is  to
 be  blamed,  the  Parliament  or  the
 judiciary  or  the  Court?

 You  know  what  3s  the  role  of  the
 court.  Our  constitutional  history
 shows  that  the  court  has  become  a
 stumbling  block  to  all  the  progressive
 legislations  that  have  come  before  the
 Parliament  I  would  like  to  read
 from  the  book  entitled  “Social  Mission
 of  Law”  by  Mr  V.  R.  Krishna  Iyer
 who  is  Supreme  Court  judge.  He
 judiciary  or  the  Court?

 “An  analvsis  of  the  Indian  consti-
 tutional  amendments  seems  to  recall!
 President  Roosevelt's  angry  words
 ‘save  the  Constitution  from  the
 Court’.  The  First  Amendment  pro-
 voked  by  the  court’s  opinions  on
 Zamindari  abohtion  and  backward
 classes  reservation  was  a  straw  in
 the  wind.  The  Fourth  Amendment
 authorised  State  monopoly  in  trade
 or  business  and  precluded  the  Court
 from  examining  adequacy  of  com-
 pensation  for  acquisition  by  the
 State,  of  private  property,  since  the
 Supreme  Court’s  rulings  allegedly
 barred  the  State's  progressive  pro-
 gramireg  in  these  directions.”
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 This  is  the  role  of  the  court.  They
 beve  behaved  as  if  they  are  the
 angles  descending  from  the  heavens.
 It  is  nothing  like  that.  The  Indian
 judiciary  is  more  feudal  than  Indian
 executive  and  Indian  Parliament.  The
 elite,  those  who  have  got  no  connec-
 tion,  no  touch,  with  the  people,  are
 in  the  judiciary.  Our  gad  experience
 shows  that  at  no  cost  the  power  of
 Parliament  should  be  curbed  and  the
 power  of  the  court  increased.

 SHRI  DAJIBA  DESAI  (Kolhapur):
 I  want  that  this  clause  should  be
 deleted.  Perhaps,  this  is  a  very  cru-
 cial  issue,  whether  the  Durective
 Principles  of  State  Policy  enunciated
 in  the  Constitution  should  have
 precedence  over  the  Fundamental
 Rights.  This  controversy  or,  perhaps,
 this  thinking,  was  starting  at  the  time
 of  the  Forty-second  Amendment  of
 the  Constitution.  Some  of  the  Janata
 Party  leaders  were  apprehensive  that
 ig  the  Directive  Principles  of  State
 Policy  are  given  precedence  over  the
 Fundarrental  Rights,  then  the  Funda-
 mental  Rights  will  be  curtai'ed.  So,
 there  is  a  conflict,  whether  the  Funda-
 mental  Rights  or  the  Directive  Princi-
 ples  of  State  Policy  should  have
 precedence.

 The  issue  is  that  the  Fundamental
 Rights  are  the  rights  for  the  indivi-
 duals  in  the  country,  for  the  citizens
 in  the  country,  and  the  Directive
 Principles  of  State  Policy,  as  Jaid-
 down  in  the  Constitution,  are  social
 rights,  the  rights  of  the  society,  the
 rights  of  the  community,  specially
 those  Directive  Principles  which  relate
 to  the  down-trodden  masses,  the  right
 to  work,  the  right  to  free  education,
 the  right  to  hfe,  the  right  to  health
 and  so  on.  There  are  a  number  of
 things  on  which  the  Government  is
 enabled  to  legislate.  It  ig  not  a  fact
 that  if  the  Directive  Principles  are  not
 implemented,  it  will  have  no  effect.
 The  only  thing  is  that  they  are  not
 justiciable,
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 The  last  Government,  the  Indira
 Gandhi  Government,  agreed  that  the
 social  rights,  the  rights  of  the  society,
 the  rights  of  the  community,  should
 precede  over  the  rights  of  individuals.
 Perhaps,  they  had  their  political  game.
 But  it  is  an  enabling  clause.  Article
 3)(ce)  is  an  enabling  clause  for  the
 Government  to  undertake  legislation
 to  help  the  down-trodden  people  in
 the  country.  As  Mr.  Kamble  gaid,  it
 is  not  a  question  of  socialism,  it  is  not
 &  question  of  any  facilities  being  given
 to  the  people.  But  it  is  only  an  en-
 abling  power  of  the  Government  to
 undertake  legislations  in  the  case  of
 down-trodden  people,  in  the  case  of
 giving  facilities  to  the  down-trodden
 People.

 This  enabling  power  had  been  given
 by  the  Indira  Gandhi  Government.
 which  is  now  being  taken  away  by
 the  Janata  Government,  It  should  not
 be  the  attitude  that  merely  because  it
 was  given  by  the  Indira  Gandhi  Gov-
 ernment,  it  should  be  taken  out.  We
 should  not  have  this  attitude.  We
 are  amending  the  Constitution;  we
 are  amending  a  fundamental  docu-
 ment  of  the  country  and  we  should
 not  have  any  doubtful  app:ehensions
 about  the  thinking  of  the  previous
 Government.  We  had  diffeiences,  we
 have  differences.  We  are  still  fight-
 ing  with  them.  But  thi,  is  an  issue  ~
 On  which  we  cannot  go  back.

 Another  point  I  would  like  to  make:  «
 48  this.  There  is  the  new  principle
 of  referendum.  Referendum  will
 freeze  the  powers  of  the  Parliament
 to  amend  the  Constitution  and  it  wil!
 not  be  easy  to  change  the  Fundamen-
 tal  Rights.  Therefore,  if  we  want  to
 freeze  the  Constitution,  freeze  the
 Fundamental  Rights,  then  there  will
 not  be  any  powers  with  the  Govern-
 ment  to  legislate  on  the  issues  of
 common  man  in  the  country.  |  want
 to  request  him  that,  when  you  are
 including  referendum  in  the  new
 Amendment,  this  is  the  time  when
 you  should  keep  open  the  powers  of
 the  Government  to  legislate  on  mat-
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 ters  coming  under  Directive  Princi~
 ples.

 aft  eran  साल
 ह

 (पूर्णिया)  :  उपाध्यक्ष
 महोदय  ,  स्वेस्छाचार  की  जिन  प्रणालियों  का  विकास
 पिछले  कई  वर्षों  से  देखा  जा  रहा  था,  उनको
 42वें  सशाधन  में  एकत्रित  कर  जोक-सभा  में
 अलात  पारित  किया  गया  ।  इस  सशोधन  का
 शक  ही  उद्ेश्य  था  कि  प्रधान  मतर  क॑  पद  पर
 झावढ  एक  व्यक्ति  के  हाथो  सत्ता  का  सम्पूर्ण
 केन्द्रीयकरण  ।  परन्तु  इसके  साथ  ही  कुछ  ऐसे  भी
 सिद्धान्त  निरूष्ति  किसे  गये  जो  जन  हित  मे  प्रावश्यक
 थे  जिन्हे  मौलिक  प्रधिकार  के  भ्रन्तगेत  डाल  दिया
 गया  ॥

 परन्तु  बतेसान  बिल  में  जो  डायरेक्टिय  प्रिसि-
 परम  है,  उनकों  हटाया  जा  रहा  है  जनता
 सरकार  भी  कुछ  कार्य  करते  बाली  है,  प्रौर
 उम  कार्यों  के  रास्ते  में  कोई  बाधा  म  पड़े,  इसका
 प्रावधान  होता  चाहिये  ।  हसके  लिये  सुरक्षा  की
 व्यवरथा  होनी  चाहिये  लेविन  ऐसा  न  होवर
 यह  जो  मौलिक  झधिवार  में  शामिल  है,  उसे
 हटाया  जा  रहा  है  V

 इसलिये  भेरे  इस  सश्योधन  का  उद्देश्य  केबल
 झाटिकल  39(बो)  शर  (सो)  में  दिये  हुए
 सिद्धास्तो  को  ही  सुरक्षा  प्रदान  करमा  नहीं  है,  बल्कि
 पार्द  4  में  दिये  गये  सारे  सिद्धान्ता  का  सुरक्षा
 प्रदान  करना  है,  झन्यसा  जनता  सरकार  और
 पार्टी  के  उद्देश्यों  को  प्रा  करने  के  लिये  जा  भी
 कानन  बनेंगे,  बे  सारे  सकदमंत्राजी  के  शिकार  होंगे  1
 इससे  जनता  पार्टी  के  क्रातिकारी  एवं  प्रगतिशील
 कार्य  अौर  कदम  रुके  शौर  हमारे  सामाजिक
 ह अ  झाथिक  प्रगति  &  मार्ग  मे  बाधा  उत्पन्न
 होगी  ॥

 उदाहरण  के  तौर  पर  यदि  आर्टिकल  38,
 59  श्रादि  ब्रादि  में  वणित  उद्देश्यों  को  पूरा  करने

 के  लिए  कानून  बनाये  जाते  है  तो  उनको  कोर्ट
 के  झगड़े  मे  यो  पश्चाया  जाये  ?  इसलिये  इन
 सिद्धातों  को  संविधान  में  हसी  उद्देश्य  से  वणित
 किया  गया  है  ताकि  सरकार  शासन  चलाते  समय
 जनहित  में  उनका  अपना  मार्ग  निर्देशक  समझे
 शौर  उनके  लिये  कार्य  करे  V

 झ्राटिकल  38,  39  प्रादि  श्रादि  में  जो  निर्देशक
 मिद्धाग्त  है,  बह  जनता  पार्टी  के  घोषित  सिद्धान्तों
 के  भनरूप  हैं  t  जैसे  जनता  पार्टी  के  घोषणा-यत्र
 मे  सारी  बाते  निहित  है  जो  पार्ट  4  क॑  झ्रादिकल
 38  से  लेकर  44  को  छोड़कर  49  तक  है  ।
 जितने  सिद्धान्त  लिखे  गये  है,  उन  तमाम  चीजों  से
 ऐसा  देखा  गया  है  कि  जो  जनता  पार्टी  के  घोषणा-
 पत्र  में  निहित  है,  जैसे  भ्राटिकल  40,  इसमे  पचा-
 यतो  झौर  नगरनिंगमों  को  जीवन्त  कर  के  उनके
 अधिकारों  तथा  दायित्वों  को  ,विस्तुत  किया  जायेगा  t
 &  एक  जोकतातलिक  शॉसन  के  ध्राधारभूत  श्ग  बन-
 कर  अ्रभिक्रम  तथा  बोजा  कौशल  का  परिचय

 सकेग्रे  ।  इस  बात  की  वैधासिक  गारंटी  रहेगी
 इस  प्रतिष्डामों  के  चुनाव  अभारीति  झौर

 कहसमद  होते  रहें  ।

 झाटिकल  4!  में  जो  मिद्धांत  बचित  है,  उसी
 के

 पक
 ही  जनता  पार्टी  के  घोषणापत्र  में  कहा

 गया  हैकि  जनता  पार्टी  “रोज़गार  को  बुनियादी

 "थ
 साम  कर  भरपूर  शोज़गार  की  व्यवस्था”

 t

 झ्राटिकल  42  में  जो  ब्रिद्धात  निरूपित  है,
 बह  जनता  पार्टी  के  धोषणापत्न  में  भी  निहित  है,
 जिसमें  कहा  मया.  है  “जनता  वार्टी  सारे  भागरिको
 की  समानता  में  विश्वास  करती  है।  इस  लिए
 जनता  पार्टी  जोवन  के  सारे  क्षेत्रों  में  महिलाओो
 के  लिए  के  बराबर  वेतन  शौर  सुयोग  की
 व्यवस्था  करेगी.  t  महिलाओ  के  शिक्षण  तथा  प्रशिक्षण
 बौर  गृहस्थी  समेत  राजगार  के  प्रत्येक  क्षेत्रों  में
 उन  के  स्थान  का  विशेष  ध्यान  रखा  जायेगा  ॥
 महरथी  को  मणक्‍कत  से  उन  को  राहत  मिलनी
 चाहिए.  शौर  साधारण  सुविधाएं  उपलब्ध  होनी
 चाहिए  0

 प्राटिकल  39(०)  में  वक्षित  सिद्धात  भी
 जनता  पार्टी  फ  घोषणापत्र  में  है  जिसको  बर्पा
 न्बित  करना  जनता  पार्टी  की  सरकार  का  नैतिक
 कत्तंव्य  है  ।  घांषणापत्र  में  कहा  गया  है  “जनता
 पार्टी  ऐसे  सुधार  करेंगी  जिससे  न्याय  तुरन्त  प्राप्त
 हो  मक  श्रोर  उस  पर  खर्च  बहन  कम  हो  ।  स्थाय
 गरीबा  लक  पहुच  सके,  इस  लिए  उन्हें  काननी
 सहायता  दी  जायेगी  ।  बड़  देने  के  झाशय  से  किए
 गये  या  बदले  के  लिए  न्यायाधीशों  के  तबादले
 झोर  उनकी  वरित्ठता  तोड़े  जाने  पर  पार्टी  गहरा
 खेद  व्यबत  करती  है।”  इस  में  लीगल  एड  देने
 का  भी  प्रश्न  है।

 झाटिक्ल  45  में  निशुल्क  तथा  अनिवार्य
 शिक्षा  की  बात  कही  गई  है  t  हमारे  घोषणापत्र
 में  भो  कहा  गया  हैकि  जनता  पार्टी  की  सरकार
 उम्र  के  लिए  व्यवस्था  करेगी  y  इसी  प्रकार  प्राटिकल
 47  में  दिया  गया  सिद्धात  भी  जनता  पार्टी  के
 चोषणापत्न  में  सम्मितित  है  t

 सविधान  के  पार्ट  फोर  शौर  झाटिकल  ३९
 से  ले  कर  झाटिक्ल  49  तक  में  ो  सिद्धात
 निहित  है,  वे  सब  जनता  पार्टी  के  घांषणापत्र  के
 झग  है।  इस  लिए  में  भत्नी  भमहोद  से  कहना
 गाहता  ¢  किन  केबल  आर्टिकल  स१(ए)  और
 39(बी)  को,  बल्कि  पार्ट  फोर  में  दिये  गये  सभी

 निर्देशक  सिद्धोतों  को  सरक्षण  दिया  जाना  चाहिए  4
 ऐसा  करने  से  जनता  थार्टी  को  झागे  बढने  में  कोई
 बाधा  नहीं  होगी,  वर्ना  कदम  कदम  पर  मुकदमें-
 बाजी  होगी  और  जनता  को  लिटिगेशन  में  फसाने
 से  कोई  लाभ  नहीं  होगा  ।

 थ्भी  यवराज  (कटिहार)  भ्रध्यक्ष  महोदय,
 में  संविधान  (सशोधन)  विधेयक  के  माध्यम

 से  हम  अपने  बचसों  को  भ्राशिक  पूति  कर  रहे
 है  i  हमने  42%  संविधान  (सशोधन)  विधेयक
 की  23  धागायें  ज्यो  की  त्यो  रहने  दी  हैं  देश  भ

 ड  ह
 प्रणाली  को

 त
 करना

 हमारा  उ  ₹॒  यह  काम  सकेगा,
 अब  हम  सहो  मूक्यों  को  स्वापित  करेंगे  ।
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 [थी  युवराज]
 मह  डीका  है  क  हमने  बई  बाता  मे  परिषतन

 बरन  की  कोशिश  की  है  लकिन  व्यक्तिगत  सपा
 नता.  झौर  स्वत्कता  गा  नाम  पर  हम  बगोहों
 सगा  की  मू क्षा  प्र  स्वतत्वता  a  खिलवाड़
 जही  कर  सकत  और  ने  हां  हम  एसा  He  प्रावधान
 खना  स्वत  हैं  जिससे  करोड़ा  लगो  बी  राजी
 कद  बटो पर  हमता  करने  का  हम  मवा  मिल
 मैन  अपन  सशाधन  मे  पंज  $  भवा  प्रौर  पणब
 लाइना  &  इन  बलाज  (बी)  भार  कलाज  सा)
 आफ  आरतिक्ल  3५  के  इ्थान  पर  झ्ाटिक्ल  3७

 से  आतटिकन  19%  रखने  की  बात  कड़ी  है  v  इस
 सशाध्रन  का  उहण्य  यह  है  कि  संविधान  मे  दिय
 गय  माग्दशकु  सिद्धाल्ता  पर  कई  हमला  ने  छा
 सक ।

 हमने  एक  दूसरा  भा  सशाध्रन  दिया  है।
 उस  सिलसिल  मे  भा  में  यह  बह  दना  चाहता  =
 कि  जिस  तरह  नियम  झौर  कानून  बनाने  को  बान
 है  उसम  स्टच्यूटरा  झाहिनम  रभूलशस  है  यादि
 को  भा  ला  म  पॉरभायित  बरन  का  भावश्यवता
 है  Y

 इन  गन्दी  के  साथ  में  अपनों  बात  समाष्व
 करता  हू  1

 SHRI  8  C  KAMBLE  Mi  D  puty
 Speake:  Si,  4  have  moved  my  am
 endments  No  327  328  and  329  Some
 thing  whith  is  given  and  =  which
 cannot  be  enforced  in  a  court  of  law
 ig  an  illusory  thing  Shiimeti  Indira
 Gandh  Government  gave  precedence
 to  Directive  Principles  over  and  above
 the  Fundamental  Rights,  but  they
 ‘were  made  illusory  because  they  were
 made  not  enforceable  in  a  court  of
 Jaw  What  this  Government  proposes
 to  do  is  to  delete  that  provision  but
 this  Government  does  not  say  that
 these  can  be  enforced  in  a  court  of
 law  Therefore  both  the  Govern
 ments  have  taken  a  negative  attitude
 and  my  amendment  is  an  amendment
 which  takes  a  positive  attitude,  name-
 ly  if  you  give  this  let  it  be  enforce
 able  otherwise  do  not  give  it

 My  amendment  No  3829  says  that
 all  the  Direct  Principles  should

 have  precedence  over  Fundamental
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 Rights  and  they  should  be  enforce-
 able  in  a  coult  of  law  tn  spite  of  the
 fact  or  notwithstanding  anything  con-
 tained  in  the  Constitution  which
 telatcs  to  the  provisions  of  the  Direc-
 tive  Princip  es  That  is  the  puipose
 of  my  amendment

 So  fat  a,  Fundamental  Rights,
 which  have  constitutional  itemedics,
 they  are  almost  made  defunct  in  the
 tnoe  that  they  are  not  giving  the

 teal  p  otection  which  should  be  given
 tu  the  people  The  only  hope  w  to
 sce  whether  the  Ditective  Principles
 can  have  that  statu.  of  being  enforce-
 able  in  a  coult  of  law  and  thereby
 tie  aspuation,  of  the  people  can  be
 achieved  Thit  is  the  purpose  of  my
 amendmen

 SHRIMAIL  PARVATHi  KRISH
 NAN  (Coimbatore  Mr  Deputy
 Speaker,  Sir  I  rise  to  move  my  two
 amindment,  whe  tby  we  want  tu
 resto  e  the  old  position  I  am  really
 surprised  that  this  amendment  is  hue
 in  the  Forty  Fifth  Amendment  Bill

 The  Law  Minoteu,  when  he  wa,
 carer  spraking  he  said  in  his  reply
 that  when  one  receives  a  bitter  pill
 with  the  wiapper,  one  keeps  the
 wrapper  and  thiows  away  the  bitter
 pill  and  that  i,  why  according  to  him
 was  good  in  the  Forty  Second  Am
 endment  Bill  was  being  kept  by  him
 that  is  the  wrappt:  I  would  like  to
 tell  him  that  sometimes  the  pill  2g  a
 decayed  pill  sometimes  a  bit  of  the
 pill  stick,  to  the  paper  and  sometimes
 a  bit  of  the  pape:  sticks  to  the  pull
 And  now  he  ig  throwing  away  that
 part  of  the  paper  which  stuck  to  the
 pill  This  i8  because  in  the  Forty-
 Second  Amendment  this  was  a  good
 thing  that  happened  The  courts
 were  told  that  they  cannot  interfere,
 and  you  would  not  question  jn  the
 courts  that  which  was  carried  out  in
 the  spirit  of  your  carrying  forward
 the  Directive  Principles  The  danger
 of  making  political  and  economic
 decisions  dependent  on  the  individual
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 philosophy  of  judges  is  something
 that  we  should  not  go  in  for.

 I  would  remind  the  hon  Munster
 ot  the  wise  words  of  an  eminent  Mem
 ber  of  Rajya  Sabha  when  he  said

 “It  ig  rightly  said  thet  the  Jaw  3७
 one  generation  behing  society  and
 lawyers  ate  two  generation,  be-
 hind  society  oe

 ‘That  is  the  Minister  himself

 and  I  may  state  that  judges
 are  three  generation;  behind  s0-
 ciety

 ‘This  cmment  person  was  none  other
 than  Shri  K  Sadanand  Hegde  I
 tnerejore,  take  the  liberty  of  quotin,
 him  because  It»,  a  very  telling  th  ug
 that  he  suid

 D>  nut  leave  your  philosophy  at  the
 meicy  of  the  judge,  you!  philosophy
 3$  ensh  ined  in  the  Constitution  You
 will  have  the  Constitution  im  order
 to  translate  that  philosophy  into  ac
 tion  in  order  to  ensure  socio  econo-
 mic  progress  and  certainly  you  do
 not  want  to  leave  it  at  the  mercy
 of  the  judges  who  are  three  genera-
 tions  behing  society  The  law  itself
 lg  hastening  to  keep  pace  with  society
 and  we  ute  always  being  told  day  in
 and  day  out  about  what  Gandhijt
 used  to  say  May  J  also  be  presump
 tuous  enough  to  quote  what  Gandhi
 had  to  say  on  this  matter

 “ft  have  in  mind  many  things  I
 would  have  to  do  in  order  to  equa-

 use  conditions  I  am  afraid  that
 for  years  together  India  would  be
 engaged  in  passing  legislation  in
 order  to  raise  the  downtrodden  the
 falle:  from  the  mire  into  which
 they  have  been  sunk  by  the  capi-
 talists  by  the  landlords  by  the
 so-called  higher  classeq  and  then,
 subsequently,  and  qcentifically  by
 the  British  rulers  7  we  are  to  lift
 these  people  from  the  mire,  then
 it  would  be  the  bounden  duty  of
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 the  National  Government  of  India
 in  order  to  set  its  house  in  order
 continually  to  give  preferences  te
 these  people  and  even  free  them
 from  burden  under  which  they  are
 being  crushed  and  if  the  land-
 lords,  zamindars,  the  monied  mea
 and  those  who  are  to-day  enjoying
 the  privileges—I  don't  care  whether
 they  are  European  or  Indian—if
 trey  find  t  ut  they  are  discriminat-
 ed  again.t  I  shall  sympathize  with
 them  But  I  will  not  be  able  to
 help  them  It  will,  therefore,  be  a
 bitte  b-tween  the  have’s  and
 have-nots

 Tu  make  Parliament  supreme  and
 to  make  Paruament  final  atbiter  of
 social  and  economic  Programmes,  ३5
 to  be  on  the  side  of  the  have  nots

 and  azaiist  the  have’s  And  that  s  why
 I  would  appeal  to  the  Minister,  im
 -rit’  of  the  fact  that  I  find  him  to  be
 too  alergic  to  amendments  he  may
 he  frightened  that  there  will  be  brick-
 bats  within  his  own  party  I  do  not
 know—but  I  would  urge  upon  the
 Ministe:  since  he  has  thrown  away
 the  htter  pill  he  should  pick  back
 that  part  of  the  wrapper  which  has
 stuck  to  the  pill  which  he  has  thrown
 away  and  restore  the  position  as  7
 was  before  he  brought  this  amend-
 ment

 SHRI  SHANTI  BHUSHAN  Shri-
 mat:  Paivath:  Krishnan  has  referred
 to  the  pill  and  the  wrapping  But
 she  has  forgotten  that  I  had  not
 spoken  of  the  bitte:  pill,  because  the
 pitter  pill  is  always  good  I  had
 spoken  of  the  poisoned  pill,  and  af
 any  bit  of  paper  hes  stuck  to  any
 part  of  the  poisoned  pill  then  the
 paper  also  should  not  be  kept

 Now  the  main  purport  of  the  am:
 endments  which  have  been  moved,  is
 the  restoration  of  the  original  Article
 3iC  as  it  had  emerged  before  the  42nd
 Amendment  Of  course  there  8
 aacther  minor  pet  of  it,  viz.
 one  which  gave  finality  to  the
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 deqaration  80  far  as  it  Was  con
 cerned,  it  had  been  st  uck-down  by
 the  Supreme  Court  even  047  a  conces
 sion  made  by  the  then  Government
 m  the  Keshavanand  Bharat  >  case,  3nd
 the  reason  for  its  deletion  was  that  it
 was  something  which  hai  been  stiuck
 down  with  the  consent  of  those  who
 had  brought  it  of  course  the  q  estion
 of  its  retention  does  not  ari  ९

 But  I  must  deal  with  the  m  in  and
 more  important  part  of  the  emind
 ment  on  which  several  hon  Memoets
 have  spoken  So  far  as  ineir  sent)
 ments  are  comerned  I  ti  ,  respect
 them  What  they  wish  to  ahev  J
 fully  respect  But  peihaps  they  will
 also  ponder  over  the  implications  of
 what  they  are  suggesting  What  's
 Article  3iC?  Article  3iC  purports  to
 give  protection  to  certain  laws  which
 might  be  enacted  for  the  purpose  of
 giving  effect  to  ce  tain  Dire  tive
 Prnncaples  and  all  the  Directive  Prine
 ples  but  against  which  Fundamental
 Rights?  It  was  against  3  fundamental
 mghts  viz  Articles  34  i9  and  3]  So
 far  as  Article  32  is  concerned  viz
 fundamental  right  to  property  the
 Bill  itself  seeks  to  delete  it  Therefore
 we  may  not  concern  ourselves  with  it
 80  far  as  Article  I9(2)(f)  Is  concerned
 the  Bill  also  seeks  to  delete  it  We
 may  not  also  concern  ourselve  with
 it  What  is  the  rest  of  Article  WwW  and
 Article  147  Article  14  speiks  of
 equality  between  one  person  and  an
 other  Artice  9  relites  to  fscedom
 of  speech  freedom  to  form  association
 including  trade  umong  in  which  Shri
 mati  Parvathi  Krishnan  7  believe
 must  be  spécially  interested  Does
 Shrimati  Krishnan  want  the  Govern
 ment  to  have  the  power  vid  to  ride
 rough  shod  in  order  to  implemcnt  the
 Directive  Principles  on  the  valuable
 right  of  equality  of  freedom  of  specch
 and  of  freedom  to  form  associations
 and  umions?

 SHRIMAT!  PARVATHI  KRISHNAN
 I  said  lawyers  were  two  generations
 behind  society  It  ig  provea
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 Communist  Party  of  India,  the  party  to
 whi  h  the  hon  lady  Memoer  belongs
 of  course  is  500  generations  ahead
 perhaps  For  instance  if  l  may  take
 an  illustration  article  40(l)  of  the
 directive  principle  says  that  the  Stute
 shall  take  steps  to  organise  vil  age
 panchayats  and  endow  them  with  sucn
 powers  and  authority  as  may  be  neces
 say  to  enrole  them  to  function  as
 unts  of  self  government  Suppose  a
 law  38  enacted  by  Parhament  to  say
 that  piicnayvats  have  to  be  constitute!
 and  only  that  person  will  be  compe-
 tent  and  ehgible  to  be  elected  as  a
 memoer  of  the  panchay:t  who  has
 signed  a  whiitten  pled.ed  of  tems  a
 membcr  of  the  Janata  Party  o  of  the
 Communist  Party  for  that  matter,  if
 anyone  wants  to  challenge  such  a
 Panchiyats  Act  look  here  it  is  dis-
 criminatory  why  should  only  mem
 bers  of  one  poutical  party  be  eligible
 for  being  clected  to  the  panchayvt  the
 answer  to  that  would  be  hei<  38  aiticle
 3IC  clearly  this  AS.  a  law  to  organise
 panchnyats  it  is  for  implementing  a
 directive  principle  contained  in  40()
 article  4  is  not  applicable  no  ques-
 tion  of  equality  is  there  it  :s  for  Par
 hhiment  to  decide  as  to  which  person
 shoild  be  ehgible  Shrimat:  Parvathi
 Kr  han  would  be  happy  if  she  really
 beueve  in  what  she  is  saying  Per
 haps  she  must  be  planning  to  bring
 such  a  law  under  which  only  members
 ०  the  communist  party  would  be
 eligible  to  be  clected  as  members  of
 panchavats  and  so  on  That  is  the
 effect  of  article  3(C)
 making  effective  provision  for  secur-
 ing  the  right  to  work  also  if  it  35
 said  that  only  members  of  a  partic  ular
 party  would  be  given  work  here  is  a
 law  which  will  provide  the  right  to
 work  to  a  number  of  people  but  only
 those  wil  be  eligible  to  get  the  bene
 fit  as  Bre  members  of  a  political
 party  .
 SHRIMATI  PARVATHI  KRISHNAN

 Only  a  person  who  38  doing  that  sort
 of  thing  in  office  can  think  in  those
 terms  (Interruptions)

 SHRI  SHANTI  BHUSHAN  Other-
 wise,  I  ghould  like  to  know  from  the

 Simulatly  fore,

 x
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 thon  Member  why  for  implementing
 any  directive  principle,  Parlament  hal
 to  be  given  authority  to  override
 article  14  right  to  equality?  Why  is
 it  necessary  to  implement  any  directive
 principle  that  Parhament,  the  govern-
 ment  must  have  the  power  to  dis
 criminate  against  people?  Is  this  dis-
 crimmation  necessary”  (Unterrup-
 trons)  How  is  placing  unreasonable
 restriction  on  the  freedom  of  speech
 necessaly  for  implementing  any  diréc-
 tive  principle?  I  could  understand
 fundamental  right  to  property,  and
 that  is  why  in  relation  to  clause  (b)
 and  (०)  of  article  39,  the  provision  5
 understandable  so  far  as  those  laws
 are  concerned,  they  purport  to  reduc?
 dispaities  and  distribute  means  of
 pioducticn  ete  All  right

 SHRIMATI  PARVATHI  KRISH-
 NAN  Enual  wages  for  equal  work  are
 the  Directives  Principles

 SHRI  SHANTI  BHUSHAN  Yes
 equal  wagc,  for  equal  work  3i(C)
 as  it  was  agreed  to  by  the  hon
 Member  had  this  mischievous  con
 notation  I  do  not  know  whether  it  was
 appreciated  by  the  people  or  not,  you
 can  ‘enact  unequal  laws,  all  that  you
 have  to  show  38  that  it  is  in  the  direc-
 tion  of  amplemcntation  of  the  directive
 prinaupk  If  it  ts  so  equahty  does
 not  exist  The  right  to  equality  of  the
 people  stands  wiped  off  when  that  law
 can  he  shown  that  it  5  for  :mplement-
 ing  directive  principles  Fieedom  of
 speech  stands  wiped  off  freedom  fo
 form  at  ,ouations  stands  wiped  off
 Why  should  the  right  .o  form  tiade
 unions  be  wiped  off  merely  for  the
 purpose  of  implementing  directive
 principh  3?  Why  should  freedom
 speech  stands  wiped  off,  freeom  to
 implementing  certain  directive  prin
 eiples  «as  i  there  is  some  conflict
 between  fundamental  rights  on  the  one
 hand  ani  directive  principles  on  the
 other?  Namely  that  you  can  only
 implement  the  directive  principles  by
 trampling  upon  fundamental  rights,
 such  valuable  rights  like  the  freedom
 of  speech  freedom  to  move  freely
 throughout  the  territory  of  India,
 freedom  to  form  associations  and
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 unions,  even  nght  to  equality?  It  has
 not  the  slightest  justification  I  cannot
 imagine  how  it  is  necessary  to  trample
 upon  those  valuable  fundamental  nghts
 of  the  people  for  the  purpose  of  im
 plementing  directive  principles?  7
 there  is  the  will  to  implement  the
 directive  princip.es,  at  38  certainly
 Open  to  any  government  to  implement
 them  with  an  equal  hand  Why  should
 there  not  be  equality?  The  right  to
 work?  Why  do  you’  want  it  to  be
 discriminatory?  Why  should  such  a
 law  be  given  protection  by  the  Const?
 tition  if  it  says  that  onss  members  of
 the  Congress  Party  will  have  the  right
 to  work  Now  about  fundamental
 rights  on  which  even  the  hon  Member
 has  laid  importance—she  was  veTy
 eloquent  about  the  liberties  Now  she
 savs  no,  these  lhberties  freedoms
 should  not  exist  they  should  exist
 only  on  paper  so  that  the  government
 can  say  here  is  a  law  for  implement
 ing  =  (Interruptions)  All  right,
 let  it  be  Parhament  All  that  ‘the
 Paihamet  111  have  to  say  35  this  But
 the  majority  party  in  Parliament
 always  forms  the  government,  it  has
 the  confidence  of  the  majority  party,
 therefore  that  majority  party  should
 be  able  to  enact  any  unequal  laws,  to
 trample  over  the  freedom  of  speech,
 fiecom  of  association,  etc  why?  I  have
 never  been  able  to  understand  this
 phmilossyvhvy  that  it  is  necessary  te
 trample  on  the  fundamental  rights  for
 the  purpose  of  implementing  directive
 principles

 PROF  Pp  ७  MAVALANKAR
 (Gandhinagar)  Are  you  advocating

 a  confrontation  between  directive
 principles  and  fundamenta]  rights  or
 are  you  saying  that  they  are  comple-
 mentary?

 SHRI  SHANTI  BHUSHAN  I  say
 they  are  complementary  to  each  other.
 The  directive  principles  lay  down  the
 objectives  the  goals  which  must  be
 achieved  by  the  State  by  legislation
 or  executive  action  The  fundamental
 rights  indicate  the  path  which  must
 be  pursued  for  achieving  those  goals.
 There  ३8  no  conflict  between  the  two

 If  somebody  tries  to  raise  the  bogey
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 of  conflict  between  the  two,  it  only
 means  that  just  by  paying  lip  service
 to  those  objectives  the  people  are
 sought  to  be  duped  namely  allmght
 mnce  we  are  trying  to  do  somthing  to
 provide  work,  therefore  the  proprty  of
 the  members  of  one  party  would  ०९
 taken  away  and  the  property  of  the
 members  of  the  other  party  would  not
 be  taken  away  No  Whatever  is
 necessa  viet  it  be  done  Which
 directive  principles  require  the
 enactment  of  unequal  law  =  discrim.
 Natory  law  which  does  not  recognise
 @quality  between  a  higher  and  lower
 easte  tetween  man  and  woman  etc
 in  which  !t  would  be  possible  to  siv
 that  this  law  will  give  benefit  only  to
 men  and  not  to  women  and  so  on?  I
 have  nit  been  able  to  understand  it
 So  far  as  clauses  (9)  and  (c)  of  art  Ie
 39  are  concerned  so  long  is  the
 fundamental  nght  to  property  was
 there  one  could  understand  that  here
 is  a  fundamental  right  to  property
 the  property  of  an  individual  could
 Bot  be  taken  away  because  there  were
 all  kirds  of  restrictions  Therefore
 for  achicving  re-distribution  of  means
 of  production  non  concentration  of
 economic  power  etc  it  mav  some
 times  .ome  into  confiict  with  the
 fundamental  right  to  property  and
 therefore  if  these  directive  principles
 were  to  be  implemented  the  funda
 mental  right  should  be  subordin  ited
 One  cold  understand  that  But  to
 make  t  general  is  to  make  a  mockery
 of  the  jundamental  rights  I  hope  the
 kon  member  would  realise  the  :mph-
 eations  of  what  she  has  said  If  she
 wants  to  do  away  with  the  funda
 mental  rights  there  would  be  no
 freedon  of  speech  there  would  he  no
 unions  Any  law  can  provide  that
 since  this  law  i5  for  the  purpose  of
 giving  work  therefore,  there  must  not
 be  umens  there  must  not  be  any
 collective  bargaining,  because  these
 might  ccme  in  the  way  of  giving  work
 to  anybedy  It  is  very  dangerous  ff
 the  hon  member  ponders  over  the
 implications  of  what  she  is  proposing,
 she  will  realise  that  I  am  trying  to
 save  her

 AUGUST  10,  978  (45th  Amdt)  ‘Bul  316

 MR  DEPUTY-SPEAKER,  We  shall
 now  take  up  clause  9

 Clause  9—~(Amendment  of  article  38).
 SHRI  A  K  ROY  I  beg  to  move,

 Page  3,  line  9,—
 omit  ‘strive  to’  (58)

 Page  3,  hne  23,—
 add  at  the  ena—

 ‘and  restrict  it  within  the
 lumit  of  0  within  the  period
 of  one  year"  (59)

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil)  I  beg  to  move

 Page  3  line  19—
 for  ‘minimise”

 ‘eliminate  (106)
 SHRI  K  A  RAJAN  (Tixhur)  I

 beg  to  move

 substitute

 Page  3  .nes  2]  to  23

 omit  not  only  amongst  individuals
 but  also  amongst  gioups  of  people
 residing  in  different  arcas  0  engaged
 in  different  vocations  (211)

 SHRI  BIRENDRA  PRASAD  _  (Na-
 landa)  l  beg  to  move

 Page  3,  line  21,—
 after  status’  insert  based  on

 caste  or  class,”  (28l)
 SHRI  HUKMDEO  NARAIN  YADAV

 (Madhubani)  I  beg  to  move

 Page  3  hne  23—

 add  at  the  end—
 ‘and  the  State  shall  enact  law

 for  bringing  down  disparity  in
 income  to  the  ratio  !  20  which
 shall  gradually  be  brought
 down  १  10"  (289)

 SHRI  B  C  KAMBLE
 move

 Page  3,  line  23,—
 add  at  the  end—

 “not  allowing  to  widen  the
 ratio  of  income  beyond  ]  0

 I  beg  to
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 after  a  periog  of  two  years  from
 coming  into  force  of  the  Act.”
 (380).  oo

 SHRI  A.  K.  ROY:  The  Janata  Party
 in  its  election  manifesto  stated:

 “A  wage  and  price  policy  must
 ensure  that  income  disparities  376
 reduced.  Steps  will  be  taken  to  see
 that  minimum  incomes  rise  rapidly
 80  that  the  difference  between  the
 minima  and  maxima  income,  after
 tax,  is  reduced  to  1:20.  It  will
 strive  progressively  further  to  reduce
 this  differential  to  3.0  within  a
 decade  by  a  policy  of  income  re-dis-
 tribution  that  raises  the  floor  levels
 and  discourages  bloated  incomes.”
 Article  38  of  the  Constitution  reads:

 “The  State  shall  strive  to  promote
 the  welfare  of  the  people  by  secur
 ing  and  protecting  as  effectively  as
 it  may  a  social  order  in  which  justice
 social  economic  and  political,  shall
 inform  all  the  institutions  of  the
 national  life.”

 After  30  years  we  see  that  instead  of
 promoting  welfare,  they  have  promote !
 all  types  of  tarewell  to  every  inst.tu-
 tion,  to  the  principle  of  equality  and
 everything.  The  article  states  that  the
 State  shall  strive.  “Strive  is  a  very
 vague  word,  it  should  be  eliminated,
 because  the  Congress  Government  di]
 strive  for  30  years,  and  we  have  een
 brought  to  this  position.  The  Janata
 Party  Government  will  also  strive  to
 eliminate  inequalities,  but  even  within
 two  ४९४४5  inequalities  have  increased
 in  the  country.  That  is  why  I  want  to
 stipulate  that  the  State  shall  in  parti-
 cular  manimise  the  inequalities.  If  the
 State  cannot  minimise  inequalities,  it
 cannot  continue  constitutionally.  The
 constitutional  right  of  the  Government
 to  continue  will  depend  on  the  fact
 whether  it  hag  minimised  inequalities
 or  not.  That  is  why  I  want  to  make
 it  very  clear  and  concrete.

 Secondly,  some  time  limit  should
 be  laid.  Otherwise,  like  the  original
 article  38,  this  will  also  go  the  same
 way.  That  is  why  I  want  it  should  te
 restricted  to  a0  within  one  year.  I
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 want  it  to  be  effective  to  give  shape-
 to  the  original  commitment  of  the-
 Janata  Party  to  the  people.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  was  hearing  the  hon.  Minister
 speak  eroquently  on  the  directive
 principles  and  trying  to  defend  funda-
 mental  rights.  I  do  not  want  to  enter
 into  an  argument  with  him,  but  as  9
 lawyer  in  the  Allahabad  High  Court
 and  the  Supreme  Court,  he  must  have
 come  across  many  cases  where,  in  the
 name  of  fundamental  rights,  certain
 measures  have  been  struck  down  by
 the  courts.  The  very  first  case  was  in
 regard  to  the  abolition  of  zamundari.
 It  was  challenged  on  the  0858  of  funda-
 mental  rights,  the  right  to  property.
 It  has  always  come  in  the  way.

 What  is  the  whole  ethos  behind  this?
 It  is  the  freedom  fighters  of  this  coun
 try  who  thought  of  this  and  declared
 it  at  Karachi.  That  is  the  inspiration
 of  the  people.  It  did  not  come  one
 fine  morning  when  the  Constitution
 was  framed.  It  came  from  the  freedom
 jghters  and  leaders  like  Jawaharlal
 Nehru.  That  is  why  it  was  incorporat-

 ed  in  the  constitution,  Uniortunately.
 it  could  not  be  implemented  to  the  ex-
 tent  expected  because  many  hurdies
 came  in  the  way.  That  is  why  once
 Jawaharlal  Nehru  said  that  the  courts
 had  become  a  third  chamber  of  the
 Indian  legislature.  They  have  vecome
 a  third  chamber;  that  is  what  Jiawahar-
 lal  Nehru  said  once  upon  a  time  They
 were  placing  hurdles  on  the  way  alk
 the  time,  whenever  any  progressive
 measures  were  being  taken.  Here  we
 have  moved  an  amendment.  We  know
 that  it  cannot  be  mandatory.  But,  at
 the  same  time  to  the  extent  possible.
 they  can  be  a  little  more  libral  in  the
 implementation  of  the  measures  which
 they  want  to  take  to  reach  the  goal.

 On  the  other  amendments  I  do  not
 want  to  speak.  So,  you  sould  be  a:
 little  more  indulgent  and  give  me  ®
 little  more  time  here.

 The  Directive  Principles  have  sanc-
 tity  and  validity  in  the  Constitution.
 I¢  you  are  not  able  to  achieve  the-
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 goais  mentioned  in  the  Constitution,
 then  the  people  will  lose  faith  in  the

 ‘Constitution  itself.  If  you  are  unable
 0  reach  the  goal,  then  the  people  will
 not  trust  the  Constitution.  Only  last
 week,  Shri  George  Fernandes,  a
 member  of  the  Government,
 said  that  even  in  a  democracy
 we  do  not  mind  resorting  to  any
 method,  even  resorting  to  violence,

 to  overthrow  the  Government.
 He  said  on  the  floor  of  the  House  that
 armed  rebellion  is  the  right  of  the
 people,  a  very  important  right  of  the
 people,  if  they  believe  that  the
 Constitution  cannot  deliver  the  goods,

 -cannot  protect  their  interests  and  it
 has  become  an  instrument  of  the
 ruiing  class,  which  has  conservative.
 feudalistic  characteristics  in  this
 country.  The  ruling  party  is  omnipo-
 tent  and  omniscient;  they  know  every-
 thing  and  they  are  everywhere.  But
 it  is  not  the  Bahuguna  or  the  Shanti
 Bhushan  that  rule,  but  it  is  Birla  or
 the  Tata,  through  the  ruling  class;
 they  control  everybody,  because  they
 are  everywhere,  through  the  bureau-
 eracy.  It  is  the  duty  of  the  Govern-
 ment  to  see  that  the  Directive  Princi-
 ples  must  be  implemented.  That  is

 “why  we  ure  pressins  for  their  being
 treated  as  Fundamental  Rights.  If  ihey
 are  not  implemented,  as  Shri  George
 Fernandes  stated,  the  people  have  the
 right  even  to  revolt  iy  armed  rebellion.

 Coming  to  referendum,  Shri  Shanti
 Bhushan  is  an  eminent  lawyer.  Can
 you  compare  the  Indian  Constitution
 with  the  French  Constitution?  Can  you

 -compare  the  Indian  political  or  econo-
 mic  system  with  that  of  America?
 “an  we  compare  our  socio-economic
 system  with  that  of  Austrailia  or
 fngland?  Of  course,  with  England
 there  is  some  comparison.  But  in
 France  they  have  a  Presidential  system

 -of  Government,  which  is  not  so  here.
 In  England  they  had  a_  referendum
 to  decide  whether  they  should  join

 ‘the  EEC  or  not.  But  they  have  an

 unwritten  Constitution...  .(Interrun-
 -tions).  In  Australia  they  used  the
 -referendum  to  decide  on  prohibition.
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 Here  also  I  do  not  mind  having  a
 referendum  to  decide  about  prohibi- lion.

 During  the  977  election  it  has  been
 proved  beyond  doubt  that  those  who
 speak  Hindi  can  rule  India;  one  belt,
 the  cow  belt  or  the  Ganga  belt  can
 rule  India,  in  spite  of  the  entire  south
 being  against  it.  Their  support  or
 participation  igs  not  necessary  at  aul.
 That  is  why  we  object  to  this  provision
 about  referendum.  If  any  proof  is
 required,  the  elections  have  proved
 that  this  particular  belt  in  the  north
 can  rule  India,  even  muffling  the  voice
 of  the  people  in  the  Southern  States
 and  even  in  Bengal,  because  we  speak
 a  different  language.  You  are  seeing
 it  every  day  in  this  House.

 Even  today  the  GT  Express  was
 looted  on  the  way.  But  the  affected
 people  could  not  make  any  complaint,
 because  it  was  insisied  that  they  should
 do  it  in  Hindi  and  not  in  English,  and
 they  did  not  know  Hindi.  So,  they
 could  not  do  anything.  They  were
 helpless.  This  is  the  situation  prevail-
 ing  today,  which  is  a  threat  to  the
 integrity  of  the  country  That  is  why
 we  say  that  this  provision  about  the
 referendum  will  work  against  the
 interests  of  the  nation.  This  is  my
 honest  beief.  After  all.  you  are  not
 going  to  be  the  Minister  for  eternity.
 Tomorrow  this  provision  can  be  used
 by  some  fanatic  against  the  interests
 of  the  nation.  This  provision  will  be
 used  by  those  who  want  to  have  their
 own  domination.  whether  it  is  based
 on  casteism,  the  emergence  of  the
 Chatur  Varna  or  whatever  it  may  be,
 which  can  be  dangerous  to  the  Indian

 emocracy  itself.  Although  you  speak
 for  freedom  and  Gemocracy,  they  can
 be  subverted  by  this  clause.  That  is
 why  we  oppose  this  clause.  I  hope
 Shri  Shanti  Bhushan  will  understand
 and  appreciate  the  sentiments  of  the
 people  of  our  part  of  the  country.  Piease
 accept  our  amendment.  Give  leverage
 and  take  leverage  from  the  Parlia-
 ment  and  do  something  for  the  poor
 common  man  and  the  people  who  are
 unemployed  in  the  country  at  large.
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 7  bes,
 SHRI  HARI  VISHNU  KAMATH

 (Hoshangabad):  Mr.  Deputy  Speaker,
 Sir,  I  shall  try  to  be  brief,  concise  and
 precise.  My  amendment  ig  a  brief
 one,  a  short  one.  I  wish  the  Govern-
 ment  clarifies  the  meaning  and  the
 connotation  of  the  word  ‘status’  which
 has  been  inducted  and  incorporated  in
 the  Constitution  for  the  first  time.  I
 do  not  think  the  word  ‘status’  occurs
 anywhere  in  the  Constitution  at  all.
 For  the  first  time,  it  has  found  a  place
 in  the  Constitution.

 To  my  mind,  the  word  ‘status’  has
 a  very  inchoate,  a  very  hazy  connota-
 tion,  shall  I  put  it  vague?  What
 exactly  is  a  ‘status’,  status  based  on
 wealth,  based  on  birth,  based  on  caste,
 based  on  class,  what  exactly  is
 ‘status’?  Because  as  has  been  rightly
 said,  we  have  got  today  a  phrase
 ‘status  symbol’;  money,  wealth,  even
 drinking  and  smoking  are  supposed
 to  be  status  symbols.  I  do  not  know
 what  ‘status’  means.  The  Minister
 will  have  to  Gfearify  this  word  for  the
 satisfaction  of  the  House.  A  sanskrit
 poet,  many  centuries  ago,  said  that
 money  and  wealth  was  the  symbol  of
 all  status.

 यस्थास्ति  बित  स  नर:  कुलीन

 17.02  hrs.

 (Mr.  Speaker  in  the  Chair]
 I  was  referring—you  have  just

 arrived  on  the  scene,  I  am  thankful—
 to  my  amendment  with  regard  to  this
 clause.  The  word  ‘status’  has  been
 inducted  and  incorporated  in  the
 Constitution  for  the  first  time.  The
 Government  will  have  to  clarify  and
 define  and  interpret  for  the  satisfac-
 tion  of  the  House,  lay  down  clearly,
 tell  us  clearly  what  it  means.  I  was
 saying  that  many  centuries  ago,  a
 Sanskrit  poet  referred  to  this  matter
 and  said  in  his  own  inimitable  poem.
 a  sioka:

 यस्यास्ति  वित्त  स  तरः  कुलीन'
 से  पंडित:  स  भ्रुतिमान्‌  गुणशः
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 से  ण्ब  बकता  से  वे  दर्शतीय:
 सर्च  मुणा*  कांचनमाअयंते  t

 ss  do  not  know  whether  it  is  sarve-
 guna  or  sarvejana—

 AN  HON.  MEMBER:  Please  give  its
 translation.

 SHRI  HARI  VISHNU  KAMATH:
 Yes,  he  who  has  money,  he  who  has
 wealth,  he  js  a  real  kuleen—It  applies
 to  all—the  poet  surveyed  his  own
 scene  in  his  own  time  and  said  this
 was  the  position  in  his  own  time—
 today  also  it  applies  perhaps.

 SHRI  K.  P.  UNNIKRISHNAN  (Bada-
 gara):  To  Sanjay  Gandhi  also?

 SHRI  HARI  VISHNU  KAMATH:
 Sanjay  Gandhi  and  hig  mother  and
 everbody  else.

 He  is  the  Pandit—Pandit  not  in  the
 sense  of  UP.  Bihar  or  Punjab  Pandits
 —(Interruptions),  but  a  learneg  man
 he  is  a  well  spoken  of  man,  _  he  is
 appreciated  as  a  connoisseur  of  gunas,
 he  is  an  orator,  he  may  be  a  speaker
 or  not,  he  may  be  a  dumb  fellow,  yet
 if  he  has  money,  he  ig  regarded  as  an
 orator,  and  he  is  invited  to  the  best
 assemblies  for  inaugurations  and  what
 not.  He  is  regarded  as  a  handsome
 fellow  too  whether  he  is  really  hand.
 some  or  not,  it  does  not  matter.  Money
 makes  a  mare  go,  a  horse  go,  it  makes
 everybody  go.  All  qualities  or  gunas
 have  recovrse  to  gold.

 Now,  there  wag  also  an  old  English
 poet  who  said  the  same  thing  in  other
 words—I  can  make  a  variant  of  that:
 rank  is  but  the  rupce’s  stamp—he  said,
 rank  is  bit  the  guinea’s  stamp.  Then,
 there  was  the  old  mentor  of  the  olden
 days,  Geo‘ge  Bernard  Shaw,  who  said
 in  his  inimitable  style—he  wag  talk-
 ing  of  socialis,  communism—the
 ambition  of  the  proletariat  is  to  be-
 come  the  bourgeoisie  and  replace  the
 bourgeoisi?.  Whatever  may  happen  to
 the  bourg*disie  later  on,  they  ‘would
 become  the  bourgeoisie,  and  the
 vourgeoisie  may  move  up  in  the  social
 hierarchy.  That  is  why  I  have  said
 in  my  amendment,  “status  baged  on
 caste  or  class”,
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 What  5  the  precise  definition  of

 “status"?  What  ig  status?  Based  on
 caste  or  class  That  should  be  defined

 Sir,  you  are  well  aware  and  the
 House  38  well  aware  that  even  in
 Communist  States,  say  after  the
 Revolution  was  achieved  in  Russia,
 Leon,  Trotsky  wrote  a  book  entitled
 “Revolution  Betrayed’—by  the  new
 masters  of  Russia  He  was  _iater
 killed  by  Stain  Even  in  Yugoslavia
 a  non-aligned  communist  country
 Milovan  Djilas,  the  then  Vice  Presi-
 dent,  wrote  a  book  entitled  “The  New
 Class”  for  which  he  was  arrested  and
 jailed  by  President  Tito

 SHRI  A  K  ROY  Your  study  i8  very
 selective

 SHRI  HARI  VISHNU  KAMATH  It
 should  be  Ali  intelligent  men  should
 select  their  books,  not  read  at  randum
 He  wrote  a  book  called  “The  New
 Class”  for  which  he  was  punished  and
 jailed  by  President  Tito  I  am  not
 gomng  into  those  political  matters  I
 only  want  to  high  hght  this  particular
 point  with  regard  to  status,  as  to
 what  exactly  the  Government  means
 by  ‘status’  based  on  caste  or  class?
 Unless  that  38  defined,  we  lose  all  its
 meaning,  significance  and  importance

 What  does  the  previous  article  38
 88  it  stands  today  m  the  Constitution,
 say?  How  does  it  read?  This  28
 clause  qQ)  of  the  new  article  It  says

 “The  State  shall  strive  to  promote
 the  welfare  of  the  people  by  secur
 ing  and  protecting  as  effectively  as
 it  may  a  gocial  order  im  which
 justice,  social,  economic  and  politi-
 cal,  shall  inform,  all  the  institutions
 of  the  national  life”

 I  am  afraid,  just  ag  this  has  remained
 a  plous  platitude,  article  38,  as  it  38
 in  the  Constitution—tms  will  be
 clause  qa)  of  article  38—we  are  going
 to  add  another  clause  (2)  in  article
 38—this  will  also  remain  a  pious
 platitude,  nothing  more,  nothing  less

 AUGUST  10,  1978  (45th  Amdt.)  Bill  324

 Most  of  the  articles  in  the  Chapter
 have  remained  pious  platitudes  like,
 the  right  to  free  education,  the  right
 to  work  and  all  that,  during  the  30
 years  of  the  Congress  misrule,  includ-
 ing  the  last  40  years  of  worse  than
 misrule

 SHRI  VASANT  SATHE  (Akola)
 That  is  why  article  3i(C)  should  re-
 main

 SHRI  HARI  VISHNU  KAMATH
 Try  your  best  in  this  House  and  that
 House

 Therefore  umess  the  Government
 wishes  that  these  things  status  facil-
 ties  and  what  not  should  remain  as
 Platitudes,  just  for  paper  decoration
 and  as  ornamentation,  I  would  ask  the
 Government  the  Law  Miunister,  to
 clarify  as  to  what  exactly  he  means  by
 the  word  ‘status’—on  what  it  38  based
 or  should  be  based  if  it  is  based  on
 anything  at  all  Because  only  the
 Preamble  mentions  that,  nowhere  else
 is  it  menttoned  Therefore  the
 Minister  im  the  course  of  his  reply,
 will  do  well  to  inform  the  House  and
 tell  Parliament  and  the  people  what
 exactly  he  means  by  ‘status  I  would
 plead  with  the  House  and  the  Minister
 to  accept  my  amendment  which  says
 that  the  status  based  on  caste  or  class
 should  go  -only  that  status  we  can
 understand  not  any  other  status

 MR  SPEAKER  I  think,  you  have
 made  your  point  effectively

 SHRI  HARI  VISHNU  KAMATH  I
 am  glad  you  appreciate

 Therefore  Sir  I  move  my  amend
 ment  and  commend  it  for  the  accept
 ance  of  the  House
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 (श्री  हुकमदेव  नारायण  यादव)

 erfo  एस0  है,  उसका  दूसरा  भाई  श्राई0  पी०
 एस0,  तीसरा  भाई  ठेकेदार,  चौथा  भाई  हजार
 शीचा  जमीन  का  मालिक  है,  शौर  पांचवां  भाई

 =  ्  नस  द
 है

 जीत  हैं र  सम्पूर्ण  जगहों  पर  भर  ग  है,
 उनका  कब्जा  है।  खेती,  नौकरी  झौर  व्यापार,  एक
 शादमी  एक  रोजगार,  क्‍या  ऐसा  श्राप  संविधान
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 झौर  व्यवसाय,  इन  सब  में
 हैं,  तो  क्या  प्रतिष्ठा  में  समता

 प्रयास  करेंगे,  अवसर  में  समता  लाने  का
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 4794

 ;

 म्

 के
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 देने
 की,  बात  बाले

 मालिक  बनेगा,  तो  जिसको  चम्मच  भर  दूध  नसीब
 नहीं  हुआ  हो,  कह  कैसे  जीत  सकता  है  |  इसलिए
 आाथिक,  सामाजिक  रूप

 जो  सशोधन  गया  है  उसको
 जब  लक  सगण  स्ब  में  नहीं  दिया  जाएगा  तब

 को  कुछ  मिलने  वाला  नहीं  है  ।

 SHRI  8.  0.  KAMBLE:  Sir,  I  have
 moved  my  amendment  to  Clause  9.  I
 would  like  to  know  from  the  Govern-
 ment  as  to  what  their  economic
 policy  is  going  to  be  What  is  going
 to  be  the  maximum  and  what  is  going
 to  be  the  minimum  income?  What
 policy  is  this  Government  going  to
 pursue?

 So  far  as  original  Article  38  is  con-
 cerned,  it  embodies  a  provision  which
 is  a  comprehensive  provision  with
 regard  to  the  structure  of  the  society
 and  it  apeak  about  securing  a  social
 order  for  the  promotion  of  welfare  of
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 the  people  in  various  spheres.  The
 additional  provisions  now  proposed  to
 Article  38  speak  about  elimination  of
 inequalities  etc.  I  would  like  to  ask
 the  Law  Minister,  what  he  means  by
 the  elimination  of  inequalities  in
 status,  in  facilities,  in  opportunities
 etc.  What  I  am  submitting  is,  you
 leave  aside  all  spheres,  but  only  econo-
 mically  what  is  going  to  be  the  maxi-
 mum  and  minimum  income,  what
 would  be  the  ratio  between  the  two
 that  the  Government  proposes.  The
 Government,  instead  of  talking  in
 general  and  vague  terms  should  fix
 some  definite  ratio  between  the
 minimum  =  and  maximum,  so  far  as
 the  income  is  concerned.

 SHRI  K  A  RAJAN  (Trichur);  Suir,
 my  amendment  to  the  amendment
 proposed  in  the  Bill  stands.  The  pro-
 posed  amendment  in  the  Bill  183,

 “The  State  shall,  in  particular,
 strive  to  minimise  the  inequalities
 m  income,  and  endeavour  to  elimi-
 nate  mequalities  in  status,  facilities
 and  opportunities,  not  only  amongst
 individuals  but  also  amongst  groups
 of  people  residing  in  different  areas
 or  engaged  in  different  vocations.”

 My  amendment  ts:

 “omit,  ‘not  only  amongst  indivi-
 duals  but  also  amongst  groups  of
 people  residing  in  different  areas
 or  engaged  an  different  vocations”

 My  submission  is  that  the  portion
 which  I  want  to  be  omitted  is  quite
 redundant,  That  only  will  create  a
 friction  in  the  Constitution.  I¢  we  go
 through  the  Directive  Principles,  Arti-
 cles  38,  39  and  46,  and  read  them  to-
 gether,  it  would  be  quite  clear  that
 these  Articles  given  enough  protec-
 tion.  Article  38  reads:

 “The  State  shall  strive  to  pro-
 mote  the  welfare  of  the  people  by
 securing  and  protecting  as  effective.
 ly  as  it  mev  a  social  order  in  which
 justice,  social,  economic  and  politi-
 cal  shail  inform  all  the  {nstitutiong
 of  the  national  life."
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 Then  Article  39  says:

 “The  State  shall,  in  particular,
 direct  its  policy  towards  securing—

 (a)  that  the  citizens,  men  and
 women  equally,  have  the  right  to
 an  adequate  meang  of  livelihood;

 (b)  that  the  ownership  and
 control  of  the  material  resources
 of  the  community  are  so  distri-
 buted  as  best  to  subserve  the
 common  good;

 (c)  that  the  operation  of  the
 economic  system  doeg  not  result
 in  the  concentration  of  wealth  and
 means  of  production  to  the
 common  detriment;

 (a)  that  there  ig  equal  pay  for
 equai  work  for  both  men  and
 women;

 (e)  that  the  health  and  strength
 of  workers,  men  and  women,  and
 the  tender  age  of  children  are  not
 abused  and  that  citizens  are  not
 forced  by  economic  necessity  to
 enter  avocations  unsuited  to  their
 age  or  strength;

 (f)  that  childhoog  and  youth
 are  protected  against  exploitation
 and  against  mora]  and  material
 abandonment.”

 Article  46  reads:
 “The  State  shali  promote  with

 special  care  the  educational  and
 economic  interests  of  the  weaker
 sections  of  the  people,  and,  in  par-
 ticular,  of  the  Scheduled  Castes  and
 Scheduled  Tribes,  and  shall  protect
 them  from  social  injustice  and  all
 forms  of  exploitation.”
 With  regard  to  this  particular  pro-

 vision  about  the  protection  envisaged
 in  the  Directive  Principles,  we  know
 by  our  experience  and  the  Govern-
 ment  knows  by  their  experience,  how
 far  this  protection  has  been  extended
 to  the  scheduled  castes  and  scheduled
 tribes.  We  have  got  many  instances.
 These  are  not  there  only  at  the  pre-
 sent  juncture.  We  did  not  even  ex-
 tend  protection.  There  are  many  in-

 stances  which  have  been  brought  be-
 fore  this  House,  where  scheduled
 castes  and  scheduled  tribes  are  dis-
 criminated  against  im  various  fields.
 Not  omy  that.  They  ere  even  taken
 to  task  and  they  are  not  given  ade-
 quate,  norma]  protection  to  which
 citizens  are  normally  entitled.  You
 can  see  the  instances  in  Belchi  and
 Agra.  We  can  find  so  many  instances.
 That  is  why  I  submit  that  even  this
 particular  protection  under  Directive
 Principles  could  not  be  afforded.
 Here,  my  apprehension  regarding  this
 particular  clause—which  I  want  to  be
 omitted—is  this:  there  is  a  fantastic
 theory  brought  about  recently,  bet-
 ween  urban  vs.  rural;  organized
 vs,  unorganized  and  industrial  vs.
 agricultura,  labour  or  workers.  This
 philosophy  ig  a  very  dangerous  one.

 We  all  admit  that  we  want  equality
 tor  all  the  sections,  irrespective  of
 whether  they  are  in  urban  or  rural
 areas,  they  are  agricultural  or  indus-
 trial  workerg  ९०,  Unfortunately,
 the  industrial  workers  and  those  who
 are  having  their  wages  fixed  by  their
 organized  strength,  cannot  be  blamed
 for  your  having  demed  such  wages  to
 others.  If  the  former  had  not  got
 them,  you  cannot  guarantee  that  they
 will  get  them—because  your  policy  is
 such.  It  is  a  question  of  economic
 philosophy  and  politics  as  well.  This
 philosophy  is  creating  all  these  diffi-
 culties.  That  is  why  I  move  this
 amendment,

 SHRI  SHANTI  BHUSHAN:  I  have
 nothing  much  to  say.  I  am  sorry  I
 am  not  in  a  position  to  accept  the
 amendments.  It  has  been  suggested
 that  the  ratio  of  1:10  in  incomes,
 should  be  added  in  this  very  Article,
 which  has  been  proposed  by  the  Bill.
 But  may  I  submit  for  the  considera-
 tion  of  the  hon.  Members  that  the
 Article  goes  even  beyond?  It  does  not
 stop  at  even  :l0,  because  it  strives  to
 go  even  further,  1:20  or  i:i0  can  bea
 stage;  but  why  should  we  not  strive
 to  go  further?  Therefore,  I  don’t
 think  it  will  be  proper  to  accept  this
 amendment.
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 [Shri  Shanti  Bhushan)
 It  has  been  asaid  that  the  word

 ‘strive’  ahould  not  pe  there.  But  the
 word  ‘strive’  should  be  there.  It  is
 most  important.  The  only  way  to
 achieve  anything  ig  by  striving  and
 endeavouring,  Therefore,  it  will  not
 be  right  to  delete  this.

 I  am  happy  that  two  Georges  were
 referred  to  by  the  hon,  Members.
 Shri  Kamath  quoted  George  Bernard
 Shaw  and  Mr.  Vayalar  Ravi  referred
 to  George  Fernandes—of  course  in
 different  contexts.  Mr,  Ravi  referred
 to  the  statement  of  Mr.  George
 Fernandes  j.e.  a  statement  made  by
 the  latter.  But  [  must  say  that  he  did
 not  refer  to  it  in  the  proper  context.
 He  said  that  Mr.  George  Fernandes
 hed  said  that  armed  rebellion  was  the
 tight  of  the  people.  If  any  statement
 of  this  nature  wag  made,  it  is  clear
 that  it  was  made,  not  for  a  democracy.
 George  Fernandes  did  not  say  that  in
 a  democracy,  armed  rebellion  was  the
 right  of  the  people.  In  a  dictator-
 ship,  where  there  is  no  democracy—
 then  it  ig  an  entirely  different  thing;
 and  democracy  is  the  negation  of  such
 a  thing.  In  democracy,  you  can  re-
 move  the  Government  by  the  public
 opinion,  by  creating  public  opinion
 and  by  the  right  to  vote—which  has
 been  demonstrated  in  this  country.  It
 was  the  right  to  vote  which  removed
 a  Government  from  this  country.
 Therefore,  nobody  can  say  that  armed
 rebellion  is  the.  (Interruptions)

 DR.  झ  A.  SEYID  MUHAMMAD
 (Calicut):  Who  decides  whether
 democracy  is  functioning  or  not?

 SHRI  SHANTI  BHUSHAN;  |  am
 net  going  into  the  controversy  as  to
 who  should  decide.  Of  course,  people
 decide:  People  know  it;  and  they
 have  decided  it.

 Shri  Kamath  raised  the  question  of
 the  meaning  of  the  word  ‘status’.  He
 falt  that  unless  the  expression  was
 defined,  it  was  difficult  to  identify  it.
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 I  was  wondering
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 whether  if  Shri
 Kamath  is  not  defined,  it  will  be  dif-
 ficult  to  identify  him.

 SHRI  HARI  VISHNU  KAMATH:
 This  is  no  answer  at  all,  (Interrup-
 tions)

 MR,  SPEAKER;  ‘Status’  is  inde-
 finable.

 SHRI  HARI  VISHNU  KAMATH:  I
 am  glag  I  am  in  good  company.
 (Interruptions).

 SHRI  SHANTI  BHUSHAN;  This
 concept  of  ‘status’  ig  not  new  to  the
 Constitution,  nor  is  it  brought  only
 by  means  of  this  Bill--  because,  as
 has  been  pointed  out,  the  original
 preamble  itself  referred  to  ‘status’  of
 equality  and  ‘status’  of  opportunity.
 It  would  not  be  possible  to  strait-
 jacket  status  by  referring  to  caste  or
 class,  because  we  know  that  status  is
 something  which  cannot  be  put  in
 language  or  a  definition.  But  one
 knows  status.  It  may  be  based  on
 caste  or  occuption,  or  on  the  basis  of
 the  fact  that  a  person  is  living  in  a
 big  city.  It  may  be  based  on  one's
 dress  or  wealth.  There  are  so  many
 things.

 MR.  SPEAKER:  Membership  of
 Parliament  also.

 SHRI  SHANTI  BHUSHAN:  That
 ig  also  there.  I  have  nothing  more
 to  say  on  this.

 MR.  SPEAKER:  Now  we  come  to
 clause  30.
 Clause  0—(Substitution  of  new  article

 for  article  Th).

 SHR]  A.  K.  ROY:  I  beg  to  move
 my  amendments,  60,  6i  and  62.

 Page  3,  line  28,—
 for  “whose  decision  shall  be

 final”
 substitute  “within  three  months”

 (60).



 333  Constitution

 Page  3,  line  33,—

 Omit  “not”  (81)
 Page  8,  line  4I,—

 add  at  the  end—
 “provided  jt  igs  not  more  than

 ten  per  cent  of  the  tota]  electo-
 rate”  (62)

 This  clause  is  concerned  with  the
 election  of  the  President  and  Vice-
 President,  that  is,  the  highest  posts  in
 this  country  and  it  has  been  drafted
 with  the  least  efficiency,  I  should  say.
 It  is  very  superfluous.  I  do  not  know,
 something  is  not  becoming  clear  even
 in  the  sentences,  It  appears  that  our
 Law  Minister  is  a  very  legal  Minister.
 He  hag  got  great  faith  in  the  Supreme
 Court  but  the  way  he  expressed  his
 faith  in  the  Supreme  Court,  I  do  not
 think,  it  does  much  credit.

 MR.  SPEAKER:  I  may  tell  the  hon.
 Members  that  voting  is  not  likely  to
 take  place  today;  it  is  jikely  to  be
 tomorrow.  Not  that  I  want  you  to  go
 out  of  the  House;  please  remain.

 PROF.  P.  G.  MAVALANKAR;  Till
 what  time  are  we  sitting  today?

 MR.  SPEAKER:  7  O'clock;  if  you
 want  to  sit  beyond  that  I  have  no
 objection.

 SHR]  HITENDRA  DESAI  (Godh-
 ra):  At  what  time  voting  will  take
 Place  tomorrow?

 MR,  SPEAKER:  Just  now  it  is  not
 possible  to  say  the  time,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  Private  Members’
 business  is  fixed  for  tomorrow  at  3.30.

 MR.  SPEAKER:  Voting  ig  likely
 to  take  place  in  the  morning...  (In-
 terruptions)

 SHRI  A.  K.  ROY:  I  have  to  bring
 a  privilege  motion  against  you,  be-
 cause  by  your  announcement  you
 have  completely  diluted  the  whole
 House,  Take  7(i);  all  doubts  and
 disputes  arising  out  of  or  in  connec-
 tion  with  the  election  of  a  President
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 or  Vice-President  shall  be  inquired
 into  and  decided  by  the  Supreme
 Court  whose  decision  will  be  final,
 ‘whose  decision  shall  be  final’  is
 superfluous;  it  hag  no  meaning  at  all.
 It  means  you  have  not  got  much  faith
 in  the  Supreme  Court,  You  are  feel-
 ing  insecure;  there  may  be  some-
 thing  different,  above  the  Supreme
 Court?  This  thing  hag  been  inserted
 with  a  fear  psychosis;  these  people
 are  guffering  from  some  sort  of  a  fear
 psychosis.  They  have  jnserted  this.  I
 have  put  the  words,  ‘within  three
 months’.  It  must  be  stipulated  be-
 cause  any  controversy  arising  out  of
 the  election  of  the  President  or  the
 Vice-President  is  a  very  important
 thing  and  it  must  be  decided  within
 a  short  time  limit;  it  must  be  speci-
 fied  in  the  Constitution;  it  should  not
 be  in  such  vague  terms,  ‘...whose
 decision  shall  be  final’.  jt  is  super-
 fluous,  |

 That  the  election  of  the  President
 or  Vice-President  will  become  invalid
 ig  not  a  very  normal  phenomenon;  it
 can  only  happen  in  abnormal  situation,
 abnormal  conditions.  If  we  say  that
 all  the  acts  done  by  him  between  the
 time  he  wag  elected  and  a  verdict  is
 given  by  the  Supreme  Court,  are
 valid,  that  will  give  a  dangerous
 weapon  to  the  future.  That  is  why
 al)  the  acts  must  be  declared  invalid.
 You  know  the  election  procedure  of
 the  President  or  the  Vice  President.
 There  is  not  much  scope  for  wrong
 doings  there.  Even  then  if  the  elec-
 tion  is  found  to  be  not  correct,  some
 very  wrong  thing  ig  going  on  in  the
 political  system  of  the  country  and  so
 all  the  actions  done  by  the  President
 or  the  Vice  President  will  be  invali-
 dated  by  reason  of  that  declaration.
 So,  ‘not’  must  be  deleted.  Otherwise,
 during  that  period  the  illegally  elect-
 ed  President  or  Vice-President  may
 do  many  wrong  things.

 Then  in  clause  (4)  it  is  said  that
 the  election  of  a  person  ag  President
 or  Vice-President  shall  not  be  called
 in  question  on  the  ground  of  the  exis-
 tence  of  any  vacancy  for  whatever
 reason  among  the  members  of  the
 electoral  college  electing  him.  The
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 electoral  college  for  the  President
 and  Vice-President  consists  of  Mem-
 bers  of  Parliament  and  Members  of
 State  Assemblies,  So,  there  must  be
 some  sort  of  stipulation,  Otherwise,
 the  Janata  Government  might  think
 that  the  States  are  being  ruled  by
 different  parties  and  they  will  And
 some  way  of  seeing  that  all  the  State
 Assemblies  are  dissolved  and  then
 they  will  elect  the  President  or  Vice-
 President.  Some  others  will  find  some
 other  ways.  That  ig  why  some  sort
 of  stipulation  should  be  there.  Here
 the  electorate  is  limited  and  each  vote
 has  got  a_  different  value.  That  is
 why  I  have  given  an  amendment  that
 the  vacancy  should  not  be  more  than
 i0  per  cent.  For  a  referendum,  they
 have  said  5]  per  cent.  Naturally  the
 election  of  the  President  should  be
 based  on  at  least  90  per  cent  voting.
 That  is  my  amendment.

 SHRI  SHANTI  BHUSHAN:  Two
 amendments  have  been  proposed.
 One  is  the  deletion  of  the  expression
 “decision  shall  be  final”.  The  main
 purpose  in  keeping  these  words  is
 that  there  should  be  no  review  in
 such  matters  so  that  there  may  not
 be  any  uncertainty.  Once  the  Sup-
 reme  Court  has  given  its  decision  in
 such  an  election  petition,  it  ghould
 be  final.

 SHRI  A.  K,  ROY.  After  the  Sup-
 Teme  Court  gives  jts  verdict,  is  there
 any  other  review?

 MR,  SPEAKER;  There  is  review
 by  the  Supreme  Court.

 SHRI  A  .K.  ROY:  Supreme  Court
 only  can  review;  there  is  no  other
 review,

 SHRI  SHANTI  BHUSHAN:  Even
 regarding  Supreme  Court  in  a  matter
 involving  the  Vice-President  and
 President,  there  should  be  certainty
 so  that  once  the  decision  having  heen
 given,  the  scope  of  any  review,
 second  review  or  third  review  should
 not  be  possible,  so  that  the  entire
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 nation  may  know  that  the  election  is
 good  or  not  good.  The  scope  for
 review  should  not  be  there.  There
 is  review  by  the  Supreme  Court  itself.
 The  decision  once  given  is  final  for
 al]  time,

 Apart  from  that,  if  this  was  pot
 there,  when  power  has  been  given  to
 Parliament  to  regulate  any  matter
 relating  to  or  connected  with  the
 election  of  President  or  Vice-Presi-
 dent  py  law,  except  that  it  would  not
 be  inconsistent  with  the  provisions  of
 the  Constitution,  theoretically  at  least
 it  might  have  been  opened  to  Parlia-
 ment  to  say  that  even  against  the
 decision  of  the  Supreme  Court,  there
 wil]  be  some  other  forum  or  the
 President  will  decide...  (Interrup-
 tions).

 MR.  SPEAKER:  Mr,  Roy,  please
 do  not  get  into  a  debate.

 SHRI  SHANTI  BHUSHAN:  So  far
 as  this  amendment  that  a  period  of
 three  months  should  be  incorporated
 in  the  provision  is  concerned,  may  I
 ask  the  hon.  members  to  consider  one
 thing.  After  all,  there  can  be  diffi-
 culties.  Suppose  evidence  is  not  avail-
 able,  Suppose  a  crucial  witness  is
 lying  ill,  It  may  not  be  possible  to
 conclude  the  case  within  3  months
 and  the  jurisdiction  of  the  Supreme
 Court  would  disappear,  Therefore, it  is  not  possible  to  accept  the  amend-
 ment,

 SHRI  R.  VENKATARAMAN  (Mad- ras  South):  By  merely  putting  in
 the  words  ‘decision  is  final’  can  you take  away  the  jurisdiction  of  the
 Supreme  Court  to  reivew  its  decision,
 which  ig  given  to  it  under  other
 provisions?

 SHRI  SHANT;  BHUSHAN:  That
 is  a  matter  of  argument.  Perhaps  the
 hon,  member  might  like  to  argue  it!

 MR,  SPEAKER;  We  shalj  take  up
 clause  l,
 Clause  il—(Amendment  of  Article

 74).
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 SHRI  A.  K,  ROY:  I  beg  to  move:—
 Page  4,  line  ह

 for  “,  either  generally  or  other-
 wise,”

 substitute  “once”  (63)
 SHRI  L.  L,  KAPOOR;  I  beg  to

 move:~
 Page  द

 after  line  6,  insert—
 “Provided  further  that  the

 President  shall  not  act  on  the
 advice  of  the  Prime  Minister  on
 matterg  relating  to  the  safeguards
 provided  in  the  Constitution  un-
 lesg  such  advice  has  also  been
 endorsed  by  the  Minister  for
 Scheduled  Castes  and  Scheduled
 Tribes,  exclusively  and  speci-
 fically  appointed  jn  the  Council
 of  Ministers  to  look  after  interests
 of  the  Scheduled  Castes  and
 Scheduled  Tribes,”  (154),
 Page  द

 after  line  6,  insert—
 “Provided  further  that  the

 President  shall  not  act  on  the
 advice  of  the  Prime  Minister
 recommending  dissolution  of  the
 House  of  the  People  unless  such

 advice  has  been  approved  by  a
 majority  of  not  less  than  two-
 thirds  of  the  Members  of  the
 Council  of  Ministers  at  a  meeting
 specially  convened  after  giving  a
 fifteen  days’  prior  notice  for  the
 purpose,”  (155)

 SHRI  R.  K.  MHALGI.
 move:

 I  beg  to

 Page  ति
 after  line  6,  insert—

 ‘“Provided  further  that  iz  the
 President  is  satisfied,  dfter  mak-
 ing  such  enquiries,  88  he  deems
 fit,  that  such  advice,  tendered
 ‘after  such  reconsideration,  is
 violative  of  any  of  the  provi-
 visions  of  this  Constitution,  he
 may  refuse  to  act  in  accordance
 therewith.”’  (178)

 SHR]  SHAMBHU  NATH  CHATUR-
 VEDI:  I  beg  to  move;

 Page  4,  line  6—
 add  at  the  end—

 “except  in  case  where  he  is
 required  by  the  Constitution  to
 act  on  his  own  satisfaction”
 (182)

 SHRI  KANWAR  LAL  GUPTA;  I
 beg  to  move:—

 Page  4,  line  6,—
 add  at  the  end—

 “faihng  which  it  saail  be
 deemed  after  three  qays  that
 the  President  has  acted  in
 accordance  with  the  advice
 tendered  after  such  reconsi-
 deration”  (238)

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  I  beg  to  move:—

 Page  4,—
 for  clause  l,  substitute—

 ‘l4,  In  article  74  of  the  Consti-
 tution,  in  clause  (l),—
 (a)  for  the  words  “who  shall,

 in  the  exercise  of  his  functions,
 act  in  accordance  with  such
 advice”,  the  words  “in  the
 exercise  of  his  functions”,  shall
 be  substituted;  and

 (b)  the  following  proviso
 Shall  be  inserted  at  ‘the  end,
 namely:

 “Provided  that  the  advice
 tendered  by  a  Council  of
 Ministers  which  has  been  re-
 jected  at  the  polls  or  has  lost
 the  confidence  of  the  House  of
 the  People  would  not  be  consi-
 dered  as  advice  contemplated
 in  clause  reo)  except  in  routine
 matters.”.’  (276)

 SHRIMATI  PARVATHI  KRISH-
 NAN;  I  beg  to  move:—

 Page  4,—
 for  lines  3  to  6,  substitute—

 “Provided  that  where  the
 President  considers  that  the
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 advice  goes  against  the  provi-
 siong  of  this  Constitution,  he
 shall  give  his  reasong  in  writing
 and  may  require.  the  Council
 of  Ministers  to  reconsider  such
 advice,  either  generally  or
 otherwise,  within  a  period  of
 five  days,  and  the  President
 shall  act  in  accordance  with
 the  advice  tendered  after  such
 reconsideration.”  (283)

 SHRI  HUKMDEO  NARAIN
 YADAV:  I  beg  to  move:—

 Page  4,  line  5,—
 after  “shall”  insert—

 “use  his  discretion  and”  (290)

 SHRI  8.  C.  KAMBLE:  I  beg  to
 move;

 Page  4,  lines  4  to  6.—~

 omit  “and  the  President  shall
 act  in  accordance  with  the  advice
 tendered  after  such  reconsidera-
 tion”  (331)

 PROF,  P.  G.  MAVALANKAR;  I
 beg  to  move:

 Page  4,  line  4,—
 after  “reconsider”  insert  “only

 once”  (340)

 SHRI  A.  K.  ROY:  Here,  [  am  only
 wanting  to  say  that  the  wording  is
 vague,  because,  when  the  right  to
 review,  the  right  to  return,  the  right
 to  send  something  back  for  re-consi-
 deration  is  given,  it  hag  to  be  very
 clearly  specified,  For  example,  here
 you  gay  “either  generally  or  other-
 wise’,  It  does  not  mean  anything,  or
 it  may  mean  meny  things.  So,  such
 things  should  not  be  there  in  such
 an  important  clause,  in  such  an
 important  matter  where  there  is  some
 controversy  between  the  Cabinet  and
 the  President.  ‘The  President  feels
 unhappy  over  certairr  enactments  and
 he  wants  the  Council  of  Ministers
 to  review  it.  It  ig  also  an  abnormal
 situation,  it  is  not  a  normal  situation.
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 The  constitutional  provision  should
 be  very  clear,  Yet  it  says  “either
 generally  or  otherwise”,  It  is  not
 specific  how  many  times  the  Presi-
 dent  may  require  the  Council  of
 Ministers  to  reconsider  such  advice.
 Suppose  someffiing  is  enacted  and
 8०८४  to  the  President  and  he  sends  it
 back,  The  Council  of  Ministers  stick
 to  their  position  and  the  President
 again  sends  it  back.  So,  jt  must  be
 specified  how  many  times  the  Presi-
 dent  can  send  it  back  to  the  Council
 of  Ministers  for  reconsideration.  That
 is  why  I  want  that  the  term  “once”
 should  be  there,  and  “generally  or
 otherwise”  should  be  deleted.

 ak  लखन  लाल  कपूर  :  झध्यकष  महोदय,  मैं
 i54  शौर  iss  नम्बर  के  दोनों  संशोधनों  पर

 एक  साथ  ही  अपने  विचार  रख  देना  चाहता  हूं  t
 इस  संशोधन  से  भेरा  उद्देश्य  स्पष्ट  हो  जाता  हू  t
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 विधान  सभाधों  से  पास  करा  कर  रातों  रात
 मंगाया  गया  |  9  तारीख  की  शात  को  बहू  बापिस
 पहुंचा  झौर  10 तारीख  को  सुभीम  कोर्ट  की  सुन-
 बाई  होने  वाली  थी  t  io  तारीख  को  सुबह

 ह) अ
 से  दस्तखत  करा  कर  उसको  सुप्रीम

 में  भेज  दिया  गया  यह  सारी  बातें  अतनाती
 हैं  कि  कुत्सित  हुग  से  काम  करने  का  यह  एक
 नमूना थो  इसलिए  मंचाहता हूं हूं  कि  प्रधान  सत्री
 पर  एक  ऐसा  भ्रकुश  रखा  जाये  जिससे  कि  दे
 संसद  सदस्यों  को  धमकी  देकर  झपना  उल्लू  सीधा  न
 कर  सके  ।  तथा  झपनी  मनमानी  करके  देश  तथा
 सांविधान  के  साथ  खिलवाह  नकर  सके  ।  इसलिए
 मेरे  इस  सशोधन  को  स्वीकार  किया  जाना  चाहिए।
 खसद  पर  या  सत्रिमंडल  पर  कोई  एकाघिकार  न
 हो  वाये  तथा  शासन  निरकुश  न  होने  पाये  तथा
 प्रजातत्र  के

 असली  मे  शाम
 पर्ण

 ह्
 2

 तथा  सदस्यों  को  सोचने  विचारने  भर  पनी  राय
 समय  पर  देने  की  झाजादी  रहे--इसके  लिए  यह
 संशोधन  झावश्यक  है  t  इन्ही  शब्दों  के  साथ  मैं
 भ्रपना  संशोधन  पेश  करता  हू  ।

 SHRI  R.  K.  MHALGI  (Thana):  Sir,
 I  have  moved  amendment  No.  !73.  By
 clause  il,  a  proviso  is  being  inserted
 in  article  ma).  I  would  like  to  add
 one  more  proviso  to  article  74()  of
 the  Constitution,  namely:

 “Provided  further  that  if  the  Pre
 sident  is  satisfied,  after  making  such
 enquiries,  as  he  deems  fit,  that  such
 advice,  tendered  after  such  recon-
 sideration,  is  violative  of  any  of  the
 provisions  of  this  Constitution,  he
 may  refuse  to  act  in  accordance
 therewith  ”

 I  do  stand  by  the  concept  of  supre-
 macy  of  parliamentary  democracy  but,
 at  the  same  time,  I  earnestly  desire
 that  the  provisions  of  the  Constitution
 are  not  violated  by  the  Council  of
 Ministers  in  the  advice  they  extened
 to  the  President,  The  recent  past  is
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 quite  fresh  in  our  minds.  Therefore,
 it  requires  no  more  explanation.  My
 amendment  does  not  subscribe  to  the
 view  that  the  President  is  merely  a
 rubber  stamp.  The  President  has  to
 preserve,  protect  and  defend  the  Con-
 stitution  under  the  oath  of  article  60.
 My  amendment  shall  give  an  apt  op-
 portunity  to  the  President  to  keep  his
 pledge.  I  hope  the  Minister  will
 accept  my  amendment,

 SHRI  SHAMBU  NATH  CHATUR-
 VEDI  (Agra):  My  amendment  is  ‘182.

 MR.  SPEAKER:  Your  amendment
 is  “Add  at  the  end—

 “except  in  case  where  he  is  re-
 quired  by  the  Constitution  to  act  on
 his  own  satisfaction”—

 There  is  no  such  clause  in  the  Con-
 stitution  that  he  can  act

 SHRI  SHAMBU  NATH  CHATUR-
 VEDI:  “Except  in  case  where  he  is  re-
 quired  by  the  Constitution  to  act  on
 his  own  satisfaction’—this  should  be
 added  after  the  clause.  As  has  been
 stated  here  there  have  been  occasions
 when  the  President,  even  against  his
 will,  had  given  his  consent  to  certain
 proposals,  which  the  Cabinet  or  the
 Prime  Minster  had  recommended.  The
 latest  was  when  the  Emergency  was
 proclaimed.

 MR.  SPEAKER:  If  I  am  not  disturb-
 ing  you,  is  there  any  provision  in  the
 Constitution,  where  the  President  can
 act  on  his  own  discretion?

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  I  have  said  ‘on  his  own  satis-
 faction’.

 MR.  SPEAKER:  The  Governor  can.
 But  there  is  no  provision  in  the  Con-
 stitution  Your  amendment  says.——I
 do  not  know  how  it  was  allowed—
 “except  in  case  where  he  is  required
 by  the  Constitution  to  act  on  his  own
 satisfaction”.  My  recollection  of  the
 Constitution  is  that  there  is  no  provi-
 sion  in  the  Constitution  under  which
 the  President  can  act  on  his  own  satis-
 faction,  unlike  the  Governor.  But  in
 the  English  Constitution,  there  are
 three  occasions  where  he  can  do  80.
 But  that  is  a  matter  of  convention  and
 not  a  provision.
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 SHRI  SHAMBU  NATH  CHATUR.
 VEDI  I¢  the  President  is  gatisfied

 MR  SPEAKER  What  are  you  refer-
 ring  to?

 SHRI  SHAMBU  NATH  CHATUR-
 VEDI  352

 MR  SPEAKER  The  President’s  sa
 tisfaction  ३8  that  of  the  Executive  and
 he  has  no  separate  satisfaction  Our
 Constitution  has  been  interpreted  by
 the  Supreme  Court  that  the  President
 is  merely  a  Constitutional  head  and
 that  he  borrows  the  satisfaction  from
 the  Cabinet  ‘You  better  come  to  the
 next  Clause

 SHRI  SHAMBU  NATH  CHATUR
 VEDI  If  he  has  no  personal  satisfac
 tion  in  the  matter,  how  is  he  going  to
 defend  and  protect  the  Constitution
 and  what  is  his  oath  about?

 MR  SPEAKER  All  _  this  was  con
 sidered  by  the  Supreme  Court  and
 they  have  come  to  the  conclusion  that
 the  President  is  merely  a  Constitu-
 tional  head.

 SHRI  SHAMBU  NATH  CHATUR-
 VEDI  He  38  a  Constitutional  head,  that
 is  alright  Mr  Mhalg:  has  said  it
 very  clearly  But  I  have  also  said  :t
 in  a  different  form  I  gay,  ‘on  his  own
 satisfaction’

 MR  SPEAKER  I  am  sorry  for  taking
 your  tre  Mr  Mbhalgi’s  amendment
 confers  on  him  certain  rights  Your
 amendment  presumes  that  he  has  alrea-
 dy  the  right  That  is  the  difference
 between  Mbhalgi's  amendment  and
 yours  Anyway,  now  that  you  have
 said

 SHRI  SHAMBU  NATH  CHATUR-
 VEDI  I  will  say  something  about  it
 There  have  been  two  instances  recent
 ly  as  I  said  just  now  and  of  course  the
 latest  was  about  the  proclamation  of
 Emergency  Even  if  the  President  was
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 this  language  should  not  have  been
 used,  because  elsewhere  they  have  said
 specifically  that  the  President  will  be
 guided  by  the  advice  of  the  Cabinet
 That  38  my  contention  and  if  the  other
 interpretation  is  accepted,  then  at  goes
 against  the  oath  that  the  President
 takes  for  defending  and  protecting  the
 Constitution  If  he  has  no  discretion
 in  the  matter  and  he  has  just  to  act  as
 a  rubber  stamp,  he  violates  that  oath
 of  office  This  is  my  interpretation  In
 that  case,  he  has  to  act  against  his
 conscience  and  which  38  violative  of
 the  Constitution  So  I  think  this
 amendment  should  be  accepted

 MR  SPEAKER  Mr  Kanwar  Lal
 Gupta

 SHRI  KANWAR  LAL  GUPTA  The
 clause  33  reads

 ‘In  article  74  of  the  Constitution,
 in  clause  (i)  the  following  proviso
 shall  be  inserted  at  the  end,  name-
 ly

 ‘Provided  that  the  Premdent  may
 require  the  Council  of  Munisters  to
 reconsider  such  advice,  either  gene
 rally  or  otherwise,  and  the  President
 shall  act  in  accordance  with  the  ad
 vice  tendered  after  such  .econsidera
 tion  ow

 So  the  power  of  sending  back  to  re
 consider  has  been  given  to  the  Presi-
 dent  under  the  new  clause  Previous-
 ly,  ६१९7९  was  no  power  to  the  President
 for  sending  back  for  reconsideration
 It  is  an  important  thing  agree  But

 want  to  add  at  the  end
 “Failing  which  it  shall  be  deemed
 after  three  days  that  the  President
 has  acted  in  accordance  with  the  ad-
 vice  tendered  after  such  reconsidera-
 tion  ”

 Suppose  the  President  does  not  act,
 as  it  happened  a  few  months  back
 You  will  recall  that  when  Mr.  Jatti  was
 the  Acting  President  and  he  was  ask-

 I

 not  satisfied  that  the  circumst:
 existed  for  the  proclamation  of  Emer-
 gency,  he  had  to  do  it,  even  though  it
 was  not  to  his  satigfaction.  If  satis-
 faction  38  derived  because  the  recom-
 Mendation  of  the  Cabinet  is  there,  then

 ed  to  sign  on  the  proclamation  or  the
 ommendation  of  the  Governors  for

 the  dissolution  of  certain  Assemblies,
 he  was  in  a  fix  For  three  or  four
 days,  he  refused  to  sign  Some  Minis-
 ter  went  to  him.  He  said,  “I  cannot
 sign.”  Later  on,  after  some  time,  he
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 agreed  tp  sign.  So,  I  have  added  this
 proviso.  We  have  had  a  bitter  experi-
 ence.  Supposing,  after  reconsideration,
 the  Cabinet  comes  to  a  conclusion  and
 requests  the  President  to  sign  it,  the
 President  does  not  sign  it.  That  will
 be  a  funny  situation  88  happened  be-
 fore.  Therefore,  I  have  moved  this
 amendment.  Supposing  he  refuses  to
 sign,  after  three  days,  it  will  be  deemed
 that  the  President  has  acted  in  accor-
 dance  with  the  advice  tendered  after
 reconsideration.  This  is  the  solution

 I  have  guggested.  We  have  had  a
 bitter  experience  in  the  past.  At  that
 time,  we  did  not  know  what  used  to
 be  done  because  there  was  no  provi-
 sion  in  the  Constitution.

 I  request  the  hon.  Law  Minister,  Shri
 Shanti  Bhushan,  keeping  in  view  the
 past  experience,  to  provide  this
 and  accept  my  amendment.

 I  want  to  submit  one  thing  more
 For  instance,  a  few  years  back,  the
 Opposition  got  a  majority  in  the  Rajas-
 than  Assembly  and  all  the  members
 were  paraded  before  the  President.
 They  ha@  a  majority.  But  the  Gover-
 nor  asked  the  former  Chief  Minister
 Mr.  Sukhadia,  to  form  the  Government
 though  he  was  not  having  a  majority.
 But  once  he  was  appointed  as  the
 Chief  Minister.  then  some  members
 shifted  from  this  side  to  that  side  and
 he  got  a  majority.

 I  want  to  pose  a  question  here.  The
 President  is  supposed  to  act  on  the
 advice  of  the  Council  of  Ministers.  It
 is  true  in  most  of  the  cases.  But  in  such
 a  case,  after  the  elections  if  there  :s
 no  clear-cut  majority  with  any  party,
 then  who  will  decide  it?  Supposing
 “A”  is  the  Prime  Minister  at  that  time
 and  he  does  not  command  a  majority
 and  he  advises  or  asks  the  President
 to  declare  him  as  the  leader  of  the
 House  to  form  the  Government,  what
 will  he  do?  That  is  a  problem  which
 I  want  to  pose  before  the  Minister.  So.
 I  think,  there  are  certain  functions  of
 the  President  in  which  the  President
 is  supposed  to  act  judiciously,  not  on
 the  advice  or  on  the  direction  of  the
 Cabinet.  These  are  the  two  problems.

 Regarding  my  amendment,  I  think,
 keeping  in  view  the  past  experience,
 the  Minister  should  accept  it.

 8  hrs.
 SHRI  SHYAMNANDAN  MISHRA:

 (Begusarai):  Mr.  Speaker,  Sir,  this,  to
 my  mind,  is  one  of  the  most  important
 Clauses  in  the  Forty-Fifth  Amendment
 which  requires  a  very  close  attention
 of  the  House.  My  regret  ig  that,  nei-
 ther  the  Government  nor  the  various
 Groups  and  Parties  in  Parliament,  have
 taken  care  to  pay  as  much  attention  as
 this  Clause  deserves.

 My  amendment  seeks  to  restore  the
 position  as  it  existed  before  the  Forty-
 Second  Amendment.  That  is,  I  would
 like  the  same  position  ag  was  there
 before  the  Forty-second  Amendment  to
 be  restored,  namely  there  shall  be  a
 Council  of  Ministers  with  the  Prime
 Minister  at  the  head  to  aid  and  advise
 the  President  in  the  exercise  of  his
 functions.  If  that  had  been  done,  if
 the  Government  were  pleased  to  restore
 the  position  as  it  existed  before,  then
 I  would  not  have  come  forward  with
 the  proviso  which  I  have  sought  to
 add  under  this  Clause.

 Why  do  I  say  that  it  is  one  of  the
 most  important  Clauses?  It  ig  be-
 cause  if  the  position  is  allowed  to
 remain  as  it  is  now,  my  fear  is  that  it
 may  render  the  General  Elections  in-
 fructuous.  it  may  render  this  House
 impotent  and  in  fact  the  whole  demo-
 cratic  policv  may  be  thrown  into  a
 jeopardy.  This  position,  Mr.  Speaker,
 would  make  it  mandatory  upon  the
 President  to  accept  any  advice  from  a
 Council  of  Ministers.  That  means.
 that  even  if  a  Council  of  Ministers  is
 defeated  at  the  polls  it  would  still  be
 competent  to  offer  advice  to  the  Presi-
 dent.  That  is  what  I  mean  by  saying
 that  the  whole  General  Elections  can
 he  rendered  infructuous.  Similiary.
 if  there  ts  any  Council  of  Ministers
 which  has  been  defeated  in  the  House
 or  which  has  lost  the  confidence  of  this
 House,  then  that  Couneil  of  Ministers
 would  also  be  competent  to  offer  ad-
 vice  to  the  President.  80,  this  House
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 would  be  rendered  completely  impo-
 tent  After  having  thrown  out  the
 Government,  the  Government  would
 still  be  in  the  position,  and  the  Govern-
 ment  might  stick  on  for  aa  long  as  the
 President  might  be  pleased  or,  prob-
 ably,  as  long  ag  the  Cabinet  might  re-
 commend.  There  are  other  cases  too
 which  might  be  visualised

 Then,  Mr  Speaker,  the  proposed
 amendment  that  is  being  brought  up
 by  the  Government  38  completely  re-
 dundant  I  do  not  agree  with  the  view
 that  the  President  did  not  possess  this
 power  earber  May  I  refer  this  hon
 House  to  article  78  Article  78  gives
 the  power  of  unlimited  information  to
 the  President  I  do  not  consider  the
 President  of  India  as  a  figure  head,  I
 consider  him  88  the  Constitutional  head
 The  President  has  got  the  power  of
 unlimited  information  The  President,
 if  he  so  wants,  can  keep  any  govern
 ment  under  check  by  this  power  of  un
 limited  information.  Article  78(c)
 says

 a  if  the  President  so  requires,  to
 submit  for  the  consideration  of  the
 Council  of  Ministers  any  matter  on
 which  a  decision  hag  been  taken  by
 a  Minster  but  which  has  not  been
 considered  by  the  Council”

 That  power  belonged  to  the  President
 even  earlier

 Then,  would  you  kindly  consider
 this  position  also  that  the  President  is
 not  obliged  to  accept  any  advice  from
 the  Council  of  Ministers  within  a  parti
 cular  time?  There’  is  no  time  limit
 given,  and  during  this  period,  the
 President  can  send  for  reconsideration
 and  reconsideration—as  many  times  as
 he  likes  ‘There  is  nothing  preventing
 the  President  from  submitting  a  matter
 for  the  consideration  of  the  Council
 of  Miristers  So,  this  is  a  completely
 redundant  proviso  that  is  sought  to  be
 brought  up  by  the  Government.  And
 I  think  the  government  would  recon-
 sider  this  proviso  if  this  is  the  position

 now
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 Mr.  Gokhale,  the  then  Law  Mintster,
 had  said  what  exactly  the  Forty-
 second  Amendment  had  sought  to  do.
 The  intention  as  Mr.  Gokhale  said
 was—to  the  other  intention  I  will  come
 a  little  later—that  it  was  being  done  as
 a  matter  of  abundant  caution.  But
 what  I  find  is  that  it  bristles  with
 abundant  troubles.  I  emphasise  that
 this  abundant  caution  may  lead  us  to
 abundant  troubles  He  said  that  it  was
 to  ensure  that  the  President  would
 accept  the  advice  without  question.
 That  is  what  they  wanted  to  do  But,
 this  position  remains,  and  this  was  the
 practice  followed  since  Independence
 It  was  also  confirmed  by  the  various
 judgmentg  of  the  Supreme  Court  So,
 there  was  no  need  for  bringing  up  an
 amendment  of  this  section  But  it
 appears  there  was  a  different  intention
 and  if  I  may  say  so  of  not  8  very
 creditable  nature  Probably,  the  in-
 tention  was  that  in  any  circumstance,
 the  President  must  accept  the  advice
 That  was  the  intention  So,  why
 should  the  government  fall  a  prey  to
 that  intention?  Why  should  the  present
 government  accept  that  position?

 In  the  various  judgments—this  is
 my  respectful  submission  and  I  will
 refer  to  only  one  or  two  of  them—it
 had  already  been  accepted  that  the
 President  was  the  Constitutional  head

 The  position  was  accepted  even  in
 the  latest  case,

 Shamsher  Singh  v  State  of  Pun-
 gab.  In  this  case  a  Bench  of
 seven  Judges  had  unanimously  held
 that  the  President  was  only  a  consitu-
 tional  head  and  he  had  to  act  on  the
 advice  of  the  Council  of  Ministers  In
 fact,  Mr  Speaker,  you  will  kindly  re
 call  that  in  the  case  of  U.N  Rao  vs
 Shrwmat,  Indira  Gandhi,  the  position
 taken  by  the  court  was  that  even  after
 the  dissolution  of  the  Lok  Sabha,  there
 had  to  be  a  Council  of  Ministers  The
 challenge  before  the  court  was  that
 after  the  dissolution  of  the  Lok  Sabha,
 there  would  not  be  the  collective  ree-
 ponsibility  to  the  House  and,  therefore,
 there  need  not  be  any  Council  of  Minis-
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 ters.  But  the  Court  held  that  there
 had  to  be  a  Council  of  Ministers  be-
 cause  the  President  had  to  act  only  on
 the  advice  of  the  Council  of  Ministers.
 So,  even  after  the  dissolution  of  the
 Lok  Sabha,  the  position  taken  by  the
 court  was  that  there  had  to  be  a  Coun-
 cil  o¢  Ministers  for  the  simple  fact  that
 the  President  had  to  act  on  the  advice
 of  the  Council  of  Ministers.  That  be-
 ing  so,  I  really  do  not  know  what  im-
 pelled  the  government  not  to  accept
 this  position.

 The  Forty-second  Amendment
 makes,  in  my  humble  _  opinion,  the
 obvious  more  obvious,  but,  at  the  same
 time,  kills  the  unwritten  part  of  the
 Constitution.  The  Constitution  has
 two  parts,  the  written  and  the  un-
 written  part:  the  unwritten  part  of  the
 Constitution  depends  upon  the  conven-
 tions.

 Now,  after  having  taken  the  position
 that  every  advice  of  the  Council  of
 Ministers  has  to  be  mandatory  and
 has  to  be  accepted  by  the  President,  the
 amendment  incidentally  kills  the  un-
 written  part  of  the  Constitution.  The
 unwritten  part  of  the  Constitution
 was...

 MR.  SPEAKER:  The  hon.  Member's
 time  is  up.

 SHRI  SHYAMNANDAN  MISHRA:  I
 have  not  spoken  on  the  Constitution
 Amendment  Bill.

 So,  Sir,  may  I  also  bring  to  the  notice
 of  the  government  what  Mr.  Justice
 Krishna  Iyer  said  in  the  Shamsher
 Singh’s  case?  That  makes  the  position
 quite  clear.  Here,  Mr.  Justice  Krish.
 na  Iyer  said:

 “We  declare  the  law  of  this  branch
 of  our  Constitution  to  be  that  the
 President  and  Governor,  custodians
 of  all  executive  and  other  powers
 under  various  Articles  shall,  by  vir-
 tue  of  these  provisions,  exercise
 their  formal  constitutional  powers
 only  upon  and  in  accordance  with
 the  advance  of  their  Ministers  save
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 in  a  few  well-knnown  =  exceptional
 situations  Without  being  dogmatic
 or  exhaustive,  these  situations  relate
 to  (a)  the  choice  of  Prime  Minister
 (Chief  Minister),  restricted  though
 this  choice  is  by  the  paramount  con-
 sideration  that  he  should  command
 a  majority  in  the  House,  (b)  the  dis-
 missal  of  a  Government  which  has
 lost  its  majority  in  the  House  but
 refuses  to  quit  office;  (c)  the  dissolu-
 tion  of  the  House  where  an  appeal  to
 the  country  is  necessitous,  although
 in  this  area  the  Head  of  State  should
 avoid  getting  involved  in  politics
 and  must  be  advised  by  his  Prime
 Minister  (Chief  Minister)  who  will
 eventually  take  the  responsibility
 for  the  step.  We  do  not  examine  in
 detail  the  constitutional  proprieties
 in  these  predicaments  except  to  utter
 the  caution  that  even  here  the  action
 must  be  compelled  by  the  peril  to
 democracy  and  the  appeal  to  the
 House  or  to  the  country  must  become
 blatantly  obligatory.”

 In  view  of  these  situations  which
 cannot  be  taken  care  of  by  the  present
 amendment,  I  would  appeal  to  the  gov
 ernment  to  accept  my  amendment.  In
 the  first  instance  I  would  request  them
 to  restore  the  position  as  it  existed
 before.  With  that  will  come  to  life  the
 Conventions.  All  the  judgments  of  the
 Supreme  Court  also  confirm  the
 manner  in  which  this  House  would
 like  the  President  to  function.
 Secondly,  if  the  government  does  not
 propose  to  do  that  for  any  reason,
 then  they  shoulq  accept  the
 that  I  have  suggested  in  the  place  of
 their  proviso.  Their  proviso  is  not
 at  all  necessary.  That  does  not  mean
 anything.  That  does  not  carry  any
 sense.  So,  I  would  ask  them  to  accept
 my  proviso,  But  my  first  request—
 that  woulg  probably  meet  the  position
 much  more  effectively—-would  be  that
 the  pre-Forty-second  Amendment
 position  ghoulg  be  restored.  I  do  not
 think  it  necessary  to  reag  out  my
 amendment  because  it  ig  before  the
 hon,  Members.  So  I  leave  it  there
 and  I  hope  the  government  would  con-
 sider  the  matter  fully.
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 SHRIMAT]  PARVATHI  KRISH-
 NAN:  We  have  given  notice  of  this
 amendment  not  because  that  the  am-
 endment  is  important  but  because  we
 wanted  to  get  an  opportunity  to  speak
 on  this  clause  as  we  vehemently  op-
 pose  this  whole  clause.  We  consider  in
 the  spirit  of  the  Constitution  as  point-
 ed  out  by  Mr.  Mishra,  the  President  is
 the  constitutional  head  of  the  govern-
 ment  and,  therefore,  the  parliamen-
 tary  system  that  has  been  established
 hag  to  be  further  strengthened  and
 here  the  accountability  to  Parliament
 of  the  Council  of  Ministers  and  Par-
 liament  to  the  people  is  what  is  being
 weakened.  This  i,  what  will  happen.
 Already  in  this  country  we  have  seen
 operating,  even  within  the  Parliament
 and  outside,  various  lobbies—the
 sugar  Inbby,  the  monopolists’  lobby,
 the  multi-national  corporations’  lobby
 and  so  on--and  various  discussions
 taking  place  as  to  how  these  lobbies
 function  and  now  you  want  to  create
 a  President's  lobby  also.

 The  Point  is  that  when  the  Council
 of  Ministers  tender  their  advice  if  the
 advice  ig  wrong,  to  whom  are  they
 accountable?  To  the  people  of  this
 country  and  the  Parliament.  Ang  that
 is  why  we  think  and  consider  that  this
 Proviso  is  a  proviso  that  goes  against
 the  whole  spirit  of  strengthening  par-
 lamentary  democracy  ang  it  goes

 against  the  spirit  of  the  idea  that  the
 Council  of  Ministers  are  accountable
 to  the  Parliame’it  who  in  turn  are  ac-
 countable  to  the  people.  It  jg  in  that
 spirit,  and  jt  is  for  the  Parliament  to
 question  what  {5  right  anq  what  is
 wrong  4nq  to  -ome  to  3  decision  on
 the  basis  of  thet,

 Therefore  ,tor  this  reason  we  op-
 Pose  this  whole  clause.

 rs  gen  देव  मारायण  बाब’  श्रध्यण  महोदय
 यह  बहुत  ही  गम्भीर  प्रश्न  है।  मैं  कानन  का  कोई  जानकार
 नहीं  है  लेकिन  हिल्दुस्तान  के  एक  साधारण  नागरिक
 की  हैसियत  से  मैं  यह  सोचता  ह  कि  प्रश्न  यह  बेदा
 होता  है  कि  राष्ट्रपति  भौर  मंत्रि-मंडल,  इन  दोनों  में
 बहा  कौत  है।  सशौधन  में  जो  कहा  गया  है,  उसके  सम्ब  7
 में  मैं  यह  निवेदन  करना  चाहता  हूं  कि  जब  राष्ट्रपति
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 हैं  ?  इसमें  बहुत  ऐसी  क्लाजेंज  है
 में  मतदान  होगा  1  कहा  जाता  है  कि  ससद  स्वोपरि

 ही  पडेगा  ।  लेकिन  क्‍या  मंज़ि-मडल  सर्बोपरि  है  ?
 नहीं  ।  मत्रि-मडल  पर  प्रधान  मत्ती  सर्वोपरि  है
 जिसकी  इच्छा  के  पध्रनसार  सम्पूर्ण  मत्रि-मंडल  को
 खलना  होगा  v  तो  संसदीय  लोकतत्  में  यह  भी
 एक  विचारणीय  प्रश्न  पैदा  होता  है  |  भाज  एक
 झ्रादमी  प्रधान  मंत्री  जो  चाहें  उसकी  मर्जी  के

 ही ज सार  राष्ट्रपति  चले,  ससद  चले,  सारा  देश  चले,
 यह  लोकतत्न  का  सबसे  बड़ा  अपमान  है  ।  प्रधान
 सन्नी  भ्रपनी  मर्जी  के  भ्रसुसार  इशारा  कर  दे  शौर
 मव्रिमडल  पास  कर  ५  ।  जैसे  हम  लोगो  की  राय
 के  झनुसार  बात  ली  जाय  तो  ससद  के  बहुमत
 सदस्यों  की  राय  होगी  कि  प्रिवेंटिव  डिटेंशन  को  खत्म
 कर  दिया  जाय  ।  लेकिन  सत्ति-मइल  के  कुछ  मंत्री
 आाहँंगे  भी  कि  प्रियेटिव  डिटेशन  खत्म  हो  किन्तु
 प्रधान  मत्री  कहगे  कि  नहीं,  इसको  मही  खत्म  होना
 है  तो  बह  नहीं  होगा  ।  इसलिए  मैने  यह  सशोधन
 विया  है  कि  राष्ट्रपति  को  यह  भ्रधिकार  रहता  चाहिए
 कि  स्वविवेक  से  काम  करते  का  ।  मैंने  सशोधन
 दिया  है  कि  मत्रणा  के  श्रनुसार  स्ववियेक  से
 राष्ट्रपति  काम  करेगा  ।  राष्ट्रपति  को  इतना
 अधिकार  जरूर  रहना  चाहिए  क्‍योंकि  प्रधान  मंत्री
 हो,  मत्रिमडल  हो  या  बहुमत  दल  हो,  सत्ता  की
 भल कया  से  क।  करा  सकती  है,  हितुस्तान  की
 ससद  इसकी  साक्षी  है  |  हिन्दुस्तान  की  ससद  से
 बहुत  खट्टा  मीठा  प्रमुभव  किया  है  ।  हिन्दुस्तान
 की  संसद  ने  ह हथ  से  दुविन  देखे  है  v  हिन्दुस्तान
 की  जनता  श्रौर  ससद  को  किर  कभी  वैसे  दुिन
 द. 6  देखने  पड़े  इसके  लिए  यह  प्रावधान  रहता
 चाहिए  ।

 मैं  एक  ही  नि/दन  करके  समाप्त  कल्ंगा  कि
 मंत्रिसडइल  या  प्रधान  मत्री  भ्रगर  एक  लाइन  का
 कोई  प्रस्ताव  ले  जाय  कि  यह  मत्रिमंडहल  भारत  के
 बर्तेमान  संविधान  को  समाप्त  करता  है  तो

 ह | पति  के  सामने  ारा  यही  है  कि  बहू
 कि  मलिमडल  पुमर्विचार  करे  1  लेकिन  फिर  जाएँगे
 कि  हम  झपने  उस  प्रस्ताव  पर  झडिग  हैँ  तो
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 SHR:  8.  C.  KAMBLE:  I  have
 moved  an  amendment  to  say  that
 “the  President  may  act  in  accordance
 with  the  advice  tendered  after  such
 reconsideration.”  Should  be  omitted.
 This  is  a  very  serious  amendment.
 Government  shoulq  look  at  it  from
 an  impartial  point  of  view.  I  submit
 that  the  parliamentary  system  of  Gov-
 ernment  is  being  tested,  so  far  as  the
 provision  in  Article  74  ig  concerned.
 ‘Parliament’  means  both  the  Houses
 put  together,  plus  the  President.
 Parliament  is  not  without  the  Presi-
 dent;  and  the  President  hag  certain
 prerogatives.  And  there  are  two
 prerogatives.  And  I  am  quite  sure
 the  hon,  Law  Minister  will  not  be
 able  to  say  that  the  President  does
 not  possess  these  two  prerogatives  at
 all.  Those  prerogatives  cannot  be
 taken  away  by  both  the  Houses  put
 together,  or  by  the  Council  of  Minis-
 ters,  or  by  anybody—if  you  want  the
 parliamentary  system  of  Government
 to  function  in  thig  country.  There-
 fore,  apart  from  the  question  of
 humiliation  of  President  when  you
 make  a  provision  that  whatever
 advice  is  given  shall  be  binding,  it  is
 unconstitutional.  The  President
 represents  the  State  and  the  Prime
 Minister  represents  the  Government.
 The  State  is  a  permanent  machinery
 and  therefore  the  Government  cannot
 encroach  upon  the  State,  just  88  Indira
 Gandhi  Government  encroached  upon
 the  State;  both  the  government  and
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 the  state  were  rolled  together.  That
 was  political  corruption,  namely,  roll-
 ing  the  state  and  the  government  to-
 gether.  The  two  prerogatives  of  the
 President,  namely,  to  summon  the
 leader  to  ask  him  to  form  the  Govern-
 ment  and  declare  the  Lok  Sabha  as
 dissolved  belong  only  to  the  Presi-
 dent  and  nobody  else,  not  even  to  the
 Council  of  ministers,  not  even  Prime
 Minister  even  though  for  the  purpose
 of  government  the  President  is  the
 constitutional  head.  The  government
 or  even  the  two  Houses  together  can-
 not  touch  those  prerogatives.  Be-
 cause  the  two  Houses  together,  plus
 the  Presid  :nt—they  constitute  Parlia-
 ment.  Parliament  consists  of  three
 entities  the  two  Houses  plus  the  Presi-
 dent.  The  President,  by  himself,  that
 office  by  itself  is  a  separate  identity.
 When  you  say  that  the  President  can
 refer  for  reconsideration,  that  is  no
 consideration  for  the  President.
 Therefore,  my  submission  is  that  in
 case  there  is  likely  to  be  conflict  bet-
 ween  Prim:  Ministcr’s  advice  and  the
 President’s  views,  we  shall  go  the
 way  Pakistan  went.  There  also  the
 conflict  cayne  between  the  powers  of
 the  Presid  nt  and  the  powers  of  the
 Prime  Minister.

 That  was  the  position  in  Pakistan.
 I  should  lixe  to  warn  the  government
 to  conside:  this  matter  very  seriously
 and  if  you  want  to  go  the  way  Pakis-
 tan  went,  vou  can  go  on  in  that  way
 in  regard  to  this  question.

 PROF.  P.  G.  MAVALANKAR,;  I
 must  say  that  quite  interesting  and
 instructive  arguments  have  been
 advanced  on  this  very  important
 article,  namely  74.  Undoubtedly,  it
 is  one  of  the  very  important  articles
 of  our  Constitution  because  it  discus-
 ses  the  relationship  between  the  Presi-
 dent  and  the  Council  of  Ministers.
 You,  Mr,  Speaker,  saig  just  now  that
 the  Supreme  Court  had  already  opin-
 ed  that  the  President  is  supposed  to
 be  acting  as  a  constitutional  head...

 MR.  SPEAKER:  Except
 matters  mentioned.

 on  three
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 PROF.  P.  5.  MAVALANKAR:  I  am
 bound  to  strike  a  slightly  different
 note  on  this.  As  I  see  it  in  my
 humble  way,  I  think,  as  it  is,  the
 powers  and  responsibilities  of  the
 President  in  the  manner  in  which
 they  have  been  enunciated  and  out-
 lined  by  the  founding  fathers  of  the
 Constitution  do  not  really  make  the
 President  entirely  a  constitutional
 head,  although  it  is  true  in  practice
 he  is  supposed  to  ke  acting  like  the
 British  monarch  in  the  British  sys-
 tem  of  democracy.  But  I  say  there
 is  a  certain  difference  between  the
 British  head  of  constitutional  demo-
 eracy,  and  the  Indian  head.  The
 British  head  ig  hereditary  and  perma-
 nent.  In  India  it  is  not  so.  There-
 fore,  you  cannot  say  that  the  Indian
 President  would  be  I09  per  cent  like
 the  British  monarch,  totally,  in  theory
 and  practice,  as  a  constitutional  head.
 There  is  some  difference.  A  greater
 sense  of  involvement  and  even  certain
 constitutional  manouverabilty,  if  I
 may  put  it  that  way,  on  the  part  of
 the  President,  to  act  especially  in
 times  of  difficulties  and  crisis....

 MR,  SPEAKER:  Your  amendment
 is  not  that.

 PROF.  P.  6.  MAVALANKAR:  I  will
 have  to  explain  my  point  of  view.
 Talking  about  the  British  monarch  it
 was  Walter  Bagehot  who  in  his  classic
 work,  “The  English  Constitution”
 written  during  the  9th  Century
 Britain,  outlined  three  main  rights  of
 the  British  monarch.  right  to  be  in-
 formed,  the  right  to  encourage  and
 the  right  to  warn.  The  President  in
 India  has  undoubtedly  the  right  to  be
 informed;  he  has  also  the  right  to  en-
 courage,  but  I  am  afraid  the  right  to
 warn  is  completely  taken  away  if  you
 make  him  completely  bound  by  what
 Council  of  Ministers  says.  Therefore,
 the  Indian  Constitution  is  slightly
 different.  The  Indian  President  is
 also  elected,  although  indirectly,  un-
 like  the  British  Queen  who  is  here-
 ditary.  The  Prime  Minister  ig  not
 only  elected,  but  also  supported  by  a
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 majority  in  the  Lok  Sabha.  Natural-
 ly,  his  view  must  prevail  over  that  of
 the  President.  In  view  of  our  recent
 experience,  particularly  since  1971
 onwards,  the  Janata  Government  has,
 it  seems  to  me,  brought  this
 amendment  saying  that  the  President
 shall  have  the  power  to  ask  the
 Council  of  Ministers  to  reconsider
 their  decision  on  any  point,  But  the
 Government  amendment  does  not
 specify  whether  the  President  can  ask
 for  such  reconsideration  any  number
 of  times  or  only  once.  On  balance,  it
 seems  it  is  good  to  leave  some  area  of
 commenting,  suggesting  and  even
 initiating  by  the  President  through
 this  process  of  reconsideration,  on  the
 basis  of  the  decision  of  the  Council  of
 Ministers.  To  that  extent  it  is  good,
 because  the  President  is  not  made  a
 complete  rubber  stamp.  But  I  want
 the  Law  Minister  to  clarify  whether
 the  President  can  ask  for  reconsidera-
 tion  only  once  or  more.  I  am  not  a
 legal  pundit,  not  even  a  lawyer,  I  am
 at  best  8  lawyer's  son.

 MR.  SPEAKER:  There  is  lawyer's
 blood  in  you,

 PROF  P.  G  MAVALANKAR:  It
 seems  to  me  that  the  amendment
 suggesteq  by  the  Government  leaves
 some  doubt,  and  that  the  President
 May  consider  that  he  has  the  right  to
 ask  for  re-consideration  more  than
 once,  That  is  why  I  have  mentioned
 in  my  amendment  “only  once”.  If
 the  Council  of  Ministers  reconsiders
 it  and  says  “We  stick  to  our  original
 decision”  or  “We  agree  to  your
 suggestion”,  then  that  must  be  the
 end  of  the  matter  Otherwise,  you will  create  a  sort  of  built-in  confrona-
 tion  between  the  President  and  the
 Prime  Minister.  I  want  to  avoid  that,

 SHRI  RAM  JETHMALANI:  I  hope
 the  hon.  Minister  is  aware  of  the
 Provision  in  the  General  Clauses  Act
 which  says  thet  the  right  to  do  a
 thing  meens  the  right  to  do  it  again and  again,  7
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 SHR:  SHANTI  BHUSHAN;  Sir,  a
 number  of  hon,  members  have  given
 amendments  to  this  clause  and  I  pro-
 pose  briefly  to  reply  to  the  points
 they  have  made.  As  in  respect  of
 the  other  clauses,  I  find  that  Mr.  Roy
 ig  the  first  who  has  given  an  amend-
 ment.  In  fact,  when  I  find  that  he  is
 giving  amendments  and  speaking
 on  possibly  every  clause  and  wanting
 to  reform  this  Bill  so  much  that  I
 am  reminded  of  Raja  Ram  Mohan  Roy
 and  I  wonder  whether  he  has  any
 affiliation  with  Raja  Ram  Mohan  Roy
 who  was  such  a  great  reformer.  He
 hag  also  raised  the  same  question
 raised  by  Prof,  Mavalankar  as  to
 whether  the  clause  which  is  sought
 to  be  introduced  ig  not  vague.  When
 we  drafted  this  clause,  we  had  care-
 fully  considered  it.  The  original
 draft  did  contain  the  words  ‘only
 once’  but  after  reconsideration  and
 deeply  pondering  over  jt,  it  was  put
 in  a  manner  which,  without  mention-
 ing  ‘once’  because  it  might  be  jarring,
 produced  the  same  idea  in  a  more
 dignified  language,  namely,  through
 the  proviso  which  says  “...  and  the
 President  shall  act  jn  accordance  with
 the  advice  tendered  after  such  re-
 consideiation”.  He  shall  act  on  that
 advice,  which  means,  when  the  re-
 considered  advice  reaches  the  Presi-
 dent,  he  has  no  discretion  in  the
 matter.  Expressly  it  says  that  he  shall
 act  as  per  the  advice  tendered  after
 reconsideration.  Therefore,  there  is
 not  the  slightest  doubt  that  he  can
 ask  for  reconsideration  only  once.
 That  is  on  account  of  the  reason  that
 Prof.  Mavalankar  pointed  out,  name-
 ly,  the  prerogatives  of  the  British
 monarcli—right  to  be  informed,
 which  has  been  expressly  recognised
 in  the  Constitution—Shri  Shyamnan-
 dan  Mishra  hag  referred  ६०  the  article
 —right  to  encourage  and  right  to
 warn,  Prof,  Mavalankar  was  wonder-
 ing  whether  the  right  to  warn  which
 was  possessed  by  the  British  monar-
 ch  had  bee  ntaken  away  from  the
 President.  May  I  ask  the  hon.  Mem-
 ber  to  consider  what  this  asking  for
 reconsideration  is?  Does  it  not  mean
 that  when  an  advice  is  tendered  by
 the  Council  of  Ministers,  if  the  Presi-
 dent  has  the  feeling  that  for  some
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 reason  jt  is  not  appropriate  and  there
 can  be  consequences,  he
 warns?  The  right  is  only  to  warn  the
 Council  of  Ministers,  He  says;  “Look
 here,  you  had  better  reconsider  be-
 cause  these  are  jikely  to  be  the  conge-
 quences,  these  results  are  likely  to
 flow.”  Therefore,  the  right  which  is
 now  being  conferred  by  the  proviso
 and  sought  to  be  included  will  in-
 clude  right  to  warn,  because,  after
 all,  he  is  the  highest  functionary
 elected  in  a  manner.  Therefore,  he
 must  have  a  role.  No  doubt,  the
 Council  of  Ministers  is  responsible  to
 this  august  House  and  there  cénnot
 be  a  confrontation  between  the  Coun-
 ci]  of  Ministers  and  the  President,  the
 Council  of  Ministers  must  have  effec-
 tive  power,  but  the  President’s  func-
 tion  to  warn,  to  encourage,  to  initiate,
 to  advise  and  to  ask  for  reconsidera-
 tion  should  be  there  and  that  is  being
 maintained.

 Shri  Kapoor  hag  given  two  amend-
 ments  the  first  saying  that  in  the
 matter  of  the  Scheduled  Castes  and
 Scheduled  Tirbes,  the  Prime  Minis-
 ter's  advice  should  not  pe  binding  on
 the  President.

 MR.  SPEAKER:  If  the  Prime
 Minister  himself  ig  a  Scheduled  Caste
 man?

 SHR;  SHANTI  BHUSHAN:  The
 whole  question  is  that  there  cannot
 be  any  distinction  between  one  func-
 tion  and  another.  In  respect  of  all
 the  functions  of  the  Government,  the
 Government  ig  responsible  to  this
 august  House  and  through  this  august
 House  to  the  people  of  this  country
 and  therefore  that  responsibility  be-
 ing  there,  no  distinction  between  one
 function  and  another  can  be  recog-
 nised,  ‘Id

 Similarly,  in  the  matter  of  the
 dissolution  of  the  Lok  Sabha,  he
 wants  two-thirds  majority  of  the
 Council  of  Ministers.  I  submit  that
 is  not  an  aspect  which  neeg  be
 considered.

 Shri  Mhalgi’s  amendment  is  that  if
 the  advice  given  by  the  Council  of
 Ministers  is  against  the  Constitution,
 the  President  should  have  the  power
 to  disregard  it.  The  question  would
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 arise  again  who  would  determine  it,
 because,  after  all,  we  know  that  in  so
 many  cases  there  are  genuine  diffe-
 rences  of  cpinion  even  among  the
 Judges  of  the  courts  us  to  what  exact-
 ly  is  the  provision  of  the  Constitution
 and  whether  this  course  of  action  or
 that  is  in  accordance  with  the  Consti-
 tution,  If  such  a  principle  was

 recognised  and  such  a  power  was
 given  to  the  President,  it  would  create
 the  kind  of  ‘confrontation  which  Shri
 Mavalankar  said  must  not  be  there.  If
 there  is  such  a  dangerous  provision,
 one  would  not  know  where  one  would
 land.

 Shri  Chaturvedi  has  given  an
 amendment  stating  “except  .where
 required  to  act  on  his  own  satisfac-
 tion”.  That  was  a  matter  which  even
 the  Supreme  Court  has  made  clear.
 In  fact,  soon  after  the  Constitution
 was  adopted  in  this  country,  this
 question  hag  been  raised  by  the  then
 President,  Dr.  Rajendra  Prasad,  and
 it  was  referred  by  the  then  Prime
 Minister  for  advice  to  the  distinguish-
 ed  Attorney  Generali,  Shri  Setalvad,
 and  Mr.  Alladi  Krishnaswamy  Aiyar.
 Both  were  learned  pundits  in  consti-
 tutional  jaw.  They  unanimously  held
 that  the  Constitution  which  had  been
 adopted  in  this  country  was  parlia-
 mentary  democracy  on  the  British
 pattern  where  the  Council  of  Munis-
 ters  which  was  responsible  to  the
 House  exercised  effective  power,  and
 the  President  could  not  be  an  alter-
 nate  or  parallel  centre  of  power.  And
 the  view  has  always  been  upheld,  and
 even  recently  when  the  Supreme
 Court  decided  the  case  to  which  Shri
 Shyamnandan  Mishra  was  pleased  to.
 refer,  by  a  unanimous  judgement  this
 position  of  the  President  was  recog-
 nised  and  the  distinction  between  the
 Governor  and  the  President  was  indi-
 cated,  So  far  ag  the  Governor  is
 concerned,  he  has  some  functiong  to
 discharge  in  his  own  discretion,  and
 otherg  in  which  he  is  bound  py  the
 advice  of  the  Council  of  Ministers.
 So,  such  an  amendment  would  be
 completely  superfluous,  not  in  accord-
 ance  with  the  scheme  of  things.
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 Shri  Kanwarlal  Gupta  has  moved
 an  amendment,  In  view  of  a  certain
 event  which  happened  in  this  coun-
 try,  he  wated  an  express  provision  to
 be  introduced  that  if  the  President
 delays  beyond  three  days,  he  would
 be  deemed  to  have  accepted  and
 acted  in  accordance  with  that  advice.
 But  the  position  is  that  even  the
 President  ig  boung  by  the  Constitu-
 tion,  If  the  constitutional  provisions
 are  very  clear  that  he  js  bound  to  act
 on  the  advice  of  the  Council  of  Minis-
 ters,  there  need  not  be  any  suspicion,
 because  yatuarlly  the  Constitution
 cannot  provide  a  safeguard  against
 somebody  not  functioning  jn  accord-
 ance  with  the  Constitution.  The  pro-
 vision  js  very  clear  and  if  any  Presi-
 dent  chooses  to  disregard  such  a
 constitutional  provision,  he  renders
 himself  liable  to  impeachment  pro-
 ceedings.  Therefore,  I  would  appeal
 to  the  hon.  Member.  Even  in  the  case
 he  has  in  mind,  he  would  know  that
 it  was  the  provision  of  the  Constitution
 which  asserted  itself.  Wherever
 there  are  such  clear  constitutional
 provisions,  we  need  not  really  con-
 template  disregarding  or  flouting  of
 them,  so  that  there  neeq  not  be  any
 provision  for  such  a  safeguard  in  this
 connection,

 SHRI  KANWAR  LAL  GUPTA:
 There  wag  a  case  where  you  faced  a
 difficulty.

 SHRI  SHANTI  BHUSHAN:  We  also
 know  the  result  of  the  case.

 SHRI  KANWAR  LAL  GUPTA:  The
 remedy  you  have  told  us  is  impeach-
 ment.  For  impeachment  certain  con-
 ditions  have  to  be  fulfilled.  It  is
 possible  that  the  party  in  power  may
 not  command  that  majority  to  impeach
 a  President,  Then  what  is  the  re-
 medy?

 SHRI  SHANT]  BHUSHAN:  I  want
 to  assure  the  hon.  Member  that  when
 it  cOmes  to  the  question  of  flouting
 such  a  provision  of  the  Constitution,
 it  will  cease  to  be  a  party  affair,  the
 whole  House  will  be  one  ang  they  are
 bound  to  uphold  the  Constitution  be-
 cause,  after  all,  everyone  has  pledged
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 himself  to  the  Constitution.  But,
 apert  from  that,  such  safeguards  can
 really  serve  no  purpose.  Ag  has  been
 stated  on  so  many  occasions,  it  is  not
 the  letter  of  the  law  which  matters.

 MR.  SPEAKER:  It  is  the  character
 of  the  people  that  counts,

 SHRI  SHANTI  BHUSHAN:  Public
 opinion  asserts  on  such  occasions  and
 nobody  can  afford  to  disregard  the
 force  of  public  opinion.

 Shrj  Shyamnandan  Mishra  has  also
 given  certain  amendments  and  |  would
 like  to  refer  to  them.  Firstly,  of
 course,  he  said  that  the  original  article
 74  did  not  contain  an  express  provi-
 sion  that  the  President  was  bound  by
 the  advice  of  the  Council  of  Ministers
 and  why  it  should  not  be  restored.
 Now  it  is  true  that  even  when  that
 article  wag  there,  the  view  of  the
 constitutional  pundits  like  Shrj  Setal-
 vad  and  Sir  Alladi  Krishnaswamy
 Iyer  and  of  the  Supreme  Court  m
 Shamsher  Singh’s  case  was  that  even
 though  an  expresg  provision  was  not
 there,  that  was  implicit;  otherwise,
 such  a  provision  might  have  been
 needed.  But  once  a  change  was  made,
 the  then  Law  Minister  said  in  the
 House  that  the  change  was  made  only
 by  way  of  abundant  caution,  to  make
 explicit  what  was  implicit.  Now  if
 you  delete  that  change  and  you  go
 back  to  the  original  position  delibe-
 rately,  if  there  is  no  change  between
 the  two  positions,  in  that  case  such  a
 change  now  would  not  be  called  for,
 because  just  as  the  earlier  change  was
 without  any  purpose,  the  change  now
 would  also  be  without  any  purpose.
 But,  in  this  change  there  will  be  a
 tendency  in  some  quarters  to  read
 some  meaning,  ang  then  one  could
 say  that  perhaps  Parliament  was  not
 satisfieg  with  this  position,  with  this
 express  provision  and,  therefore,  jt  js
 going  back  on  it.  Therefore,  I  would
 like  to  inform  the  hon.  Member  that
 even  though  in  Shamsher  Singh's  case
 the  Supreme  Court  took  the  view  un-
 animously  by  seven  Judges,  there  was
 a  certain  period  during  which  ga  doubt
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 hag  been  cast  about  the  meaning  of
 article  74,  ang  a  certain  view  had
 been  expressed  even  in  the  Supreme
 Court,  that  there  can  be  certain  func-
 tiong  with  regard  to  which  the  Presi-
 dent  was  not  concerneg  with  or  bound
 by  the  advice  of  the  Council  of  Minis-
 ters.  There  is  a  line  of  such  cases
 ang  perhaps  the  hon.  Member  is  aware
 of  them....  (interruptions)  I  am  not
 merely  contemplating  that.  There  was
 a  stage  in  which  certain  decisions....
 (Interruptions)  So  far  ag  the  other
 aspects  are  concerned,  I  will  deal  with
 them.  But,  at  a  certain  stage,  a  much
 wider  area  was  sought  to  be  indicated
 for  the  functioning  of  the  President.

 SHRI  SOMNATH  CHATTERJEE:
 Sardari  Lal's  case.

 SHRI  SHANTI  BHUSHAN:  There
 was  ७  stage  when  such  a  view  was
 taken  about  the  consututional  power.
 Unlike  the  executive  power,  it  there
 is  a  constitutional  power,  articles  309,
 3il  and  others,  when  a  constitutional
 power  is  conferred  on  tne  President,
 then  he  may  not  be  bound  to  act  in
 accordance  with  the  advice  of  the
 Council  of  Miunisters.  About  that
 kind  of  theory,  a  certain  doubt  was
 raised  in  950  by  the  then  President.
 That  theory  again  raised  its  head  at  a
 certain  period.  There  are  cases;  I
 will  tell  you  those  cases.  Chief
 Justice  Subha  Rao  had  indicated  that
 line  in  certain  cases,  much  earlier
 than  Shamsher  Singh’s  case.

 SHRI  SOMNATH  CHATTERJEE:
 Sardari  Lal’s  case  said  that  he
 will  not  take  the  Council  of  Ministers’
 advice.

 SHRI  SHANTI  BHUSHAN:  He  had
 drawn  a_  distinction  between  the
 executive  tunctiong  and  the  other
 constitutional  functions  of  the  Presi-
 dent.  And  he  said  that  in  exercise  of
 those  functions  which  are  not  purely
 executive  functions,  which  may  be
 regarded  as  Constitutional  functions,
 the  President  is  not  bound  to  act  in
 accordance  with  the  advice  of  the
 Council  of  Ministers.
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 SHRI  SHYAMNANDAN  MISHRA
 May  I  draw  the  attention  of  the
 Minster  to  this?  Right  from  Ram
 Jawaye  case,  them  in  the  Sajeevi
 Naidu  case  and  then  again  in  UN  Rao
 Vs.  Indira  Gandhi  case  and  then
 Shamsher  Singh  Vs  the  State  of
 Punjab,  in  al]  these  cases  the  Supreme
 Court  has  held  that

 MR.  SPEAKER  Whatever  the
 doubts  might  have  been  expressed
 earher,  the  Supreme  Court  has  firm-
 ly  ruled  that  he  is  8  Constitutional
 head

 SHRI  SHYAMNANDAN  MISHRA
 Yes  That  is  the  Constitution  Then
 why  brmg  in

 SHR]  SHANTI  BHUSHAN  My

 point  is  में  after  Shamsher  Smgh  case
 and  when  that  position  was  made
 explicit  by  the  42nd  Amendment  if
 the  Parhament  made  a  change  again
 and  went  back  to  the  old  position
 there  was  a  possibility  of  somebody
 reading  it  as  8  meaningful  amend-
 ment

 SHRI  SHYAMNANDAN  MISHRA
 No,  No  (Interruptions)

 SHRI  SHANTI  BHUSHAN  and
 confirming  the  view  which  has  been
 held  by  Justice  Subba  Reo  However,
 there  need  not  be  such  controversy
 on  this  because  80  long  as  the  hon
 Member  agrees  if  it  5  merely  a  mat-
 ter  of  language,  80  long  as  the  effec-
 tive  position  is  the  same  he  has  also

 agreed  thet  the  real  correct  const:-
 tutional  position  is  that  the  President
 ts  bound  by  the  advice  of  the  Coun-
 cil  of  Mhanisters  and  whether  it  8

 expressly  said  or  not  expressly  said
 there,  I  submit  that

 SHR]  SHYAMNANDAN  MISHRA
 My  submussion  1s,  it  has  the  effect  of

 Jalling  the  unwritten  part  of  the
 Constitutzon

 SHRI  SHANTI  BHUSHAN  I  em
 coming  to  that  Now,  I  can  appre-
 ciate  the  hon  Member's  anxiety

 AUGUST  10,  978  (6th,  Amdt)  But  364

 that  if  a  defeated  Council  of  Mins-
 teis  viz,  even  after  the  dissolution
 ot  the  House,  because  the  Conshtu-~
 tion  requiueg  that  there  shall  always
 be  a  Council  of  Ministers,  so  that  even
 when  the  House  has  been  dissolved,
 and  prior  to  the  holding  of  the  elec-
 tions,  there  ig  8  certain  period  during
 which  there  is  no  House,  there  8  no
 Lok  Sabha,  yet  the  Council  of  Minis-
 ters  has  got  to  be  there  and  the  Presi-
 dent  during  that  period  also  is  bound
 by  the  advice  of  the  Council  of  Minis-
 ters  What  the  hon  Member  has  in
 his  mind  his  anxiety  us  should  the
 President  be  stil]  bound  by  the  adyice
 tendered  by  such  defeated  Council  of
 Munsterg  if  at  is  defeated  at  the
 polls  That  is  one  contingency  The
 secong  contingency  thet  the  hon
 Member  has  70  his  mind  38  that  if  a
 council  of  Munsters  38  defeated  on
 the  floor  of  the  House  a  No-Confi-
 dence  Motion  is  adopted  against  the
 Council  of  Ministers  and  yet  that
 Council  of  Ministers  instead  of  choos-
 ing  to  resign  purports  to  tender
 advice  to  the  President  whether  the
 President  even  in  guch  circumstan-
 ces  would  be  bound  to  act  m  accor-
 dance  with  the  advice  of  the  Council
 of  Ministers

 at  राज  नारामण  (रायबरेली)  श्रीमन
 में  आपकी  धामा  से  एक  सवाल  पूछना  चाहता.  हू
 श्री  शातिभूषण  जी  इसका  जवाब  दें  कि  वह  कौन  सा
 भक॑जनत  था  जब  प्रथम  राष्ट्रपति  श्री  राजेखर
 प्रसाद  जी  ने  यह  कहा  कि  राष्ट्रपति  केवल  रबड-
 स्टैम्प  नहीं  रहेगा  ?

 मश  प्रस्छो  हरह  से  याद  है  कि  जब  तिव्बत
 का  सवाल  झाया  तो  राजेर  बाबू  की  राय  ी

 MR  SPEAKER  What  ig  the  signi-
 ficance  of  this?

 औ  राज  नाराबण  मेँ  यह  कह  राह  9
 राजन  बाबू  ने  उस  झबमर  गर  कहा  कि  राष्ट्रपति
 की पोजीशन  को  भी  कलीमर  कर  दना  चाहिये
 क्योकि  शाष्ट्रपात  झगर  केंबल  रबहन्टटैम्प  है  तो
 जो  हमारे  मित्र  श्री  हुकम  देव  नारायण  यादव  ते
 कहा  है,  उनकी  बात  सही  मानी  जायेगी  1  भुझे
 याद  है  तीत  बाय  राजेक  बाबू  से  कहे  हैं--

 भारत  सरकार  ने  भयंकर  भूल  की  तिब्बत
 प्र  बीत  का  कब्जा  कंबल  ,  भारत  को
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 bi
 है

 का  फल  भोगना  है  चीन  के  हमले  के
 कप  भारत  को  प्रायश्चित  करना  पड़ेगा
 तिव्बत  को  झाजाद  कराकर  v

 मैं  राजेन्द्र  आबू  को  बवोट  कर  रहा  हूं  ।  जब
 चीन  का  हमला  हुआ  तो  उन्होंने  कहा  --“मैक-
 मोहन  रेखा  भारत-तिन्बत  की  सीमा  रेखा  थी,
 ने  कि  भारत  झौर  लीन  की  ve  ae  arg  उसके
 खिलाफ  थे,  मगर  उनको  कर्प्पल  किया  गया  ब,  बेहू
 उस  समझौते  को  मानें  ।

 मान  लीजिये  उसके  समान  शौर  प्रश्न  झा
 जाये,  जब  राष्ट्रपति  की  राय  भिन्‍न  हो  tT  यह
 नहीं  माना  जाना  चाहिये  कि  मलिमडल  की  राय  ही
 सही  झौर  जस्ट  है,  कभी-कभी  राष्ट्रपति  की  सिगिल
 राय  भी  राष्ट्रीय  लुक्तेनजर  से  जस्ट  और  सही
 हों  सकटी  है  v

 में  जानना  चाहता  g  कि  इसको  कही  श्री
 शातिभूषण  जी  गुजैदश  दगे  या  नहीं  देगे  ?

 SHRI  SHANTI  BHUSHAN:  7
 would  jike  to  draw  the  attention  of
 the  hon.  Member  to  article  75  of  the
 Cunstitution  which  follows  on  the
 heels  of  article  74  because  it  contem-
 plates  the  special  power  of  the  Presi-
 dent  in  two  matters.  One  is  the
 appointment  of  the  Prime  Minister
 and  the  other  ig  that  the  Council  of
 Ministers  or  the  Ministers  hold  office
 during  the  pleasure  of  the  President
 with  the  result  that  even  the  power
 to  dismiss  a  Council  of  Ministers  is
 vested  in  the  President.  It  is  obvious,
 when  the  President  has  the  power  to
 dismiss  a  Counci]  of  Ministers,  in  the
 matter  of  dismissal,  he  is  not  sup-
 posed  to  be  governed  by  the  advice
 of  the  Council  of  Ministers  because  it
 is  the  Council  of  Minister....

 MR.  SPEAKER:  How  do  you  spell
 it  out?  You  earlier  saiq  that  there
 was  no  discretionary  power  with  the
 President.  if  that  is  so,  how  does  it
 follow?

 SHRI  SHANTI  BHUSHAN:  In  the
 matter  of  appointment  or  choosing  of
 a  Prime  Minister,  after  the  Council

 of  Ministers  has  tendered  its  resig-

 nation,  80  far  as  the  new  Prime  Minis-
 ter  is  concerned,  the  new  Prime
 Minister  is  not  be  chosen  by  the
 President  on  the  advice  of  the  out-
 going  Council  of  Ministers.  That  is
 obvious.  Because  the  President  has
 been  given  the  power  to  appoint  a
 Prime  Minister  and,  obviously,  that  ig
 the  special  power  which  has  been
 contemplated  by  the  Constitution  and,
 in  the  matter  of  chosing  a  Prime
 Minister,  the  President  is  not  to  be
 governed  by  the  advice  of  a  defeated
 Counci]  of  Ministers.

 For  instance,  if  छ  party  loses  elec-
 tions  and,  therefure,  the  Councij  of
 Ministers  tenders  the  resignation  and
 the  other  party,  thereafter,  has  to  be
 inducted  in  office,  can  anybody  say
 that  the  President  will  have  to  con-
 sult  the  outgoing  Council  of  Ministers
 as  to  which  person  belonging  to  the
 new  party  which  has  won  the  elec-
 tions  has  to  be  invited  to  take  oath  as
 the  Prime  Minister?  Therefore,  so
 far  as  article  75  38  concerned,  it  is  a
 special  provision.  It  would  not  be
 governed  by  article  74  for  the  simple
 reason  that  jt  is  a  special  provision.
 The  principle  is  well-known  that  if
 there  is  a  general  provision,  it  does
 not  cover  a  special  provisions.  So  far
 as  article  75  is  concerned,  the  Prime
 Minister  shall  be  appointed  by  the
 President.  y  submit  that  nobody  can
 argue  that  even  in  the  matter  of
 appointing  a  Prime  Minister  the  Presi-
 dent  wil]  have  to  obtain  the  advice  of
 some  Council  of  Ministers  and  then
 chonse  a  Prime  Minister.

 SHRI  SHYAMNANDAN  MISHRA:
 By  making  the  advice  of  the  outgoing
 Cabinet  mandatory  on  the  President,
 you  are  doing  that.

 SHRI  SHANTI  BHUSHAN:  That
 will  leave  article  75  absolutely  un-
 affected.
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 Similarly,  when  a  Council  of  Minis-
 ters  is  defeated  at  the  polls  and  does
 not  choose  to  resign,  even  though  it
 does  not  enjoy  the  confidence  of  the
 new  House  or  even  in  q  case  where  a
 vote  of  No-Confidence  has  been
 Passed  in  the  Council  of  Ministers
 and  the  Counci}  of  Ministers  refuses
 to  resign,  even  there,  I  submit,  the
 President  would  be  fully  within  his
 rights  in  dismissing  the  Council  of
 Ministers.

 SHRI  SHYAMNANDAN  MISHRA:
 How?  Where  are  the  powers?

 SHRI  SHANTI  BHUSHAN:  Article 75  78  an  express  Provision  that  the
 Ministers  hold  office  during  the  plea- sure  of  the  President.  That  is  clause
 (2)  of  article  75.  Of  course,  the
 President  has  to  act  in  a  constitu- tional  manner

 MR.  SPEAKER:  May  I  point  out
 One  difficulty?  If  your  argument  is
 correct,  then  article  74  becomes  super. fluous  because,  if  the  President  does not  accept  the  advice,  all  that  he
 needs  to  do  is  to  dismiss  the  Ministry and  appoint  another  Minustry.

 SHRI  SHANTI  BHUSHAN:  No,  no. I  must  make  :t  clear  that  he  does  not
 have  the  power  to  dismis  the  Coun-
 cil  of  Mimsters  in  al]  cn  cumstances, It  is  not  contemplated  because  the
 Counci]  of  Ministers  5  responsible only  to  the  House  Therefore,  so
 long  as  the  Council  of  Ministers  con-
 tinues  to  enjoy  the  confidence  of  the
 House,  till  then  ‘he  President's  power to  dismiss  the  Council  of  Ministers
 does  not  arise.

 MR.  SPEAKER:  Please  see  clause
 (2)  which  says  “The  Ministers  shall
 hold  office  during  the  pleasure  of  the
 President”.

 SHRI  SHANTI  BHUSHAN:  It  is
 well  known  that  all  the  provisions  of
 the  Constitution  have  to  be  construed
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 harmoniously.  There  is  an  express
 provision  of  the  Constitution  that  the
 Council  of  Ministers  shall  be  respon-
 sible  to  the  Lok  Sabha  and,  therefore,
 if  the  Council  of  Ministers  ig  res-
 ponsible  to  the  Lok  Sabha,  it  follows
 by  imphcation  that  such  a  Council  of
 Ministers  should  function  which  en-
 joys  the  Confidence  of  the  Lok  Sabha.
 If  a  Council  of  Ministers  which  con-
 tinues  to  enjoy  the  confidence  of  the
 Lok  Sabha  is  dismissed  by  the  Presi-
 dent,  under  article  75,  in  that  case,
 the  President  would  not  be  acting  in
 accordance  with  the  Constitution  be-
 cause  he  would  be  violating  the  ex-
 press  requirement,  Therefore,  this
 power  of  the  President  is  to  be
 exercised  only  in  accordance  with  the
 provisions  of  the  Constitution....

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Sir,  you  will  remember,
 when  Pandit  Jawaharla]  Nehru  was
 the  Prime  Minister  of  India  and  Dr.
 Rajendra  Prasad  was  the  President,
 the  Hindu  Code  Bill  was  sent  back
 twice  So,  the  President  can  ask  for
 reconsideration  as  many  times  as  he
 wants

 MR.  SPEAKER:  That  point  has
 been  covered  by  him.

 SHRI  RAM  JETHMALANI:  Sup-
 pose  the  Prime  Minister  or  the  Cabi-
 net  is  defented  on  the  floor  of  the
 House  and  the  Cabinet  advises  dis-
 solution  of  Parliament,  what  happens?

 SHRI  SHANT!  BHUSHAN:  Does
 Mr.  Jethmal:  ni  want  to  constitute  me
 into  a  Supreme  Court?  Because  it  is
 not  these  academic  questions  which
 are  under  consideration.

 SHRI  SHYAMNANDAN  MISHRA:
 All  the  powers  of  the  President  will
 have  to  he  exercised  in  accordance
 with  article  74.  That  is  the  essence  of
 the  Constitution.  (Interruptions)

 SHRI  SHANTI  BHUSHAN:  It  is
 not  a  question  of  anybody’,  thinking.
 The  President  has  to  act  in  accordance
 with  the  Constitution.
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 SHRI  VASANT  SATHE  (Akola):
 ‘That  contingency  is  no  more  hypothe-
 tica]  because  it  is  likely  to  happen
 very  soon.  What  will  you  do?

 SHRI  SHANTI  BHUSHAN:  So  fer
 as  the  Counci]  of  Ministers  which  has
 lost  ga  general  election  or  against
 which  a  no-confidence  motion  has
 been  passed  in  the  House  continuing
 to  function  and  advise  is  concern-
 ed...  (Interruptions)

 AN  HON.  MEMBER:  If  a  motion
 has  been  tabled?

 SHRI  SHANTI  BHUSHAN:  It  is
 only  when  a  motion  of  no-confidence
 has  been  adopted,  so  that  the  Coun-
 cil  of  Ministers  has  lost  the  confidence
 of  the  House;  then,  the  President
 would  be  perfectly  entitled  to  dismiss
 that  Council]  of  Ministers,  whether
 that  Council  of  Ministers  tenders  its
 resignation  or  not.  (Interruptions)

 SHRI  D.  N.  TIWARY  (Gopalganj):
 Suppose  a  no-confidence  motion  has
 been  tabled  in  the  House  and  has  not
 been  discussed,  or  is  to  be  moved  in
 the  House,  and  the  Prime  Minister
 goes  and  asks  the  President  to  dis-
 solve  the  House.  What  happens?

 MR.  SPEAKER:  There  ig  also  an-
 other  thing.  Suppose  somebody  knows
 that  the  Prime  Minister  wil]  advise.
 You  move  a  no-confidence  motion  so
 that  he  may  not  advise  dissolution.

 SHRI  VASANT  SATHE:  In  anti-
 cipation  of  a  no-confidence  motion,
 as  the  condition  stands  now,  suppose
 the  Prime  Minister  were  to  go  and
 advise  the  President  to  dissolve.
 ‘What  will  you  do?

 SHRI  SHANTI  BHUSHAN:  It  is
 quite  clear  that,  except  in  these  two
 contingencies.

 :0  शुक्ला  भायर  (झांसी):  इसमें  भीमन,
 कांट्रेडिक्सन  है।  यह  जो  रिकी  प्रेसीडेंट  की
 पावर  डिसेंट  की  कम्पलीटणी  छीन  रहे  हैं,  स्पेसिफिकली

 ह  ्
 कर  कि  एक  शोर  फैसले  को  रिव्यू  करके  फिर

 की  सम्नाह बाप  तो  बह  प्रेडीडेन्ट  को  मानती
 ७०४०  TH18,

 ही  पड़ेगी,  उसके  बाद  यह  कहना  कि  बहु  75  के  तहत
 यह  कर  सकते  हैं,  वह  कर  सकते  हैं,  यह  काई  माने  नहीं
 रखता।  इसलिए  झगर  महू  सचमुच  चाहते  है  कि
 प्रेसीडेंट  की  यह  डिस्क्रीशव  रह  जाय  जिससे  जैसा  कि
 कुछ  लोग  कह  रहे  हैं,  नो-कान्फिडेंस  के  डर  से  मत्ी-
 अण्डल  कुछ  उलटी  सीधी  सलाह  प्रेजोडन्ट  को  न  दे
 सकें,  तो  फिर  उनको  गुरानों  ब्लाज़  रस्टोर  करनी
 चाहिए  भौर  यह  नया  प्राविज्ञों  नहा  लगाना  चाहिए  t

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Why  not  go  back  to  the
 old  provision?

 SHRI  SHANTI  BHUSHAN:  [I  am
 in  entire  agreement  with  the  hon.
 Member  when  he  says  that,  if  the
 Council  of  Ministers  tenders  an
 advice  to  the  President  in  regard  to
 dissolution  of  the  House,  it  will  be
 binding  under  the  terms  of  this  arti-
 cle  because  it  is  only  in  two  con-
 tingencieg  when  either  the  Council  of
 Ministers  hag  been  defeated  at  the
 polls  or  when  a  no-confidence  motion
 has  been  adopted  in  the  Lok  Sabha
 against  that  Council]  of  Ministers...
 (Interruptions)

 SHRr  SHYAMNANDAN  MISHRA:
 Out  of  fear,  the  Prime  Minister  may
 dissolve  the  House.

 DR.  SUSHILA  NAYAR:  The  hon.
 Minister  forgets  that  Mrs.  Indira
 Gandhi  dissolved  the  House  when
 neither  of  these  two  contingencies  was
 there—neither  was  she  defeated  nor
 she  had...  (Interruptions)

 MR.  SPEAKER:  That  has  nothing
 to  do  with  it.

 DR.  SUSHILA  NAYAR:  She  was
 afraid  that  she  might  lose  majority.
 She  was  afraid  of  the  discomfiture  be-
 cause  she  did  not  have  the  majority.
 She  dissolved  Parliament....(Inter-
 ruptions).  What  he  says  is  not  cor-
 rect...  (Interruptions).

 SHRI  SHANTI  BHUSHAN;  I  have
 not  said  that  the  Council  of  Ministers
 cannot  recommend  the  dissolution  un-
 less  they  have  been  defeated  in  a  no-
 confidence  motion.  I  have  not  said
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 that  I  have  said  that  except  in  these
 two  contingencies,  when  a  Count  of
 Manisters  has  either  lost  the  confidence
 of  the  people  of  the  country  by  hav-
 ing  been  defeated  in  the  general
 elections  (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA
 Can  the  hon  Law  Minister  not  take
 into  account  what  the  hon  Member,
 Shri  Tiwaty  has  submitted?  He  has
 said  that  there  mught  be  a  contin-
 &tncy,  a  situation  m  which  a  no-con-
 fidence  motion  has  been  tabled  and  the
 Prime  Miniter  thinks  that  he  is  go-
 ing  to  lose  the  confidence  of  the
 House  and  aut  of  fear  he  recommends
 to  the  President  the  dissolution  of
 the  House  What  would  happen  in
 that  case?

 There  might  be  another  situation
 What  happened  in  the  United  King
 dom  in  93l  Ramsay  MacDonald  had
 resigned  from  the  Labour  Party  He
 did  not  enjoy  the  confidence  of  the
 Labour  Party  and  yet  he  began  head
 ing  the  coalition  Government  with
 the  help  of  the  Liberals  and  Conser
 vatives  At  that  time  the  question
 was  raised  that  the  advice  tendered
 to  the  monarch  was  a  bad  advice  it
 was  not  a  good  advice  So  there
 might  he  a  situation  in  which  the
 Prine  Minster  comes  to  lose  the  con-
 fidence  of  his  own  party  If  in  that
 situation  the  Prime  Minister  goes  to
 the  President  and  recommends  the
 dissolution  of  the  House  what
 happens?

 SHRI  VASANT  SATHE  Today,
 Shyambabu  is  uttering  prophetic
 words  (Interruptions)

 SHRI  P  VENKATASUBBAIAH
 Why  not  accept  the  pre  42nd  Amend-
 ment  position?

 GMGIPNID~—M  —~2242L  S—
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 SHRI  VASANT  SATHE.  We  agree,
 reject  the  42nd  Amendment,  upto  it,
 fulfil  your  promise  to  the  people  and
 accept  the  pre-42nd  Amendment  posi.
 tion  (Interruptions)

 SHRI  B  C  KAMBLE.  |  want  a  clari.
 fication  Does  the  Government  accept
 that  the  President  has  a  prerogative
 exclusively  to  declare  Lok  Sabha  dis-
 solved’?  Does  the  Government  accept
 this  position  or  reject  it?  (Inter-
 ruptions)

 MR  SPLAKER  No  debate  att  ts
 law  Muimister  conclude  now
 49  hra.

 SHRI  SHANII  BHUSHAN  I  want
 to  conclude  by  replying  to  this  query
 which  has  been  rated  by  an  ‘ion
 Member  joincd  in  by  some  other  hon
 Members  namely  that  af  the  }23me
 Minister  out  of  tear  becaue  be  has
 lost  the  confidence  of  his  party  or
 tor  any  other  reason  oul  of  ica:  re
 commends  the  dissolution  of  the  Lok
 Sabha  then  the  query  which  hay  been
 raised  is  what  will  happen?  And  my
 answer  is,  the  people  of  the  country
 will  vecome  entiticd  to  choose
 (Untcrruptions)  There  will  be  demo-

 uiacy  ihe  people  will  choose  the
 Government  of  their  own  lking
 (intervuptions)

 MR  SPEAKER  There  are  a  large
 number  of  amendments  Is  :t  the  plea
 sure  of  the  House  to  sit  for  another
 hour?

 SOME  HON  MEMBERS  No  no

 MR  SPEAKER  The  House  stands
 adjourned  till  Eleven  tomorrow

 39  0७3  hrs

 The  Lok  Sabha  then  adjourned  tu
 Eleven  of  the  Clock  on  Friday,  August
 ll  978/Sravana  20,  900  (Saka)


